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INDIAN  TARIFF  (AMENDMENT) 
BILL*

The Minister of Trade (Shri Kar- 

markar):  I beg to move for leave to 

introduce a Bill further to amend the 

Indian Tariff Act, 1934.

Mr. Speaker:  The question is:

“That leave be granted to intro

duce a Bill further to amend the 
Indian Tariff Act, 1934.”

The motion was adopted.
Shri Karmarkar:  I  introduce**

the Bill.

CONSTITUTION  (NINTH 

AMENDMENT)  BILL—contd.

Clauses 17 to 20

Mr. Speaker: The  House  will now 
take  up  further  clause-by-clause 

consideration of Uie Bill further to 

amend the Constitution of India, as 

reported  by  the  Joint  Committee. 
Clauses 17, 18,  19 and 20 wiU be

taken up.  The time allotted for this 

group  is li hours.  Hon.  Members 
will kindly pass on chits indicating 

the  number of  amendments  they 

want to move.

Shri K. K-  Basu  (Diamond  Har
bour): Clause  17  primarily  deals 

with the provision in respect of the 
governance of the  Union  territories. 

I am glad the hon.  Home  Minister 
while moving  for the consideration 

of this Bill the other day has given 

certain  suggestions  indicating  the 
lines on which the future set-up of 

the Union territories is likely to be 
formed.  It is true that he has sug
gested, if I may  say  so,  a  very 
diluted form of representative Gov

ernment.

' When the Parliament is given full 
powers, we expected that a compre- 

Tiensive scheme will be suggested by 

w l  ̂ these  Union  territories will 
hav6 a fully representative Govern
ment  with  certain  restrictions on 

financial powers and law and order

for a period of 4 or 5 years.  We for 
ourselves would have wished to see 

that all the Union  territories have 
the ‘same status as any other State 

in India; but unfortunately, the Gov
ernment of the day, for reasons best 

known to themselves, have found it 
convenient not to give these  demo

cratic  rights.  After  five  years  of 
working of the Constitution and after 
nearly nine years of freedom,  we 
thought there would not be any part 

of  India  which  would  receive  a 
treatment different  from any other 

part.  Therefore,  we  would  have 
very  much  liked  that  the  hon. 
Minister  had  given a  scheme by 

which all the Union territories would 

have more or less the same status as 
any other part of India.  However, 
he  has  given,  as I said earlier, a 

representative government  in a very 
diluted form.  Even then,  the same 
has not been fully worked out.  Even 
though he said he would like to allot 
some portfolios to the advisers who 
would help the administrators  that 
would be entrusted with the adminis

tration of the Union territories,  he 
has not made up his mind whether 

the  portfolios  should  be  given, 
though we said we very much wish
ed it should be done.  We wish that 
in consultation with the representa

tives of the Union territories who are 
here or who will come in future, he 
should chalk  out a  plan,  so  that 
immediately with  the formation of 
the new States, the Union territories 

will have  a representative Govern
ment.  In the case of certain regions, 

on the basis of a formula arrived at 
between the Government and some 
parties belonging  to that particular 

State, regional committees are going 
to be formed in  respect of Punjab 
and Andhra  Pradesh.  I find today 

that for the bigger State of Bombay 
also, they are going  to have some 
such thing.  We wish in the case of 
Union territories, all these vroh ŝ 
of  local  self-government,  health, 

education,  cottage  industries  and 
everything other than law and order
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and possibly certain restricted rights 
regarding ânce, should be entrust

ed to those people.  It is absolutely 
necessary for us to enthuse the peo

ple in working out the plans for the 

development of  the  particular area, 
specially education, public health and 

local self-government  and even the 
cottage  industries  and  the  other 

economic  activities  in  the  distant 
places  like  Tripura and  Manipur. 
They should have  some  say  in the 

working out of the plans because we 
know fully well that though Parlia

ment has been directly in charge of 
the  administration  we  pay  little 
attention to them.  How many hours 

do.  we  allot for  discussing  their 
affairs  in  a  year?  Even if we put 

questions, they form part of the list 

along with  the  problems connected 
with  the  entire  country  and  so 
naturally we  cannot give  the  same 

amount of attention  as it deserves 

because of our  direct  responsibility 
for the administration of these areas.

But my amendment is more point
ed and it is in respect of the provi
sion  regarding  the  new  proposed 
article  240 which  deals  with the 

administration of the Union territo
ries, Andaman and Nicobar and the 
new island group of Laccadive and 

Minicoy.  We are glad that the Home 

Minister has yesterday conceded that 
even Laccadive will have a  repre
sentative in the Lok Sabha.  But my 

amendments,  amendments  Nos.  20 
and 21 to clause 17, are very specific. 
In the proposed new article 240 of 
the Constitution they have more or 

less  adopted  the principle  that is 
embodied in the administration  of 
Part D States.  In the case of Anda

man and  Nicobar islands, the ad
ministration will be through regula
tions made by the President.  I only 

have added a provision  that there 

should be a  standing  committee  of 
Parliament to advise  the President 

because the danger is that the Presi
dent, being the Constitutional head, 
will naturally  act  on the  advice of 
the Minister and we know fully well 
that  the  States  Minister  and the

Home Minister being the same per
son and because there is so much of 
problem to be tackled for the whole 

of India, the  real administration of 
those  territories  will  fall  on  the 
Chief Commissioner  or some Secre
tary in the Department  of the Gov

ernment.  Therefore, what I say is 

that when the Parliament has direct 
responsibility of  administering those 
areas, though the President has been 

given the power through  regulation 
-to administer  the particular  Union, 

territories,  there should be a stand
ing committee of Parliament to ad

vise the Government and the Presi
dent if they so require and at least 

there should be some discussion be

cause we know that even in the case 

of  those  States  where  we  have 
President’s rule—̂now* we arc having 
it in Travancpre-Cochin;  we had it 

earlier in the State  of PEPSU—we 
always have a Parliamentary stand

ing comimttee to advise the Govern
ment, sp̂ially  in the  making of 
laws.  Under the powers given  to 

him, even the laws made by Parlia
ment can be altered or modified by 

the President, naturally on the advice 
of the Government or the advice of 
the executive.  So the President is 
given the powers to modify a parent 
Act—if I may be permitted to use 

the expression—̂passed by the Parlia
ment.

Elvery part of India  should have 

the same administration as is preva
lent in any other part, especially in 
the case of democratic set-up.  But, 
unfortunately, for certain reasons the 

Government thinks that those areas, 
the Andamans and Laccadives, can

not be  governed the  same  way as 
even the other Union territories and 
the President is authorised to make 

regulations which have the force  of 
modification or  amendment of the 
laws passed by Parliament.  There

fore, I suggest that there should be 
a standing committee, as is usitaPy 
the case when the President directly 
administers  any  particular State of 
India because of the  failure of the 

constitutional machinery as we have,
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[Shri K. K. Basu] 

at the present moment,  in Travan- 

core-Cochin; we had it earlier in the 
State  of PEPSIT.  My suggestion  is 

very simple. After all, the power of 

the standing committee of Parliament 
is of an advisory character and is not 

binding.

Then, my amendment No. 21 says 
that there should be the addition of 

sub-clause (3) to article 240.  I want 

to add sub-clause (3) to article 240. 
Sub-clause  (2) of article 240 reads:

Ar*y  regulation  so  made 
may  repeal or  amend  any Act 

made by Parliament or any exis

ting law which is for the time 

being  made  applicable  to the 

Union territory and,  when pro

mulgated by the President, shall 

have the same force and effect as 
an  Act  of  Parliament  which 

applies to that territory.

So,  a parliamentary  Act can be 
modified  by  the  executive fiat by 
issuing a regulation in the name of 
the President, of course, on the ad

vice  of  the  Government  which 
practically is the advice of the execu

tive  machinery.  My  amendment 

seeks the addition  of  sub-clause (3) 
which reads:

“(3)  All  regulations  made 
under the  aforesaid clause  (2) 
shall be laid before the Houses 

of Parliament within a week of 
their promulgation if the Houses 
are sitting or within a week after 
their  reassembly  for  not  less 
than thirty  days and  shall be 

subject to such modifications  as 
Parliament may make  and such 

modifications shall have the force 
and the effect of an Act of Parlia
ment.”

I am not, for a moment, disputing 
the necessity of the Government to 
have these  powers  to  administer 
tĥse êas by Ihe method of presi

dential;  regulation.  But even  the 

presidential  regulation  should  be 
vM  to  the right  of Parliament 

for approval or revision.  For  ins- 
tan c. in the case of rules made in

piirsuance of Acts, they are laid on 
the  Table  of  the  House and the 
Parliament, as the supreme body, has 

the  right to modify them.  In this 
case, certainly the President has the 

power to issue regulations.  But what 

we say is that Parliament being the 
sovereign body in our country, any 

presidential regulations that may be 

issued  for  the  governance  of  the 
particular Union  territory,  which 

naturally have the effect of repealing 
or modifying or amending the laws 
of Parliament, should be laid before 

Parliament and the Parliament will 
naturally  take  into  consideration 
whether the President’s  regulations 
should also be modified in the inte
rest of the good  governance of the 
particular Union territory.  Natural
ly, parliamentary modification should 

be supreme and will be applicable to 
the territory as opposed to the Presi
dent’s regulation.  I hope the Govern

ment and the  Minister  will concede 
this because in the case of the rules 
that have been made during the lart 
one year and half we have made it 
absolutely necessary, even mandatory, 

that they must be laid before Parlia
ment and Parliament has the right 
to modify them.  Sir, you  yourself 
have appointed a Committee on Sub
ordinate Legislation to go into all the 
rules and see whether the power has 
been  correctly  used.  In this  case 
also I suggest  that  they  may  be 
referred  to  a  committee  like  the 
Committee on Subordinate  Legisla
tion, which can consider whether the 
regulations should be modified.

These places being far away,  off 
the  mainland, the  Ministry  will 
naturally act on the advice  of  the 
Chief Commissioner or the executive 

officer.  The supremacy of the Parlia
ment has  to be maintained  at all 
costs and when the President's regu-‘ 
lations are being imposed, I only seek 
to move an amendment which autho
rises the Parliament to sit on judg
ment, if it so desires, on the regula
tion which may modify any parlia
mentary law and if Parliament makes 
a regulation that shall have the effect
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of law in preference  to the  Presi
dent's regulation.  I hope the Home 
Minister will consider  it from  the 
point of view of parliamentary supre
macy as Parliament has responsibility 
for the administration of India includ

ing the Union territories and all laws 
made by the President,  all regula

tions issued by executive fiat in the 
name of the President, must be sub
ordinate to the laws of Parliament.

Shn N. C. Chatterjee  (Hooghly): 

My amendment No. 110 reads:

Page 9—

after line 42, add:

“(3) Parliament may  by  law 
create or continue for any Union 

territory,  and  administered 
through  a  Lieutenant  Governor, 
Administrator or other authority

(a) a body, Aether elected 
or nominated or partly elected 
and partly nominated to fimc- 

tion as a  Legislature  for tnat 
Union territory; or

(b) a Council of  Ministers 

or Advisers or both with such 
constitution, powers and func
tions, in each case as may be

 ̂specified in the law.

(4)  Any such law as is refer

red in clause  (3) shall not  be 
deemed to be an amendment of 
the Constitution for the purpose 
of Article . 368,  notwithstanding 
that it  contains  any  provision 

which amends or has the  effect 
of amending the Constitution”.

If you look  at article  240 of the 
Constitution, as it stands at present, 
it will be seen that I have tried to 

incorporate  the provisions  of that 
article in this clause.  Article 240 of 
the Constitution deals with the crea
tion or continuance of local legisla
tures and a council of advisers or 
Ministers.  I said yesterday,  and I 
repeat  today that  to deny  to the 
people of this historic city of Delhi 

the benefits of popular Government 
at State level would be a retrograde 
step.  It will not be fair to this histo
ric city of Delhi and to the people 

of Delhi to invoke the precedent of

Canberra or Washington, because the 
capitals  of the  United  States  or 
Canada or Australia are denied the 
benefits of  self-government,  Delhi 
should' follow suit.  I am submitting 
that the legal position of the residents 

of District Columbia  in the  U.S.A. 
which means really the  disenfran

chisement of the  population  there, 
should not be the model here and we 

should do our best to treat Delhi on 
a separate footing.  Generally, I share 
the feeling of my hon. friend Shri K. 

K. Basu that, as far as possible, we 
should try to set up popular institu
tions ever:̂ here,  in  every  Union 
territory.  I recognise that the posi
tion of the Delhi State was peculiar 
and anomalous.  We had not merely 
set up dyarchy as the SJR.C. pointed 
out.  The States Reorganisation Com
mission says:

“The present set-up  of Delhi 
State, it may be stated,  is even 

more  anomalous  than that  of 
other Part C States in that, with
in the narrow ambit of powers 

delegated  to these  States,  the 
legislative authority  of Delhi  is 

subject to certain special limita
tions.”

The Delhi State is supposed to have 

some kind of self-government.  But, 
it does not include law and  order; 

it does not include local self-govern
ment; it does not include  the Im

provement Trust and other statutory 
bodies regulating certain public utili
ty services in Delhi.  They say that 

dyarchical structure needs revi
sion.  Really, an important paper this 
morning has  said that  there  was 

triarchy in the Delhi State.  We know 

when the Montague-Chelmsford re
forms were ushered in, we heard of 

the word dyarchy.  I am afraid, there 
IS a good deal of force in the observa

tion that the administration of Delhi 
has been paralysed  by  a kind  of 
triarchy.  Delhi is a Part C State. We 
are also told that three Ministers of 
the Union Government are  looking 
after the Delhi State and they aie 

issuing sometimes inconsistent orders, 
conflicting orders,  with  very  little 
co-ordination.

N nh N nh Amendment)  58̂4
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[Shri N. C. Chatterjee]

What I am pointing out is that this 
Parliament in its wisdom should at 
least incorporate article 2 or make 
provisions similar to those in article 
240 and say that Parliament’s ‘inten

tion is that, at least for the Delhi 
State and other areas, there should be 

by law creation of a body which is 
approximating to a  legislature  and 
that it should discharge the functions 

of a legislature  with  a council  of 
Ministers or Advisers.  We  are told 

that we have not  got  Pandit Pant’s 
Plan fully.  Pandit  Pant’s Plan  is 
certainly to some extent an improve
ment.  But, it is still a nebulous plan. 
We want more information.  We want 
to know the exact picture.  It is very 

difficult to criticise unless you know 
the full picture.  The  papers  have 
announced today that  among  the 

three Ministers who are now ruling 
the Delhi State,  there  is difference 

and they are not quite happy with 
the Home  Minister’s  Plan.  They 
cannot say that they  are  generally 
dissatisfied; but it is said that they 
are unhappy still.  As a  matter of 

fact, comment has been made  that 

Chanakyapuri or the Diplomatic En
clave and some other areas are being 
excluded.  We do not know what is 
the point in excluding Chanakyapuri. 
Is it such a big enclave that you can

not even  entrust it to the  Corpora
tion?  Chanakyapuri is being honour
ed by being excluded from aU kinds 
of constitutional government or even 
n modicum dose of self-government. 
I do not think it will be right.  You 
can keep the cantonment to yourself. 
But, do not think of excluding the 
diplomatic  enclave.  I have  been 
criticising the formation  of regional 
committees in Punjab.  I shall have 
my say a little later.  I pointed out 
the difficulties that I felt.  I do not 

know what the regional committees 
are to do.  It seems that some people 
have suddenly developed a fascina
tion for that.  I do not  know  how 

many regional  committees  will be 
there.  WiU they  function  as sub
committees  or parliamentary  com
mittees or small corporations? They 

would create  trouble.  Some  Mem

bers have expressed a wish that there 
should be some kind of a Governor 
or Lieutenant Governor.  They have 

had the Chief Commissioner.  Do not 
make it purely temporary.  We want 

to know the set-up  of  this corpora
tion.  I think the Home Minister said 
that it is somewhat daAcest under the 
lamp.  This Parliament is legislating 
under this Constitution.  We are pro
claiming that, as the biggest  demo

cracy in Asia, as one of the biggest 

democracies in  the  world,  we are 
fashioning it on very liberal lines. We 

are setting up  an  advanced type of 

democracy  throughout  the  country. 
Do not exclude Delhi from that benefit. 

Do not exclude the capital from that. 1 
say, I am again repeating, it is abso
lutely misleading, it is npt in part 
materia as you say in courts of law, 
to treat Delhi and Canberra together. 

It is not a bureaucratic city which has 
been bom only with  the establish

ment of a federal capital.  It is not 
a purelj*̂ governmental  city  which 
owes its birth  to some  kind of  a 

federal set-up being constituted  liere. 
It has existed for at least 5,000 years. 
We must plan it on a different foot
ing  and  not  think that it is like 
Washington or Columbia or Canberra 
or Ottawa or anything like that.  We 
were not born because of some politi
cal contrivance whereby you set up 
some kind  of an  artificial  federal 
structure.  It has an entirely different 
set-up.  Therefore,  ‘ the  democratic 
sentiments of the people of Delhi re
quire very close  and  sympathetic 
consideration.

I do not know who are the eminent 
people who will be associated.  My 
hon. friend the Home Minister  has 
said that some eminent people should 
be associated.  I have a great horror 
for these V.I.Ps.  What is the t3i>e ol 

eminent people who will be recruited 
and associated?  The control  of the 

Centre could be exercised if at all by 
somebody responsible to the people. 
I want that it should be made clear. 
There is also a good deal of force in 
the copiment made by my hon. friend 
Shri K. K. Basu that we have not 
got the time really to do our full duty
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to the Budget which comes  before 
the House.  How do we expect to be 
able to go  into the details of  the 
Delhi administration?  Therefore, it is 

a very, very difficult problem.  I say 
this Parliament has to function for the 
people  of Delhi,  or  Manipur  or 

Tripura and so on.  It is not  our 

intention to make them close central 
enclaves completely placed under a 

bureaucratic  set-up.  We  should do 
something whereby  the  aspirations 
and sentiments of the people should 

&id legitimate democratic expression 
and we will not deny  any form  of 
self-government  which is  possibly 

working there.

I am submitting that the idea of 
•creating political offices  correspond

ing to what was held by the Ministry 
cannot work.  It requires very care
ful consideration.  I would  like  to 
know whether the Pandit Pant Plan 
was placed before the Delhi legisla
ture, before the Delhi Ministers and 
what was their reaction.  How is lie 
going  to  meet  their  objection? 
Obviously  they  are  not  happy. 
Obviously they are dissatisfied. What 
is going to be done?

I do recognise  that in the Joint 
Committee we made some improve
ments on the original clause 17.  In 
the original clause 17 Delhi and Bom
bay  and  Andaman  and  Nicobar 
Islands were all grouped together and 
placed under the same category.  Of 
course, we have removed that situa
tion.  The two new articles 239 and 
240 proposed in this clause 17 have 
>been revised by the Committee and 
therefore there is some improvement, 
but I am not still satisfied and there
fore I am saying that to delete 240 
would be retrograde.  You are  put
ting the hand of the clock back.  You 
;should give power to this Parliament 
to set up some kind of constitutional 
set-up, democratic set-up, and Parlia- 
«ient by legislating in that way under 
the Constitution  should take  upon 
itself the  responsibility  of  doing 
something to further the interests of 
democracy and the natural  urge  of 

the people to have some kind of self- 
jfovemment  in  this  area.  In  the

history of India’s struggle  for free
dom, this great City has  played  a 

great part and we should not reduce 
it to the position of smaller things 
like  the  Andaman  and  Nicobar 
Islands.  We cannot call the Andaman 

and Nicobar Islands  Subhas Dweep; 

does not matter, but  do  not reduce 

them to that position.  Therefore, that 

urge should  have  fulfilment.  I am 
pleading that article 240 be incorporat

ed.  It is  not  mandatory.  It  says 
“Parliament may by law”, but that is 

itself something  which  creates some 
kind of  constitutional  obligation on 
this Parliament to set up a body, may 

be not fully elected, but to set up a 

body which corresponds to a legislature 
and a Council of Ministers or a coun
cil of people who will be responsible 
to the people of the State.  I would 
like to know what would be the real 
constitutional  relationship  between 
the Members of Delhi—you have in
creased their nimiber, that is good— 
vis-a-vis the other advisers and vis-a- 
vis this Parliament  I hope the hon. 
Minister will have no  objection to 
accept my suggestion, which is a very 
reasonable and moderate one, in re
gard to article 240 which is already 
there and which was meant to be 
operated for all Part C States.  At 
least you should accept that and make 
it a part of the Constitution.

Shri Kamath (Hoshangabad);  My 

amendments are  167, 168,  169, 170,

175 and 176.

Permit me, Sir, to say at the very 
outset that  considering  that  thê 
Union territories like Delhi, Himachkl 
Pradesh, Manipur and Tripura  are 
being deprived of the  privilege  of 
having a direct democracy function
ing  in  their  territories,  Parlia

ment should ensure that the supre
macy and sovereignty of Parliament 
with regard to providing for the good 
government of those States or terri
tories continues unimpaired, and that 
is why I have tabled amendments !?• 
and 175 in this connection.  I  shaU 
first dispose of  the earlier  amend
ments which are somewhat minor in, 

character  compared to  the  subs«- 
qû t ones.

{Nnh mTndmTn A{Nnh mTndmTn A 5828
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[Shii Kamath]
The first one, 167, seeks to substi

tute for the  word  “Administrator” 
the words “Chief Administrator”.  It 

might be said: “What is in a. word?” 
or “what is in a name?”, but somte- 

times these little matters count a good 
deal and I am sure the Home Minis

ter will also agree that to call or dub 
the head of a Union territory a Chief 
Administrator rather than mere Ad
ministrator would be  better  from 
various points of view into which I 
need not enter.. My hon.  Friend Shri 
Chatterjee suggests he might be call
ed Lt.-Govemor,  but failing that I 

would suggest that he may be known 
as Chief Administrator of that terri

tory.

Then I would suggest that the pro

vision which seeks to empower  the 

President to appoint the Governor of 
a State as the Administrator of an ad
joining Union territory is very un

desirable and should not be passed by 
Parliament. The Administrator should 

be a person separate and distinct from 
the Governor of ah adjoining  State 
and I hope the Minister wiU consider 
this matter agziin and see to it that 
this provision is deleted, and the Ad
ministrator remains distinct and sepa
rate from the Governor of an adjoin

ing State.

I have sought to Include the word 

“progress” along with peace and good 
government, to insert the word “pro
gress” between the words “peace” and 
“good government”.  The Government, 
whatever else  it may be,  I hope is 

not against progress.  Though it may 
connote or  interpret it  in its  own 
way. I am sure the Minister and the 
House will agree to the insertion  of 
this word “progress” in clause 17.

Then I come to the main amend
ment,  Ibe chief amendment  among 
these five or six amendments, which 
seeks to ensure that the sovereignty, 

the supervisory authority of Parlia
ment, with regard to  bringing the 
Government to book as reĝ ds  the 
governance of these territories conti

nues  unimpaired,  and  I  entirely 
endorse the sentiments that have been 

voiced by my hon. friend* Shri K. K. 
Basu to this effect and in this direc

tion. I  have  got  two. amendments 
slightly differently worded with re
gard  to  this  particular  matter— 

amendments  170  and  175,  Even 
if  the  wording  is  not  acceptable- 

to the Minister, I hope he will accept 
the spirit of these  amendments and 
recast them in his own way, a better 

way I presume, and we will  have 
certainly no objection to accepting the 

re-worded or recast amendment which* 
embodies the spirit of these amend
ments.  The Home Minister was good 

enough some time ago in the Joint 

Committee on the Citizenship Bill to 
accept without much ado an amend
ment tabled by some of us that all 
the rules and regulations under the 
Bill should come before  ParUament 
for such modification as  Parliament 
may deem fit and necessary.  These 
two amendments are on similar lines 

and I hope the Minister and the House 
will have no difficulty, will have no 
objection, to accepting the spirit of 
the amendments, and even the letter 
of the amendments, but if the letter 
is not quite happy or quite correct,

I am willing to have it recast in such 
a manner  as he may deem fit  and 

proper.

May I make a suggestion with rê 
gard to the immediate set-up in these* 

States of Delhi,  Himachal  Pradesh, 
Manipur and Tripura?  In this BUI as 

reported by the Joint Committee  it 
has been provided that  Parliament 
may by law determine the administra
tive set-up of the Union  territories. 
Kindly refer to clause 17. It reads: 
“Save as otherwise provided by Par
liament by law...” In order to avoid the 
gap between the existing law, that is 
to say the Government  of Part  C 
States Act which governs the adminis*- 
tration of these territories at present, 
and the new law that may be passed 
by Parliament,—it may take some time 
because Parliament will not  take  it 
UP immediately, and in the next ses
sion also Parliament  may not have 
time to take up this matter in order 

to provide for the time lag that may 
arise between the existing law  and 

the new law made by Parliament, the 
President should be  emnowered t#



5831 Co s u onCo s u on 6 SEPTEMBER 1956 (Nnh mTndmTn A
B tt

(Nnh mTndmTn A
B tt

apply such provisions of the existing 
Part C States Act, 1951  as may be 

considered necessary in order to have 

a democratic set-up in these territories. 

That regulation, that ordinance, that 
order made by the President should 
come before Parliament in the next 

session so that we can scrutinise it 
and see how far it is in  consonance 

with the  spirit  that  animates our 
sovereign democratic Republic.

Before I conclude I would only refer 
to  one  other  matter, that is with 
regard to clause  18  which  seeks to 

amend article 258 of the Constitution.
I could not catch the import or trend 

of this particular provision—

“Notwithstanding  anything  in 

this Constitution, the Governor of 
a State may, with the consent of 

the Government of India, entrust 
either  conditionally  or  uncondi

tionally to that Government or to 

I  its officers  functions  in relation
’  to any matter to which the execu

tive power of the States extends.**

I do not quite understand what is 

the need for this provision in this Bill, 
but even  assuming  that it has i;ot 

some purpose behind it. . .  ,

Mr. Speaker: Vice versa; just as the 
Central Government  can  entrust the 
State  Government  can  equally 
entrust. I thought it was vice versa.

Shri Kamath: Is there a correspond

ing provision? *

An Hon. Member:  The correspond
ing provision is there.

Mr. Speaker: Hitherto while  the

Centre could entrust there was  no 
provision for the State to entrust to 
the Centre.

Shri Kamath: If that is so, I would 

seek a safeguard with regard to this 
and that safeguard is embodied in my 
amendment No. 176—

“after ‘the Government of India’ 
insert  ‘with  the  prior  apprWal 
of the legislature of that State’.”

We must ensure that the legislature is 
consulted in this matter before certain 
powers are unconditionally or  condi

tionally entrusted or made over to the 
Government of India  and the State

Legislatures should not be deprived 

of the right to be cvoiîultcd in  this- 
matter before the powers are trans
ferred or entrusted to the  Central. 
Government by any , ;State Govern
ment.

Mr. Spealcer t  Of course, I do not 
Vvish to interrupt the hon.  Member. 
In the earlier portion it does not re
quire a saiiction of Parliament.  Par

liament sanctions in general.  The 
executive power  extends, or is co
terminus with the control over vari
ous items.  In entrusting any execu

tive power to the State, Parliament 
does not come in.  /

Shri Kamath: There is no reason

why Parliament should be deprived 
of this power.

I would in the end very earnestly 
suggest that though we are depriving: 
these Union Territories of the direct 
democratic set-up which they enjoy

ed in the last few years since  the 
Part C States Act came into being, I 
hope this House wiU see to it that the* 
responsibility of the executive—̂ what

ever executive  comes  Into being in̂ 
these territories—to this  Parliament 

will continue unabated and Parliament 
will see to. it that the peace, the pro
gress and the good* Grovemment of 

these territoriies are fully and adequ

ately ensured in the future.

Mr. Speaker: The following amend
ments to clause 17 to 20 of the Cona- 
titution  (Ninth Amendment)  Bill». 
1956 have been  indicated  by  the 
Members to he moved subject to their- 
being other̂ e admissible;

Clause No.

17

18 

19

No. of amendment

167, 168, 169, 174, 
175, 21

176

131

Clause 17.— (Amendment of Part 
VIII)

Shri Kamath: I beg to. move:

(i) Page 9, line 27—

for “an Administrator” substitute
“a Chief Administrator”.
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(ii) Page 9— 

omit lines 29 to 33.

(ii) Page 9, line 34—

after “for the  peace”  insert  “pro-

;gress”.

uv) Page if - 

after line 42, add:

“Provided that no such regula
tion shall be promulgated unless 

it has  been laid  before both 

Houses of Parliament for a period 
of not less than fifteen days, and 
approved by a separate resolution 

of each House.”

(v) Page 9— 

after line 42, add:

“Provided that every such re

gulation,  before  promulgation, 

shall be laid before both Houses 
•of Parliament for a period of not 

less than fifteen days, and shall 
be subject to such modification as 

Parliament may make therein.”

Shri K. K. Basu: I beg to move;

Page 9—

after line 42, add:

“(3) All regulations made under 
the aforesaid clause (2) shall be 

laid before the Houses of Parlia
ment within a week of their pro

mulgation if the Houses are sit
ting or within a week after theiir 
re-assembly  for  not  less  than 
■thirty days and shall be subject to 
such modifications as Parliament 
may make and such modifications 

shall have the force and the effect 
of an Act of Parliament”.

danse 18.-(Insertion of new article 
258A)

Shri Kamath: I beg to move;

Page 10, line 5—

after *Jndia” insert:

. “and with the prior approval of 
the Legislature of the State*'.

Clause !».- (Insertion of new article
290A).

The Minister of Home Affairs  aad 
Heavy Industries (Pandit G. B. Pant):

I beg to move;

Page 10, line 18—

for  “October” substitute “Novem

ber”.

Mr. Speaker: These  amendments

are before the House.

Pandit Thaknr Das Bhargava (Gur- 
gaon):  I have given notice  of  an 
amendment No.  109  in relation  to 

clause 17 which relates to articles 239 
and 240 of the  Constitution.  When 

the Bill was referred to the  Joint 
Committee I had something to  say 

about these two articles.  I am very 
anxious to see that so far as  the 
power of this Parliament is concerned, 

it is not whittled down by any amend

ment.  It so appears that as a matter 
of fact so far as the previous Part C 
States are concerned in future it will 

be the President who will be responsi
ble for the exercise of the powers and 
for the administration and not  this 

Parliament  directly.  The  wording 
here is—

“Save as otherwise provided by 

Parliament by law, every Union 
territory shall be administered by 
the President acting, to such ex

tent as he thinks fit, through an 
Administrator or other authority 
to be appointed by him.”

The only saving clause is “Save 

as otherwise provided by Parliament 
by law*’.

Now we have heard the hon. the 
Home Minister enimciating his scheme 

in regard to Union territories. So far 
as details go when the Bill comes be

fore us we will have the opportunity 
to go into that question.  So far as 

the new article 240 is concerned, it is 
to my mind .substantially the 

the previous article 243.  To that  I 
have not tabled any amendment.  So 

far as these territories go, according 

to me, though the Parliament may have 
some say,  some kind of power, the 
power  is  not  clearly  indicated  to
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article 240.  But aU the same there 

are these words—

"The President may make regu
lations for the peace and  good 

government of the Union territory 

of ....  etc.”.

Further on how the powers are to be 
exercised is indicated.  All the same 
I understand that the general powere 

of Parliament to supervise the admi

nistration and to have a say in  the 
matter, so far as administration  is 

concerned, will not be taken away.

So far as Part C States are concern

ed, I am anxious to see that the words 
contained in the previous article 240 

may be added and I have given an 
amendment to that effect—No.  109. 

Whatever may be the details of  ê 

advisory or legislative body  which 
may be  evolved  subsequently,  my 
humble submission is that Parliament 

should have the final say in the matter 

and Parliament should  be  able  to 
exercise the same kind  of  control 

over the executive as it was doing in 

the case of the previous Parts A and 
B States.  The previous  article  240 

read—

“(1) Parliament may by law create 
or continue for  any  State 

specified in Part C of  the 
First Schedule and  adminis

tered through a Chief Com
missioner or Lieutenant-Gov- 

emor—

(a) a body,  whether  nominat
ed, elected or partly nomi
nated  and partly  êcted, 
to function as a Legislature 

for the State; or

(b) a Council of Advisers  or 

Ministers, etc., etc,”

So far as this provision went,  it 
-was comprehensive in a way  and it 
was capable of containing any kind of 

scheme to be devised for the purpose 
of having a new kind of administra

tion in these States.

Now, as has been pointed out  by 
ShB Chatterjee, when we got Swar̂  
I remember we went to every mohalla 

in Delhi and proclaimed to the people 

that they will get the same Wild  of 
raj as we are getting in other places.

I remember in every baz«ar of Delhi 

we hoisted our national flag and told 

the people that they will have full 
rights.  Ultimately when the law  re

lating to the Part C States came be

fore this House—it was referred not 
to a Select Committee, but what was 
called  an amending  committee—we

criticised it very bitterly and  Shri 
Gopalaswami Ayyangar was  pleased 

to take back the previous --Bill and 

agreed to give more powers  to the 
Part C States.  Ultimately after great 
struggle in this House we got certain 
rights for Delhi.  I am very sorry now 
that that kind of State is being chang
ed.  I can imderstand the  Govern
ment’s view that  circumstances are 
such that this kind of administration 

should be changed.  Let it be chang

ed.  But at the  same  time  I am 
anxious to see that so far as the com
ing  administration is  concerned,  it 

should conform at least to the provi
sions of the present article 240 of the 
Constitution and that the People of 
Delhi and similar separate territorî 
should  be  allowed  to  have  their 
say  in  regard  to  the  matter.  I 
know,  the  instances  of other capi
tal  cities  in  America  have  been 

given.  But it is  obvious  that  the 
resemblance does not go far enough. 

In Delhi, the Capital of India, we want 
an administration which will  be  a 
model administration for all the rest 

of India.  And we want that peoole 

may get such rights that they may be 

quite satisfied.  I am not happy with 
the idea that there may be only such 
a body where full r̂resentation may 

not be given to the people, and they 
may not be able to control their ad
ministrators.  The word  *administra- 

tor’ is not very pleasing.  In  other 
places,  we  have  Governors.  But 
here, the word is only ‘administrator*.

I do not know whether this will  bP 
pleasing to the Delhi people.  I wouI& 
have liked that the word ‘Governor* 
had been allowed to remain in  this 

case also.  There is no point in not 
having the word ‘Governor’, if it is a 

word which is liked by the people.

Uroui whatever point of view  we 
may cwisider this. I am anxious that 

the powers of this Parliamiot  ni*j
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remain as they are, and they may not 

be changed.  The powers  given  in 
article 240 were given after a great 

deal of deliberation.  Therefore, I do 

not see any reason why they should be 
changed, especially, when  the  exis

tence of these powers is quite consis
tent with: the scheme of things that 

we are envisaging today.  So, I would
- suggest that these words which  are 

existing in article 240 must be added 
on to article 239, so that the country 

and the whole Parliament . may  be 
clear that the powers of  Parliament 
are not being curtailed.  I am  very 

anxious, and 1 am very jealous that 
the powers of this Parliament may not 
be curtailed in any manner.  In fact, 
it was this very point which  I had 
submitted at the time of the motion 
for reference of this Bill to the Joint 
Committee, namely that  Parliament 

will never agree that its powers may 
be curtailed in this manner.  I now 
come to amendment No. 112 relating 

to clause 20.  If you wiU kindly look 
at article 298 relating to the power to 

acquire property, you will find:

“(1) The executive  power  of 
the Union and of each State shall 

extend, subject to any law made 
by the appropriate Legislature to 
the  grant,  sale,  disposition  or 
mortgage of any property  held 

for the purposes of the Union or 
of such State, as the case may be, 
and to the purchase or acquisi

tion of property for those purposes 

respectively, and'to the making of 
contracts.**

But In the new article 298 that we 
are proposing in clause 20 of this Bill, 
we find that several changes  have 
been made.  In the first place,  the 
following words have  been  added, 
namely:

“carrying on of any trade  or 
business and to the  acquisition, 
holding and' disposal of property 
fttiil the making of contracts for 
any purpose.”

It appears that the words ‘for any 
purpose* have been  added  Just  to 
explain and contain the full meaning 
of the words ‘carrying on of any trade

or business*.  If these words are add
ed there, then I can imderstand that 

the words ‘making of contracts for any 
purpose’ may remain.

But the question is  whether  the 

words ‘carrying on of any trade  or 
business’ should be there or not. You 

will be pleased to see that the execu
tive powers of the Union as well as 

of the State are both included here. 
To my mind, this is a very great de

parture. Previously, Government were 
not authorised to carry on any trade 
or business.  It is for the first time 

that I find that in this  Bill  these 
powers are sought to be conferred on 

the Union as well as on the States. 
Only this morning or  yesterday I 
read in the papers that the  Stnte 
Trading Corporation  had  contracted 

for business to the tune of nearly Rs. 2 
crores.  So, so much business is al

ready carried on by the State trading 
authorities.

In this House also, we have consi
dered  the  question  whether  State 

trading should  be  allowed.  And I, 
for one, do not know anything against 
this view, that State trading should 
not  be  allowed  to  such  an  ex

tent.  But at the same time I find that 
so far private trade is concerned, it is 

very much exercised over this, and we 
are reading every day in the papers 
as well as in the publications of the 
Federation of Indian  Chambers  of 
Commerce and Industry that private 
trade wants that* Government should 
not undertake this business which the 

private traders are carrying on.

This is a very broad question, and 
it ought to be decided by the legisla
ture, whether the States as such or the 
Government of the Union, as the case 
may bp, should be allowed to carry on 
any trade or business in competition 
with private trade.  When I find  in 
article 301 the words:

“Subject to the other provisions
of this Part, trade, commerce «nd
intercourse throughout the  terri

tory of India riiall be free.**

I understand them to mean that it was • 
not contemplated at any time that the
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States and the Union would come in 

competition with private trade  and 
business  and they will also carry on 
trade  or  business  just  like  private 

persons.

Now, I do not want to give any defi- 
•nlte opinion on this point, because I 
have got no experience in the matter. 
In fact, I am not quit# competent  to 
speak on this matter.  I do not have 

the full competence to say that trade 
or business should not be carried on 
by the Unioo or by the States.  It may 
be that in certain cases and for cer
tain  purposes,  especially,  when  the 

trade is carried on between State and 
State, the State may be in a better 

position to carry on this  trade or 
business.  But I am anxious that when 

We are making a change, we should 
not make a change in the manner in 

which we are making it.

I would, therefore, like that  the 
-words which are contained in amend

ment No. „ 112 may be added in  this 
trlause.  That amendment reads*

Page 10, line 22—

after ‘business’ insert  ‘sanction  to 
~be carried on by the Parliament.'

1 am anxious that  Parliament  may 
be able to decide in what particular 
trade or in what particular  business 
the. Governments of the States or the 
Government of the Union  may  be 
allowed to carry on trade or business.
A blank cheque for carrying  on any 

trade or business will not be proper, ' 
though, in.some cases, it may be that 
the treasury may be  enrî ed  by 
carrying on such trade or  busJness; 
flnd in certain matters, I can under- 
titand that Government alone may be 
allowed to carry on trade.  But  to 
i?ive a blank cheque like this, namely 
that they may enter in̂ competition 
with private agencies or private tra
ders or private businessmen will not 
be right; even if it is to be given, it 
should not be given in a manner like 
this.  I want that the powers of Par- 
îament in this matter may be secure, 
:and that the last word should remain 
with Parliament.  I, therefore,  want 
that these words may be addefi on to 
clause 20.

Mr. Speaker: Now, Shri C. R, Narasi- 

mhan.  Hon. Members will kindly be 
very brief.  I shall allow two minutes 
to each hon. Member.

Shri Anandchand  (Bilaspur): Some 
more time should be allowed for the 

Union Territories.

Mr. Speaker: U hours have  been 

allotted for them.

Shri C. K. Nair (Outer Delhi): Re

presentatives of Delhi are not being 
given a chance.

Shri  C.  R.  Narasimhan  (Krishna- 
giri): I would like to refer to clause 20 

and my amendment No.  40  thereto. 

Clause 20 gives power to the States 
and the Union for carrying on business 
or trade.  Article 298 is proposed to 

be changed in clause 20.  '

While making such a  change,  we 
have to go back to the origi'nal article. 
The existing article provides  for  a 
State having property in a Union terri
tory  or  another  State,  while  the 

present draft covers the case of the 
Union having property and carrying 

on any trade or busines in a State or 

the case of a State having property 
and carrying on any trade or business 
i*n a Union territory; it does not pro

vide for one State carrying on  any 
trade or business or having property 
in another State.

So, clause 20 has to be amended by 
the addition of the words "appropriate 

State Legislature’, while we are carry
ing out the new proposal that has been 

embodied in this provision.

What I would like to know  this. 

Does the new article 298 give power 

to one State to carry on business or 
acquire property in another State or 
not? If it does give the power, and If 
both the States have got the constitu
tional power to  legislate  on  such 
matters, then, which set of laws will 
operate in a case  where  one  State 
functions in another State? I want to 
know whether this is a matter which 
has to be provided for, or not. It is 

to provide for this that I have moved 
my amendment.  If,  however,  that 
amendment is not good, it  may  be 
substituted by any other amendment. 
But what I want is that this should
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be provided for. When one State func
tions in another State, the question 

as to which legislature will have the 

power to legislate on that matter has 

to be definitely and clearly provided 
for and not left to mere conjecture or 

commonsense.

Shri Anandchxmd:  Coming from a

Union Territory, I welcome very much 

the sentiments expressed in this House 

about conferring more powers on the 
people of the Union Territories, in
cluding a legislature and a council of 

Ministers. But, unfortunately, it I may 

say so with aU respect, these considera
tions are a little belated, because, once 
we have accepted in the Constitution, 

that is to say, in the Bill amending 
the Constitution, which is now before 

us," the main recommendations of the 
States  Reorganisation  Commission 

whereby a clear distinction is sought 

to be made between the States and the 

Union Territories, it i’s now, to  my 
mind, a kind of post mortem to try to 

elevate them to the position of sub

States.

When we were having a discussion 
on the Report of the States Reorgani- 

.sation Commission, it was said that 

henceforth, in India, there would be 
only these two kinds of units, namely 
the States and the Union Territories.

12 Noon

Therefore, it would be, to my mind, 
a nomenclature which itself suggests 

something which is not a State  and 
hence the powers with  which  that 

area is to be clothed cannot be  the 
same as are prevalent in other States 
Of India although I would very much 

like that would have been so.

Now, the other point is that Parlia
ment nûfin its wisdom, in due course 

of time  ̂has always got the powers 

und̂r article 2 of the Constitution— 
ad£̂ aew States into, what I might 
call, the brotherhood  of full-fledged 

States; and if these Union TerritorieB, 
in times to come, develop in such a 
manner that they attain that State
hood, then under article 2, Parliament

would have the power and Parliament 
would make them full-fledged States 

with full-fledged legislatures,  Council 
of Ministers and all the paraphernalia 
that goes with  that  administration. 

But, today, let us be a  little  more 
practical and look at things as they 

concern us.  Shri Kamath was rather 
against the proposal of investing  the 
Governor of an adjoining State with 
the powers of the Administrator  of 

an  adjoining  Union  territory.  It 
follows in main the existing  provi> 
sions of article 239 of the  Constitu

tion with the difference that whereas 
in article 239, as  it  exists  Govern- 

nor shall be brought in with the con
sent of the people of the State con
cerned, here, the question of consent 
is not there.  It is also clear that the 
Governor when he becomes the Admi
nistrator of that particular area  or 
territory wiU be acting as an agent 
of the President and he will not  be 
guided by the advice of the Council of 
Ministers.  Therefore, that lacima or 

that difference jwrhich was there  in 

article 239 in which the Governor of 
a nei’ghbouring State  really  meant 

Governor and his Council of Ministers, 

is not inherent and cannot be brought 
about in the new clause.  It is only 
the Governor of a State who is to be 
called Administrator in certain cases. 
Therefore, it was so argued, at least,, 
in the Select Committee and I would 
request the House to look at it from 
that point of view.

Then there is the proposal that the 
Administrator may be called the Chief 

Administrator.  In the  Select  Com
mittee,  after long consideration,  we 

thought that the words ‘Chief  Com

missioner’ should not be there and in 

place of the  words  'Chief Commis
sioner’ the word ‘Administrator’  was 

brought in.  Now ‘Chief Administra
tor’  is really  too big a word as it 

appears, though it smells like ‘Chief 
Commissioner’.  But I won’t talk vety 

much purely from that point of view 
and it is really, to my mind, • aa..im
provement in the status  and  may 
kindly be considered with  sympathy 
by the hon. the Home Minister.
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The  other  point  was  about  ê 
administration of Part C States during 

the interim period. I made a submis

sion about this matter on the floor oi 

the House about three days  ago. 
think, Sir, that an ordinance woum i 

not be the correct thing.  I think that 
whatever legislation  is to be passed 
for the administration of the Union 

territories, it should be brought  on 

the floor of this House  and ParUa- 
ment should discuss it; otherwise there 
would be insurmountable  difficulties 

created by  an  ordinance.  Take for 
example the Bombay Corporation, the 

model Of which is to be extended to 
Delhi. I understand,—I speak  subject 

to correction—̂that the Bombay  Cor

poration Act has something like 450 or 
500 clauses. It is a very long Act which 
invests the people  with  very  large 

powers. At the same time,  an  ordi

nance has got the odiousness,  if  I 

might so put it, of being a kind of 
fait accompli, and the House only sits 
upon it as a kind of post mortem, try- 

iT)£ to judge something  which  has 
already taken place.  Of course, the 
House has always got powers to change 

or make amendments in the provisions 
of the ordinance, but then it is not 
the same thing because something is 

established there,  something  exists, 
which would not always be very good 
to change.  Hence, I request that this 

question of ordinance  may  not be 
taken into consideration at this stage. 

But, at the same time, the gap would 
he there.  The gap would be  there 
because  under  section  130  of  the 

S.R.  Act,  I  might  now  call  it 
as such, the  legislatures  of P  ̂C 
States  are  going  to  be  abolished 

with effect from the appointed day and 
there is going to be  an  interval.  I 
might submit to this House that when 
I spoke on this question I said that 

Parliament would be assembling some
where  near  the  12th  November, 
although it would be a short session, 

yet I confidently trust that legislative 
measures both, so far as Corporation 

for Delhi  is  concerned and the  ad- 

mini'strative set-up of the Union terri
tories is concerned, could be brought 

up by the hon. Home Minister in that 

particular session and I hope and trust

that the House here will give it time, 

will give it thought, and pass it mto 

law because if that is not passed into 
law in that session, then that gap will 

be there and this would, to my mind, 
be not wise either  from  the  public 

sentiment  point  of  view  or from 
the administrative  point  of  view. 
The administration would be carried 
on in the name of the President even, 

after the proposals have been accept

ed by Parliament, here.

I have an amendment here, amend

ment No. 77, in which I have suggested 
that to the existing clause 239, as  it 

is in the Constitution (Ninth Amend
ment) Bill,  a  further  specification 

might be added drawing out in m  ̂

the iioints which the hon. Home Minis
ter was pleased to accept in his open

ing remarks on the day the Bill was 
introduced here for consideration. The 
exact words of my  amendment are,. 

“239A.  The law referred to in clause

(1) of article 239 maŷ ô de for any 
Union territory—(a) a wholly elected 

body to  function  as  a  Territorial 
Legislature  of such Union Territory 

and (b) a Council of advisers chosen 
from amongst the members  of  the 
aforesaid  Territorial  Legislature”. 

Now, I purposely used the words Ter
ritorial Legislature’.  The hon. Home 
Minister has been pleased to name it a 

Territorial Council  or  something ta 
that effect.  But. I had in mind, when 
I used those words, “Territorial Legis

lature” the Union territories of Ame
rica—Alaska, Hawaii and so on, where 
they have  certain powers,  and  the 

legislations are subject always  to  the 
approval of Congress. Here also, what I 
was trying to prove was, that whatever 
legislation was passed in those areas by 
those Territorial Legislatures, would be' 
subject to the final approval of Parlia
ment, which couid alter  them  after 
goinp into the contents of those laws. 

It would give the people a certain kind 
of feeling that they have  that  right 
and that Parliament, as  the  larger 

democracy, is looking into the affairs 
of the smaller democracies and seeing 
that they do not trespass the limit*, 

whatever they are.  In case that also 
is difficult. I do not know whether the 
Home  Miiiister will find it  readily
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cceptable to him; then I would beg 

f him to at least make a statement.
know he has already made a state- 
nent and I am thankful to him for 

laving conceded adult suffrage  for • 

lections to the Corporation whether 
in Delhi or other Union territories, but 

I would request him to reemphasize 

if he does not feel inclined to accept 

the amendment that  I have  tabled, 
firstly, that the  elective  principle, 
both in the Corporation and Advisory 

Councils is fully accepted because, in 

his speech, he was pleased to observe 
that they would be  wholly  elected 
plus certain people drawn from public 
life.  That, I submit, would  not be 

quite in conformity with the democra
tic principle that he has been pleased 
to accept.  Secondly, I would re’quest 
him to consider very seriously, and to 

take this House into coEifidence, about 
the feasibility of bringing about in the 

Tiext session of Parliament, the session, 

lhat I have heard, is going to be held 
-some time in November, a comprehen
sive legislation about the admtnistra- 

live apparatus  both in  the  Union 
territory of Delhi,  and the  Union 
territories  of  Himachal  Pradesh, 

Manipur and Tripura,

I make a  differentiation  between 
these  two  groups.  I put Tripura, 

Manipur and Himachal Pradesh in a 
different category from the one relat
ing to Delhi. Delhi is different from 
the other areas. This is an urban area. 

Of the 21 lakh population of  Delhi,

18  lakhs are wholly residents of urban 
areas and I believe only about 3 lakhs 
or three lakhs and a few thousands 

are in the rural areas.  The  problem 

In Himachal Pradesh,  Manipur and 
Tripura is mostly rural.  Possibly if a 

large Act—if it is to be done on the 

model of the Bombay Corporation Act 
—could niot be disposed of by Parlia

ment even if it tried very  hard, I 
-thought of splitting up the legislation 

into two parts.  I was hoping that at 

least the other part, that is, the part 
dealing with Territorial  Council for 

: ÎOEmachal and olher places  could be 

through, even though I realise that 
'3  ̂horn friends from Delhi  would 

ijbject to it and insist that the other
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portion should be got through first—I 
am with them in that.  I think if this 
measure were brought forward, wp 
would be just in time.  The  interim 

period would be siiortened to a con
siderable extent, âd  people  would 

have the feeling and assurance that 

even though they had lost what they 
possessed—ihey  hud  a  legislature. 
Parliament had given it to them, the 

Government gave it to them and they 
had it, aiid that is going to be lost to 
them—this new enactment would come 

before Parliament  on those lines in 

the very immediate future.  Then I 

am sure  there is  going to  be  no 
reactioii, no disheartening; they would 

rather be looking  forward  to the 

change! apparatus coming  into being" 

On the appointed day.

That is all that I have to say Ui 
this matter.  I hope the hon. Home 
Minister will give his consideratioîx . 

to' what I have stated and if he feels 

like it, he may give a categorical as

surance on this point.

Shri C. K. Nalr: Now  that  some
thing has been announced for the ad

ministration of Delhi, we have to con
sider it with some seriousness.

So far as the political  aspirations 

are concerned, we have been comple
tely disappointed because  we have 
been demanding a completely democ

ratic set-up for Delhi, as in any other 
Part A State,  But that was not to be, 
because the SRC also strongly recom
mended that there should not be such 
a State in Delhi.  Therefore, for the 

time being, that has  been  dropped. 

But this Parliament should never for
get that the people who count and the 
general people at large are not at all 
satisfied with what is being given. No 

doubt, so far as the civic aspiration* 

are concerned, they are being fulfilledvv 

But so far as the political aspiratloni 

are concerned, all their hopes  have 

been shattered, because in the great 
struggle for India’s freedom,’ It wa« 
here in Delhi that the first man came 
forward with an open chest # face 
the bullet.  That was Swaml Sradh«- 
nand in 1919.



and some other areas. That means it 1b 

not going to be a  completely  full- 

fledged Corporation for the whole of 
Delhi.  There will almost be a State 
within a State, a State, a municipality 
within  the Corporation.  This is al

most  a contradiction.  When we are 
going to grant Delhi a  full-fledged 

Corporation, why should there be an 

exception for a small area?
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Since 1919, the  struggle for inde

pendence was never carried in great

er vigour anywhere  than in Delhi, 

with all the hopes that we would en
joy the same political equal rights as 

any other State. But that is not to be. 

Anyhow this Parliament should  re

member that their right is still there. 
Fortunately for us, there is a saving 

clause  as proposed in the proposed 

article 2.39, “Save as otherwise provi

ded by Parliament by law..”. We still 
look upto this saving clause.  A time 

will come when the people cf Delhi 
will assert their sovereign rights.  Of 

course, this Parlisunent is  supreme. 
But so far as the Dslhi area is  con

cerned, the people of this area should 

be heard and they are sovereign for 

this area. Therefore, their voice can
not be ignored.

Now that at least for the time being 
"the dice is cast for Delhi, we must 

accept it with grace. “That  we  do, 
but with certain  modifications which 

are necessary for the good  and  effi
cient administration of the civic affairs 
of Delhi.  No doubt,  the  proposed 
Corporation is much better than the 
so-called Part C State administration, 

because the  latter  was a truncated 
Constitution without important powers 

being given to it. There is a snag in the 

day to day administration imder the 
previous system. But fortunately, the 

proposed Corjjoration is welcome be

cause it is going to  include all  the 
powers  conferred on all  statutory 
bodies.  That is a welcome sign.

But there is one  thing still to be 
clarified.  That is about the develop
ment authority  that is  going to be 
created for Delhi very soon.  Is it go
ing to be under the  Corporation or 
not?  I do not know  how  improve
ments in Bombay are carried on.  If 
they are carried on under the control 
of the Corporation,  the  same thing 
may be conceded to Delhi also. Other
wise, it will be defective to that ex
tent.

Another snag in the proposed Cor

poration is the creation of a munici
pal area within New Delhi, including 

the Cantonment area,  Chanakyapuri

I have a special request to make 
to the Home Minister with regard to 

the Bill that is going te be introduced 
in Parliament for the creation of m Cor
poration.  The Members for Delhi in 
Parliament should be taken into con
fidence at the stage of drafting of the 
Bill.  Of course,  once  the  Bill is 
ready, it will be open for discussion 

in Parlifunent, but I request  that the 

Members for Delhi may be taken into 
consultation while drafting the Bin.

I am grateful to the Home Minister 
for the annoimcement that he made 
that the rural areas will be given a 
special  statutory  right  within  the 
Corporation itself, that is,  allowing 
the members from that area to con
stitute  themselves  into a separate 

body to look after their own develop
ment, because, after all,  the  rural 
areas cannot immediately be absorbed 
into a very advanced and modem city 
like Delhi.  So they  must have a 

special consideration.  That, I am told, 
has been conceded by our Home Min
ister.

Another thing I want to suggest is 

that as far as  possible, the  election 
to the Corporation  should  be  held 

along with the general elections. This 
may be a little difficult before passing 

the Bill itself, but it is necessary be
cause the members of the CorporatioB 
are going to form the electoral  col

lege for the election of Members to 
the Upper House,  Tha,t will also give 
some consolation to  the  people  of 

Delhi that during the general elections 
they are going to have their own local 
administration set up by election. This 

will also avoid a lot of other expenses 
both to the Government  and  the 

public.
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The next point I want to make is 
about the nomenclature.  It is pro

posed that Delhi is going to have an 
Administrator.  That name is associ

ated with something not very healthy. 
Administrators are generally appoint̂ 
ed for superseded Municipal Corpora

tions and even States.  Therefore, w.? 

would like to  have for  Delhi the 
nomenclature of Governor or Lieute

nant Governor.  I suppose there is an 
amendment to this effect.  I will sup

port that amendment.  It may be that 

we have the nomen ̂'lature of Metro- 
IK)litan Governor for Delhi or Metro
politan Lieutenant Governor for Delhi. 
Instead of ^Municipal Corporation’, I 

would propose  ‘Delhi  Metropolitan 

Corporation*.  It may befê TnrVRt 

Instead of *Union  Territory’, it 

may be  ‘Union  Pradesh’.  That will 

satisfy both Hindi and English.  The 

word ‘Pradesh’  is  almost equivalent 

to the  word  ‘Slate’.  Sub-State  or 
Super-State, or anything like that, I 

do not like, ‘Union Pradesh’ will be 
quite all right.

We have got the Advisory Council 

to advise the Minister at the Centre. 
There is also an Advisory Council that 
is proposed for the Administrator in 
the State.  Its designation  may be 
made the Council of Advisers rather 
than Advisory Council;  because we 

have always found these  Advisory 
Coimcils  to  be  ineffective.  This 
Council of Advisers will have a bet
ter status and better authority.

Shri Biren Doit (Tripura West): It 

\s good that yoû re  in  the  Chair 

during ths last stage of this discussion 

about the amending of the Constitu
tion of the Part C States like Tripura 

arjd others.  I can  remind  you that 
you were in the Chair when you gave 

a call to the people  of  ths  Part C 
States to fight for getting a responsi

ble set-up in theirv States.  And, it is 

under your chairmanship today that 

we are going  to  enter into a  stage 

when this type of responsible govern- 
^nt is going to be denied to ̂ them— 
for how long we do not know.  That 

Is why 1 am thinking that this time I

should remind the hon. Home Minis
ter as well.

When our Prime Minister called d 

conference at Gwalior of the peoples 
of the States like Manipur and  Tri
pura, he categorically  asked  us  to 

fight for joining the Indian  Union, 
when there was a big conspiracy by 

the British Imperialists to create some 

Sort of a  Hill  State.  Probably  we 

were better off for we were not like 

other captured people of other  terri

tories whare the British Imperialists 

always wanted to avoid a democratic 

form of government.  We belonged to 
India and we still belong to India.

For the last 5 years we have been 

finding that all ths promises given to 

us in the Constitution,  by even  the 

Prime Minister and other big leaders 

of this House were not  fulfilled  oit 
some ground or other.  We ware al

ways told that there were some consi
derations which came  in  the  way. 

When we heard the schema given out 

by the Home Minister that day,  we 

tried to understand the spirit behind 

it.  We were told in this Housa again 

itnd again that the spirit of se'f-gov- 
ernment would be there.  When  the 

States Reorganisation  Bill  was con

sidered here, we were told that the 

spirit of  self-government  would be 
there though the power may be cur
tailed.  But, in the present schema of 

things, we are told that the law-mak
ing power should not be in the State 

and  it  has been proposed that  the 
mambers of that area should be asso

ciated with the Minister-in-charge at 

the Centre, to formulate the  legisla

tive  measures and  even  to  advise 

about  tha  Budget and other things. 

There will be one Standing Committee 
or Advisory Committee to the Minis
try concerned with these areas.

'The other thing tlfat is proposed is 

that in these States there will be an 

Administrator and he will be  advis

ed by some advisers  or  councillors 
either nominated or  elected  by  the 

coupcils created  on universal  adult 
fanchise.  Here also the hon.  Home
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Minister has not given us the basic 
pr/iciple, whether those advisers will 

act democratically or whether  there 

will be any clause indicating that the 
majority Party will have any priority 

for being nominated. These are some 
of the questions which react on our 
life very seriously.

In the last elections,  some  parties 

got defeated and thsir candidates even 
lost their security deposits but  they 

were chosen as  advisers.  That  has 

created an impression in the minds of 
the p3ople whereby there is a  reac

tion that no one to)erates the idea of 

an  Advisory  Council.  The  Delhi 

Member has said that  it should be a 
Council of Advisers and not an  Ad

visory Council.  I agree because the 

Advisory Councils now functioning in 

Tripura and Manipur and other areas 
/̂isiVe created a very bad  impression. 

The main  principle  or  method  of 
ĉhoosing them should not be even by 

/he  Ministers because,  we • in  this 
House, have a feeling that sometimes 

hon. Ministers are  so  irresponsible. 

We have a feeling that these Councils 

are not democratic councils but  just 

set up by those bureaucrats to rule 
over  us.  The  Chief  Conunissioner 

chooses the members; he proposes the 

names and sends them to the Centre 

and the Central Ministsr agrees with 

them because they belong to the Con

, gress Party.  The Chief Conmiissioner 

is cunning enough  to  choose people 

from tha Congress Party.  The Minis
" ters are satisfied with them. . They do 

not know whether these people have 
any inclination for work, whether they 

have done anything in the State, whe

ther they have run even a library in 
their lives.  These things are not gone 

into but because they have  got  the 

label of the Congress, their names are * 

accepted.  These pwple actually bring 

a bad name  to  the  Congress itself. 

Whenever there  is  a  proposal  for 

SfOme nomination or election, I should 
like to know whether the principle of 

democracy will be  there  or not, I 

liope at least the Home Minister will 

admit that  these people—at  least a 

majority of them—should be chosen
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from people who  have  some  past 

record of working in a cdnstitutional 

manner in some organisation and not 

on the basis of the suggestion of  the 
Administrator there.

Another thing*I want  to  know Jb 

this.  I want to know whether these 

Tribunal Councils—or whatever name 

is given—would be allowed at least to 

have a discussion  of  the  proposed 

budget which will be framed with the 

help of the Members of  Parliament 

and the Ministry at the Centre, whe

ther they will have any chance to dis
cuss that and make some recommenda

tions on the proposals.  I think if such 

discussion  is  allowed some proposal 

may come from the directly  elected 

people regarding  the  burning  pro

blems of the State or the immediate 

necessity  for  development purposes. 

These may not be  accepted by  the 

Government and the Parliament; but 
thpre should be somtf recommendatory 

power at least for these Coimcils,  to 

bring the notice of the Government 

some burning problem of those areas.

So much has been spoken on these 
things.  We want to know whether on 

the  appointed  day,  1st  November, 
these present Advisers will be  there 
and what will be their position in the 

States.  Will these Advisers, who are 

practically having motor cars and all 

other things, and terrorising the peo

ple, continue to  be there  even after 

1st November when the new  States 

will coma into existence?  If they are 

kept there, the whole scheme will be 

doubted by the people.  I would like 
to know from the hon. Home Minister 

whether he has any intention to give 

powers to the people or whether the 

scheme is going to be worked through 
the old Advisory Councils till the next 

general elactions.  Amendment No. 22 
refers to this matter.

Paadit G. B. Pant: The  complaint 
ha's been made that the  proposals 
contained in this ConsMtution Amend
ment Bill rather  make an  inroad 
upon the  authority of  Parliament 
Really, if anything, they tend to en
large the customary  authority  of



5353 Cons u onCons u on 6 SEPTEMBER 1956 (Ninth Amendment)

Bill
5854

[Pandit G. B. Pant]

Parliament. Ordinarily, Parliament is 

coUfcemed only with matters of all- 

India character.  Here the  Parlia

ment’s jurisdiction is extended over 
specific, circumscribed areas too. New 

Delhi deserves that honour as it is 
part of India, I think, and part of the 
very heart and the portion of  India 
which is now intimately  connected 
with every fibre and muscle of India. 
So, it is but natural that New Delhi 

should  come  closer  to  Parliament 

than it had been in the past.  So, if 
anything the Parliament is, by vir

tue of this Bill, getting wider  and 
larger powers than it had previously 

—̂the whole  Parliament,  including 
the Opposition.

So far as the proposals made by me 

are concerned, I claim that but for 

the fact that no separate Legislature 
is provided for any of the areas, they 

mark a distinct improvement on the 
system of  administration that  had 

been in vogue in these territories. The 
Legislature, as it was under the Part 
C States Act, did not give satisfaction 

to anyone.  It was supposed to be of 
a truncated character, and it had in 
it; seeds of friction.  I do not blame 
anybody for the disharmony that was 
often  noticeable in conducting  the 
affairs of the City of Delhi. So, we 
must accept  it, and really I believe 

that the entire House is agreed, that 
a change in that matter was necessary. 

And all were also agreed that in the 
circumstances, the Parliament should 

have the powers of legislation.  That 

was also the unanimous view of the 
Joint  Committee.  In the  circums
tances, the proposals made by me have 

to be accepted within the  purview 
of  the field that  v̂as given to  us 

and  with due  regard to the  limi
tations und6r which we had to func
tion.  Everyone of these areas  will 

have a full-fledged democratic body, 
consisting exclusively of elected mem

bers. for administering those  affairs 
with which the life of every citizen 

is most intimately concerned.  So, 
they have the greatest opportunity of 

serving, much greater than they ever 
had before. So, the proposals that I 
have made. I hope, will receive still

greater, I would not say, appreciation 
but sympathy.

So far as the other part is concern

ed, there is also no controversy here. 
In fact, the scheme  propounded by 

me, though I gave only an  outline, 
has been generally, if I have  your 

permission to use the term, welcomed 
by the House, and also outside.  The 

Corporation will cover a very large 
area.  Only a portion of New  Delhi 

will remain outside for obvious rea
sons—that does not call f©r an  ex

planation. For that too I have  said 
that the position will be  reviewed 

after five years.  Everyone will agree 
that the Diplomatic  Colony and the 
government and official areas should 

for the present be  kept out, and a 
period of five years is not long enough.

I hope by that time it would be pos' 
sible to include this area too.  ‘

About the rural area, it  calls for 
special attention because the probler 
ê somewhat dissimilar. So,  special 

provision has to be made for them. 
An enquiry was made about the deve
lopmental authority. I think the mat
ter will have to be given further con

sideration  because  large  sums of 
money are needed for developmental 

purposes.  They  will  be  outside 
and beyond the resources and scope 
of the Corporation.  Whether it will 
be desirable to put  such a  heavy 
weight on the  Corporation at  the 
outset is a matter to be  considered. 
We will be guided only by one cotisi- 

deration and that is what will be in 
the best interests of the  people of 
Delhi. That is the only criteritDn which 
will guide us, and every decision that 
we may take or have taken has been 

determined by that  paramount con

sideration.

As to other mattars, I do not think 
I am required to say much. There are 
some questioras put about  Manipur 
and Tripura; I did not exactly follow 

them.  We will have Territorial Coun
cils.  What exact name will be given 
I cannot say just now, but what will 
be done there I have indicated.  It 

will consist of elected members, elect



So, if we can draft the  Bills, in a 
manner that may be found satisfactory 
by the House, by the time we  meet 

again, I' would be happy to introduce 
them.  But my remarks should  be 

taken with a word of  caution. I am 

myself not very optimistic.

Shri Radha Baman  (Delhi  City): 
What about the interim period? What 
will be the form and shape of  the 
administration of Delhi during  this 

period?
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ed on adult suffrage and  with the 

same functions  more or less as the 

Corporation which we have for Delhi. 

I think that the scheme would deserve 
the support of everyone as the result 

will be found satisfactory if all of us 

throw our energy into the working of 
this  plan,  which  has  been  well- 

designed and can bear such fruit.  So, 

we must concentrate on that.

So far as the issuing of an ordinaince 
is concerned, I read the news-  with 
some surprise in one of the  papers 

this morning.  The idea has  not oc
curred to me, and I do not know....

Shri K. K. Basa: Provoking you to 

act

Pandit G. B. Pant; It may be a sug

gestion, I do not know.  But, as we 

have been told, the Corporation Act 

will be a fairly voluminous one, and 

to issue a law of that character in the 

fonm of ah Ordinance would be some
what unusual.  I do not know if there 
will be any compelling  necessity to 

force our hands to such an extent

Certain suggestions with regard to 
other matters have been made.  Mr. 
Kamath has suggested that th<  word 
“progress*’ should be inserted m one 
of the clauses—proposed article  240
(1)— between the words “peace” and 

“good government.” I  accept  that 

amendment.

Shri Anandchand:  May  I  inter
rupt the hon. Minister for a minute? 
Would the hon. the Home Minister be 
able to assure the House that Govern
ment will take every step to expedi

te the legislative  measures and try 
to in+roduce them in the next session 
of Parliament, about these Union Ter

ritories?

Pandit G. B. Pant: 1  can  say t2iis 
much, that I should like the legisla
tion to be undertaken as speedily as 
might be possible.  Whether we shall 
be able to introduce it in the  next 
session, I cannot say very definitely. 
Becau'je, 1 was just told, and as I in
dicated in the course of my remarks, 
these laws may be very elaborate and 

they may call for  very close scrutiny.

f

Pandit G. B. Pant: There was also 
a question as to associating eminent 

personalities.  I had perhaps said that 
some eminent persons will be asso

ciated with the Advisory Committee 

that would be associated with  the 
Home Minister or here.  Well, I had 

in mind men like the Mayor of the 

Corporation,  the Vice-Chancellor  of 

the  Delhi  University, and  perhaps 

a few representatives of the  Corpo

ration itseli.

I am, in a large measure, in agree
ment with what the Raja of Bilaspur 

said, and I will not repeat what he 
has said because we are pressed for 

time.  As to the interim .ifirrangement, 
I propose to have this Advisory Coun
cil, so far as the Home  Ministry is 
concerned, immediately on or before 
the 1st of  November, so that  all 
Members of Parliament belonging to 
these respective areas may be closely 
associated with the Ministr/ from the 

date when the new States are launch- 
 ̂  As to other matters, the legisla- 

r̂e wiU cease to function according 
to this scheme which has already been 
accepted.  So, whether  any  persons 
can be appointed to assist or to co
operate with, or to join the adminis
trator on the 1st November. I am not 
sure about.  But I am giving thought 
to that question too.  I shaU be pre
pared to discuss the matter with the 
hon. Members concerned.

Shri Kamath: What about the Pre
sident’s Regulations coming up before 
Parliament for approval?

Pandit G. B. Pant: About President’s 
Regulations regarding Andaman  and 

Nicobar and Laccadive Islands, w
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I shall place them on the Table of the 

House as soon as may be possible.

Shk Kamath; Subject  to modifica

tion by the House, by Parliament.

Pandit G. B. Pant: Of  course.  The 

House has ample authority to modify 
everything.  It will have the authority 

to modify the Regulations, certainly.

Shri Kamath: Why not accept the 

amendmeiyt then?

Pandit G. B. Pant: The amendment 
— would not like to say is clumsy 

—but is rather too long,

Shri Kamath: Accept  the spirit of 

that.

Pandit G. B. Pant: It is not in the 

jHToper form.

Shri Kamath: Recast it.

pandit G. B. Pant: But I have told 

you that I shall place the Regulations 

On the Table of the House as soon as 

the House meets after the promulga

tion of the Regulations.

Shu Sadfaan Gnpta (Calcutta South

East): If the Regulation  is  merely 

placed on the Table of the House, the 

House has no aufeority to modify it 

or annul it.  The  House, can only 
discuss it.  Now, whal the amendment 

seeks to do is different.

pandit  G.  B.  Pant:  Whatever

changes are suggested by the House 
wiU be accepted by Government.

Shri K. K. Basa: Why not move an 

amendment?  Let Government  move 

an ameudment.

Shri Kamath: The Law Secretary

and the Draftsmen are there.

Shri K. K. Basn: By four  o’clock 

you can bring an amendment.  It is a 

very short clause.

The Minister of Legal Affairs (Shri 
Pataskar): He wants an̂ amendment.

Pandit G. B. Pant: Why  do  you

worry so much?  There will be omy 
twenty thousand in the Andamans and
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another twenty thousand in the Lacca
dives.  So you  can trust  my word 

for that, that Ihe Regulations will be 

placed on the Table of ;he Hduse, and 

whatever changes are suggested by the 

House will be accepted and  put into 
effect by Government.

Shri Sadhan Gnpta: That is as long 

as you are there.

Pandit G. B. Pant: Well, I hope to 
be here pretty long!

Sir, there is only one thing more..

snw

5T[firar):  n̂rt-

«it  ̂  ̂3ft  ̂?#-

at qat ,

ifto Wo TO :  ̂ Pbt

3sr?ii>rr, 15# # wwf ̂   «bt

There has been a suggestion as to 
the change of this word ‘Admiristra- 
tor’.  Well, I would like to propose a- 
short amendment here, that is, “Admi

nistrator  with  such designation as
may be prescribed”.

Shri K. K. Basn: Will it vary with 

the incumbent?

Shri Kamath: Prescribed by—̂ whom?

Pandit  G. B. Pant: By the Home

Mir̂ îster,  under  the orders of the
President.

Shri Kamath: Unless  it is cast in 
proper form we cannot say anything.

Pandit G. B. Pant: The amendm̂ t 

proposed is “Administrator with such 

designation as may be prescribed”.

“Prescribed” means  prescribed by

the President.  I will read it out to 
you.

8I11I Kamath: On a point of order. 
“Prescribed”, so far as I am aware, 

means prescribed  under the  Rule"̂ 
made under the Act.  But there are 

no rules.
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Mr. Speaker: Let us look Into the 
Constitution.  This  is an  amendment 

to ihe Constitution.  The hon.  Min

ister may  ju.

Shii Kamath: By which authority?

Pandit G. B. Pant: The  authority' 

is the President in all these.  This is 
the amendment and, Sir, with  your 

permission I shall move it.

I beg to move:

Page 9—

for lines 27 and 28. substitute:

“acting, to such extent  as he 

thinks fit, through an Administra
tor to be appointed by him with 

such designation as he may speci- • 

fy”.

‘He’ means the President.

Shri K. K. Basa: That is all right.

Pandit G. B. Pant: That is clear,

now you have no fears.

Sir, I think I have dealt with all 

the points that had been raised and I 

hope ;hese clauses will now be accept
ed by the House without  any d\s- 

senti«it voice.

Mr. Speaker: This amendment also 

is before the House.

SRWT :  ^

ft  ̂ ̂  ̂

ifto To  ^

VTTTtTOT ̂  ^   ̂  ̂   ^

t| I ̂   ̂t I  ^

jyj   ̂  ’TT

 ̂ TO  Virfr  ̂rr̂ ̂  m   ̂ 

2IT ̂  I <nn: wrnTft̂   ̂ 

 ̂   ̂ ̂   ̂ W\

ff ?it  I

5THH snrwT  : vtf

5 ̂  ^

ifto  I|?5f:  ^  fT,

 ̂   ̂'̂tl+  ̂

pTfiRTT  I

Mr. Speaker: I  will now put the 

clauses.  I will put the  amendments 

first. *

I shall put the Government amend

ment to clause 17 to the vote of the 

House.

The question is:

Page 9—

for lines 27 and 28, substitute:

“acting, to such extent as he 

thinks fit, through ai> administra

tor \o be appointed by  him with 
such designation as he may speci

fy.”

' The motion was adopted.

The Minister in the  Ministry of 

Home Affairs (Shri Datar): Amen<i
ment No. 169 is also accepted; it has 
beeiv moved by Shri Kamath.

Mr.  Speaker. The question is:

Page 9, line 34—

after “for the peace” insert “pro

gress”. ^

The motion was adopted,

Mr.  Speaker: Any  other  amend 

ments?

Shri Kamath: Nos.  167,  168, 174,

175.  As  the  Home  Minister  ha? 
accepted the spirit of some of  my 
amendments, though not the letter, I 

want to withdraw Nos. 167,  174 and 

175.

Shri K. K. Basu

be withdrawn.

No. 21 also may
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Mr. Speaker: Have the hon. Mem

bers leave of the House to withdraw 
these amendments?

The amendments were, by leave, with
drawn,  .

Now  AmendmentBfr.  Speaker:

No. 1®8.

The question is:

Page 9—

Omit lines 20 to 33.

The motion was negatived.

Mr. Speaker: There  are no more 

amendments to clause 17.

Now, clause 18.

There is an amendment No.  176. 

The question is:

Page 10, line 5— 

after “India” inMert:

“and with the prior approval of 
the Legislature of that State*'.

The moUon was negatived,

Mr. Speaker: There are  no other 

amendments to clause 18.  There is an 
amendment No. 131 to clause 19.

The question is:

Page 10, line 18—

for "October” substitute “Novem

ber”.

The motion was adopted. 

Clauses 2A, 21 and 21A

Mr, Speaker: There  are no more 

ameqdments.  The  House  wUl now 
take up the next group.  Voting will 

be once for all in the evening along 
with the other clauses.

Now, We go to the next  group of 
clauses 2A, 21 and 21 A.  Tĥee hours 
have been allotted for this  ar̂ ̂
hours for %e rest; the total comes to 
74 hours. We are now  at 1 o'clock 

and it d̂ll mean late in the evenin..;

fflirl Kamath: I  would  make an 

earnest request again that the House 
may adjourn in thn evening at about

5-30 Or 6-00 and then re-assemble at 

8-30 or so.  It is good for us to have 

a night  session.  Every  Pprliamenl 
has one night session at least.

Mr. Speaker: What I am suggesting 

to the House is this.  These clauses 
relate to minorities.  Clause 22 relates 

to regional councils and the rest, to 

the schedule, etc.  Clause 2!A relates 

to minorities, which subject has been 

discussed so often.  So, lei as reduce 

the time to two hours.  For the nexi 
group, clause 22 and onwards, let us 

have one hour less, so that we w?ll 
finish at 7 o’clock.  But,  the  hi.n. 

Members must be brief.

Dr, Rama Rao  (Kakinada): Sir,  I 

want one clarification on cUuse 21.

Mr. Speaker: That will be done in 

due course.  The hon.  Member may 
hear  the  other hon.  Members first. 

There may be clarifications.

Dr. Rama Rao:  The  Government

should clear it up as to what 'Standard 
primary stage of education is.  It may 
not be answered.  It is  Constitution 

here and it is put in this clarse.  We 
usually understand primary education 
means upto 8th standard or third form. 
So, the hon. Minister can make the 
position clear; it will be most welcome. 
The Constitution  also  mentions the 
age of  fourteen years.  If the  same 
principle is extended to this also, it 
means primary stage of education to 
children belonging to linguistic mino
rities in the  mother-tongue upto 14 
years, that is,  up to third  form or 
eighth standard.

Pandit G. B, Pant: Whatever comes 
within the  sphere of  primary edu
cation at the time will be regarded 
as covered by this clause.  If, at any 
time, you extend  primary education 
to the age of twenty years, then, it 
may be covered by it.  So, it depends 
upon what you mean by primary edu
cation at a particular time.

Shri V. G. Deshpande (Guna): Sir,
I have sent a chit that I want to move 
amendments  Nos. 84  and 85.  They 
may be treated as moved.

(Ninth Amendment) 5862
Bill ^
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Mr. Speaker: He has sent the chit. 

All right.  Shri Frank Anthony.

Shri Frank Anthony (Nominated— 
Anglo-Indians): Sir, the first amend

ment to which I would like to draw 
your attention  is No. 198.  It  is an 
amendment to the amendment No. 183, 

notice of  which has been  given by 
the  Minister  in  the  Ministry  of 
Home Affairs.  It is a verbal amend
ment  It reads:

“That in the amendment pro

posed by Shri B. N. Datar, print

ed as No. 183 in List No. 19 of 
amendments—

in sub-clause  (2),—

for “minority groups” gubstituU:

“minorities”.

I feel there should be no objection 
on the  part of the  Government to 

accept this.

1 P.M.

Amendment No. 183 in List No. 19—
}  in sub-clause (1) of that amendment 
—says that there shall be a Special 
OflRcer for linguistic minorities to be 
appointed by the President.  In sub
clause (2) the words used are “-----
linguistic minority  groups.”  I want 
these words to be substituted; I want 
the word ‘groups’ to be taken out and 
the words ‘linguistic minorities’ to be 
put in.  My  reason is this,  that by 
introducing the  word “groups” here 
we may  give some  opportunity for 
some kind of legal quibbling, because 
what is contemplated in the proposal 
which stands in the name of Govern
ment is that this Linguistic Minori
ties Commissioner  will be entrusted 
for looking after the safeguards pro
vided for linguistic minority groups. 
That is not the phraseology which has 
been used in the Constitution. As far 
as I am aware, the main safeguards 
in the Constitution in respect of lin
guistic  minorities  are those to  be 
fouind in articles 29 and 30.  Article 
29 refers to any section of the people 
with a  distinct language,  script or 
culture of its own.  The word used in 
that article is “section”.  In article 30 
it is “all minorities whether based on

religion  or  language”.  The  word 
“group” does Lot occur anywheie.

Pandit G. B. Pant: I  think we will 

en;er into  a  compromise.  I  accept 

this amendment, if you do not move 
any other.

Shri Frank Anthony: Sir,  I  would 

have been more than delighted to have 

accepted this compromise suggested by 
the Home Minister, coming as it does 

from him.  When he spoke on a pre
vious occasion ini his usual manner, he 

spoke with great charm and concilia

tion and he hoped that what the <jov- 

ernment had conceded would complete
ly satisfy me.  I do not wish to appear 
churlish; I mean, any kind of rê K>nse 

which is not complete to the kind of 

gesture made in  the  inimitable way 

that the Home Minister makes it :Juts 
a i>ers9n  seemingly  in  the  wrong 

bounds. His gesture, wanting to ex
tend his hand to me, is one which I 

have not only pleasure, but I consider 

it very much a privilege, to accept.

With regard to the other amendment 
that stands im my  name—amendment 

No. 199, which is also an amendment 

to Shri Datar’s  amendment—̂the pur

port of that amendment is to add the 
original clause, which was contained in 
my proposal  before  the  Joint Com
mittee.  The original clause, which also 
appeŝ in amendment No. 35 stand
ing in the names of 11 signatories en
visages the giving of power to the 
Central Government to issue directives.

Now, I know that  there has been 
very considerable argument and coun
ter-argument on this issue, and I am 

only sorry that I have not been able, 
as I say, to respond to the request of 
the Home Minister to  be completely 

satisfied with  the  gesture that  has 
been made  by  Government.  I  am 

deeply grateful, as I have said, to the 

Home Minister for this gesture, but 
with regard to  this final clause—I do 

not wish to appear stubborn or pig
headed—with me it  is  a matter of 
fervent  conviction  and  the  Home 

Minister,  a person who has always 

had the courage of his conviction, I 
feel, will appreciate, if not accept, my
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point of view, because I still feel Sir, 

that in this particular matter, if com
plete meaning is to be given to this 

provision which we are now proposing 

in the Constitution, then we must have 
this final clause giving directive powers 

to the Central Government acting, of 

course, through the President.

Sir, I feel that there was some mis
- understanding about my attitude. The 

Home Minister said that he thought 

that I had dropped my plea in this 
respect because f did not press it to 
a vote in the Joint Committee. In the 
Joint Committee I felt that I had the 
support of all the members except the 

Home Minister and 1 advisedly did 
not press it to a vote because I knew 
that if the Party Whip was pressed 
to service then all those people who 
were supporting me  including the 

Minister for Legal Affairs would be 
compelled to vote against me. But I 
clarified my position  very carefully 
and elaborately  in  my  minute  of 
dissent extended to ten pages. I gave 
notice of an amendment in the precise 
terms in which my amendment now 
appears  to  the  Constitution  (Ninth 
Amendment) Bill, and I have not left 
my position in any doubt at any timê

I also feel that there was  some 
misapprehension on the part of the 
Home  Minister with regard to  the 
plea that I had made, namely, that 
what I was asking for was precisely 
what the States Reorganisation Com

mission had recommended As far as 
I could make out, the contention of 
tiie Home Minister was this, that the 

States Reorganisation Commission had 
only recommended a provision in the 
Constitution  in  respect  of  primary 
education. I do not think—and I say 
that with all  respect—that this is 
quite correct. The States Reprganisa- 
tion  Commission certainly said  that 
there must be a provision in the Con
stitution in respect of giving primary 
education through the medium of the 
mother  tongue, but I maintain the 
States Reorganisation Commission has 
also made a very specific recommen
dation and there is no room for mis

understanding that. They have recom

mended a certain machinery starting 

with the Governor reporting to  the 
Central Government, but  they have 
accepted categorically the  principle 
that the Central Government’s deci
sions shall be  issued  as  directives 

through the President  That is  the 
point that I am urging.  What I am 

asking for now  has  the  complete 
blessing, the complete and the specific 

sanction, of the States Reorganisation 
Commission, and I will ask the House 
to bear with me when I read out this 

particular conclusion or recommenda

tion of the States Reorganisation Com
mission.  This is what they have said 

on pages 215 and 216 of their Report. 
In paragraph 797 they say:

"‘Against this background, we 
hesitate to revive the suggestion 
for vesting special powers in the 
Governors to  ensure  that  the 

minorities are not discriminated 
against.  There  are,  however, 
clear advantages in utilising the 
services  of  the  Governor  for 

supervising  the  implementation 
of the policies of the Central Gov

ernment in regard  to  linguistic 
minorities.  With  his  detached 
outlook and knowledge  of  the 

requirements  of  administration, 
the Governor  would be  better 
suited for this task than a judicial 

or  quasi-judicial  -Commission. 
The arrangement would also not 
involve extra’ expenditure.”

Then they go on in paragraph 798:

“We have  carefully  examined 
the objections to such an arrange

ment.  It is understandable that 
the Governor should not exercise 
discretionary  functions  in  the 
State field.  There is no reason, 
however. .

This is the vital part.

“..........why the Governor should
not function as an agent of the 
Central Government in regard to 
a matter  which is of  national 
concern.  There is nothing anti
democratic about such an arrange

ment. because the Central Govern
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ment will be responsible to the 
Union  Parliament  for  functions 
performed by the Governor as its

agents. It will amount-----”

These are vital words.

“___only ’to supervision by the

larger democracy over the smaller 
democracies in respect of matters 

of national concern.”

Then in the next paragraph they go 

on to conclude:

. .when the Governor finds the 

State Government acting in dis
regard of the  Central Govern
ment's policiê he should, in the 
first instance,  advise the State 
Government to take the measures 
necessary for the implementation 

of such policies; if the State Gov
ernment disagreed with him, he 
should have the right to refer the 
matter  to the Central Govern

ment,-----

And this is where I feel the Home 
Minister has misunderstood me.

. .along with his advice and 
the views of the State Govern
ment The decision of the Central 

Government should be issued as a 
directive from the President”

That is the final conclusion of the 
Commission. The matter is left in no 
doubt and I submit with the utmost 
respect  that if this House has any 
regard for the findings and the con
clusions of the States Reorganisation 
Commission, and  against the back
ground of the arguments which have 
been postulated by the Commission, 
there is not a single reason why this 
specific  recommendation  that  the 
decisions of the Central Government 
shall  issue as directives from  the 
President should not be accepted. And 
that is all that I am asking the House 
to accept.

Sir, when I was speaking to another 
Cabinet Minister, he said: “The Home 
Minister has conceded your point He 
has given you a Linguistic Minorities 
Commission.  He has given you also 

the  provisioii  that  the  Linguistic 
Minorities Commissioner’s Report will

be placed before Parliament”.  Why 

am I urging or even ov6r-urging this 

nesd for a provision for the issue of 

directives from the  President?  The 

hon. Minister said that the  Constitu

tion guarantees or gives to the Presi

dent the inherent  power of  issuing 
directives.  I do not think that even 

the Home Minister will concede that 

proposition.  In my Minute of Dissent, 

I have dealt with  the constitutional 

aspsct, and  I have said that  unlike 
the inherent principle of the American 

Constitution, our  President has  no 

powers to issue directives to see that 
the laws of the land are properly im
plemented.  There  is  that inherent 

power given to the President in the 
American Constitution.  That inherent 

power does not exist  in our  Indian 

Constitution.  That  is . why we find 

that whenever it is intended that the 

President should have powers to issue 

directives, that power has been speci

fically given, t  .

As I said,  I have examined  the 
scheme of our Constitution. When it 
was decided by the framers of the 
Constitution that in  respect of the 
Scheduled  Castes  and  Scheduled 
Tribes  the  President  should  have 
powers to issue  directives we gave 
those’ powers  specifically in aiticle 
339(2). That article gives the powers 
categorically to the President to issue 
directives.  Even  in  the  ĉ e  of  a 
national emergency, the President can 
issue directives only because he has 
been given  specific powers in  the 
Constitution.

I have urged this matter before.  I 
say that it is a matter of principle. It 
is not a matter of concession. What 
is the principle involved? Are not the 

linguistic minorities the ultimate con
cern of the Centre? The SJI.C. says, 
“Yes; they are a national concern”. I 
submit with the utmost of respect that 
this question has been overlaid by 
prejudices  which are a  hang-over 
from the past. Somebody was talking 
to me the other day and asking me, 
‘*What?  This means only protection 
for the Anglo-Indians and the Mussal- 
mans”. I said that if I had not the 
respect which I had for him̂ I would
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have used stronger language in reply
ing to him. I was inclined to use very 
strong language.  But I said, **What 
do you mean?  This clause will v̂e 
protection to every linguistic mino

rity in the country”.  It will give 
protection to the  Bengalis in Bihar 
and the Biharis who Uve in Bengal. 
Although Shri N. C. Chatterjee, with 
his  Hindu  Mahasabha  politics,  may 
not agree with me in all respects, 

even  he will support me in  this 
matter, because his Bengalis are, ^
I said, hostages in Bihar. There will 
be over a hundred million, who con
stitute the linguistic minorities in the 

coimtry.

Even today, I say with all respect, 
that there is a newspaper in Delhi 
which  lives in a world ot old pre
judices.  In the editorial, it talks in 
terms of the old  minorities being 
assimilated  and  not  perpetuating 

separatism. This is just, if I may say 
so, arrant nonsense. This is talking in 

terrng of a context which does not 
exist today. We have created so many 
linguistic minorities. These minorities 

are not going to be  assimilated.  It 
does not mean that the Bengalis are 
going to be assimilated in Bihar.  It 
is utter nonsense.  In the old- d&ys, 
there was a talk of minorities, in a 
different  context,  being  assimilated 
and  not  perpetuating  a  sense  of 
separatism. But here, we are recog
nising that the Bengalis will have their 
right, to continue for all time to study 
in their mother-tongue.  Of course, 
for economic purposes, for the pur
pose of convenience, they will have 
to study the language prevalent in 
Bihar and they  will have to study 
Hindi.  But the principle is not that 

the Bengalis must ultimately be assi

milated as Biharis.

Ittr. SpeaKer: The non. Member has 

already taken fifteen minutes.

Shri iPrank Anthony: I shall finish 

soon.  The hon. Home Minister hM 
said that we have a federal Consti

tution and that we must carry the 
States with us. With the deepest of 
respect—while I say, “Yes. we have

a federal Constitution”—I should like 
to submit that unlike the American 
Constitution, our Constitution has a 

unitary bias.  What has the federal 
principle  or the sensitivity  of the 

States got to do with this? I say with 

the  utmost  of  respect  that  the 

States have no business with regard 
to the linguistic minorities so far as 
the assumption of these fimctions by 
the Centre is concerned. What am I 
asking  for? I  ask  the  Centre—the " 
Government of India—to assume its 
obvious duties towards the linguistic 
minorities. I am not asking it to inter

fere in a matter which is exclusively 
a State concern. This is not a matter 
of  State’s  concern.  Certainly,  the 

States will have to treat the linguis

tic minorities with consideration and 
with  justice,  but  ultimately,  the 
linguistic minorities are the concern 
of the Centre in the same way as 
defence, foreign affairs, etc., are the 

concern of the Centre.

What business have the States to 
be irritated,  if the  Centre merely 
assumes its palpable duty with regard 

to  the  linguistic  minorities?  They 
have no business to be irritated.  In 
the same way,  they  were  irritated 
when  the Centre assumed  powers 
under article 339 to issue directives 

in respect of the  Scheduled Castes 
and Scheduled Tribes? It may be said 
that that was a gratuitous interven
tion in State matters.  It may be so 
with regard to the Scheduled Castes 
and Scheduled Tribes, but even there, 
the Centre felt that it was their duty 
to assimie powers for issuing direc
tives. What business have the States 
to have any kind of irritation over this 
matter?

What are we  to do by thia

amendment wmch stands m the name 
of the Minister in the Ministry of 
Home Affairs?  We are saying that 

the  Special  Officer  for  linguistic 
minorities will  only  be  entrusted 
with  looking  after  the  safeguards 

provided for the  linguistic minori
ties  under  the Constitution. What 

are those  safeguards?  Those sate- 
guards are contained  ih  articles 29 

and 30 of the Constitution. All that
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the  Minorities  Commissioner  will 
look after will  be the  cultuial  and 

educEvional Interests  relerred to tn 

articles 29 and  30.  He  would not 
have to look after their servipe in̂- 

terests; he would not have to look 
after  their  economic  interests; he 

would not be able to look afier their 

religious interests; he would not be 
able to look after their employment 
interests.  All that  he will be  able 

to look after will be their cultural 
and educational interests referred to 

m articles 29 and 30.

Now, we have categorically lifted 

these cultural  and  educational in
terests from  the  purview  of  the 

States and we have  put them into 
articles 29  and 30.  So,  tney have 

ceased to me  eveci remotely a State 

subject.  Jhey have become the pri
mary concern of the Supreme Court 
of India to interpret upon.  So, what 

business have the States to show any 
kiijd of irritation with regard to the 

cultural and educational rights which, 
will now be remitted, to some extent, 

to the Minorities Commissioner  and 
which have already been made the 
subjects for protection by  the  Sup

reme Court of  Irjdia?  There is no 
quesiion  of  «ie  States’  autonomy 

being involved here.  j

What I am asking is this.

Shri N. C. Chatterjec: It is outside 

the  legislative  competence  of  the 

States.

Shri Frank Anthony:  Yes.  They 

have no business to be irritated. The 

Home  • Minister has been so gene
rous, and he has made this gesture, 
saying that he  wants this provision 

as ahf adjunct or an effective auxi

liary to the protection given in arti
cles 29  and 30.  As  I  pointed  out 
 ̂before,  the linguistic minorities may 
be faced with an  assault  on  their 

language or their culture which is of 
such an imminent and deadly charac

ter.  Then, though  the States may 

mot accept  the  seriousness  of the 
difficulty, the minorities will have the 
protection of going  to  the Central 
Government immediately and  asking 

for directives by the President.

Now, lex me take a case in point. 
The Bombay  Government,  in con

travention of articles 29 and 30, said 
to my schools: **You shall not admit 
any  Mn-Anglo-Indian  now”.  Did 

we not get an injimction in respect of 
that order?  Otherwise, overnight,  65 

per cent, of the students would have 

had to go out, because 65 per cent of 
the students in my schools in Bom
bay State  are  not  Anglo-Indians. 

Overnight, the schools would have to 
2\ose down, on account of t̂ t order. 

Fortunately, we had the capacity and 

the resources to go to the court. But 
what would happen if it was another 
minority community?  Their  refuge 

irould have been to go to the Central 

Government.  In such  cases, if tne 
Central  Government could not issue 
a directive  immediately,  then, the 

whole thing would  become illusory 
and  meaningless  and  the  sAools 

would have to disappear.  We can

not envisage such a situation.  I say 
there  must  be  a  general  directive 
power vesting  with  the  President. 

It is a contingent power.  After all, 

we are trusting the  Centre.  I am 
not saying that such powers should 

be given to a third party, some out- 
sidJe  authority  or  body.  We are 
asking for the powers to be given to 
the Home  Mlnaster.  so to say.  It 
wiU  be  his  primary responsibility. 

Does  not  the  Home  Minister trust 

himself? I pray and hope that he will 

t)e here for a long time and it will 
be the Home Minister who will have 
to issue  these  directives.  Will he 
issue them irresponsibly?  Certaî 
not.  He would  do  it  rightly.  He 

would  not  do  it  irresponsibly. 
Only when he is convinced that the 
interests of the minorities are in im

minent danger and that their national 
and cultural interests will be destroy
ed that he will resort  to • issumg a 

directive. It is because of this that I 
want this power to vest in the Cen
tral Government, as I feel that in the 

hands of people like the present Home 
Minister, it will only be exercised when 

the occasion warrants it.

I also want to  refer  to  another 

amendment of  mine.  No. 29.  which
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[Shri Frank Anthony] 

stands in  the name  of  myself and 

Mr. Barrow. It says:

“All linguistic  minorities  shall 

have the riflht to  affiliate  educâ* 

tional institutions  established  or 
administered by them to an exami

nation of their choice in any part 
of India.”

I want here  also to  thank the 

Home Minister  once aj?ain.  He has 
gone a long way ta meet me.  He has 

put into the Home Ministry’s circular 

an instruction or provision giving  a 

certain power to  linguistic minorities 

which have institutions of their own to 
affiliate.  The only reason why I have 

raised is  to get a, clarification  from 

the Home Minister.  I have looked at 

that part in the circular and I am not 
clear in my own mind.  I have given 

the Home Minister an example of the 

difficulty that  I am experiencing  in 

Travancore-Cochin.  They give me an 
examination through the medium  of 

my mother tongue, but it  is  an in

ferior examination.  They prevent me 

from affiliating to a superior examina

tion,  which  is  recognised  by  otl̂er 

States, by the  Central  Government 

and by all the other uiyversities.  In 

that case, will this circular advise the 

T. C. Government  to allow  ms  to 

affiliate  to the superior examination 
recognised by  the  Central  Govern

ment?  That is my difficulty.  I take 

the State examination; I do not say I 

will not taka it, but I also want this 

right to affiliate to an outside exami
nation,  which is  a much better ex

amination.  This  is  the  difficulty 

which  is  experienced  by  many 

linguistic  minorities.  Dr.  Lanka 

Sundaram referred to  the difficulties 

experienced bv the Andhra schools In 
Bengal.  .He also  underlined further 

difficulties.  ̂spite of the Home Min

istry  haviile  intervened  and  given 
repeated advice to the Bengal Govern

ment. no relief has been given to the 

Andhra schools in Bengal. That is our 
difficulty.  That is how the advice is 

usually treated by the State.s.

The Ĥ ne  Minister  in his  circular 

stated that this right of affiliation should

ho treated as  corollary to  the  right 

given in article 31. Article 31 says that 
every  minority  based  on  language 

shall have the right to establish  and 

administer educational institutions of 

its choice. The word “choice” is the 

dominant ahd operative word; that is 
one of the reasons through which I was 

able to get the Bombay  order struck 

down. If I have the choice to have an 

educational institution of my own. a 
fortiori I must have the choice of the 

examination, provided it in a reasonable 

choice and provided I do  not take an 
examination in  Russiaf or China,  but 

one of the examinations in the country 

recognised by all the other States and 
universities and in respect of which the 

Centre has given  special  concessions. 
The Central Government has accepted 

for the  purpose  of  recruitment  of 
Anglo-Indians to  certain departments 
that  the Senior  Cambridge  will be 

equivalent to B.A. degree, but you do 
. not allow me to take that examination. 

The  T.C. Government does not even 
allow the school which formerly fell in 
the  Madras  State  to  take the old 

Madras High School examination. I *ay 

that this right to affiliate flows natur
ally from article 31; it also flows from 

article 29 Q)  which  says  that  any 
section of the people having a distinct 

language, script or culture of its own 
shall have the right to conserve the 

same. Is the T.C. Government allowing 
me to conserve my language? My books' 

on English literature, the T.C. Govern

ment say, must be transliterated from 

Malayalam  literature.  How  can I
conserve  the  English  language  by 
having literature and books transli

terated from Malayalam?

Take the case of Andhra. When the 

Andhra State was formed, a whole lot 
of my schools fell into that State and 

those students are going to take  the 

Andhra  S.S.L.C.  examination.  We 

will take it, but, with all respect,  I 

want to say that the standards of the 

Andhra S.S.L.C. are equivalent to the 
fifth standard of my schools.

Shri B. S. Murthy (Eluru): I protect 
against this.
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Shri Frank Anthony: My friend may 

not agree, but that is my view.

Shri B. S. Mnrthy: The views cannot 

be derogatory. -

Shri Frank Anthony: My  view  is 

that  compared to  the  standards of 
English in Andhra, you will find better 

standards in the fifth standards of my 
schools.  I do not day  on any other 

subject. I want to conserve my langu

age. but you compel me to depress my 

standard from the Senior Cambridge— 

where the standards of English  are 
equivalent  to  B.A.—to  the  fifth 

standard. I wiU take the State exami

nation, but to conserve my language, 

let me take the superior examination 
also. I am making no reflections, but I 

cannot expect a  child  of  14 whose 
mother tongue is  Telegu to have the 
same amount of knowledge of English 
as a person whose mother tongue  is 

English. It will not be fair to him also. 
But, why do you deliberately depress 

my standard? I want to know from the 
Home Minister  whether this circular 

will advise the  T.C. Government.  I 
will take their examination; I will be 

able to take their S.S.L.C. examination 

which is the same as the fifth or sixth 

standard.  But, will it oblige them to 
allow me to  take  the  examination 
which is recognised  by the  Central 

Government and other universities and 
which is, as I say, in keeping with the 

genius of the language which happens 

to be mine?

[Mr. Deputy-Speaker  in the Chair] 

1.27 P.M.

T̂T̂, # FT ’MHWcW   ̂ ̂r?rfT 

#0  YY,

Y\s  Yq  I

OT ̂ ̂  ̂ t ̂  ̂  T̂T rft̂T ^

f  I   ̂  #

spt ̂  HPT ^

cTVttt ̂  fiPP ̂   ̂̂   ^

f̂ Hll '*llO  ^  ^

 ̂  ̂ ^  I I

3ft  ?iiu  ^ /

 ̂  ̂ ^  *4V

T̂5 fw  I   ̂ w  I

 ̂ *TT ^

 ̂  ̂  ̂  I HfT

 ̂ Rij+(*4d   ̂  ̂̂  Rnfi 

^ WT i

:

‘‘It shall be the  duty of the Union 

to protect every State against exter
nal aggression and  internal distur

bance and to ensure that the govem- 

ment of every State is carried on in 
accordance with the provisions of this 

Constitution.’*

 ̂ TOT

I I

^ ̂  ̂  ̂  I I  ̂  ^

qrt:

“Where any State has failed to com
ply with, or to give  effect to, any 
directions given in the exercise of the 
executive power of the Union under 

any of the provisions of this ConsU- 
tution, it shall be  law'ful for the 
President to hold that a situation has 
arisen in which the government of the 

State cannot be carried on in accord

ance with the provisions of this Con

stitution."
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^  I, ̂   f ft? ̂

5Rl  ^  T̂RT tefrft ̂  ^

 ̂ <1̂ »T ̂   3̂̂n»

S  w   ^ t

 ̂  ̂ 3̂?rŝ TFT

 ̂ ¥t ¥tf Yif̂ nrR   ̂ 11

^ wrm f I A'  i fe  #iTT̂

 ̂  3R-  ;srT̂ ̂#1TH  ^

t I ?m  ̂  r̂iOr̂ T̂T̂ ^  

 ̂ ̂*fiRi«i  n̂Tfra"

ft T̂if̂

 ̂d*l̂  <<$1*̂1 *qîa, ̂  ̂  ̂

Î ^̂ TR̂ TcTT 

I ftr ^  I ^

^T trjrm^T fw    ̂ T̂̂ T |

 ̂   ̂  ̂  ̂rnr I #Sr

% '5ZfT<4r  ^ f?IT  g I

t ir?TT?'n§̂?R +4Îk

 ̂ IPnYtott § f̂HTT  ̂?Ttr

♦̂i 10 i   ̂IA *imcii
 ̂ ^  I ̂tTR’ *T̂+<̂n f̂RT

%   ̂  fRi«!>lMa  ̂ I

r̂nr̂T ̂ ̂fsr ̂   't>'̂ ̂

r̂ P%rr<t# i  ̂yr  ̂t.

«ftr  11  t̂ TTJft̂ snt t I

 ̂  ̂  ̂ T 1 ?n’'»r ftn̂ ̂  ̂

 ̂  3TRT̂ ̂rr# ?ftiT ̂ TTÎfrf̂ ̂ ̂  ̂  

 ̂I M3|l̂ ̂  3T̂  ̂  Yo M<̂[d 2pt 

t I f? ̂

=3rTf̂i   ̂ ̂  ̂  *T»̂ ̂ FT% ̂ TT̂-

fkd̂  ̂    ̂  ?TPT ̂’’̂TTV

t t t  «ik ̂  I ̂   ^

 ̂iTTcT̂ ̂  ‘5rT̂ Ŵ  ̂TOTT ̂ I ̂ T7̂  ?T̂

T̂? «!><»ii ̂ l̂ al f  ̂l%?ft

 ̂  ̂  ̂ R̂TPT ^  I I mK  fJT

5HTî+T̂ § ̂FT̂ftS3?r ̂   »T  ?ft

A «TT ĤFT ?q̂  fip

R̂i<i<< ̂    ̂’̂+'1  ^ ̂

f¥ ̂  lifeRR ̂ f̂ ŜTT̂ I 

 ̂'aî O ̂f*i5iaT ̂ fvfkvnr 

'  •iK'Ŝ M   ̂»iM'fl fnftt ?  fftr 

3TR gmt ̂  firfT  ̂̂rr̂ ̂ srtr 

 ̂  sn  ̂ TOrniT |

ffT^

^̂fTf) Vlftr̂ ^^hTr ÎTTT̂Tf  f

f̂wfV|<n  ^ TO t̂*TT

fsrrRT ̂  qt̂r̂

 ̂   t 3̂̂  ^

58[  t i  f̂RTT vft jfN  ̂ %

T̂3J Rrbt %

?f̂   ̂  I «nn:  Fft»r

 ̂ «rr9 ?ftT ̂ 3̂  % >̂nT  ^

«TR ^  ?ft   ̂  ̂  ̂ »T

I f̂tj5T
 ̂ vd̂H «l|d  ̂  5fT̂ ^ «TRft  ̂■ 

 ̂ *T̂ ̂   ^

«f\r ̂3FR?r #   ̂ 'RT̂ 5iff ̂  ̂ np̂ f i

 ̂  ̂   ftp mn̂

qr  «rrr   ̂  ̂   ̂  i

3RT ?T̂  ̂  f̂rfw  ̂   ̂   ^

?tpt «Ft|  51̂ #»? I  «ftr

5W  r̂*P5R  3Twqr   ̂  V

sm  5̂TT̂ ?  3!̂ felT «̂TT

 ̂ ̂ T̂R  ̂ 

1̂*  (hPî < ?rn»  ̂ r̂ro

I  ̂yr ̂  I
?rT̂ %  r̂rr  »̂PjfT   ̂ ̂ Wt

%   ̂'Shrr ^   ^ vtfw

xrfT qr   ̂ T̂TT ̂  iTT?r ̂
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^   lit

1  t  j iV   ̂ ?rara

ft TO   ̂  fw sn̂ir   ̂  If

«raW  ̂  ̂  3t  ̂jjfp’

I  t  »R5r % r̂nr  n̂«TT

Iw  STFTT =̂rrf̂ ?fh:

p̂Rf̂  ^   ̂  fT^

I

 ̂ fSi ^

 ̂ V̂«TT *q!̂cll  ̂I

 ̂  ̂ #■ «TT5ft wrsTK

sri  I   ̂ % ?RT

 ̂  T̂T̂ I f%  It shall be the end" 

cavour of every State  %

 ̂ fOT ^

It shall be the 'duty of  every  State

5ft   ̂ ^ ̂ ?ITT

wrc t| I ̂  i f% WTT  ^

 ̂  I % ̂   ?rqr̂

%  ̂I   ̂    ̂#■

-̂nmwr  f   ̂  ^ sprrfrr ^

1  ̂  ̂ fOT 3TFTT I

*w  ̂  i %

5TT̂  ^  ^ 3RT|

 ̂   I   ̂  T̂TR

ferr 3THT  I

 ̂  ̂?rnfV ?TR#  vv

% vq tTT ?n̂  f I  ̂  ^

^  Iff t  ^

f I fsR   ̂«Fl

I <̂fTt  ̂ # q̂ I 1

#wf̂  ̂^  ̂5RTO  ?ft iff 

?̂T   ̂ ^K«(̂.)

T# I fftr fĴETT ÎTR  ̂ ftr̂T̂fST 

 ̂  ̂  ̂ cp:  ̂  |

iftr *4t 51TKT 

•̂iTT̂  ̂^  ̂  ̂I ??r sf̂flf ^

?r̂  fenf irf I i #Pf̂ 

4"  JT̂, fT̂  fTOT  5  ft»  ^

w mi  ŵ wK %  I #  ^n -̂

îsii»i<Ji  T̂vrryy’ ^ «|<H*d  f I

5̂ MR4̂  5,  #

r̂ngrr   ̂ #f  ̂ #;fr

rS’ITf̂  V  3TR # ?

5̂

ô, Ŷvs xtit n® ? ̂  t I 
<n  ̂mRfi’  5FT̂,

?n«̂r srtr  ̂t

«T?TRT ^  ir̂TPT-

VifhR ^  # f  ̂f I

#   ̂  ?T53-  ̂ srJ

g Hl̂la  f I

5  ̂  ̂   ̂  ̂ *T̂ ^  T̂R

«T̂   ̂   ̂ I ^

*pVf ci«n?fl'f>  f ^    ̂ r̂a"

•Vt   ̂ ’1'̂ ^

i  ^  >3̂  ^

 ̂  I I 3̂  qr 

wr t f% ^ w   ^ fwro<i

 ̂  t t  TTÎ  ^ tr̂s ^

 ̂   t,  ^

t  I   ̂ ̂ ^

TT ?n .̂  ̂ \

*r  ?r̂  ̂ f%  ^

% #̂PTTt f ^ # *rfwr f, I

VY  ̂ fw   t ‘  ̂ W

t fv  :—

“reasonable  representation  in 

Local  Self  Government  bodies. 

Councils and the Cabinets of the 
State, to the linguistic minorities 
group”.

 ̂ I

VJC #

t  ̂iTf =  ̂t  :—

It shall  be  the endeavour  of 

every State to improve the econo

mic and social conditions.of  the 

backward classes  and  linguistic 
minority groups and bring them in 
line with the rest oi the State.  ;
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^  3fr -:vi  ̂ t ^

t spfiwz # I JT5

sronc t •  .  ;  ,
It shall be the duty of ev  ̂State 

to duly consider and give effect to 

the claims of linguistic minorities 

group for employment in the pub

lic services of all kinds and grades 

consistent with the maintenance 
of efficiency of administration and 
the possession of technical or pro- 
teŝonal qualifications  necessary 
for any particular post or  kind 

of,, service.  .

$ ^  t   ̂ 

 ̂  ^ t #  ^

t  I ^  X*;

t I ^ «TT 4 TO W

 ̂ I. I

15 ^  ^  ^

I  ̂  ̂ t,

d«t>̂4)l̂ -fT 

 ̂ t  •  ^

î̂?TT  ̂'5f̂ TT  iftr 

T̂PTT tj t

jt M W  I  crof̂  ̂   ̂   ̂  ̂  

 ̂ T̂?ft «fn‘’•  ̂ hR»Ĥ

«TRft  ^RT R»̂l

I  I ^   ^   ̂ t

3rfN» 5fir̂-5r-5nr̂ ^

*p̂  ̂^ ^

^ t

 ̂  ferr jtftt  i

?rn>  qr<qr?  ̂stk # i ^3^

15̂   flTR   ̂ ^

J»5t I  I  t  ̂  t  :

U shallbe the duty of every-—
 ̂ *̂As we have stated earlier, the con- 
cluî n wfe have  reached is that, by 

M a large, these complaints are greatly

exaggerated.  However, . considering: 
that such complaints and counter-ccm- 

plaints have proved to be a prolific- 

Bource of internal . discord in various 

States, we consider it necessary that a 
permanent body consisting of personŝ 

who would inspire public confidence,, 

should be appointed for the purpose 
of looking into the economic grievan

ces of different areas. *  • ‘ • It wiH 

be an advantage if this body inclines 
some members of the Planning Com

mission  and  reports  its findings  tO' 
the. National Development Council. We 

feel that such an arrangement will go

a long way towards eliminating fric
tion and distruct arising out of the 
feeling that qertain areas are getting 
special or undue consideration at the 

expense lof others”. ̂  '

'   ̂  ̂   ̂ ĉrrfF<?R>

f%qt I, Ĥir+'

?mTT ■# '#  w  ̂^

 ̂ ^

n̂«FR  ̂

t «fk  ̂  ̂ ^

t  r t  ̂ i

«fk  firNfer 

Tn̂rnfdit̂ PFufk̂i

rc m— ^   ^

5TTTO ^ ^

 ̂ F̂TTR   ̂ f̂ OT   ̂  I.

 ̂  m   # Pt

SPW f  I  TOft   ̂  »̂TK

Prf  ̂ # 3ft 

 ̂  ̂  ̂  sTST  t I

pnurm »

A ♦innl ̂ —<tV̂ ^—

f% «nWt,  #pR

 ̂    ̂ i  ̂   ̂ W
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^  m  t, ̂

 ̂ W  *RTT  I  *̂TTT

m  ^ ?flT   ̂̂

 ̂*lf I I 4‘  f   ̂  5f[

 ̂  ?T$ ̂   T# t I  T̂PT ̂  — 

ITT  ?rVi ̂ 5$v^rPT *nft 5t»T 

^m%\

 ̂  ̂ t̂nr,

fTTT  3̂T*TT,/̂rr̂ ̂ —f̂PT ̂ «jR ̂

?TT̂ <r̂d̂r ̂  |jf̂  ̂  I ̂  ̂  '•iîdi 

i   ̂ ̂    ̂f  ̂ ̂

iPTT %   ̂  ̂ Pl̂ ^

*T̂T”?P̂n̂ *PT  'dH "Ft dH  ̂ ?T 

$ ?tK ̂  ̂  H t«IĴ ̂  ̂  I ’hW.€- 

V\9«fkYc;̂ Jm t̂%3ft

 ̂ ̂  f̂nr ?râ v  ̂̂  

I, #  ̂  ̂  ̂ TO I ^

 ̂   ̂  ‘TT ^

*f><i5  ?HR  ^ ̂  ̂  ̂  ̂

 ̂  l|cp̂ ̂  ^  ̂I ^

 ̂ W ̂  ̂   fw i^

!̂|»[T   ̂ ̂  ^

 ̂ «Ft H>̂l<Ârg;nr ?T  t ̂  $ WRT

3ft ?ft̂ ^ r̂f%̂

f̂ty ̂rs   ̂ ̂  ̂  % aT<r>d 

'Sn  ̂  ̂  ̂rj%̂   fer  i

 ̂  ̂ ^  i[f3fV5Tir̂ ^  ̂  ̂

<»;̂ wggr TT  ̂^   ̂ I ?fk

 ̂ ̂   Tî *n;  ’sftr d<̂ ŵ

 ̂  5FT I I ^

f̂ RR ̂   ̂ ̂ ^

qr 3RR 5tt̂ I  ^ vRwt ?n# 'rî 

TT  t̂̂TT '̂ 1̂  ti ̂  ̂   ^

«fh:  ̂  ̂  ̂   r̂f̂

 ̂  R̂?T  ̂

*̂ Tf̂ ! mx  ̂  ^

iPT ̂ nn ̂ ,dt 1̂ ̂

 ̂t̂ y T̂  I M  srrfsRF̂ mfzvw 

V̂,  ?5( * m   ̂  ^

 ̂   ̂   iftr  t «flr  >

ĵrgr̂ q̂   ̂ t# i

STfT î(̂ f

«fhc   ̂<hr  ̂fw-

T̂ÔcTTfNTV̂iTTt

«ft ^̂rrri  ̂ ^

^̂51TT fw I I t ŝtfPTT

 ̂  ^  *̂nr̂  ̂ i t

f f̂   ̂?H3 «n3 firf̂ T̂

t, #f  ̂  ̂ ̂f f̂rs[t fiT

^̂rnfrf ̂   tr̂ firfTOT T̂  I  ̂ 

JT̂  ̂ I % f% W  ̂firf̂ T̂

ŵr$   ̂  ̂5̂ rt qr

3TR 1  îrr̂ f f%  ̂ +ifd)̂  ̂

iRRT ’RT, ̂   ̂̂
rRT#t̂ ̂ TTR# ?nf , ̂ T̂fT ̂  ̂

^  fW  I  ^

I f% rnn«ife+' *iî Hir<ci>̂ ̂

M'S’-d̂lH f  ̂ STR—  ̂ ^

?T «R fOT ̂  I T̂R 3>T̂

 ̂fW ̂  _#  ̂   ̂  ̂̂  1

^    ̂  t I

j  iT̂ frf ̂  ̂

 ̂ fw r̂ri

 ̂■3̂' ̂  ’RTRT w t ̂  ̂  ̂  

v[t̂  f?FJTr ̂ 30̂ 11 1t  ̂̂ *fV w ̂

«f*W ̂ TT̂ f f%   ̂ ̂  ̂ tf̂ ,

rft%W  >ft fe.t fq cT  ̂^

r<M̂̂ CTR ^
sTrt # |iT   ̂ #

tnp ̂   ’P ^

 ̂    ̂   # OT ^ ^

tor  I ^
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ffK  MqWdH ^  ^

I \ W   I ft? ?TPT  ̂T#

T̂RT  ̂ W  ̂ ^

I ft? ftĵ    ̂^̂-TT-JT̂ $

•il*fî î*i ft»̂   I   ̂

f ft?̂?tftf?T#̂ inî TTfdhr

 ̂ XhR  ̂ fir̂ RT =̂ 1̂

5fVr ̂  ̂   ̂̂  ftm  i

TK A'  ^

 ̂  5 I W ̂  t—

Page 11—

after line 3, add:

“350. It shall be the  duty  of 
every State to duly consider and 

give effect to the claims of linguis
tic minorities group for employ

ment in the public services of all 
kinds and grades consistent with 

the maintenance of eflBciency of 

administration and the possession 

of technical or professional quali

fications necessary for  any parti
cular post or kind of service.*’

3mw <̂1̂1,   ̂ ̂  ^

srrfHft̂  ̂  t  I =?tt|

 ̂   ̂  ̂  ̂  fT 3nr̂

iTT̂ Tfci)̂ ̂  t ft'

 ̂̂inr ^

|fIT t I ̂  ̂   ft? 3pf VftRT ̂  ̂

Hft)«T ̂  I  *T ̂    ̂̂

w    ̂ft>*T# q? WK

 ̂I ̂    ̂ «nfti®nT ̂  ̂  ̂iT

<t̂TT  ̂  ̂  ?PT  '3T?TT *T̂

i I  ̂ ^

<̂164I«T ipTTpT ̂  ftrr ̂

irOT  5ft2TTf̂ fti? i,

f̂ftaî tr?T *̂iHqn€t 

>i5t t ’jftT   ̂  ̂    ̂ ^

I 1 *\Â H6 # OT t w Br̂ wf ^ 

*rFf ftPIT ̂ ft?  cf1R?t ^

t  ̂ ft̂rr r̂r̂ i

^   ̂ f̂frr t ft?

iTTWft̂  ^ ^

$5TT  I OT  ̂  ̂ ^

^T|ft?’R N W  VRlvff  > 

w   I   ̂  ̂ «P̂  I  ftr

fn̂ ^  VTBRT

•T 'diiM I ̂   +̂i ̂ ft? w

tftf5R>W  ?ftT  sftV̂RvT  S=̂5TftiSf?5F¥ 

3f?r TO TO W5T  I  vhFshf-

>iY<4K̂ ft?m ’FTTft? ̂  ̂

 ̂ F̂3RT îr4»RiJ'A*tri  t̂ Jrft̂ 5R 

^ 5̂tr 1 ̂  ̂  ^

OTT  ̂ '5THT   ̂I  r̂rr

?T̂ I ft? WT 

 ̂ «Ft tr̂f̂rf̂T̂^̂nr ̂  

fftr ̂  ̂  ^  ft?9

ftFn" «wRt3?:  ̂ %ftK  ̂ i

f̂ni  ̂   ̂ft? ft»̂ f̂t Rŝti ^

^ ^   ̂ ft?

ft?2TT ̂rm % i #

MimdT  ̂ft? *T  SpTf̂

I ̂ *T§i  ft? ̂  ft̂*T  1?̂

#ft??T # ̂  ̂  H»<HI T̂fcTT ̂ ft? 

ft>̂PT ̂ '̂*1

qr̂rr̂ ̂   ̂  ̂  ̂   ^

ft  ̂«ITTO ̂  Jĵrr-

feif 5Tflf 11 ftr?r ̂  % t «TRn j, 

qr  ̂ ftî  ^ ^ fwiM   ̂  ̂

f  ̂ ̂  ̂   ft  ̂TO t «fK ̂

*nn ̂ ft?  *rw w ft*̂  ̂  

fevniw t̂ #ftivi M wftt
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w>K  ^  ̂I •

tR5 %  ̂ %,

 ̂   t  n  I

rtr TO T T̂T«r  ̂I  ̂ ̂

 ̂ w  t, OT ? qmra 

fw   t ^

!̂i|T  ̂pF  ̂ ^  ̂ nÔI

nft?nnT T̂w *?̂   I r̂diRwî, # 

^̂TTT wr̂ T̂T  fv  vror 

fnpn:, t̂t ŵr̂fV  ?rv

*lf̂< »T  «(1W ̂   ̂̂

ft  I >̂R=̂t̂j5PT ̂  ̂

?T»T  I  ̂   j

f̂RTT f ^ f f » * n

 ̂  *̂17̂ VTFf̂ âRH f̂ ^

 ̂    ̂ ̂

in̂  ̂  H, cW ̂   W *p̂» ̂

*ffT tIJT  ̂ ̂=RSTT ^

M<A*̂Hd ̂ I ̂trr iRTvit   ̂f%

 ̂ ̂  ̂  '»MKi % 5irT̂ 5nf% ̂  ?rtT

*ŷ ̂   wvr ?fk ̂

5̂  %ftK  ̂ ^  %

I ̂  ̂T̂dRTT ̂ ̂  W  ̂

 ̂  STR̂^WT ?rff I

?T̂ ̂ ?rrr ̂  in̂ft

Y\3̂tY?: vqî f̂efFfT f̂Tfenii 

3'nyRPT-iii|hnT: ^

ipr  TO  ?IOTT  I

*tfiRf 51̂  ?W Vnhr : V  ̂̂FTiW, 

4 'PC «?k «T¥  I

TO m ^%1

imonff-iiighni:  ̂  t i

ÎW

V1W  'R   ̂ I

WW ̂  ^̂0 I

 ̂ W< W-*T|p?iT : W?:  I

Shri B. N. S. Dm  (Kalabandi-Bolaa. 

gir):  Mr. Deputy-Ŝ aker, yesterday,

I moved amendments 25 and 26« pro
posing a new clause  20A,  and  iUso 

amendment 27 for the substitution of 

clause 21. But, due to some misunder> 
standing, though amendments 25 and 
26 were not supposed to be discussed, 

nor intended to be pressed yesterday* 
as my group of amendments referred 

to safeguards for linguistic minorities 

which have been taken up now, amend

ments 25 and 26 have been recorded as 

negatived yesterday. Therefore, I have 
moved a new amendment  218  with 
your  permission,  which,  in  effect 
repeats amendment  26  with  only  a 

slî t modification, that  is,  instead 
of the amendment..........

Mr. Depaty-Speaker:  Why  should

the hon. Member go  into  all  fhit 
detail?

Slui R. N. 8. Deo: I am explaining; 
etherwise,...

Mr.  Depaty-Speaker:  We have  a 
fresh amendment 218.  He may go on 
with that.

Sfari R. N. S. Deo: I have moved 

amendment 218.

I welcome the acceptance by  the 

Government of the first part of my 
proposed amendment; that is, clauses 
1 and 2 of my amendment have been 
accepted in  amendment  183.  But, 

that ameiKiment does  not  go  far 
enough.  I  have  gone  through  the 

memo circulated to us by the Ministry 

of Home Affairs on the safeguards for 
linguistic minorities and I find that 
the proposals with regard to primary 

education and the acceptance of the 
proposal to appoint a special officer, 
are the only two  satisfactory  safe
guards so far as the right of instruc
tion in the mother tongue is concern
ed.  The rest of the safeguards that 
have been proposed  by f̂the  Home 
Ministry on the basis of the recom- 
mendatiai&s of the S.R.C., I am afraid, 
are not only unsatisfactory  and in

adequate,  but  also  illusory.  I will 
endeavour to show  how  they  are 

absolutely illusory.
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[Shrl R. N, S. Deo] .

In these proposals, it is suggesM 
In accordance with the recommenda' 
tions in paras 783  and 784 of  the 

Stales Heorganisation  Commission’s 
report that instructions  should  be 

Issued by the President imder article 
347 regarding the recognition of min
ority languages as official  languages. 

You will see. Sir, that the recommen

dation of the  States  Reorganisation 

Commission was that a t̂ate should 
be  recognised  as  unilJCngual  only 

where on6 linguistic group constitutes 
70 per cent, "or more of the popula

tion, and bilingual where there is a 
minority of 30 per cent, or more of 

the population. In the scheme of re- 
oirganisation of States, it will be seen 
that most of the States are unilingual. 

Only the new State of Bombay and 
the new State of Pimjab are lingual 
states. In the case of Punjab, it is re
cognised that both Punjabi and Htiidi, 

will be the official languages. In the 
case of Bombay also, it is presumed 

that both Gujerati and Marathi will 
be recognised as the official languages. 
So, in' the case of these two bilingu- . 

al States, the question  of either of 
the principal languages being treated 
as a minority language does not arise 

at all. Therefore, this safeguard will 
not be applicable to any  linguistic 
minority in  any otf  the States  of 

India.

Similarly on tiiis same basis, ac

cording to para 784 of the S.R.C. re
port, it is suggested that in the case 
of districts also, the same 70*30 per 
cent, formula is to be the criterion. 
Where, in a district, 70 per cent, or 

more of the population spealts a langu
age  which is a minority language  in

the  State, this safeguard will be in

force. I would like to point out that 
this also would be not  capable  of 
application. Because, here, it is sa5d: 
if 70 per cent, or more of the total 
populatidn  of  a  district  consists  of 

a group which is a minority in the 
State as a whole.  I have studied the 
Census Report of 1951, Paper I of 1954 

and  1 fail to find a single district  in
the  *whole  India  where this for
mula can be Applicable,  There wUl̂  :

no district in the whole  of  India 

wiiere there is a  language-speaking 
group which is 70 per cent, or more 

and which is also a minority in the 
State as a whole.  This qualification— 

minority in the State as a whole— 

would mean that it should be about 30 
per cent, or, according  to the  later 
suggestion for recognition for circulars 
and notifications being issued in the 
other language, at least 15 to 20 pier 
cent. But, it will be clear <if you study 

the Census report that there is not a 
single district in the whole of India 
where a minority  language  wouM 
amoimt to about 15 per cent.  Hardly 

there will be  any  State  where a 
minority group would be more than 

1 or 2 per cent.  ,

8hri Mohiaddia  (Hyderabad City). 

May I know whether there are  no 

municipalities  or corporations where 
minority language group  consist oi 

more than 20 or 30 per cent?

Shri R. N. S. Deo; There are. I am 
coming to that. There are municipali
ties, there are corporations like Cal

cutta, Bangalore and Trivandrum and 
man̂ others. There is one district in 
India, the district of Cachar in Assam, 

where Bengali is spoken by 77  per 

cent., Hindi by  10  per  cent.,  and 

Assamese has a very small  percen
tage. But, even in Cachar, the Ben
gali population cannot get this safe

guard becaiase in relation to the total 
population |of Assam, it will  not 
amount to 15 per coit. or 20 per cent, 

or 30 per cent. Therefore, this safe

guard becomes illusory and meaning
less. Similarly, in Calcutta, there  is 

a minority population of Hindi-speak

ing people.  In Bangalore,  there are 
Tamil  and  TeJugu-speaking  people. 

There is in Trivandrum a Tamil popu

lation, and so on.  There are  many 
cities, and  corporations wl̂ere there 
are such minority populations. But, in 

the districts  or  municipalities,  the 

minority population will not be con
sidered to be a minority in relation to 
the total  population of  the  State. 

Th«r̂oj?e,  it  4>ecomes  absolutely 

meaningless.  That is  why,  in  my 
amendment.  I  had  suggested  that 

where the  minority  is  actually a
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jfn̂ prity in the district or  sub-divi

sion concerned' It  should  be  given 

these safeguards and a single majority 
language  in  any  particular  area 

■should be treated as the official langu- 

-age in any particular area should be 
treated as the official  language  of 
the district or subdivision or taluka 

‘Or municipality. As a matter of fact, 
this was the purport of the report of 
the States  Reorganisation  Commis

sion. They had also given the example 

‘Of Hyderabad and Bombay where the 
•official language in the  districts  or 

taluks used to be the minorfty laiigu - 
 ̂ and not the official language of 

t̂he State. If it 'waŜ possible there. I 
do not see'Why' it should not be possi- • 

fble elsewhere. Therefore, it is neces- - 
sary that the Home Ministry should 

re-examine this question  and  if the • 
-actual amendments suggested by  me 
are not  acceptable in mto, at  least - 

ĥey should modify  this  ̂ memoran- 
♦duin in a manner that wotJld make 

:4t possible fer the linguistic  minori

ties to get these safeguards.

2 p. M.

It appears that the real problem of! 
"these linguistic ‘minorities  has  not 
■been propeirly appreciated. It is  not 

‘Only with regard to the language and 
the difficulties  in  getting instruction 
in the mother tongue.  That  is,  of 

•course, one tjf the maiii disadvantages,' 

but the linguist̂  minorities  suffer 
■from political/ cultural and economic 

disadvantages also. The real solution 
of the problem- and a  wise  solution 
“Of the problem would be to reduce the 

minorities as far as possible, and that, 
was the object of the suggestion for the 
appointment of a boundary commis-: 
sion. I submit that it is  pollticaUy 
unjustified and it is morally wrong to 
reduce a majority linguistic group to 

a minority by keeping it on the wrong 
side of the border. And that is why 
the  d̂ abilities  and  disadvantages 
arise. This has been recognised  by 
the States  Reorganisation  Commis
sion also. This problem of linguistic 
minorities Is not only the cause but 
also the effect of this movement for 

‘ilngutstlr •

Many examples have bê  given bjr 

my friend Shri Frank . Antlumy  and 

also by Pandit Thakur Das Bhargava 

about the disabilities, both eccmomic 
and in the matter of services etc. I 

did not get an opportunity to speak 
on the general debate and I  crave 

your indulgence just to cite a  few 
examples only.

You know, Sir, there was a great 
controversy when this Seraikella sub

division was transferred to Bihar. Its 
reversion hâ been one of the  main 
claims of  Orissa.  Î e  two  States 

of  Seraikella  and  Kharswan  were 
transferred̂ to  Bihar . on  18th . May, 
1948 and. a lem d̂ys  that the

Chief  Minister  of  Bihar,  after a 

victory celebration there, made a pub
lic declaration: “I assure the Oriyss 

of these States that their  language, 
culture and individual rights will be 

duly protected and safeguarded by my 
Government.” And a few days later, 

when hardly the ink had dried, on the 
22nd June,  1948 by  a  notification 
Hindi was introduced  as the  Court 
language there,- though  Oriya  bad 

been the Court and official language 
and the language in,, the schools for 
a . long time past. Î on after that, out 

of .743 officers and officials in those 
States, the majority were either dis
charged or forced  to r»tire.  Four 
hundred and ninety-nine persons were 

forced to retire. And sometimes very 
funny excuses were put forward  or 
subterfuges were resorted to. >Tahsil- 
dars and sub-inspeetors were offered 

the posts of peons and when they did 
not agree to accept the post of peons, 
they were told  that  their  services 
were no longer i:equired.  Only  197 
out of the 743  have  been  retained 

in Bihar service and that too on a 
temporary basis. - They are being oust • 
ed at the sweet will of the  officers 
from time to time. Only 28 got pension 
and only eleven  got  gratuity.  The 
r̂ t  have  be«i  just  thrown  out. 

Thotigh new posts are being filled up 
every year, not a single local person 

has been employed dther as a <derk 

or aŝ̂ a peon up to this
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There used to be a labour ex̂ Htge 
at Adityapur near  this side of the 
river near Jamshedpur  and through 

this the local people used to get facili
ties Of employment in the Tata Irtn 

and Steel Works.  There if a  âst 
works in that ex-State  and  Iher* 

according to the terms with the pro
prietor pfteference was bong given to 

local people in employment. Now. all 

that has been abolished and the local 
pe<̂le get no facilities evoi for em

ployment as labourers.

The schools there have been reduc
ed. Formerly there w«e  57  Orira 

schools out of which.....<

Mr. D̂ nty-Speaker: The hon. Mem> 
her should not dilate very much on 

this amendment which has been nega

tived already.

W i % M. S. Deo: I am  pointing 
out the  difficulties  of «lucation and 

bow the proposed safeguards are in
adequate. Therefore, I will Just  give 
a lew examples  about the  position 

of schools.

There were 57 Oriya schools  out 
of which 19 were Oriya-cum-Bengali 

and there was only one Hindi school 
in Seraikella. Out of these. 13 Oriya 
schools have  been  converted  fnto 
Hindi schools.  Thirty-six new Hindi 

schools were opened till 1954 and only 
one Oriya-cum-Hindi school has been 
op̂ ed and one  Oriya-cum-B«igali 

school has been opened.  In-  1955-56 
more Hindi schools have been op̂ ed, 

but no Oriya school has been opened. 

Though 75 per cent, or more of the 

students in the girls school are Oriya 

speaking not a single Oriya mistress 

is in that school.

Shri B. S. Murthy: Perhaps  not 

available.

Shri B. N. 8. Deo: There were three 

mistresses in this school who, due to 
pressure and the misbehaviour  of 

certain officials, were forced to leave. 
This is all old history.  There  has 

b^ a lot said and  written  about 
thk. 1 need not repeat ih&n.  The 
îâe is the condition in Kharswan. 
Thereforê aaert laying dqwn of the

policy or simply fepeatihg good wishei$ 
does not solve the problem. The real 
solution, I again submit lies  in  tra

ducing the minorities to the  mini
mum, and for that I again reiterate 
my earlî suggestion, which has baftt̂ 

supported by others that a boundaiT’ 

commission should be appointed.

8M Mohlvditai: Amendment  18T 

to clause 21 in̂iich has been propoaaA 

by the Home Miniater should be wel
come to all those who have been ad
vocating that the linguistic mmoritiea 
should be given effective protection. 
When the report of the Joint Com
mittee was published, it had caused- 
great disappointment The disappoint
ment was due to the fact that articla 
350A was added without any further 

provisions  for  its  implementation. 
Article 350A would have been only *. 
declaraticm of good wishes or a dec
laration of intentions, which may or 
may not be carried̂out in the States.

There were  representations  from 
all sides.  It was suggested that more 
effective provisions should be  made 
for the proper implementation of the 
intentions enshrined in the proposed 

article 350A.  Now, amendment  Ne. 

183 has come in, and I hope it will 

unanimously passed.

There has been a propostl that  a 
further clause 3 should be added to 

amendment No. 183, giving powers to 

the President to issue directives. The 
Home Minister has not so far accept
ed that  suggestion.  But I am  sure 

that clauses (D and (2) of proposed 
article 350B, if properly implemented 
and enforced, should prove of  great 

value to the linguistic minorities.

So far as the principle of issuing 
directives, is concerned, proposed arti

cle 350A provides:

...and  the  President  may 

issue such drrections to any State 
as he considers necessary or pro
per for securing Utie provision of 

such facilities.** ''

Article 350B that  has  now 

proposed is an article subsidiary
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article 350A. The article  850A,  is 
really the main operative clause, and 

provides that directives may be issû 
by the President, I am sure the report 
that will be discussed in Parliament 
under proposed article 350B will be 
governed by the provision in propos

ed article 350A that after Parliament 

has discsssed that problem, the Presi
dent may issue directives according to 
tiie recommendations of Parliament

Of c«urse, proposed article SWA Is 
restricted only to primary education. 
At this stage, of course, I think this 
will be quite sufficient,  and  1  am 
sure that will be fully implemented 

in the spirit in which it has been pro

posed.

Pandit Thakur Das Bhargava  has 
suggested  that  in  proposed  article 
S60A, instead of the word 'endciavoinf, 

fte word ‘dutŷ Should be substituted. 

Article SWA will then read:

“It shall be the duty of every 
State and of every local authority 
within the State to provide ade
quate facilities for instruction in 
the mother-tongue at the primary 
stage of education-----”

I fully support this, amendment, and 

I am sure the Home Minister will 

•cccpt it.

Article 350A provides that in case 

the necessary facilities are not pro
vided, the President may issue direc
tives.  If the word ‘duty’ is substi
tuted for the word ‘endeavour’, it will 
simply mean that if there is a derelic

tion of duty on the part of the State 

or the subordinate authorities,  the 
President can issue directives.  So, 
the  word ‘duty’ will be a more p -̂ 
per and more suitable word.  I am 
sure this amendment will be accept

ed.

The amendments  that  have been 

proposed in regard t© the  linguistic 
minorities, as for example, in regard 
to their employment in the' services 

and so on,  have  sQme  importance. 
Hy hon. jCriend Pandit  Thakur Das 
Bhargava has just spoken  about it
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I titink,  the economic problem,  the- 
problem of Uvelihood, the  problei& 

of employment, and the probkm of 

the minimum necessaries of Hie is 
important as and perhaps, more im
portant  than,  the  problem of the* 

mother-tongue.

The Five Year Plan is going ahead, 

and it will  provide to a  very Isargt 

number  of  people  the  necessaiT' 
en̂jloyment in due course.  But ttie 

time when we shall have full employ
ment, as envisaged by the  Plannteg. 

Commission themselves, will be about 
tfteen or twenty years hence.  There

fore, I think it is not desirable  that 
we should close our eyes to  this pro> 
blem of employment, the problem  or 

giving a due share in the services  or 
government to the linguistic minoritieŝ 
and so on.  I do not think that this- 

problem should be ignored, or that we 

should  close our  eyes to it  I  am* 
sure that, if looked at from a realistic 

point of view, it is as important as, 

if not more important than, any other 
problem.  I hope the  Home  Minister 
will kindly look into this question, and 

as far as possible, either accept Pandit 
Thakur Das Bhargava’s suggestion, or 

issue a directive or instruction to the- 

States to implemftit the proposals that 
have been put forth here.

Mr. Depnty-Speaker: The following 
is the list of selected amendments to* 
the group of clauses 2A, 21 and 21A. 

They have  been indicated  by the 
Members to  be moved, subject  to- 

their being otherwise admissible.

Clause 2A  (New)—151,  29,  117̂

152, 153.

Clause 21—27, 28, 32 178 (same aŝ 
32)  177,  23, 182, 183  (Govt.),  198,
199, 44, 45, 46, 47, 48, 113, 84, 85, 200, 

201, 218, 220  (Govt.). ^

Clause 21A r (New)—35, 34.

Pandit i;hakiir Das Bhargava: Are

you taking up new clause 21A also 
now?  In that case, I would like you 

to include  my amendment No. 216 

also in ̂ e list of amendments 'îiicli 

have been taken as moved.
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Blr. Depaty-Speaker:  Yes. Amend

ment  No. 216 is only omitting part

(iii)  from  amexdment  No.  34  of 
Pandit Thakur Das  Bhargava.  He 

may move  his amendment  No, 84 

•omitting part (iii).

New Clause 2A

Shri  Shiee  Narayan  D»s (Dar- 
lahanga Central): I beg to move:

Page 4—

after line 18, tTisert:

*2A. Amendment of article 2,—
In article 2 of the Constitution, 
after  the  words “new States” 
the words  “or Union  territory” 

shall be inserted.’

Shri Frank Anth<my:  I  beg  to

move:

Page 4-

after line 18̂ insert:

*2A. Amendment  of  article 

30.—In article 30 of the Consti

tution,  after  clause  (1),  the 
following  clause  shall  be 

inserted, namely: —

*‘(1A) All linguistic minorities 
shaU have' the right to affiliate 
educational institutions establish
ed or administered by  them to  v 
an examination of their choice in 
any part of India.” *

Shri S. V. Ramaswamy  (Salem):

H beg to move:

Page 4—

after line 18, insert:

*2A. Insertion  of  new  article

51A.—After  article 51  of  the
Constitution,  ̂ the  following 

article  shall  be  inserted,
' namely: —

"51A.—The l̂ ate shall endeavour 
to form Zonal or  other  Councils 
of  two  or  more States  to
foster  a  sense of  inter

dependence among  neighbouring 
States, to facilitate co-operative 

'̂ ort for  the co-ordinated and 

speedy wonomic developmait of

large regions covering more than 
one State.”*

Shri Shree Narayaa Das: I beg to

move:

(i) Page 4—.

after line 18, insert:

*2A. Amendment  of  article 
79.—In article 79 of  the Consti

tution and wherever they occur in 

the  Constitution,  for  the words 

“House of the People” the words 
“Lok Sabha” shall be substituted.*

(ii) Page 4—

after line 18, insert:

‘2A. Amendment of article 79.—
In article 79 of the  Constitution 

and wherever  they occur in the 
Constitution,  for  the  words 
“Council  of  States”  the words 

“Pradesh Sabha” shall be substi
tuted.*

Shri K. N. S. Deo: I beg to move:

Pages 10 and 11—

for clause 21, substitute:

‘21. Insertion  of  new articles 

250A and 350B—After article 350 
of the Constitution, the following 
articles  shall  be  '  inserted,
namely: —

“350A. Facilities for instruction 
in  mother  tongue.—(1)  Every 

State  Government  and  local 

authority shall provide  facilities 
for  instruction  in  the  mother 

tongue at tlue primary stage and 

also at the secondary stage when
ever the students belonging to a 

linguistic  minority number 40 or 

constitute 15 per cent., of the total 

number of students, whichever is 
less.

(2)  Where  the  majority 

language of any area of a  State 
is other than the regional language 

of the State, schools in that area 

shall be established in the majority 

language of  the area and  other 

linguistic groups in that area shall 

enjoy the facilities moiti(med  iA 

clause (l)-of this articte*
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(3) Whenever not less than 250 

pupils or parents belonging to the 

linguistic minorities group in any 
.area desire the establishment  of 

a school in a particular language, 

it shall be the duty of the State or 
local  authority to  provide  the 

;«ame.

(4)  A college in the language 

-of the minority shall be provided 

'iB̂erever  needed  and  practica

ble.

(5)  Educational institutions in 

languages other than the regional 

language of the State,  may  be 
allowed to be affiliiited to a Board 
or University outside  the  State 

where such language is the official 

language of that State in which 
such Board or University is situ

ated.

350B. Other facilities for lingu
istic minorities.—(1)  Tlie single 
majority language in any district 
•or sub-division, where it is other 
than the official language of the 

State, shall be recognised as the 
official language of that  district 

•or sub-division.

(2)  Minority languages spoken 
by not less than 15 per cent, of 
the population of a State, shall be 
recognised as the media in exa
minations  conducted  for  State 

services, and in the case of exa

minations conducted for recruit

ment to the lower  services at dis
trict or sub-divisionaL level, the 
single majority language of  the 
district or sub-division,  if it is 

different from the language of the 
State,  shall  be  recognised  as 
media.  •

(3)  Every State shall arrange
for issuing official notices in the 
language of the linguistic mino
rities— .

<i) throughout the State where 

such minorities constitute at least 
15 per cent, of the population of 

ibe State; and 

V viî to a dî ct or sub-divisicm, 
such minorities  constitute

at least 15 per cent of the popu

lation of that  district  or, sub

division.” ’

Shri Dasaratha Deb (Tripura East): 

I beg to move:

Page 10 and 11—

for clause 21, substitute:

*21. Insertion  of  new  articles 
350A to 350G.—After article  350 

of tiie Constitution, the following 

articles shall be inserted name

ly:—

'  ‘‘SSOA. iEvery State Govemnaait 
provide  facilities  for  the 

education of the linguistic mino

rities in its territory om the fol

lowing lines—̂  r

(a) primary  and  seccmdary 

schools or separate classes in ex

isting . schbols with the language 
of the, minority as medium of in
struction .  shall  be  provided 
wherever . the students belonging 

to the linguistic minority num
ber 40 for primary and 100 for 
High Schools or constitute 15 per 
cOTt of  the  students  in  the 

schools, whichever is less; and

(b)  a college in the> language 
©f the minority shall be provided 
wherever needed and practicable.

350B. Every State Government 

shall as far as practicable arrange 
for issuing of Government notices 

in the language of the minority 
and provide facilities for repre
sentation in their language wher
ever  such  linguistic  minority 
forms a prescribed percentage of 

the population which may be bet

ween 15 to 20 per cent.

350C. In the judicial courts of 
an area concerned the language 
of the minority shall be recognis

ed for the purposes of the court, 
if the minority ’constitutes about 

20 per cent, of  the  population 
under the jurisdiction of the court 

concerned.

350D, In towns, cities and other 
local areas wherever any linguis

tic minority forms about 20 per 

cent, of the local .area concwued
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the minority language shall also 
be recognised for the purpose at 

administration of the local bodia 

concerned.

350E. In  any  bilingual  area 

where the inin<»ity  langoage is 

by 30 per cent, or more of 
the population, the  administn> 

tion of the area shall be carried
oo in both the languages of th« 

area.

3501*. In  any  bilingual  area 

where the linguistic mmority con
stitutes not less than 50 per cent 
of the  population,  a  minosity 

council should be established in 
such  manner  and  with  such 

powers as Parliament  may  by 
law prescribe for the protection, 

safeguard and well-being of such 
minorities and their languages.

350G. (1) There shall be estab
lished a suitable authority in the 

State and in the Union to report 
to the President  regarding  the 
representations  made  by  the 

minorities and the working of the 

guarantees  and  the  protection 

givsi to the  minorities.  Each 
such report shall be laid before 

Parliament

(2)  After the report has been 
discussed by Parliament, the deci

sion of the Central  Government 
shall be issued to the State Gov
ernment concemesd as a directive 

from the President which shall be 
binding on the  State  Govern

ment” *

Pandit Thaknr Das  Bhargava:  I

beg to move:

Page 10, line 36—

..for “endeavour” substitute  “duty”. 

Shri Kamatfa: I beg to move:

Pâe 10, line 36—

for “endeavour” substitute “obliga

tion”  ,

My amendment No. 178 is the i 

as No. 32 of  Pandit  Thakur  Das 

Bhargava.

Shri IL K. Ban (Diamond Har

bour):  I beg to move:

Page 10, line 38—

after  “primary”  insert  “and
secondary”

Shri Kamatli: I beg to move:

Page 11, line ^

for “securing” substitute  “̂ uaraa<- 

teeing”

Slui Dtalar: I beg to move:

Page 11—

after line 3, add:

“350B. Special Officer  far 

guistic  tninorities.—(1)  Ther»- 

shall be a Special Officer for lin
guistic minorities to be ai>pointed. 
by the President.

(2)  It shall be the duty of the 
Special Officer to investigate all 
matters relating to the safeguards 

provided for linguistic  minority 
groups imder  this  Constitution 

and report to the President upon 

those matters at such intervals am 
the President may direct, and the 

President shall cause all such re
ports to be laid before each House 
of Parliament.”

Shri  Frank  Anthony: I  beg to>

move:

(i)  That in the amoidment pro
posed by Shri B. N. Datar, printedr 
as No. 183 in List No. 19 of amend
ments:
in sub-clause (2), 

for “minority groups” substitute 
“minorities”

(ii) That in the  amendment  pro
posed by Shri B. N. Datar, printed̂ 

as No. 183 in Last No. 19 of amend

ments—

after sub-clause (2), add:

“(3) The decision of the Central 

Government <m midi  report or 
reportB diall be issued  to  the 

State or States concerned as  a 

directi¥tt  tem i
whidi directive shall be binding.**
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pandit Ihakin  Bhargant: I beg

to move:

(i) Page 11—

4ifter line 3, add:

“350B, Subject to the other pro
visions  of  the  Constitution it 

shall be the duty of every State 

Government to provide  for  the 
reasonable representation in Local 

Îf Government  bodies,  councils 
and the Cabinets of the State, to 
the  linguistic  minorities  group 

due regard being  had  to  the 
population of the groups and the 
efficiency of the administration,”

(ii) Page 11—

after line 3, add:
‘̂350B. It shall be the endeavour 

of every State  to improve  the 
economic and social conditions of 
the backward classes and linguis

tic minority  groups  and  bring 
them in line with the rest of the 
State and to secure this purpose 

it shall be the duty of the State 

to allocate equitable  development 
funds subject to  the  other re
quirements of the  entire  State, 

for  the  social  and  economic 
needs and welfare of the back

ward classes and linguistic mino

rity groups.”

(iii) Page 11— 

after line 3, add:

“350B. It shall be the  duty of 
«very State to duly consider and 
v̂e effect to the claims of linguis

tic minorities group for  employ
ment in \he public services of all 

kinds and grades consistent with 
the maintenance of  eflBciency of 
administration and the possession 

of technical or professional quali
fications necessary for any parti
cular post or kind of service.**

(iv) Page 11—

-after line 3, add:

“350B.  (1)  There shall  be  a 
Special Oflftcer for linguistic mino

rities group to be aiqwinted by 

the President/

(2) It shall be the duty of tiie 
Special Officer to investigate all 

matters relating to the safeguard* 
provided for linguistic minorities 
group in this  Constitution  and 

report to the President upon the 

working of the safeguard at  such 
intervals as the  President  may 
direct  and  the  President  shall 

cause su(̂ reports  to  be  laid 
before Parliament for discussion.

(3) The President  upon  such 
report being presented and dis

cussed as provided by the preced
ing sub-clause shall  issue  such 
directive as he considers necessary 
or proper to the  State  Govern
ment and such directive shall be 
complied with by the States con

cerned.”

(V) Page 11— 

after line 3, add:

“350B.  (1)  If the President is 
satisfied from any report by the 

Governor or comi»lalnt of person 
concerned or otherwise that the 
State Government is disregarding 
the safeguards for linguistic mino

rities group  and is not properly 
looking after the interests of lin
guistic minorities group or back

ward classes in  the  State,  he 
shall appoint  a  Special  Board 
consisting of a member of Plan
ning Commission as its president 

and two other persons whom he 
considers to be competent for the 

job to draw up schemes for taking 
measures  to  meet  the  special 

social, economic and other needs 

of such group or classes.

(2)  The President may 00 being 
satisfied that such scheme is neces
sary to be implemented in the in
terest  of  linguistic  minorities 
group or backward classes, order 
the State  Government  to  give 
effect to the scheme within such 
time as he considers feasible and 
proper.  Such  order  shall  be 
deemed to be a directive within 

the meaning of the articles SM 

and 365 of the Constitution.**
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Sl'irimati Bena CliakrltTartty (Basir- 

hat): I beg to move:

Page 11— 

after line 3, add:

“350B. Wherever  a  linguistic 

minority  forming a  prescribed 

percentage, of. the population to 

be  notified  by  the  President 
demands  that  representations 
may be received by the Govern

ment and the work of the Judi
cial courts and local bodies of the 

area be conducted in the language 
of the, minority community, such 

directions must be issued so tiiat 
provision of such facilities  are 

secured.

350C. In  any  bilingual  area 
where the  linguistic  minorities 
constitute 40 per cent or*more of 
the population, a Minority Coun
cil may be  established  in  any 
manner or with such powos as 
Parliament may by law prescribe 
for safegviarding their rights.

350D.  Cl) There shall be  con
stitute â suitable  authority  in,

 ̂the State and in the  Union  to 

report to the President regarding 
the representations made by  the 
minorities and the  working ef 

the guarantees and the  protec
tion  given  to  the  minorities. 
Each such report shall  be  laid 
before Parliament,

(4)  After this report is discus
sed by Parliament, the decision of 
the Central Government shall be 
issued to the State Government 

concerned by the President, which 

dirwtive shall be binding upon * 
the State Government.”

Shri V. G. Dcshpande:  I  beg  to
move:

(i)  Pages 10 and 11— 

for clause 21, suhstittUe:

*21. Insertion of  new  articles 
350A and 350B.—After article 350 

of tiie Constitution, the following 
articles shall be inserted, name-

’̂ 50A. (1) Every State Govern
ment and Local authority  shall

provide facilities for  instruction, 
in the mother tongue at the pri
mary stage and also at the secon
dary stage whenever the students 

speaking a language other  than 
the regional language number 40.

(2) Where the majority langu
age of any district or  taluq  is 
other than the regional language 
of the State, schools in that area 
shall be established in the majo
rity language of  the  area  and 
other linguistic group or groups 

in that area will enjoy the facili
ties mentioned in clause  (1)  of 

this article.

(3) Whenever not less than 250' 

pupils or parents speaking a lan
guage other than  the  regional 
language desire the establishment 
of a school in a particular langu
age it shall be the duty of  the 
State or Local authority to pro

vide the same.

(4) A college in a  language 
other than the regional language 
shall be provided by the State if 
the number speaking such a lan

guage so warrants it and if it is 
practicable.

(5) Educational  institutions in, 
languages other than the regional 
language of the State  may  be 
allows to be affiliated to a Boâ  
or University outside the  State 

where such language is the offi
cial language of  that  State  in 
which such Board or University 
is situated.

Explanation.—A  language  inx 

this ̂article means one of the In

dian languages recognised by the 
Constitution.

350B. Other facilities for lingu
istic groups who speak a language 
other ,̂han  the  regional langû 
age.—(1)  The  single  majority 
language in any  district,  sub
division, taluq, tehsil, or a town̂ 
and a city where it is other than 
the official language of the State 

shall be recognised as the  official 
language  of  that  district, 8ub> 
division, taluq or tehsil or a tow» 
or a city.

1956 {Ninth Amendment) 590̂
Bill
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(2) A language spoken by not 

less than 15 per cent. 6f the popu
lation of a State shall be recog
nised as' a medium in examina
tions conducted for State Services 
and nn the case of examinations 
conducted  for  the  lower servi
ces at district,  sub-division  or 

taluq level,  the single majority 
language of the district, sub-divi

sion or taluq if it  is  different 
from the ofi&cial lanĵ age of the 
State,  shall  be  recognised  as 

medrimi.

(3) (a)  Every State shall ar
range for issuing official notices 
in all the languages of the State 
whose number is above 15  per 

cent, of the total popiilation  of 
the State.

(b)  The administration and the 
court work at district, sub-divi- 

siori and taluq level will be con
ducted in all languages of such 
district,  sub-divisiori  or  taluq 
whose ntunber is above 15  per 
cent of the total  population of 
such area.” ’

(ii) ?age 11—

after line 3, add:

■ **PTovided that when any State 
is divided into regions and provi
sion is made for the constitution 
of regional committees in  such 
States, then the facilities for in
structions ,as , provided  aforeswd 
sĥll be  available  to  children 
belonging tb  lingulŝc Minority 
groups in each of such regions.

Provided  further  that  the 
mother-tongue of a child shall be 
that which will be declared by 

his or her parents or guardians.**

Shri N. R. Muniswamy (Wandiwash): 
I beg to move:

(i)  Page 11—

after line 3, add:

“350B. It shall be the  endeav
our of every State to make special 
provisions for c the  advancement

of any socially and educationally 

backward  classes  of the citizens 

aad  linguistic  minority  groups 
in matters  relating  to  employ

ment or  appointments  to  any 
office under the State consistent 

wfth the proportion of population 
and to secure this object or pvu*- 

pose,. it shall be the duty of tiie 

State to allocate equitable devel
opment  funds  subject  to  the 
other requirements of the State 

for the welfare of the ba<^  ̂
classes  and  linguistic  minority 

groups."

(ii)  Page 11—

after line 3, add:

‘̂ 50B. Special Officer for ad

vancement 6f sociallv and educa
tionally backward classes and for 
linguistic  minorities.—(1) There 
shall be a Special Officer for the 

above group to be appointed  by 

the President

(2)  It shall be the duty of the 
Special Officer to investigate aU 
matters relating to the Dirwtive 
principles and to the safeguards 
provided for the  above  groups 
und̂ this Constitution and report 

to the President upon those mat
ters with his recommendations at 

such intervals as the  PresMent 
may direct, and  the  Presid̂ t 
shallv cause all sueh reports to be 

laid before -each House of Parlia- 
meit.”

Shfl - R. N. Si iDeo: I beg to move:-

Pages 10 and 11—

for clause 21, substitute:

‘21. Insertion  of  new  article 
350A,—After article 350 of  the 
Constitution, the following article 

shall be inserted, namely: —

“390A. (1) There  shall  be  a 
Special Officer for the linguistic 
minorities to be appointed by the 
President.

(2)  It shall be ihe duty of the 
Special Officer to investigate all
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matters relating to safeguards pro
vided for linguistic minorities in 
this Constitution or any  repre

sentation made by such minorities 
and report ’to the President  at 

svKh intervals as the  President 
may direct,  and the  President 
shall cause all such reports to be 
laid before each House of Parlia
ment.

(3) After the report has  been 
discussed in Parliament, the Pre

sident shall issue such directions 
to any State as he may deem pro

per and such directions shall be 
binding on that State.

(4)  In  this  Constitution  re

ference to language means any of 
the fourteen languages enumerat
ed in the Eighth. Schedule  and 
“Linguistic minorities” means in 

respect of a State  a  minority 
speaking a language  which  is 
spoken by at least 15 per cent of 

the populatiwi of the State and 
in respect of a  sub-division or 
district a minority  speaking  a 

language which is spoken by at 

least 15 per cent of the popula
tion of that sub-division. or dis
trict:

Provided that in a multilingual 
or biliugual area of a State, the 

single majority language spoken 

in the area shall be deemed to be 
the majority language in  each 
sub-division or district and  the 

other language or languages spok
en by 15 per cent or more of the 

population shall be deemed to be 
minority languages in the  area 

concerned.*’ ’

iWirl PataskaT; j beg to move:

That in the amendment proposed by 

:Shri B. N. Datar, printed as No. 183 
iii List No» 19 of amendments—

in clause (2), add at the end:

“and sent to the Governments 

the States concerned".  '

New Clause 21A

Shri Frank Anthony: I beg to move:

Page 11—

after line 3, insert:

‘21A. Insertion of new  article 

364.—After article 364 of the Con
stitution,  the  following  article 

shall be inserted, namely: —

“364A. Special provisions as to 
minorities.—(1) The term ‘mino

rity* shall include any section of 

citizens having a distinct language, 

script or culture of its own.

(2) There sh  ̂be a special offi

cer for the minorities  to be ap
pointed  by  the  President.  It 
shall be the duty of the officer to 

investigate  representations  by 
minorities  and  rei>ort  to  the 
President upon such representa
tions at such intervals as  the 

President may direct  and  the 

President sjiall cauSe each such 

report to be laid before Parlia

ment.

(3) After the report has been 

debated by Parliament, the deci

sion of the Central Government, 

shall be issued to the State con

cerned as a directive from  the 

President, which directive shall be 

binding on the State.***

Pandit Thaknr Das Bhargava: I will 

move No. 34 omitting part (Hi).

I beg to move:

Page 11—

after line 3, insert:

*21 A. Amendment  to  article 

366.—In article 366 of .the Con
stitution,  after item  (15),  the 

following item shall be inserted, 

namely:—

“15(A).  Linguistic  minority 

group means and deludes—

(i)  group of people residing in 

the  region  for  which  Regional 
Committee, is formed and consist
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ing of pe(9le  not  formios  the 
majority of the population in the 

State;

(u)  group of people  speaking 
any one of the languages mention> 

ed in the 3Sighth Schedule of the 
Constitution and consists of not 

less  than 25  per cent and  Jiot 

more  than 50  per  cent of  the 
entire population of the State”.*

Mr.  Depaty-Speaker:  All  theae
amendents are before the House.

Sliri N. C. Chatterjee: Mr. Deputy- 
Speaker, Sir, Mr.  Anthony is in his 

element  when  he  is  pleading  the 

cause  of  the  linguistic  minorities. 

But he has been very hard on an im
portant paper whicl̂ has said some

thing on this problem and I am sure 

If he thinkf; over it he will admit that 
his  remarks  have been very  hard. 
The paper says, “The appointment of 

a Minorities Commissioner tmder an 

amendment of the Constitution, on the 
analogy  of tihe  Conmiissioner  f(ff 

Scheduled Castes and Tribes,  indi
cated by the Home Minister, may be 
welcomed if the liguistic  minorities 

in the different States whose interests 

are sought to be safeguarded thereby 
do not  mistake the  safeguards  as 
operating to perpetuate  separatism 

or to impede the process of  natural 

assimilation.”  I think that is an im

portant point which should be remem

bered  by  all  the  minorities  and 
specially by the liguistic  minorities.

1 generally do not agree with Con

gress p&pGrs but there are lucid in
tervals, and this is a lucid  interval, 

when this paper points out that this 

should be recognised  a transitory 
stage designed to ease the  ultimate 
process of assimilation”.

The States  Reorganisation  Com
mission itself has clearly pointed out 
in paragraph 768 of the Report, page 
207, “We realise tiiat  overemphasis 
on the rights of minorities and  too 

many speciîI  safeguards  for them 
would tend to Iceep the minority-con- 
flciousness alive and might  thereby 

463 LSD

hamper the growth of a common na« 

tionhood.  We, are, therefore, not in 

v̂our of setting up too elaborate a 

system of guarantees to the minoritî 
which would, in our opinion, compli

cate ratĥ than solve the problem. 

At the same time, we are impressed 

by  the  need  of  affording  to  the 
linguistic minorities sufficient oppor- 
timity for development so that  they 

may not suffer from a sense of neglect 
cr discrimination.’*  I  have  gone 

through very carefully the  memo

randum circulated by the hon. Minis

ter on this important question.  The 
Memorandum on Safeguards to Lin
guistic Minorities was  laid on the 
table of the House  on the 4th  of 
September.  It is an important docu
ment and the Ministry deserves feli
citation for that. But I am afraid, that 
one thing which the Minister has said 
there required reiteration.

Now, I would draw the special atten

tion of Mr. Anthony, who has read 

this Report carefully, especiayy this 

^pter.  The last paragraph is  very 

important and the hon. Minister  is 
perfectly right in reiterating t̂ t—

‘Before concluding, the  Govern
ment of India would like to en

dorse the observations of the States 
Reorganisation Commission in the 
following passage of its report:

**We wish to emphasise that no 

guarantees can secure a minority 
against every kind of discrimina
tory policy of a State Government. 
Governmental  activity  at  State 
level  affects  virually  every 

sphere of a person’s  life and a 
democratic ’  government  must 
reflect the moral and  political 
standards of the people.  There

fore, if the  dominant  group is 
hostile to the minorities, the lot 
of minorities is boimd to become 
unenviable.”

Sir, now let us tackle the ̂amend
ments moved by Mr. Anthony.  Just 

see Mr. Datar*s amendment  He says, 
“Special Officer for linguistic minori-



5913 Con̂tiition 6 SEPTEMBER 1956 (Ninth Amend'n̂f)

Bill
59t4

iShri N. C, Chatterjee] 

ties:—(1) There shall be a  Special 
Officer for linguistic  minorities  to 

be appointed by the President.  (2)

It shall be the duty of the  Special 
Officer to investigate all matters rela

ting to the safeguards provided for 
linguistic minorities under this Cons
titution and report to the President 

upon those matters at such intervals 
as the President may direct, and the 

President shall cause all such reports 
to be laid before each House of Par

liament.” What I am pointing out is, 
he wants to do something for the 
protection of the linguistic  minori

ties, is this enough?  In the  year

1955 we discussed the Scheduled Com

missioner’s report presented in 1953. 

In the year 1956 we are thinking of 
discussing  the  report  for  1954. 

Therefore, what will happen?  Sup
posing there are one thousand or one 

thousand five  hundred  complaints 

made that the Unguistic minorities in 

different parts of India have  been 

unfairly treated, what will  hapi>en?
I am in majority in Bengal but  I 
may be in minority in Bihar or Orissa 

or any' other place.  Therefore, it is 

a peculiar thing.  A man belonging 
to majority in one place in  India 
may belong to a linguistic minority 

elsewhere.  I hope it may not  be 

very difficult or insoluble after  the 
passing of the Bengal-Bihar Transfer 

of Territories Act.  But I know there 

are thousands of people on both sides 
of the border who  are  unhappy. 

There will still be in thousands, lakhs 
of people, speaking Bengali in Bihar, 

and also similarly in Bengal, people 

whose language is Hindi.  Supposing 
the Bengalis want for the protection 

of their culture and language  that 

they should be  allowed  to  enter 
Viswa Bharti, the great  University 
of Ravindranath Tagore,  which  is a 

national University, and suppose im
pediments are created,  articles  29 
and 30 give them the right.  That 
what I am contending.  I think Mr. 

Anthon;̂is right there.  He is look

ing: at it possibly from the pomt of 
"̂iew of his commi;inity.  Similarly, 

Bihar people may say, or the people

in Orissa may say that they want to 
sit for Prabhakar  examination  of

• some University outside  Bihar  or 

Orissa.  They have got the right and 

if they are denied that right, then 
is this enough, “Difficulties of these 

students be indicated  to the  Lin
guistic Minorities Special Officer aucid 

he shall, Ijhroughout India consider 

all those cgses,  investigate into the 

matters under this  article  of.  the 

Constitution which is now going to be 
accepted and report to the President”''
It will take him one year to do that,* 

After one year it will be printed and 
placed before the Government,  the 

President will have a look  into that 

and then send it to us.  It will take 

at least a couple, of years before the 

thing comes before the  Parliament,
I, tnerefore, don’t think, Sir, that Mr, 

Anthony’s suggestion is  absurd  or   ̂

unreasonable.  I request the  hon. 

Minister to consider his suggestion. 

His amendment says ‘after sub-clause

(2)—of Mr.  Datar—add  “(3)  The  ̂
decision of the Central Government 
on such report or reports shall be 

issued to the State or States concern
ed as a directive from the  Presi
dent, which directive shall be bind

ing.” ’  Sir, we are not whittling down 
the authority of this sovereign Par- 
liamenit. What we are saying is: these 
are fundamental rights.  I have all 

along maintained that.  The Stâ  
Reorganisation Commission has  aî 

mentioned something about the exa> 

minations.  The States  Reorganisa
tion Commission has said that Cons

titutional recognition should be givea 

to the right of linguistic minorities 

to have instructions in their mother- 

tongue upto primary  school  stage 

subject  to the number  of  students. 
Then, Sir, in article 30 it is Implicit.
It may be that Mr. Anthony is speak
ing for the Anglo-Indian community 

but it will be necessary for  others 

also, may be for Hindi speaking groups 
living in non-Hindi  areas.  However 
unilingual you may try to make a 

State there will be bilingual  belts, 

bilingual zones.  Therefore,  these 

problems are bound to arise and the
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Commission points out that you can

not eliminate this problem altogether 

and, therefore, tĥ  say that this  is 
very important. So, a large number of 
bilingual belts must be there in diff

erent linguistic zones or  linguistic 

States,  How can you eliminate that 

at the time of reorganisation?  There
fore, what he is saying is that don’t 

simply say that you give us a funda

mental right and stop there.  What is 
a fundamental right?  Justice Shastri 

of the Supreme Court has said that 

kindly remember this that it is not 

merely a fundamental right which is 

of the same category as  directive 

principle. It is something very sacred. 
Deliberately we have  incorporated 

certain basic human rights in Part III 

of the Constitution.  We think that 
the citizen should have the right of 

 ̂access to the Supreme Court for the 
purpose of enforcing and vindicating 

those rights.  The remedial right is 

also a guaranteed fundamental right. 

» H3 can go to the Supreme Court. But 
tiiere may be poor people.  It may be 

that they are Adibasis, it may be that 
they are Harijans, it may be that they 

are very very  backward  linguistic 
minority groups, and it may not be 

possible for them to come to  the 
Supreme Court.

You know that under article 226 
the High Courts are also  available 

for the enforcement of fundamental 
rights.  But we are told that in some 

Hight Courts over 5,000 applications 

under article 226 are pending, that is, 
thousands  of  mandamus, certiorari 
and quo warranto applications.  God 
alone knows when they wiirbe dispos
ed of—possibly when acting and addi
tional Judges will be appointed to clear 
up the arrears.

But would it be fair and would it 

be proper?  One word from the Home 

Minister will solve the problem.  By 
the time the man goes to the Uup- 

reme Court and the matter is decided 

finally and all the paraphernalia of 
parhamentary  procedure  is  gone 
«irough, it may be that things would 

iHive become absolutely stale.  It will

tftke years and years.  The man wants 

to sit for the examination of Viswa 

Bharati or Allahabad University. The 
linguistic group  may be  500 or 450 
in number.  Then, what I am submit

ting is that it won’t be fair to drive 
them on to the Supreme Court.  3o 

they have got that right, if you con

sider that this is a basic fundamental 
right which flows from article 30.

Therefore, this right  should  be 

given.  It is not actually a right.  It 
is your duty, duty to do what?  The 

duty of the Central Government and 

this Parliament to see that this does 
not remain a mere pious platitude. 

Former Chief Justice  Mahajan  re

ferring to the directive principles had 

said:  *You know that they are  not

fundamental.  They are  mere  plati

tudes’.  Therefore, do not  make  a 

platitude of  a  fundamental  right 
Make it a more effective right.

Therefore, I am  submitting  that 

this is something which ought to be 

taken into account.  Unless there is 

some provision for  that,  it  will 
merely remain on paper.

We have got similar articles.  Take, 

for example, article 45.  It says:

“The State shall endeavour  to 
provide, within a period of  ten 

years from the commencement of 

this Constitution, for free and com
pulsory education for all children 

until they complete the age  of 
fourteen years”.

We are all endeavouring, but we 

are not providing.  Therefore, do not 
think of having simply language like 

that.  Do not drive them to the Sup

reme Court  In special  cases,  you 
take the power and responsibility.  It 
is your duty, it is your moral duty, to 
enforce this basic human right.  The 
Constituent Assembly has made it a 
sacred obligation on every functionary 
in the State to vindicate that right

I am, therefore, saying that this is 

nothing improper, notmng unreasona

ble.  1  am  not  suggesting  t&at  a
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minority interest should  be pushed 

Jbeyond the zone of the cultural  or 

linguistic area-  If you push it  to 
ô er areas Iflte corporations, govern

ing bodies, district boards  or  even

Cabinets or sub-Cabinets,  then  it
would  lead to great disaster  and 
separatist tendencies wUl  continue, 

and, it may be that we shall imperil 

the development of national unity in 

this country.

Shri K. K. Basu: As I have stated 

on an e£irlier occasion, when the States 
are being re-shaped  and  re-drawn 
on the principle of linguistic redistri

bution,  we  could  have  minimised
the problem of linguistic  minorities
if we had appointed a Boundary Com
mission. As Shri R. N. S.  Deo said 
earlier, we  could have finally  re
shaped and re-drawn  the  political 
map of India in such a way that the 
problem of minorities would  be re
duced to the minimum.

Even then I am fully conscious of 
the fact that situated as we are, there 
are bound to be industrial areas and 
other places where there will  be  a 
cosmopolitan population.  Also there 

are bound to be border areas  where 
such minorities will exist.  Examples 

have been cited of the Bengalis living 
in Bihar and the large percentage of 
non-Bengali population roxmd about 
the city of Calcutta.  Similarly, there 

are industrial cities like Jamshedpur, 
Bangalore and others.

Therefore, we for ourselves  fully 
endorse the sentiments expressed by 
the SEC in this respect.  I personally 
consider that the chapter dealing with 

the minorities is the one npn-contro- 
versial in the whole Report,  which 

has, more or less, the support of the 
entire people of the country.  Though 
with regard to many  other  recom

mendations made by the SRC, we may 
have differences of opinion,  the pro
blem of the minorities has been very 
ably dealt wHh by the Comn̂ ion 
m their recommendations.

We. therefore, thougiit that  wh  ̂
the Constitution was being axnend«4,

we should ̂ y do  ̂certM 
which wovdd ̂ ara:̂ e and 

the rights of  minorities  and aUay 
whatever  fears  mî t,  rightly  or 

wrongly, be entertained  by  qertain 
sections of minorities.  It is true that 
on  many  occasions  the  minorities 

have not had a proper deal.  Exam
ples  have  been  cited  of  certain 

schools in Bihar not being allowed to 
teach Bengali.  I am not going  into 
the merits.  There may be have been 
good reasons to do  so as they say. 
We have heard of such situation  in 
Assam also.  Shri R. N. S. Deo gave 
examples of Oriya schools in  por

tions of the State of Bihar.

I feel that the use of one’s language 
is guaranteed in terms of  article  45.

In the new amended provision, we are 
saying that it is at the primary stagfe. . 

I do not go into the merits.  We have 
told that it is from  stage  to  stage. 
But what I personally feel is that in 
terms of article 45 of the Constitutiim 
which says that there should be free 

and compulsory education  up to the 
age of  14,  every  State Government 

should be instructed to impart educa

tion in the mother tongue to the boy 
or girl.  I hope the Minister will keep 

this in mind so that when he advise 
or influences the decision of the State 
Governments, he will see that -educa

tion is provided at least upto 14 years 
of age, because in many States I think 
a portion of the secondary education 

IS, more or less, covered within that 
age.

But the most important part of this 
provision is the question of sanction 
behind it.  A memorandum has been 

submitted by the Home Minister,  it 
the time of the discussion in the Joint 
Committee, when  the  matter  was 

thought out, the Home Minister  sMd 
that he would come  forward  with 
detailed  suggestions.  His memoran
dum is probably the result of that.  I 

fully concede that in the memoran
dum he has tried to tackle  largely— 
very correctly—the problem of mino

rities and how it can be solved.  BiU 
the most important part of it  is  tlie 

sanction bel̂ Und î  As some Memben
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have pointed out, we have discussed 

three or four report̂ of &e CommiB- 
sioner for Scheduled Castes and Sche

duled ’f’fibiBs.  But  they,  more  or 

less,  academic discussioî With
very little result.  I renlemfoCT in one 

of the discussions, it was  said  that 
some Member belongiiig to tiiie Sche

duled Caste in U.P. or Madhya Pra
desh was refused permission to  use 
drinking water from tiie municipal tap 

in one of the important cities  even 
though he was a municipal corpora

tor  Even such an important person
age was refused this facility.  It may 
be that in spite of directive or advice 
from the State Government, the parti

cular machinery or  the  municipal 
authority does not fully accept  it.  So 
there is need for some sanction be

hind this.
V

I would urge that there should be 
some sort of code which will control 
and determine the manner in  which 

 ̂the problem of minorities should be 
tackled.  Otherwise, if it  is  simply 
left to the States to issue instructions 

► which may or may not be  followed, 
we might unnecessarily develop some 
bickering  over  the  question  of 

minorities.  We feel that at least the 
Minister should Hiring forward before 
the House—on the lines of the memo- 
randimi which, we think, lays down 
principles which are fairly sound—a 
Code as to in which way the minority 

problem should be  tackled  by  the 

States.  The Commission that is to be 

appointed should have the  power to 
advise  the  Government,  who  will 

naturally advise the President to issue 
a directive to the State Govemmenta. 
On that point, I fully share the anxiety 
that has been expressed by my hon. 
friend, Shri  Anthony  and  others. 

Some powers should be given to the 
President to issue  directives  which 
wiU have, more or  less,  a  binding 
effect  on  the States,  The  States, 
rightly or wrongly, have very wrong 
notions and they may have a different 
approach to the problem of minorities. 
We know that even in the  case  of 
language, some complaints haVe been 

made that where there Is a large om- 
ĉtration of  Urdu-speaking  people

thejr do not get proper facilities  be- 

caiiife  >̂'arIikm(mt ̂ does  not  always 
have' the op̂î unity to go  into  the 
details of the problezh.  I only  urge 

that t^ aspect should be taken into 
consideration that mere adv̂ e alone 

will not be followed imless there is a 
certain  sanction  behind  it.  The 

President should have the  right  to 

issue a directive to the States regard
ing their dealings with the minorities.

I  am fully conscious of the fact, as 
Shri Chatterjee has referred, that no 
problem of minorities can be tackled 

and no minority can have any safe
guard or security unless they live in 
close co-operation with the majority 
commvmity. We have  seen how  the 
question of minorities can never be 
solved without the sympathy and supr 

port  of  the  majority  commimity. 
Whatever State machinery there is, it 
can never guarantee to the minority 

communities their rights unless  they 
choose  to  move  along  with  the 
majority.  Otherwise, it may have the 
effect of creating a separatist tendency.

With regard to the  Zonal Councils 
we opposed the principle of the pro
blems of the minority being discussed 
therein.  We do not want  that the 

Bengalis  living in Bihar  should not 

live with the majority and should  go 
to the jChief Minister of Bengal  for 
the protection of their interests.  Simi
larly, the Biharis in Calcutta can cer
tainly be looked after by the majority 
community.  During  the  Bengal- 
Bihar merger discussions, in Calcutta 
not a single Bihari was touched  in 
spite of some of the  papers  trying 
their best <to  engineer  this  feeling. 
Therefore, I fully concede that with
out the support and sympathy  and 
friendly behaviour of the  majority 
community, no minority can have any 
protection, however much it may  be 
guaranteed in  the Constitution  or 
whatever Code there may be.  Even 
when you are laying down  certain 
principles; there  should be a  Code 
which should have some sort of sanc
tion behind it that the President 

issue  directives to see  that  these
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Codes are being  properly  followed 
by the different State Administrations 

in tackling the minority problems.

With these words  I  commend my 
amendment.

Shri V. G. Deshpande:  I want to

oppose the amendment of the  Home 

Minister  which  has been supported. 

It has been only a one-sided debate.

Mr. Depoty-Speaker: The hon. Mem

ber may have two minutes.

fifo
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Pandit G. B. Pant:  Sir, so far M

basic mattew go, I am  generally in 
ngreement with most of tiie speakers 

who have spoken on this subject to- 

<lay.  I have more than once empha- 
nised the  desirability  and also the 
necessity of providing such an envi
ronment for every section of the com

munity and for every citizen in this 
land as would give him ample facili

ties for participation in the public life 
of the coimtry, for enjoyment of the 
amenities and privileges  which our 

Und may be able to provide.  So, so 
to as the fundamental question goes,
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I think, I would not lag behind any 
other Member in my solicitude for the 

linguistic minorities.

I do not see where really the nib 
comes in.  My own  feeling is that 
Shri Anthony is still labouring under 

a delusion.  The Raja Saheb of Patna 

spoke about the safeguards being illu

sory.  I would not use a strong ex
pression but I do feel that anyone 

Ijerusing the statement and memoran- 

dxmi issued by me would feel convin
ced that no better  safeguards could 

possibly be  devised.  They did not 

suggest any, in any case.

Shri B. N. S. Deo: I have given my 

amendment.

Pandit G. B. Pant:  If these safe

guards are illusory, then, his whole 
notion of  safeguards  seems to be 
either mis-conceived or based on ideM 
which are not connected with reali

ties at all. Anyway, I do not want to 
go into that matter as I hold that so 
far as the policy statement goes, it is 

difficult to improve upon it Md that,
I venture to conclude, is the general 

opinion of the most enthusiastic amoî 
the Members and those interested in 

this problem here.

What have we done?  Shri Anthony 

said that I have not acted according ̂  
the Commission or what  I have said 

was not consistent with the Commis
sion.  I would again repeat that  he 
does not seem to have attached proper 
importance to the views expressed by 

the Commission and to have assessed 
them in a correct perspective.  I  will 

refer to what the Commission says so 
far as this matter is concerned.

The first thing that the Commission 

says is in para 766. It says:

“If the î evant provisions of the 

Indian Constitution are compared 
with the corresponding provisioofl 
of some of the European constit\i- 
tions it will be found  that  the 
substance of  fundamental  right 

usually guaranteed to minorities in 

ether  countries is  i>rovided for
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under our Constituticm, except for 

\the right to receive instruction in 

taiotlier-tongue  in  State or 
municipal  schools at the primary 

stage.*’

S6, taking even  tfte most advanced 

country in the world, our fundamental 

rights provide most  effective  safe
guards for minorities.  If there were 
any omission, it was with regard  to 
primary education, and about that we 

have made a  provision  now in this 
Bill. In this new provision in clause

21  of  the  amending Bill, we  have 
provided—

“It shall be  the  endeavour of 

every State  and of  every local 
authority within the State to pro-*, 

vide adequate facilities for  ins
truction in the motlfer-tongue at 

the primary stage of education to 

children belonging  to  linguistic 
minority groups  and  President 
may issue such directions to any 

States as  he considers necessary 
or proper for securing the provir 
sion of such facilities.”

Again, I woud refer to the Report of 
the Commission.
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The Commission says:—

“After carefully examining  the 

background of the  question,  the 
reasons  why the suggestion for 

making suitable provision in  the 
Constitution on the  subject did 
not find favour ̂ith the  Consti
tuent Assembly, and the  views 

expressed  before  us,  we  have 

come to the conclusion that  the 
right of the  minorities  to have 
education  in the  mother-tongue 

at the primary stage, subject to a 
sufficient  number  of  students 
being available, should be placed 
on a more stable footing than is 
the  position  at  present.  We, 
therefore, recommend that cons
titutional recognition  should  be 
given to this right___

Acc<wtogly we have made this pro

vision;  As you Will find, this rii?ht 

ran be exercised when tĥ e is an ade
quate number of students.  That  is

al«» H16 of the
Ministers’ Conference on  the  policy 

which  has  been  accepted  by  all 

n̂ ority groups as well as majority of 

the people.  This clause provides that 
th6 rêlution will be put into eSecU 

and if there is any failure in any place, 
then the President may issue a direct
ive  to  that effect.  That is  specific

ally provided in this clause.

The next question  relate to  the 
secondary education.  Here  I  have 

dealt  with the matter  fully in my 
Memorandum. The Commission says—

I will not read the whole of the para
graph—

“It is, of course, clear  that, so 

far  as  secondary education  is 
concerned,  it  will  have  to be 
treated differently from the educa
tion at the primary stage.  We, 
therefore, do not recommend the  " 
extension of the principle of  the 

constitutional recognition  of the 

right  to  have  instruction  in  . 
mother-tongue to secondary educa
tion.”

So, they did not suggest any pro
vision in the Constitution.

Shri Frank Anthony: I never made 

any grievance of primary or secondary 
education.

Pandit G. B. Pant: I wiU come to
that of which you have made a griev
ance and I will satisfy you that you 

have no cause to be agigrieved.  He 

has no grievance against it.  In fact»
I have  gone further  because  Shri 

Anthony  made  a  suggestion in the 

Joint Committee that in the  matter 
of affiliation of institutions, he  had 
been  faced with  certain difficultieŝ 
and in order to get over them, I put 

in a paragraph in this Memorandum, 
that is, whatever was suggested to me 
or came to my knowledge as being a 
subject which has ever caused  any 

difficulty to the minorities I have tried 
to include that in this  Memorandum. 
It is of a far-reaching character  and 
it should satisfy not only a reasonable- 
person but an unreasonable enthusiast 
also.
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Now the point that has been raised 

tlMt ^ ê isf no  ef̂tlĥ
ĥfbrcing  sifeifti'ards.  I

lepf̂ what  I hfltve snd  previous 
and wint  haff aHfo aipp̂red in  t)ie 

{Report of tlie Commî on.  I do not 
Watnt to  do  aî hing  tirtt  wt̂dil 
unnecessarily create  difficulties  for 

linguistic minorities.  While making 

every r̂sonable provision for  safe
guarding their  interests, as  I  said 
before, I do noit want to rub liie State 

Governments tiie wrong way.  That 

does hot mean that I would not like to 
have the ultimate power to enforce the 
safeguards liiat are being  provided. 
What did the Commission provide by 
way of safeguards?  What did it say? 
If you will refer to paragraph  793, 

the Commission has stated—

“One suggestion that has been 

made to us is the creation  of a 
Central  Ministry  for  Minority 
Affairs.  Since the  Centre’s  res

ponsibility, under the scĥ e we 

have in view, wUl be confined  to 
the enforcement of safeguards in 
the educational field and to mak

ing  arrangements for the use of 
the  minority  languages in  the 
administration, a separate Central 
Ministry will not be justified.”

That, is, the safeguards referred to 
two matters—the safeguards  in  the 

educational  field  and  arrangements 
for the use of minority languages in 

the administration.  As to the safe
guards in  education,  they had sug

gested that a provision should be made 

in the  Constitution  about  primary 
education. About secondary educaticm, 

they said that no provision shall  be 
made fai the Constitution.  So far as 
that goes, a directive is already there, 

that is, now article 350A  provides a 
directive; it says that the President 

shall issue a directive if the States fail 
to carry out the purpose that has been 
defined and laid down there in clesr 
and unambiguous terms.

The other matter relates to the use 
of minority languag«is for official pur

poses.  That is  covered  by  article 
347.  What does  article  347  say? 
Again  article  347 lays  dbwn  that

a P.M.

So, we have liie power  to  issue 
directives under the Constitution for 

these two purposes,  and  the  safe

guards as have been suggested by the 
Commission are covered by the provi
sions existing in the Constitution and 

the one  that is being introduced  by 
me.  Then,  what more do you want? 

Do you want youx  directive  to  be 

written on the forehead of every man 

who goes on the street so that it may 

be seen by everyone and it may cause 
irritation unnecessarily  to others; or 

do you want the power to issue direc

tives if the purpose which the safe
guards have before them is not câ 

ried out?  So, what I am  saying  ia 
this, that we have really done more 

than what the Commission  contem
plated or had advised us to do.  In 
fact the Commission said definitely—
I think Mr. Anthony has read it—it 

said that no provision should be made 
in the Constitution  with regard  to 
these matters except the one relating 

to primary education, to which I have 
•already referred.  Apart  from that 

the Commission was definitely of the 
opinion  that  no  other  provision, 

should be made in the Constitution.

r̂i Frank Anthony: May I ask the

Home Minister what is his interpre
tation of this last  sentence  in  para
graph 799 of the Report of the Com
mission, “The decision of the Central 

Grovemment should  be issued  as  a 
directive from the President”?

Pandl G. B. Pant: "̂fes. I must say 
that so far as these safeguards go, we 
have the authority  to  issue  these 
directives;  that  is  about  primary 
education,  about the use  of official 

language.  No provision In the Consti
tution is needed for that.  And read 
the next sentence  after that.  Please 
read that  oitt.  What does  it  say? 
Kindly read it out  WeU, I wm read
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[Pandit G. B. Pant]
it' out.  It  says: “The . arrangement 

which we have suggested will involve 
no  constitutional  cunendment”.  You 

.are k̂lng  me to make  a  constitu

tional amendment  I say it is  not 
necessary; there is already  provision 
in the Constitution. And where it was 

'necessary it has  already been made. 

:ln fact, in making  this constitutional 
arrangement about the appointment of 

a Special Commissioner  for investi- 

.gating matters pertaining to linguistic 

ninorities and for having his  report 
considered  by  Parliament,  we  are 
making a provision in the Constitution 
which was never in the contemplation 

of the Commission.  And the  Com

mission did not want any sort of pro

vision to be made in the Constitution, 
except  with  regard  to the right  of 

•minority groups  to receive  primary 

ûcation,  their  members  being 
êducated and so on. Apart from that, 

the Commission  did not suggest any 
rsort of provision  in the Constitution. 
So,  I  submit  that  we  have  gone 

beyond  it.  But  that  is  a  minor 

matter.

The real point is this, whether the 
purpose thait we have in view will or 

wiU not be served by the Constitution 

as it is. whether it does or does  not 

.enable us to issue  directives if  we 
choose to  do  so  with  respect  to 
matters which have been dealt with by 

the Commission and which have been 

provided for by us, that  is safeguards 
for education and  safeguards for the 
use of official language.  Both of these 
are covered by the provisions existing 
in the Constitution today.  It is  not 

necessary for us to wait for the dis
cussion  of  the  rQ)ort  of  Special 

Officer.  We  can do so  even  before 

that report is discussed.  We can do 
so even if we receive a representation. 

You want  to tie my hands and say 
**Do not do so till you have received 

the report”—̂ which will come in 1958 
for 1956, and then it will be discussed 
in 1959  here, and in 1960  I should 

issue some  directives  and  not till 
then!  I say, it is not necessary.  I 

have  the authority  today  to  issue 
xlirectives if I choose to do so. While ̂ 
1 have  that authority,  I dp not want

to emphasise it;  .1  n»t want to lay 

stress on it, because it is n«t in the
interests of the cause which I cherish. 

I want the minorities to have all fad> 
lities, and if 1 create a feeling in the 

streets  that people are going to be 

compelled by me today, I do not think 
it will serve  the  ioterests  of  the 

minorities.  I say I rely on the States. 

I expect them to be generous,  to  be 
considerate,  and to do  all  to  the 

minorities which can possibly be done. 
So, I trust them.  I do not want  to 
create a feeling of distrust trom to
day.  So, I do not want to introduce 
what is not necessary.  Why do you 
want a redundant thing to be put in, 

which will only irritate others and not 

ensure for you anything more  than 
what you have today?

Shri Frank Anthony: May I respect
fully ask you a question? I understand 
that the proposed article 350A will 

give  powers of  issuing directives in 
respect of primary education.  So you 
do not want  anything.  And  article 

347 will  give powers in  regard to 

regional  language.  But  about other 

things,  cultural  and  educational 

matters.......

Pandit G. B. Pant: What  do you

mean by other things?

Any other

Different trmtt

Shri Frank  Anthony:

thing.

Pandit G. B. Pant:

what...............

Shri  Frank  Anthony: Right mt

affiliation and things like that

Shri K. K. Bara: He is referring im 

right of affiliation,

Shri Piaok Anthony: Mr. Chatterjee 

explained  that  certain  rights fkm 

from article 29. Those rights will oatt 

be governed by any directive princi

ples.

Pandit G. B. Pant: So you want ta 
provide that there should be directives 
for all those  things which are  not 
within our contemplation today; that 
in respect of anything that may hap

pen heraatter we should have the i
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to interfere 'With the discretion of the 

States in their autonomous spheres? ^

Shri Frank Anthony: Mr. Chatterjee 

-explained that under article 29...........

Pandit G. B. Pant: Mr. Chatterjee’s 

speech indicated that he was going to 

•oppose you, so far as I could follow!

Shri Frank Anthony: Under article 

29, all cultural, educational and other 
interests are protected.

Pandit G. B. Pant: In regard to arti- 

•cles 29 and 30, I think that so far as 

your right to  aflQliate  an  institution 
outside a particular State is concerned, 
presumably the  Central  Government 

would be  justified—I cannot say; it 

will be a matter  to be  considered— 
would be justified in advising a State 

to let you enjoy that privilege and not 

come in your way.

Shri  Frank  Anthony: But  you

ûld not issue a directive.

Pandit G. B. Pant: Perhaps I might. 

Shri Frank Anthony: But you could 
not

Pandit G. B. Pant: That  is  your 
view.  If you do not want, I will not.

I myself feel the other way.  What I 

feel is that  if you cannot  issue  a 
directive, simply by saying that  we 

shall issue  a directive, we do  not 
acquire the rights for issuing a direc

tive.  We must have a constitutional 
right to impose certain orders, certain 
directions, on the State Governments; 

and it is  only with respect to  the 
powers so vested  in us that we can 
issue a directive.  Simply by saying 
that  the  Central  Government  will 

issue a directive about all things on 
earth.......

Shri N. C. Chatter̂; Not all thingf 
on earth.

Shri Frank Anthony: Only with  re> 

r̂d to articles 29 and 30.

Pandit G. B. Pant: I may tell  you 
this,  tf there is anything that comes 
within articles 29 and 30, then there 
is a clause in this Constitution itself—. 
I think it is article 355—which  lays

Shri Fiank Anthony:  We do  not
agree  with  Pandit  Thakur  Das: 

ârgava*s interpretation.

Pandit G. B. Pant: Then  what  I

would say is this, that if you do  not 
agree with him  you oetter  try  to 

arrsmge things in such a way that the 
need for interference  by others may 

not arise and things may  be  settled 

amicably.  The article lays down:

"It shall be the duty  of  the 
Union  to  protect  every  State 
against  external  aggression and 

internal  disturbance  and to en

sure  that  the  government  of 
every  State  is  carried  on  in 
accordance with the provisions of 

this Constitution.”

If there is any provision in this Consti

tution which is binding on a State and 

on everyone here,  that State should 
act up to the provisions of this Consti

tution.  If it does not, the  duty  is 
cast upon the Central Government to 

see that the State complies with  the 

provisions of the Constitution.

Shri Frank Anthony; If that is the 

Home Minister’s interpretation that the 
Central Government has the inherent 

right to direct, then I am completely 

satisfied.

Pandit G. B. Pant: So far as  the

provisions that are contained  in  the 
Constitution are concerned, they are 
binding on me, on you and on every 

State.  You can go to the court.  I do 

not stop there.  Even if you do not go 
to the court, it should be my endeav
our to see that the Constitution is res
pected by everybody  and  that  the 

provisions  of  the  Constitution 
carried  out,  from  day-to-day  in 

an  unconditional  manner. (Inter̂ 

ruptions).

Mr. Depaty-Speaker: I would submit 
that, if the Chair is addressed, perhaps 
these difficulties would not arise.

iNinth Amendment) 593a
Bill

I am sorry, Sir. 

I am  quite

Pandit G. B. Pant:

Shri Frank Anthony:
satisfied.

Pandit G. B. Pant: Then. I need n«i 
argue the matter further.
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Mr. Depvty-SpeiM:  W#  tate
iq̂ the amendments.  I shall now put 

to vote amendments Nos. 151, 29, 117, 

152 and 153 which are all for the in
sertion of a new clause 2A.

The question is:

Page 4-

dfter line 18, ins&rt:

*2A. Amendment of article 2.— 
In article 2 of the  Constitution, 
after the words “new States”  the 
words “or Union territory” âU 
be inserted.’

The motion was negatived.

Mr. Deputy-Speaker:  The  question
is:

Page 4—

after line 18, insert:

*2A. Amendment ef article 30.—
In article 30 of the Constitution, 
after clause  (1), the  following 
clause shall be inserted, namely: —

“(lA) All linguistic  minorities 
shall have the right to  affiliate 
educational institutions establish

ed or administered by them to an 
examination of their choice in any 
part of India”.’

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 4—

after line 18, insert:

‘2A. Insertion  of  new  article 
51 A.—After article 51 of the Con

stitution,  the  following  article 
shall be inserted, namely: —

“51 A. The State shall endeavour 
to form Zonal or other Councils 
of two or more States to foster 

a  sense  of  inter-dependence 
among  neighbouring  States,  to 

facilitate co-operative effort  for 
the co-ordinated and speedy eco
nomic development of lafge regi
ons  covering  more  than  one 
State.” ’

The motion was negatived.

Mr. Depû-Spealter; The (tnestioik
is;

Page 4—

after line 18, in$̂ :

‘2A. Amendmerit of articlel9.—
In article 79 of the Cohstitutjon 
and wherever they oocur in  the 
Constitution,  for  the  words 
“Council of  States”  the  words 
“Pradesh Sabha” shall be substi
tuted.’

The motion was negatived.

Hfr. Deputy-Speaker: The question

Page 4—

after line 18, insert:

‘2A. Amendment of article 79.—
In article 79 of the Constitution
and wherever they occur in  the
Constitution,  for  the  words
“House of the People” the words
“Lok Sabha” shall be substituted.’

The motion was negatived.

Mr. Deputy-Speaker: Now amend
ments to clause 21.

Shri Frank Anthony:  There  is ^
verbal  amendment  which  I  have 
moved to the amendment  of  Shri 
Datar. ,

Pandit Thakiir Das Bhargava*;  Sir, 
he wants a discriminatory treatment. 
He wants a reply to all his amend
ments.  My amendments  have  not 
been replied to.

Mr. Deputy-Speaker: If others are 

satisfied. Panditji would also be satis
fied.  I find that no  hon.  Member 
wants that his amendment should be 
put to vote separately.

Shrt Fnuik Anthony:  My  amend* 
ment No. 198 has been accepted by the 
Government.

Mt. Deputy-Speaker:  There  is  »
Government amendment to  amend
ment No. 183.  T*he number is 226. I 
shall put it to the vote of the House.



m s
Con?t3$̂ Uon 6 1̂ 6

Bill

The questtoc is:

*ThAt in  ttiue  amendmeot  pro
posed by Shri Datar, printed v 
No. 183 in List No. 19 of amend
ments—in clause (2), add at the 

end:

“and sent to the Governments 

of the States concerned”.*

The motion was adopted,

Shri Dater. We have to put to vote 
the amendment No.  198 moved  by 

Shri Frank Anthony.

Mr. Depnty-Speaker: He  is  not

pressing it.

Shri Datar: He is  not  pressing

IJo.  199.  We  have  acĉ ted  this 

amendment, No. 198.

Mr. Depnty-Speaker: The question 

is:

That in the amendment  proposed 

by Shri B. N. Datar, printed as No. 
183 in List No. 19 of amendments:

in sub-clause (2), 

for  “minority  groups” substitute 

■̂‘minorities”.

The motion was adopted.

Mr. Deputy-SiJeaker.  I shall put 
r̂ovemment amendment No. 183  as 
amended by these two amendments, 

Nos. 220 and 198.

The question is:

Page 11—

after line 3, add:

“350B. Special Officer for  lin

guistic minorities.—(1)  There 
shall be a Special OflBcer for lin- 
;guistic minorities to be appointed 

by the President,

(2)  It shall be the duty of the 
Special Officer to investigate all 
matters relating to the safeguards 
provided for linguistic minorities 
imder this Constitution and re

port to the President upon  those 
jnatters at such intervals as the 
President may direct,  and  the 
President shall cause all such 
reports to be  laid  before  eadi

House of Parliament to
the Gpyemments of  tiie  Stetes 

concern̂ ”

The motion was adopted,

Mr. Depaty-Speaker; I shall put all 
other amendments to clause 21 to the 
vote of the House.

The question is:

Pages 10 and 11—

for clause 21, substitute:

*21. Insertion  of  new  articles 
350A and 350B.—After article 350 
of the Constitution, the following 

articles shall be inserted, name

ly:-

“350A. Facilities for instruction 

in mother  tongue.—(1)  Every 

State Government and local autho
rity shall provide facilities for ins

truction in the mother-tongue at 
the primary stage and also at the 

. secondary  stage  whenever  the 
students belonging to a linguistic 

minority nxmiber 40 or constitute 
15 per cent, of the total number 

of students whichever is less.

(2) Where the majority langu

age of any area of a State is other 
than the regional language of the 
State, schools in that area shall 
be established in  the  majority 
language of the area and other 
linguistic groups in that area shalk 
enjoy the facilities mentioned in 

clause  (1)  of this article.

(3) Whenever not less tnan 250 
pupils or parents belonging to the 
linguistic minorities group in any 
area desire the establishment of 
a school in a particular language, 

it shall be the duty of the State 
or local authority to provide the 

same.

(4) A college in the language 

of the minority shall be provided 
wherever nê ed and practicable.

(5)  Edudbtional institutions in 
languages other than the refiiô Î
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language of the State, , may be al
lowed  to  be  affiliated  to  a 

Boarf or University outside the 
State where such language is the 

official language of ât State in 
which such Board or University 
IS situated.

350B. Other facilities for lingu- 

tstic minorities.—(1)  The  single 

majority language in any district 
or sub-division, where it is otiier 
than the official language of the 
State, shall be recognised as the 

official  language of that district 
or sub-division.

(2)  Minority languages spoken 
by not less than 15 per cent, of 

tne population of a State, shall be 

recognised as the media in exa- 
mmations  conducted  for  State 

services,  and  in  the  case  of 
examinations conducted  for  re

cruitment to the lower services at 
district or  sub-divisional  level, 

the single majority  language of 
the district or sub-division, if it 

IS different from the language of 

the State, shall be recognised as 
media.

(3)  Every State shall arrange 
lor issuing official notices in the 

language of the linguistic mino
rities—

11) throughout the State where 
such minorities constitute at least 
1̂5 per cent, of the population of 
the State; and

(ii)  in a district or sub-division 

wnen such  minorities constitute 
at least 15 per cent, of the popu

lation  of  that  district  or  sub
division.”

The motion mas negatived.

Mr. Deputy-Speaker:  The  question 
is:

Pages 10 and 11— 

for clause 21, substitute:

**21.  Insertion  of new articles 

SWA to 350G.—After article 350 
of the Constitution, the following 
ĉle  ̂shall be inserted, name
ly:—  '

Bill

*350A. Every State____________

âll provide facilities  for  tb<« 
education of the lingiiigttr mino

rities in its territory oh the fol
lowing lines—

(a) primary  and  secondary 

schools or  separate  classes  in 
existing schools with the langur 

age of the minority as medium o£ 

instruction  shall  be  provided 
wherever the students belonging 
to the linguistic minority number 
40 for primary and 100 for Hî  

Schools or constitute 15 per cent, 
of the  students in the  schools, 
whichever is less; and

(b)  a college in the language 
of the minority shall be provided 

wherever needed and practicable.

350B. Every State Government 
shall as far as practicable arrange 

for issuing of Government notices, 
in the language of the minority 

and provide facilities for represen
tation in their  language  wher

ever  such  linguistic  minority 
forms a prescribed percentage of 
the population which may be bet
ween 15 to 20 per cent.

350C. In the judicial courts of 
an area concerned the language 
of the minority shall be recognis
ed for the purposes of the (tourt» 

if the minority constitutes about 
20 per cent,  of  the  population 
under the jurisdiction of the court 
concerned.

35aD. In towns, cities and other 
local areas wherever any linguis
tic minority forms about 20 per 

cent, of the local area concerned 
the minority language shall also 

be recognised for the purpose at 
administration of the local bodies 
concerned.

350E. In  any  bilingual  area ' 

where the minority  language  Is 
spoken by 30 per cent or more 

of the population, the administra
tion of the area shall be carried 
on in both the languages of the 
area.
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350F. In  any  bilingual  area 

where the linguistic* minority con

stitutes not less than 50 per cent 
of the population, minority coun

cil should be established in such 
manner and with such powers as 

Parliament may  by  law  pres
cribe  for  the protection,  safe

guard  and well-being  of such 

minorities and their leinguages.

350G. (1) There shaU be estab

lished a suitable authority in the 

State and in the Union to report 
to the President  regarding  the 

representations made by the mino
rities and the  working  of  the 
guarantees  and  the  protection 

given to the minorities. Each such 

report shall be laid before Par
liament.

(2)  After the report has been 
discussed by Parliament, the deci

sion of the Central Government 
shall be issued to the State Gov

ernment concerned as a directive 
from the President “which shall be 
binding on the  State  Govern
ment*.’**

The motion was negatived.

Mr. Deputy-Speaker: The question

is:

Page 10, Iftie 36—

for “endeavour” substitute “duty**.

The motion was negatived,

Mr. Deputy-Speaker: The  question 
b:

Page 10, line 36—

for “endeavour’* substitute “obli
gation’*.

The motion was negatived.

bit. Depnty-Speaker: The  question 

K

Page 10, line 38— 

after “primary” insert:

“and secondary**.

17m moticm was neg<ilived.

Mr. Depaty-Spê er: The  questton-

is:

Page 11, line. 2—

for “securing” substitute “guaran

teeing”.

The motion was negatived,

Mr. Depnty-Speaker: The  question

is:

That in the amendment  proposed

by Shri B. N. Datar, printed as No.

183 in List No. 19 of amendments— 

after sub-clause (2), add:

“(3) The decision of the Cen

tral Government on such report 

or reports shall be issued to the 

State or States concerned as  a. 

directive from  the  President,, 
which directive shall be binding.*'

The motion was negatived,  \ 

Mr. Depnty-Speaker: The  question

is:

Page 11— 

after line 3, add:

“350D.  Subject  to  the  other 
provisions of  the Constitution it 

shall be the duty of every State 
Government to provide for  the 

reasonable  representation  in 
Local  Self-Government  bodies, 

councils and the  Cabinets of the 
State, to the linguistic minorities 

group due regard being had  to 

the population of the groups and 
the efficiency of the  administra

tion”

The motion was negatived.

Mr. Deputy-Speaker: The  question

is:

. Page 11—

after line 3, add:

“350B. It . shall be the endeav
our of every State to improve the 

economic and social conditions of 
the backward classes and linguis
tic minority groups  and  bring 

them in line with the rest of the 

State and* to secure this purpose 

it shall be the duty of the State 

to allocate  equitably  develop-
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ment funds subject to the other 

requirements of the entire State, 

for the social and economic needs 

and welfare of  the  backward 

classes and  linguistic  minority 

groups.”

The motion was negatived.

Mr. Depnty-Speaker: The  question

to:
Page 11—

after line 3, add:

“350B. It shall be the duty of 

every State to duly consider and 
give effect to the claims of lin- 
îstic minorities group for em
ployment in the public services 

of all kinds and grades consistent 

with the maintenance of efficiency 
of administration and the i>osses- 

sion of technical or professional 
qualifications necessary for  any 
particular post or kind of ser

vice.”

The motion was negatived,

Mr. Deputy-Speaker: The  question 

li:

Page 11—

after line 3, add:

“350B.  (1) There shall be  a 

Special Officer for linguistic mi

norities group to be appointed by 

the President.

(2) It shall be the duty of the 

Special Officer to investigate all 
matters  relatî ĝ  tp  the  safe

guards provided  for  linguistic 

minorities group in this Constitu

tion and report to the President
.  upon the working of the  safe

guard at  such intervals  as the 
President  may direct  and  the 
President  shall  cause  such 

reports to be laid before Parlia
ment for discussion.

(3)  The President  upon such 
report being presented and dis-

;̂  cussed as provided by the prece

ding sub-clause shall  issue such

directive as he consifleis 
$fary or projper to the S ê Grov- 
emment and ûcdi directive shall 

1̂ complied with by the States 

concerned.”

The motion was negatived.

Mr. Depoty-Speal̂: The  question

is:

Page 11— 

after line 3, add:

“350B.  (1)  If the President ia 

satisfied from any report by the 
Governor or complaint of person 

concerned or otherwise that the 
State Government is disregarding 

the  safeguards  for  linguistic 

minorities group and is not pro

perly looking after the interests 

of linguistic minorities group or 

backward classes in the State, he 

shall appoint a  Special  Board 
consisting of a member of Plan

ning Commission as its president 

and two other persons whom he 

considers to be competent for the 

job to draw up schemes for tak

ing measures to meet the special 

social, economic and other needs 

of such group or classes.

(2) The President may on being 
satisfied  that  such  scheme  is 
necessary to be  implemented  in 

the interest of linguistic minori
ties group or  backward  classes, 
order the  State Government  to 
give effect to the scheme within 
such time as he considers feasible 
and proper.  Such order shall be 

deemed to be a directive within 

the meaning of the articles 355 

and 365 of the Constitution.”

The motion was negatived.

Mr. Depnty-Speaker: The  question

is:

Page 11— 

after line 3, add:

“350B. Wherever a  linguistic 

minority forming a  prescribed 

percentage oi the population  to 

,  be notified by the Presiflent de
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is:

mands that  representations may 
be received by the  Government 
and the work  of  the  Judicial 

Courts and local bodies of ihe 
area be conducted in the language 

of the minority community, such 
directions must be issued so tJiat 

provisioiji of such facilities  are 

secured.

350C. In any  bilingual  area 

where the linguistic  minorities 

constitute 40 per cent, or more of 

the population, a Minority Coû 
cil may be established in any 
manner or with such powers as 
Parliament may  law  prescribe 
for safeguarding th  ̂ri|̂ts.  ^

350D. (1) There shall be cons
tituted a suitable authority in tiie 

State and in the Union to report 

to the President  regarding the 
representations  made  by  the 

minorities and the working of the 

guarantees and  the  iH*otection 

given to the  minorities.  Each 
such report shall be laid before 

Parliament.

(2)  After this report is ducuss- 
ed by Parliament,  the  decision 

of the Central Government shall 

be issued to the State Govern

ment concerned by the President, 
which directive shaU be binding 

upon the State Government”

The motion was negatived.

Mr« Deputy-Speaker: The  question

s:
Pages 10 and 11— 

for clause 21, substitute:

“21. Insertion  of new article 
350A and 350B.—After article 350 
of the Constitution, the following 

articles sfhall be inserted name
ly:—

“350A. (1) Every State Govern

ment and Local authority  shall 

provide facilities for  instruction 
in the mother tongue at the pri
mary stage and also at the secon* 

dary stage wherever the students 
Speaking a language other than 

the regional language jxumhv 40.

(2) Where the majority langu

age of any district or talua  is

other than the regional language 
of the State schools in that area 
shall be established in the majo
rity language of the area  and 

other linguistic group or groups 
in that area will enjoy the fsicili- 
ties mentioned in clause  (1)  of 
this arlicle.

(3) Whenever not less than 250 
pupils or parents speaking a lan
guage other than the  regional 
language desire the establishment

of a school in a particular  lan

guage it shall be the duty of the 
State or Local authority to pro

vide the same.

<4) A college in a  language 

other than the regional language 

shall be provided by the State if 

the number speaking such a lan

guage so warrants it and if it is / 

pncticable.

(5)  Educational institutions in 

languages  other  than  the  re- 
Sioaal language of the State may 

be allAwed to be affiliated to a 
Board or University outside  the 

State where such language is the 

Official language of that State in 

which such Board or University 

B situated.

ExpUamtion.—̂A  language  in 
this  article  means  one of the 

Indian languages recognised  by 
. the Constitution.

350B. Other  facilities for ̂  
guistic  groups  who  speak  u 
language other than the. regioniU 

language.—(1)  The single majo
rity languagie in any district, sub

division̂ tfiduq, tehsil, or a town 
and a  >ŝere it is other than 

the official language of the State 

iahnll be recognised as the official 

language of that  district,  sub
division, taluk, or teRsil  or a 
town or a city.

(2) A language spoken by not 
less than 15 per cent, of the pe- 
pulation of a State :;haH be re

cognised as a medium in exami-
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. [Mr. Deputy-Speaker]

- - nations conducted lor State Ser

vices and in the case of examina

tions conducted for the  lower 

services at district,  sub-division 

or taluk level, the single majori

ty language of the district,  sUb

division or taluk if it is different 

irom the official language of the 

State, shall be  recognised  as

• medium. -  - -

(a)  (a) Every State shall ar

range fpr issuing official notices 

in all the languages of the State 

whose number is above 15 per 

cent oi tha total population of 

the '̂tate.  ̂  ̂ *

(b) The administration and the 

court W-ork lat district, sub-divi

sion and talute*. level will be con

ducted in all languages of such 

district, sub-division  or  ' t&luk 

whose number is  above
cent, of the total popuiatioa  of 
such area.” ’ .

The motion ,was negatived.

Mr. Deputy-Ŝ aker: Th#  question

is:  ̂ "

Page 11—  ,  ' ' "
' after line 3, add:

“Provided that when any State 
is divided into regions and .provi

sion is made for the constitution 

of regional committees in  such 

States, then the facilities for' ins
tructions as  provideSt  aforesaid 

shall be available  to  children 
belonging to linjguistic  , minority 
groups in each of such regions: 

Provided further  thfit  the 
mother-tongue of a chil4 sĥll 
be that whach will be. declared 
by his or her pareiikts or guairdi- 

.  ans.” ,,

The motioTV ivm negatived, :

Mr. Depoiy-Speakei*: T̂he ifjuestion 

U: ■  ■  '  ■

' Page 11— 

after line 3, add:   ̂ ^

“350B. It ssball be tĥ endeavotrf 
of every State to make spectsOt pro- 

 ̂, ’ visions fdr the advancem̂f Qf any ’

socially and  educationally,  back- 

.ward classes of  the citizens and 
linguistic  minority  groups  in 

matters v̂el̂ing to employment or 

appointments to any  office under 

the State consistent with the pro
portion of population and to secure 

this object or purpose, it shall “be 

the duty of the State to allocate 

equitably development funds sub
ject to the other requirements of 
the St̂te for the welfare of the 

backward  classes and  linguistie 

minority groups.”

The motion was negatived̂

^  Mr. Dcpoty-Speaker: The question 

is:

Page 11— 
after line 3, odd;

“350B. Special  Officer  for 

' advancement of socially and edip- 

cationally backwafd Glasses and for 
linguistic  minorities,— (1)  Thiere 

shall be a Special Officer for the 
above grô p to be  appointed by 

the F̂esMent.

(2)  It shall  be the duty of the 

' Spiral Officer to  investigate all 
matters' relating to 'the Directive 

Prrncipdes and to the  safeguards 

provided for  the  above  groups 
. under this Constitution and report 
to the President upon those matters 

with- his r̂ mmendation& at such 

intervals as the  President  ihay 

direct,  and tlae  Presid̂t  shall 
cause all such  reports to be laid'̂' 
before each House of Parliament.**̂

The motion wa» negatived,

Mr. Depnty-Speaker;  The  question 
is:

Pages 10 and 11— 
for clause 21, substitute:

,  ‘21. Insertion of . new article
350A.—After article  350 of  the 
Constitution, the  fpUowing article 

Shall bê inserted, namely r—

“35aA. (1)  There, shall  be a 

Special Officer for  the  linguistic 

minorities to be appointed by the 

President.
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(2) It shall be .the duty of the 

Special Oflacer to  investigate all 

matters relating to safeguards pro

vided for  linguistic  minorities in 
this Constitution or any represen-  ̂

tation made by such minorities and 

report to the  President  at  such 

intervals as  the  President  may 
direct, fend  the  President  shall 

cau?e all such  reports to be laid 
before each House of Parliament.

(3) After the  report  has been 

discussed in Parliament, the Presi

dent shall issue such direction to 
any State as he may deem proper 

and such directions shall be bind

ing on that State.

(4) In this Constitution reference 

to language • means  any of the 

fourteen languages enumerated in 
the Eighth Schedule and “Lingui- •

' strc minorities” means in respect 
of a State a minorit> speaking a 
language which is spoken by at 

least 15 per cent, of the population 

of the State and in respect of a 
sub-division or district a minority 
speaking a  language  which is 

spoken by at least 15 per cent, of 

the population of that sub-division 

or diirtrict;

Provided that in a  multilingual 

or bilingual area of a State, the 

single majority language spoken in 

the area shall be deemed to be the 
majority  language in  each  sub
division or' district and the other 
language or languages spoken by 

15 per cent, or more of the popu
lation shall be deemed to be mino
rity languages in the area  con

cerned

The motion loas negatived.

Mr. Deputy-Speaker:  I  shall put

Brîendments Nos. 35 and 34 for  the 
insertion of a new clause 2lA to the 

vote of the House.

. The question is:

Page 11—

' after line 3, insert;

UlA. Insertion, of new  article 
Jitter  article  364 of  the

Constitution, the. following articto 

shall be inserted, namely: —

“364A. Special provisions us to 

^minorities.—(1) The term ‘mino
rity’ shall  include  any  section 

of citizens having a distinct langu

age, script or culture of its own.

(2) There shall  be st  spedal 

officer for  the  minorities  to be 
appointed by the President. It shall 

be the duty of the oflBcer to investi
gate representations by minorities 

and report to the  President upon 

such  representations  at  such 
intervals as  the  President  may 

direct and the President shall cause 

each such report to be laid before 

Parliament.

(3) After the  report has been 

debstted by  Parliament, the deci

sion of the Central  Government, 
shall be issued to the State con
cerned as a directive from  the 

President, which directive  shall 
be binding on the State.” ’

The motion was negatived.  . 

Mr. Depnty-Speaker: The question

is:

Page 11—

after line 3, insert:

“21 A. Amendment  to  article

366.—In article 366 of the Consti
tution, after item (15), the follow

ing  item  shall  be  inserted, 

namely:— .

‘(15A) Linguistic minority group 

means and includes—

(i) group of people residing in 

the region for  which Regional 
Committee is formed and which 

consisting of people not forming 
the majority of the population in 

the State;

(ii) group ®  people speaking 
any one of the languages men

tioned in the Eighth Schedule of 
the Constitution and consists of 

not less than 25 per cent, and 
not more than 50 per cent, of 

the  entire  populaftion  of 'the

State.’” '

The motion was negaiiv̂ '
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Clause 22.— {Substitution of new 

wrticle for article 371).

Mr. Depaty-Speaker: 
clause 22.

We take up

Shri K. K.' Baso: Sir,  I wiU not 
take a long time.  I have an amend

ment to clause 22—No. 24, which is 

•f a  general character.  Clause  22 
deals with the formation of regional 

committees for Andhra Pradesh and 

Punjab.  There is also the new amend

ment to be moved by Shri  Pataskar 

regarding the formation of a develop

ment council for the new  Bombay 

State.  I am not as such opposed to 

the regional formula if it is accepted 

by all sections of the people but the 

way it has been done does not satisfy 

us very much.  I feel that this formula 

has been adopted more or less as a 
method of political expediency and to 

some extent,  it  is a  surrender to 
certain tendencies in particular areas.

My amendment reads;

Page 11—

for lines 6 to 14, substitute:

“371.  (1)  Notwithstanding any
thing in this Constitution,  the 

Parliament may, by law, with re»- 

pect to any State provide for the 
constitution and function of re

gional committees for the protec
tion and safeguard  or  the rights 
and special privileges of any lin

guistic minority and the  tribal 

people and their well-being and 
may authorise the  President to 

make such modifications in  the 

rules of the business of the Gov

ernment of the State and in the 

rules of procedure of the Legisla
tive Assembly of the State and for 

any special responsibility of the 

Governor in order to seciire the 

proper functioning of the regional 
committees.”

,  I want to have the general clause 
due to certain  reasons.  States are 

iMing formed on the tesxs of linguis

tic principle and yet there is bound to 
1»e some linguistic minority.  In many

States we may have a good chunk of 
tribal  population  who  may  be  a 

minority in the  whole  State but it 
may be  concentrated in a particular 

area.  Certaiij) guarantees are given to 
these people.  Still,  there  is a ten

dency among certain secUons of the 

people to claim a separate State.  We 
should put a stop to this sort of a 

tendency.  I can  give  an  example. 

There has been) a claim for a Jhar- 
kand State in Bihar.  If their interests 
are not well-protected, people would 
want to get them, which we do not 
support  Similarly, in North Bengal, 
round about Darjeeling, there is a big 
chunk of tribal population and there 
are certain  sections  there who have 
been demanding that there should be 
a separate State of their own.  We 
feel that their fears can be allayed if 
regional committees are formed with-̂ 
in the set-up of the over all State 
legislature  with  certain  restrictive 
rights/  as  in  the  case  of  Pun

jab. They will see that their interests 
in the over-all State are properly pro

tected and the demand for a separate 

State could not get so much support.

According to my amendment. Parlia

ment is given the right, where neces
sary, to form regional  committees. 

It is very restricted in scope. Regional 

cORimittees are formed only in Pun

jab and Andhra Pradesh and there is 
a development committee proposed for 
the bigger Bombay State.  Here, we 
find that a compromise has been arriv

ed at without  consulting the people. 

But, I am not disputing that now.

I only want this clause of a gene

ral nature.  According to the condition 

of a particular area it should be left 

for the Parliament to decide to set 
up regional  committees.  There has 

been, I understand, general agreement 

among a big section of the people of 
Punjab for the  proposal.  Similarly, 

in the new Andhra Pradesh, the agree
ment of the two sections which will 

constitute Andhra Pradesh has been 

taken.  I do not know  if the people 

want it.  So, Pcrliament has to keep 

in view the interest of the people of 
a particular area and it should have 
the power to form regional councils.
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It wiU add  to  the  welfare of the 
linguistic minorities who  form a big 

chunk of the population.  I hope the 
Minister will accept my amendment

Shri N. C. Chatterjee; Mr. Deputy- 

Speaker, Sir, I want to  speak on my 
amendment No. 114.  Amendment No.

114 seeks to change certain words in

page 11, line 7, clause 22.  Clause 22 

says:  .

“i’or article 371 of the Consti
tution, the following article shall 

be substituted, namely:—

‘371.  (1) Notwithstanding any

thing  in  this Constitution,  the 
President may, by order  made 

with  respect  to  t]ie  Stat̂  of 

Andhra Pradesh or Punjab, pro

vide for the constitution and func- 

lioiis of  regional  committees of 
the Legislative  Assembly  of the 

State, for the modifications to be 

made in the rules of business of 
the Government and in the rules 
of procedure  df  the  Legislative 
A.ssembly of the State and for any 
special responsibility of the Gover

nor in order to secure the proper 
functioning of the regional com
mittees’.”

There I want to say that the Presi

dent should not be given this power 

but the Parliament may, by law with 
respect to the State of Andhra Pra
desh or Punjab̂ provide for the con

stitution and fimctions of  regional 

committees.

Then I have got  amendment Nofl
115 which seeks to insert after clause 
(1) of new article 371, another clause 
(lA) which reads like this:

«(1A) With respect to the State 
of Punjab provision may be made 

for the  establishment of two or 

more  separate  Development 

Boards for the different  regions 
and for the equitable allocation of 
funds for developmental expendi

ture over these regions, and also 

for an equitable arrangement pro

viding adequate facilities for the 

development of  Hindi  imd  lor

technical and vocatiocal education

subject to  the  requirements of

the State as a whole”.

Iliere  is  another  amendment, 

amendment No.  116, standing in my 

name and the name  of Stiri V. G. 
Deshpande, by which also we want to 

substitute the words “ParHament may 
by law” for the  words  “Presid̂ t 

may by order” in clause (2) of this 

article.  We want to say: ‘Tarliament 

may, by law with respect to ihe State 
of Maharashtra”  instead of “Parlia

ment may by order made with respect 
to the State of Maharashtra” which 

will now be, I take it, “Bombay”.

Sir, two days back I made my sub

missions as to why I was opposed to 

this regional formula business iii Pun

jab.  I will summarise my submission* 
for the  consideration of  this House. 

Firstly, I am afraid that this regional 
formula  will  accentuate  communal 

differences and create more cleavage 
in the Punjab.  My second point is 

that this regional formula, as it has 

been framed and placed on the Table 
of the House by  the  hon̂ Minister, 

militates against the basic principles 

of democratic government and strikes 
at the root of the constitutional set

up for State  Governments as eoivls- 
aged by this Constitution.  Thirdly, I 

contend that it has not evolved a way 
for convenientr transaction of govern

mental business as it alleges to be. 

It is a mere  profession  but that Is 

not a fact, because, if it was so, cer
tainly much  more  unwlddy  States 
like the State of Uttar  Pradesh or 

the new State of  Madhya  Pradesh 
would have had sudi regional com

mittees.

My next point is that it will intro

duce into the  Constitution  of Indiâ 
for the first time after India attained 

independence, a  diarchical  form cf 
government which is very unworkable 

and which, from experience we knoŵ 
always  creates  difRculties,  impedi

ments, creates cleavages and does noi 
at all conduce to smooth workmg of 
a  democratic government. The next 

point that I want to mention is th«t



5953 Constitution 6 SEPTEMBER 1956 (Ninth AmendTnent)
Bill

5954

fShri N. C. Ghatterjee]

It will really weaken the principle of 
joint responsibility of the State Cabi

net.  We know that is the fundamen
tal principle on which a democratic 

governmeiit based on  parliamentary 
methods is set up.  Cabinet respon

sibility means joint responsibility of 

the entire Cabinet which reflects the 

people Of the entire State,  But here, 
Sir, it will be a diarchy, a loose fede
ration of two sub-States, and there
fore  I am opposed -to it.

But my next point is more funda

mental.  I made it the other day and 
I want  again to re-emphasise ,it.  I 

would appeal to my hon. frierjd the 

'Minister for Legal Affairs, who appre
ciates  this  point,  to  give  due 

consideration to it.  Is it right, is it 
consistent with democratic principles, 

is it in accordance with the spirit of 
our Constitution Ip vest supreme over

riding powers in the Governor?  It 

will be really undemocratic, it will 

be unconstitutional-  When I say this, 
I want to point out that it will not be 

right for ttiis Parliament to say: ‘not
withstanding ai;ything in the Consti

tution of India, the President may by 

order direct that the Governor of Pun
jab, or the Governor of some other 
State, may completeJy  override the 

clearest expression of the democratic 
will expressed by the elected repre

sentatives of the peĉle*.  Supposing, 

Sir, three-fourths or two-thirds of the 

Members say that a particular thing 

shall 'be the law with regard to Pun

jab in respe(̂ of a matter which is 
exclusively within the State last given 

in the Sevetith St:hedule, yet, I point 
out, that can he not merely negatived 

but that can be  sabotaged and the 

Governor's will shall be the law.  I 
am submittmg, Sir, it will be retro
grade and what is more important, it 

will be an unconstitutional provision. 

Never, even  in  the  worst days of 

British despotism before India got her 

Independence,  was a Governor given 
this power.  You know, Sir, it cer

tain case#—powers in emergencies or 
lastiAlĵ  ̂fdr a couple of months—the 

Qovem̂ -̂General wag . given powers 
ot make certain proclâ tions.  Even

that had been challenged from court 

to court, t>ut never in ordinary times 
was any power given, that if there is 

a difference between a regioJisal com

mittee and the State Legislature then 

the State  LegisliOture’s  will can be 

negatived by the  Governor  and the 
Governor’s decision  with  regard to 

what shall be the law in respect of 

ct rtain spedflc matterfii thall |te Wnd- 

ing upon the  State  Legislature ar*d 

upon the State i'self.

Then, I am also  opposed to the 

rigid demarcation of specific functions 

or specific allocation of jurisdictions 

between the two regional committees, 

which will mean two parallel legis- 

laures.  That will lead to conflict.  I 

am quite aware that  Hariana Prant, 

or the Hariana Region, is backward. 

Everything should be done to stimu

late  its  growth, and  its economic 

prosperity.

Shri Bansal (Jhajjar-Rewari): How? 

In what manner?

Shri N. C. Chatterjee:  Kindly read 

my amendment.

Shri Bansal:  I have  read your

amendment.

Shri N. C. Chattcrjee; You have not 

read it. If you have read it, you ought 
to know that there should be a De

velopment Board and that is the best 

thing to do.  As a matteo- of fact, you 

cannot have it by this kind of proce

dure that there shall be  demarcation 
of functions, that certain things shall 

be allocated to one Hariana Regional 

Committee and they can work against 

the will of the legislature itself.  My 

main point is this, that this regional 

committee procedure will breed some 
kind of diarchy, will make the Con

stitution of Punjab and the Constitu
tion of any other State unworkable. 

It  will  not  be  conducive  to  the 

smooth working of the Constitution̂ 

and I agree with Dr. Jaisoorya when 

he said—because he had direct know

ledge of Andhra-Telangana—̂this kind 

of thing will bring more disharmony 
and will not bring  harmony with 

regard to any •ontroversy.  I want ia
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again emphasise that the verdict of 

the States Reorganisation Commission 
should not be sê at naught.  Nothiâ 
, has  been  said  excepting  this 

i$ise dixit to negative or  challenge 

îhe deliberate findings of the Stat̂ 
;Reorganisation Commission.  That is 

a dear finding by all the three Com

missioners:  that there  is  no  real 
language problem in the  State  of 

Punjab.  Then they say—

“The Punjabi and the  Hindi 

langtiages as  spoken in Punjab 
are akin to each other and  are 
both well understood by all sec

tions of the people of toe State.”

Then, they go on to say—

“Nobody has seriously  argued 

b|̂ore us that the present set-up 
presents any difficulty so far as 

the communicational needs of the 

people are conceijied.”

*[Mr. Speaker in the Chair]

3-31 P.M.

They, have also given certain facts 

and the facts are important.  They 
have pointed out. at the top of page 

142 (paragraph 521):

T̂he line, of demarcation bet

ween the Punjabi and the Hindi 
spoken in the State has, therefore, 
been more theoretical than real.

In recent years, moreover,  with 

the large-scale influx of Punjabi
speaking people  from  Western 
Punjab into all  the districts of 
the State this line has been fur

ther blurred.”

Then they deal with the Akali Dal 
inemorandum regarding the  demand 
for a separate Pvlnjabi-speaking State 

or suba and they are saying that they 
are rejecting it on a definite ground. 
The ground is ttiis:  there  are  no 
distinctive cultural zones in the State. 

'*That is a fact and that fact has befen 
arrived at after a good deal of deli
beration by these three gentlemen. I 
sutoit, Sir, basically the demand for 

a partition or division or the alloca

tion of the  State  into  distinctive 

xegions is not cultural, but is a ototi-

munal one and the States Reorgani

sation Commission  say  that  the 

demand, to  a  large  extent  for  a 
Punjabi-speaking State is really com-  ̂

munal and  cultural  and  linguistic - 
arguments have been  jpressed  into 

service merely to camoiĵage the real 

motives.

Sir, I am afraid the same thing is 

applicable to this demand for Regional 
Committees and I want the hon. House 
to remember one basic fact.. That fact 
is this that in the Punjab there  is 
really  no  language  problem.  In 
paragraph 527, in one sentence  they 
summarise  their  conclusion.  The 

Commission says:

‘The problem of  language  in 

the Punjab is principaUjr one 

scripts and in this battle of scripts 
sentiment is arrayed against senti

ment.”

Sir, I said two days back and 1 am 
repeating it that there is no question 
of opposition to any community  or 
^y script.  Every script is sacred. 

There is no question,  of  any  bias 

against anyone.  Opposition to  this 
regional formula basis is baŝ  on 

these groimds which are formulated. 
But life is not logic and I woi:dld have 

withdrawn all opposition if  I  am 
honestly convinced that this regksnal 
formula has solved or  is going  to 

solve the communal or other  prob
lems of liie Punjab.  It is not going 
to do anything of the kind.  I am not 
going to use strong language as has 
been used in the resolution wkidi has 
been passed by the  Maha  Punjab 
Samiti yesterday that it is something 
like a fascist demand.  But I am say
ing with due deliberation that it is 
undemocratic, it is  unconstfttioncl.
I am saying with full responsibility 
that it'is retrograde and I am afraid 

it will not bring either the communi
ties nearer or will really help to bridge 

the gulf existing in the Punjab.  I 

wish I could say frankly tiiat it was 
going to do that.  But the  greatest 
difficulty that is being experienced is 
that millions  are  opposed  to  it 
Opposed to what?  Opposed to  this 
basic principle that you are going to 
impose one script upon people

(Ninth Amendment) 5956
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do not want to accept that script Do 
not try to impose any script  If any

body ridicules any script I am against 
it  Strike him down; do not try to 

impose that script on people who do 

not want to have tiiat script

1 am opposed to clause 10 of the 
scheme ‘which reads:

“The official language of each 
region will, at the district level 

and  below,  be  the  respective 

regional language.”

They are opposed to it.  Why?  In 
the Punjabi zone you  are  making 
Gurmukhi script the official language. 

Why should that  script  and  that 

script alone be used at  the  district 
level?  Why do you not give people 

the choice between either the Deva- 
nagari script or the Gurmukhi script? 

Both are dear, both are sacred  to 
them.  Why do you  not  give  the 
choice?

Then, as my hon.  friend  Pandit 

Bhargava pointed out  clause  9  is 
jrather illogical. ■

“The Sachar formula will con

tinue to operate in toe area com
prising in the  existing  Punjab 
State, and in the area now com
prised in the PEPSU State, the 
existing arrangement will continue 
until they are replaced or altered 
by agreement later.”

These two kinds of formulas side 
by side are not right and are being 

resented by large sections of people.

Sir, in  paragraph  534  of  their 

Report the Commission  have  given 
certain facts and 1 hope the facts are 
correct.  We know they are correct 
They point out:

**With the large-scale dispersal 
of Punjabi-speaking people frcnn 
the Punjab (Pakistan)  in  the 

eastern Punjab and with the colo
nisation of the area under  the 
Bhakra project, the division bet

ween ê two linguistic zohea in 

the  Pimjab  is  progressively 
tipBî Qing less and less real.

Therefore  wito  this  widespread 
dispersal of  people  speaking  this 

language these artificial  distinctions 
have gone.  You may accept it as a 
bilingual State, but if you make it 

bilingual do not have these artificial 
differences and this artificial zoning 
business.

The other day when I made  my 
humble comments, the  hon.  Home 
Minister pointed out that I am not 
quite correct in saying that it will be 
something like a fusion of two sub
States.  Now clause 1 of this scheme 
says:

“There will be one legislature 
for the whole of the reorganised 
State of the Punjab, which  will 
be the sole law-making body for 
the entire State, and there will be 
Governor, aided and advised by a 

Council  of ministers responsible 
to the State Assembly  for  the 

entire field of administration.”

Sir, pnma facie it seems all right. 
But what I am saying is this.  What 
you are giving in clause 1 . you are 
taking away by clause 2 and  the 

subsequ«)t clauses.  Now, clause  2 
says:

“For  the  more  convenient 
transaction of the  business  of 

Government with regard to some 
specified matters, the State will 
be  divided  into  two  regionŝ 

namely, the Punjabi-speaking and 
the Hindi-speEiking region.

Clause 3 says:

*Tor each region there will be 

a regional committee of the State 
Assembly consisting of the mem
bers of the State Assembly be
longing to each region including 

the Ministers of that  region but 

not including the Chief Minister.'*

Clause 4, which is very important 
says:

“Legislation relating to specified 
matters will be referred to  the 
Regional Committees.  In respect 

of  specified  matters  proposals 
may also be made by the Regional
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Committee to the State Govern
ment  for  legislation  or  with 

regard to questions  of  general 

policy not involving any financial 
commitments other than  expen
diture of a routine and incidental 

character.”

So, really there are two  legisla

tures for the two regions.  You  are 

really partitioning the State List and 
the Concurrent List and  allocating 

specific  powers  for  these  regional 
conunittees.

What I am pointing out is that they 

are really partitioning the State List 

and the Concurrent List and arrogat
ing certain powers to  the  regional 
committees.  Therefore, we are really 
setting up two legislatures.  As  I 

pointed  out,  the  most  dangerous 
clause,  the  most  difficult clause to 

accept, is clause 5 which reads thus:

“The advice tendered  by  the 
regional committees will normally 

be acdepted by the  Government 

and the State legislature.  In case 
of difference of opinion, reference 
will be made to the  Governor, 
whose decision will be final and 
binding”.

[Mr. Deputy-Speaker in the Chair]

3-41 P.M.

The other day, I pointed out what 
this means.  If a regional committee 

consisting of, say, 50  members  say 
this “this shall be the law” and then 
if it goes to the  legislature  where, 
say, 100 members may say, “this shall 

not be the law”, then, what the 50 
members have said might become the 
law.  What 100 members wanted can

not become the law and it  cannot 

take legislative effect.  Their legisla
tive judgment  will  be  negatived- 
What will happen is that their opi

nion will be negatived, and there will 
be a reference to the Governor.  As I 

pointed out, this power to the Gover

nor is not merely vetoing power, not 
merely a suspensory power, not mere

ly a power to hold up, but it is a 

substantive power.  It is  a  positive 
power.  It is a power whereby,  in

his own right, the Governor can really 

legislate.  Therefore,  the Governor 

can outvote the legislature. He can
not only veto the powers of the legis
lature but he can pass legislation over 

the  head  of  the  legislature.  So, 
what is the good of having this farce 
of election and saying that the Punjab 

legislature wiU have 180 members or 

so?  If what 120 members out of this 

nxmiber say cannot become the  law 
for the State, what is the use? I  can 
understand certain  amount of local 

autonomy  or  local  expression  of 
wishes being ascertained and then the 

whole thing being placed before the 

legislature, and  ultimately, the judg
ment of the legislature of the State 

being accepted  as  the final  thing. 
But that is not possible here.  Ac

cording to this regional formula, that 
judgment is not going to be accepted. 

On the other hand, the formula says 

that it shall not be accepted even if 
120 members out of, say, 160 mem
bers, want that “this should be the 

law”.  That will not be the law and 
the  Governor’s  voice shall  prevail. 

The Governor’s decision wiU be the 
law.

If I am wrong, I shall  be  very 

happy to be corrected.  But this is 
how I read the formula.  In OBse of 
any difference of opinion in respect 
of legislaticm  relating  to 2̂>ecified 

matters enumerated in clause 6, re

ference shall be made to the Governor 

of the State and the Governor’s ded- 
aicMi shall be final and binding. There
fore, practically, in regard to  local 

self government,  the  constitutional 

powers  of  municipal  corporations, 
improvement tnists,  district  boards 
and other  local  authorities,  public 

health  and  sanitation,  development, 
economic planning, the Cjrovemor  is 
given legislative power.  This is Jus* 
simply like  saying  that  “Notwith
standing anything contained  in  the 

Constitution, the President may,  by
order, make,” etc.  This is what the 
regional committees have been given. 
Really, by a non obstante clause, as 

we call it in forensic language, you 

are really giving the executive, the 
power to drive the steam roUer and
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level down all the constitutional safe- 
guai’ds.  Notwithstanding anything in 

the Constitution, notwithstanding the 
fact that the State legislature, under 

\ihe Constitution, shall have the com

plete power, under article 246, to enact 
a law in respect of all matters in the 

t̂ate List, you are giving the powers 
to the Governor.  In  Punjab,  the 

legislature has no such power. They 

^all not have the power.  If there 

is any difference between a regional 

committee and the State legislature, 
then the Governor shall make  the 

law  with  respect  to  all  matters 

. .enumerated in items (i) to (xiv) jn 

clause 6 of the formula.

I am submitting that this is uncon
stitutional and this Parliament should 

not allow this kind of constitutional 

mockery to be enacted in the name 
of a Constitution (Amendment) Bill. 
Is this a Constitution  (.̂ endment). 

Bill if you say that notwithstanding 
. anjrthing  in  the  Constitution,  the 

President, by order, or the Governor, 

by order, may do such and such  a 

thing?  The Governor may do—̂ what? 
—completely over-ride the Constitu- 

, tion, completely sabotage the Consti
tution,  completely  undermine  the 

fimdamental principles of democratic 

Government.  He can  completely set 
at naught the very basic frame-work 
of the State legislature, and disrupt 

the legislative distribution of powers 

-envisaged in the Constitution of India.

I am submitting that this will not be 

Tight and that this will not be proper.

Mr, Depaty-Speater: I do not want 

to stop the hon. Member, but I might 

point out that there are several hoh.̂ 

Members waiting to speak.

Shri Bansal: He has spoken a num

ber of times on this subject.  Others 

j. wiat to speak.

Shri N. C. Chatterjee: I will finish 

-mm  I think IJhave -already m̂ de my 
•̂îrtant  submission.  About clause 
^ I wanted to get some light and I 

‘tried to get some lî t,  but I could
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not g€.t it,  This clause says as fol
lows:

‘The demarcation of the Hindi 

and Punjabi regions in the pro

posed Punjab State will be done 

in consultation  with the  State 

Government and thêother inter
ests concerned”.  *

I do not know what the other inte

rests are.  They have not been jnade 

clear at all.  Therefore, I submit that 
this is also vague.  All that I am 

pointing out is this.  Assumijig ihat 

the hon. Minister is convinced of this 

formula,  will  this  treaty  of  New 

Delhi lead to the El Dorado and to 

the  redumption of the Punjab and 
will it lead to the many problems of 

Andhra-Telangana being solved?  If 

it does, then have it.  You placed it  ̂

before Parliament in the shape of a 
Bill.  As I  pointed out,  the Chair 
ought to know better, because I was 
not there when the Regional Formula 
was prepared. But I find that it might 
not have been the intention at  all of 
the members of the negotiating parties 
that provision should not be made by 
a Central  statute  empowering the 
President  to constitute  a regional 
committees or two regional commit
tees.  I maintain that  the intention 
was, as it ought to be, that the Parlia
ment should  have the  power, the 
facility, the opportunity and the right 
to di-cuss those matters.

It is no use of  thinking  of  the 

Scottish' convention.  That  set-up is 

entirely different.  England and Scot
land were fused together. Before then 
they  were  two independent  coun
tries and they sat down and said, *̂ e 

shall have a convention in regard to 

Scottish matters”.  So, that is an en
tirely different thing.  My basic ob
jections are that this arrangement will 

not really end commimal disharmony, 

but it may disrupt even the little unity 

or cohesion that is there.  It will not 

merely make it difficult for the nor

mal transaction of  business but it 

shall weaken the  principle of joint
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■ responsibility of a  cabinet Govern

ment and it will  vest  undemocratic 

^d unreasonable powers in the Gov

ernor, and these things will make this 

formula or this so-called Constitution 

retrograde and unconstitutional.

The Minister p<iinted out that I was 

advocating some kind of sub-State in 

this country.’  I was not here then. 

But I may say that I never said any

thing like. that.  I never  demanded 

isuch a thing.  I was  opposed to it. 

Any kind of  sub-federation or any 

"kind of sub-State is out of the ques
tion.  This sub-state theory will, as a 
matter of fact, accentuate centrifugal 

-forces and it will make more diffi- 

•cult the evolution of the  right type 

of regional patriotism  which is s(# 

essential for the purpose of keeping 

our unity intact.

Shri Bansal: Mr. Deputy-Speaker, I 

rise to speak on amendment No. 203 

which stands in the names of a large 

number of my hon. friends and my

self.'

Pandit Thakur Das Bhargaya: Am

endment No. 203 is for  clause 22A. 

We are discussing clause 22 now.

Mr. Depoty-Speaker:  I am afraid

that the time being  short, we shall 

have to include clause 22A also along 

with clause 22.  I am in the hands of 
the House.  I have no objection to 

taking that  clause  separately, but 

there would be no time.  So, I think 
-clauses 22 and 22A may be taken to

gether.

Several Hon. Members: Yes.

Mr. Deputy-Speaker:  Shri Bansal

may proceed.

Shri Bansal: I rise to speak on am
endment No, 203 which stands in the 

names of a large number of my hon. 

-friends headed by Panflit Thakur Das 
Bharcava.  I have heard  with great 

patience what the hon.  Member Shri 
N. C. Chatterjee had to say about the 
regional formula as applicable to Pun

jab.  As vou know, I am one of those 

who, in The beginning, were opposed 
to any re/̂ional fprmula.  But the logic 

®f events, the matter in which the 

Reorganisation Commission’s  report

was received in my State  and the 

various events that took place after 

that, brought tre *md many of my 
friends rcund to ine point of view 

that we will have to evolve  some 

formula which will meet the demands 
which were being stifessed so forceful
ly  not  only  by  the  people  of 
Hariana but also by the people of the 

rest of the Punjab.  My hon. friend, 
Shri Chatterjee, just  now  said that 

this formula is undemocratic.  I want 

to know what is undemocratic about 

an agreement that has been arrived 

at volimtarily by all sections of the 

community.

Shri N. C. Chatterjee: Not all.

Shri Bansal: I was surprised  that 

Mr. Chatterjee, of all people,  des- 

scribed this formula as a communal 

formula.  I  can  understand  any 
nationalist member, any member from 

this side of the House,-----

Shri N. C. Chatterjee: I am as much 

a nationalist -as you are.

 ̂Shri Bansal: -----declaring it as a

communal formula, but the President 

of the Hindu Mahasabha calling  a 

democratic settlement arrived at after 

mutual  consultation  among  tbe 

various  groups of  a State  a com
munal formula  beats - me.  I would 
request my hon. friend to weigh his 
w’ords before he. makes such state
ments on the floor of the House.  He 
very painstakingly leads  us through 
the  labyrinth  of  constitutional 
abracadabra.  What  does  clause  22 
say  in  regard  to  the  Governor’s 
position?  It says that the President 

will have the power to frame rules to 

provide for tha constitution of region

al committees etc.  and invest  the 

Governor with certain powers.  It is 

not as if the Governor will  have 
powers which will have nothing to do 

with the Constitution-  No, sir, it is 
never said so h«re.  All that is being 

said here is:

‘\...the President  niay,  by

order made with respect to  the

State of  Andhra  Pradê  or
*  Punjab, provide for the consti

tution and functions of r̂ onal
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committees..........for the modifica
tions to be made in the rules of 

business of the Government and 
in the rules of procedure of the 

Legislative  Assembly  of  the 
State and for any special respon
sibility of the Governor in order 

to secure the proper functioning 
of the regional conmiittees.”

I do not know how the Constitution 

is being violated and how the Gov

ernor wiU be placed  in a  position 

of vetoing the constitution and jruling 
over  the  State  disregarding  the 
provisions of the Constitution.  All 

that is proposed here is that  the 

Governor will come under  certain 

rules which wiU be framed by  the 

President.  Ultimately it boils down 

to this that this Parliament and the 
Governor will be working within the 

frame-work of those rules.

Mr. Chatterj&e has said that this is 

not a cultural formula and that these 
two regions have nothing separate as 

far as culture is concerned.  I would 

submit to him that when this formull 

was hammered out, we did not have 

so much of culture or religion in view. 

All that we had in view was our eco

nomic backwardness, particularly the 
people of Hariyana.  I  said in this 

House very forcibly that the only con

sideration which  weighed  with the 

people  of  Hariana  was  that  they 

wanted to safeguarf  their  position 
economically and to see that in any 

future set-up, justice would be done 
to them and they would not be kept 

as backward as they  had been all 

these years.  That is the thread which 

runs through the regional formula; I 

do not know how all these other im
plications can be  brought in, as has 

been done by my friend here quoting 
from some memorandum published by 

the Punjab Mahasamiti.

Before I turn to the amendments I 
would just like to invite your atten

tion to the different kind of treatment 
thâ the Govenmient themselves are 

meting out to the  people of Punjab 

the peoole of other States, name
lŷ Andhra and the  |iew  State of 

Bombay.  From clause 22, I see that

while for Punjab  everything  about 

the regional formula has been  kept 

vague—all that has been said is that 

the President  frame rules etc.— 

as far as Andhra is concerned,  you 

will find in sub-clause (2) ...

Shri Pataskar: Sub-clause (2) relat

es to Bombay.

Shri Bansal:  As regards Bombaŷ

separate development  boards have 

definitely been provided here.  Sub* 
clause 2(a) reads:

.  “the establishment of three se

parate development  boards for
Vidarbha, Marathwada  and the

rest of the State..

Shri Pataskar: I  have moved an 

amendment to that

Shri Bansal:  Later  on my hon.

friend has tabled  an  amendment 

which states that there will be sepa

rate development boards for the Vid
arbha, Marathwada, the rest of Maha

rashtra, Saurashtra,  Kutch and the 
rest of Gujarat. I do not know why 

the State of Punjab has been  dif

ferently  treated  from  the  State  of 
Bombay even with regard to develop
ment boards. Our amendment, I may 
say, goes a bit further than what has 
been provided for the State of Bom
bay. Through our amendment, we are 
seeking to provide in the Constitution 

two or three things which, in my view 
are the objectives  of  liie  regional 
formula.  The first thing that we want 
to provide very clearly in the Consti
tution is that we want the  Punjab 
Government to  take  the  full res
ponsibility  to  develop  the Hindi
speaking region namely, Hariyana and 
develop it in matters in which it is 
backward.

Pandit Thaimr Bas Bhargava: Kan- 

gra also.

Shri Bansal:  Yes,  Hariana  and
Kangra should develop in all matters 

in which they have been kept back

ward.  This is  provided by the first 
part of our amendment.  The second 

part provides that there wiU be sepa

rate development boards and also tbe
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manner in which they wiU be consti

tuted.  The third part of our amend

ment says that the  Governor of the 

State of Punjab wiU  report to the 
President the working of these deve

lopment boards.

Our amendment seeking to insert a 

new article 371B, particularly part (2), 

says: that apart from special alloca

tion of funds for  purposes of special 
development, equitable  allocation of 

funds for development expenditure for 

these two regions shall be also made.
I am most concerned about this parti

cular aspect of this amendment.  As 
I had occasion to say in the past, our 
Hariana region has been kept back
ward.  There  are  historical  reason 
and there may be other reasons into 
which I need not go now.  But,  the 
fact remains that out of the various 
allocations that  are  given  by the 
Central  Government  either in  the 
form of loans or grants, the bulk of 
them is always taken  awaV by the 
Punjabi-speaking Punjab.

4 P.M.
Recently I had  occasion to go into 

this, particularly in relation to,, such 

grants as are given for the develop
ment of industries.  Last year, out of 

the allocation of about  Rs. 37 lakhs 
which was given for the development 

of small-scale industries, I doubt very 
much whether even as much as two 

X>er cent would have been spent in my 
part of the State.  When I enquired 

of the officers concerned as *to how 

this happened, I was told that there 

are no applicants in the Hariana re
gion who come forward for grants or 

loans from that fund.  I tried to in

vestigate into that and only day before 

yesterday I received a letter from one 
of the applicants who has applied for 

a paltry sum of Rs. 3,0001- as loan for 

a particular industry.  He showed me 

a letter addressed to him by the Dis
trict D evelopm ent Officer which stated 

that under instructions from the Dir

ector of Industries, Punjab, no fur
ther applications are to be entertained 

for the time being.  When the com
plaint is made that proper allocation

is not made, we are told that there 

aie no applications.  When there are 

applicants we are told ,that no appli

cation will be entertained-  I took up 

this matter with the Director of Indus

tries; not only this individual matter 

but the general question of develop
ment  of  industries  in  the  Hariana 

Pranth and particular  towns in my 

constituency.  To my  surprise, al

though I had  taken up this matter 

some three months back, no satisfac

tory reply has come so far and only 
yesterday you must have seen from a 

reply given by the hon. Minister for 

Consumer Industries that the one in
dustrial estate that wiU be established 
in Punjab will be in Ludhiana and the 

reason why it will be established in 
Ludhiana is that it will improve indus
tries in that part while the purpose of 

establishing industrial estates is not to 
improve  the industries but to  help 
in the establishment of new industries. 

How these things happen, I am not 
in a position to say.  But the obvious 
conclusion to which we have a right 
to arrive is that the present set-up 
in our State, dominated as it is by 
the Punjabi-speaking element, sees to 
it that Hariana does not get its due.

(Ninth Amendment) 5968
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On the last occasion I had pointed 
out that in my district headquarters, 

namely, Gurgaon and Rohtak, all the 

officials or most of the officials hap

pen to be from  a particular part of 
State.  The Home Minister, who  was 

listening to my speech, thought  that 
I was exaggerating.  Tlie very next 

day he happened to go to Gurgaon and 

there the Deputy Commissioner of that 
place somehow, to his great discom

fiture, as it turned out later on, re
feared to my speech, thinking that the 
hon.  Minister  will  say  something 
critical  about  what  I  have  said. 

But instead of that, the hon. Deputy 
Minister pointed out to him.  **while 
in Delhi I thought Mr. Bansal was ex

aggerating; after coming here I And 
that  he is cent per cent, correct.  I 

find in  your establishment from you 

downwards to your  chapr̂,  evCT̂ 
body answers the description whicJi 

was given by  Mr.  Bansal  in the
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House”.  Even after that  nothing has 

happened to remedy our grievances.

Then, my hon. friend, Mr. Chatter- 

jee, said that the same type of deve<- 

lopment boards as are provided for 

Bombay should do for Punjab. I don't 

think he has read the  amendments 

which have been tabled by us care

fully because there it has been point

ed that not only for the developmeirt 

oi industries but for other purposes 
also like, for instance, the safeguard

ing of X)Ur interests in  the various 
Legislatures,  these regional commit- 

tiees are absolutely essential.  My hon, 

friend, Mr. Bhargava,  will tell you 

how we have suffered on the question 

of representation in the Legislatures. 
How many representatives from Pun

jab have we in the Council of States?̂

Pandit Thaknr Das Bhargava: None. 
Out of the eight, nobody comes from 

our part of the country.

Sluri Balisal:  You are in  a better

position to enlighten the. House on that 

question.  How many of- the repre

sentatives of Hariana are there in the 
Legislative Council of  Punjab?  The 

provision of a devejopment boa: d will 

no; meet such a situation and it is 'or 

these reasons that we  demar̂d  the 
formation of regional  councils  and 

we press Upon the House  not to be 
guided by the  theoretical  considera
tions so eloquently expressed  by my 
bon. friend,  Mr. Chaf erjee,  but to 
consider this demand in the s{)irit in 

which it tiai  been  made  by the 

ĵople of Hariana.  And not only that. 
rm<| demand  has  been  voluntarily 
agreed upon by the various sections of 
the inhabitants of the entire State of 
Prtnjab, as will be clear to you frdni 

*he lon̂ and distinguished list of the 

movers of this amendment.

^  im WV (3rî T<) :

 ̂   t ̂  fsnr ? fJT

 ̂   ̂  %   ̂  5TT ffr

Vi

%  ̂   ̂ ̂  m m

qJlT̂pTT ^   ̂  I

OT ̂  OT 9RTnr \

 ̂ ̂  ^

pi  ̂  ^   ^

'+>1  I % «1K̂  ̂

^ t ̂  qR

I ^ 2TT

 ̂ %■ ’TT +<d  ^

%tR ̂    ̂ Wil  I

STT̂TR T?: ^ |

 ̂ t  ̂^

^  5trr̂T affT 

 ̂ \ # ?fT̂T #  Jffrf <fh:

«?)TTfrpTT

prr ^ §?Tt5̂

 ̂ ^ ̂  I

ffrJTT  I •

=ta:3ff ̂   ̂  ̂  i% t

 ̂  % ferm I I 4 ?rfr

$  T̂RiTf-

I

^ ̂r̂rcT 1

% nm ^

t S ̂ -t|)r ^

3rr  I  tsrrfcit ̂

imr f w r % ifit i?TiTf ̂ '
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^  I ^  #>5ITfe*Y %

ĉrPT ’iTl<

 ̂5rrcff ̂  ̂   ^

*FT

f̂ Tti %  ^  ̂ 5|Tt  ̂  t I

W ̂ *t>l<.̂1 ̂  ̂ ̂  ̂ T  ^

^

qr€f̂

 ̂̂rr ̂ mPrv 

«TT̂ qR Âsnfxi\̂ ?tt f"

?T«T̂T  'Snf̂ % ??Tmr  l̂̂ HlfT-

€t̂ m ^̂ TfxEtuf   ̂ ̂   ̂ f̂*-'“iH

iT5fTf?;€t̂ ̂ ?rnT »T̂r ̂    ̂?tV̂ ̂

% Q̂ % f̂nr 5TPT  ̂ <̂sn

I I  ̂  ̂ ^

ÎTOff sf: f?r̂ »ra- f;

5fT '̂, ̂3̂ ̂  ^

%̂̂)7rrli=T w   |, w  ̂  ^

i%   ̂   ̂̂ TPTTift ̂    ̂̂

^   ̂ I ITR TiTR!

qiHl  ̂  ̂ ^

 ̂  ̂ 'Srra’

I I  ̂ ferr i

’3«T ̂   ̂̂
%,  T\- ̂T̂T?T  ̂|,'

*T   ̂ +̂1,

 ̂  ̂ ^ tm  '
^T % f%  t̂|  WiT ̂

fOT  îrrt  ̂̂ ̂  ̂
t I mr

^ ̂ ̂5rRfV ̂ ?  «̂<lv(

 ̂I   ̂ 1̂ ̂  cRtrfhr ̂

1̂, T̂ltft ̂  % SRfCt ?r

STTET ? # sfTrRrr-g ̂  f̂TH.

î tSP '̂TTT   ̂ 5t̂  !# f% ,

lfS9̂ ih’ ̂spfPT̂ ̂  ^K j

141̂ ̂ OT  f̂vR ?||)r f̂ T «rr   ̂

snFrtw g' fe ^  ,

ifîi

r̂rsrsRT̂ 4̂Hf<̂ ̂ r ̂t̂PT. Mr

S ^  f  ̂ ‘3it -d*T̂ qr

^  l%f? ?  ?T|f f̂ r̂ ̂   Ĥ>Tl',

^ ŵ  I ̂  n̂’̂T M'fljsH  ̂̂

M̂ t I ot ̂   ̂ ?r̂  I ? ;

?r̂ R ??T̂ 5FT f̂t’ff ̂  «t3!T̂

f  ?iTT ̂   ̂̂ f̂fr ̂

TWU |t qîTT  I

7̂  T̂wr̂ r̂rqF̂ ^  l.gra' 

5TPT ^

?ft-̂  ̂  ?IW ̂ { W  qJT

 ̂t I WT

M<ild  ̂I.  <̂0  MtElfl   ̂I

?plt K A  5R"  fWT

"n̂ M̂ O cftr TK  I  ?T  ̂̂  ?TW

ŜfT̂ I  STFT ̂

 ̂  «rTTTftT ̂   ̂  t>

T̂T 3̂HW[ %, ̂
^̂|3ft ̂.Tq̂f<$ft qf# ^̂irf̂ '̂V ifTR- 

??rfT̂ q# ̂ ̂  ?::Tqf̂ ̂  ̂ ât 11 

^ qf ̂ m̂*1’H

7 ft   ̂̂   ^ ̂i.m ̂  5rpT,

q«F ^

%̂rr4  |TTT̂  r̂m  ^

 ̂?ftT  ̂ ̂  xT̂  îrfer TT̂

I »n?i

I 5ft ̂ % ̂HlTn"  f<̂tf̂ .

^ >̂tt t # ̂ ̂ nriTT:

?r>ir««H  B  JJif̂

I f5T% ftrmr 5iT r̂ | i

^ ?3RnT |t ̂ r, H  ^T  3n̂. 

ft   ̂̂»tf  î?H I

eft

(̂<3-11̂ ̂   I 1   ̂??T

I ?  ̂ %̂T5|̂ I,,
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^ ̂  *+><dl ̂ I ̂f̂T)

 ̂I v̂ywr^F?:9T^ ?

I, ̂  ̂

f̂ f̂  ^ ̂  11  ?m
T̂3ift  +TTŷ ̂«<ld

^ <TT ?r? 
T̂Rft ̂ qrr ̂

ĥjft̂ p!iii 9T ̂ 7̂

#3fr1r̂ ^ ̂ it̂   5T 

^TT »̂nfT^ *̂Tf̂ r*rr 

5TR, w %
snwhH ̂  f̂ îT ̂  ̂ I

VTT| ? WT̂ F̂tf

«R

fw W ft, ̂  ̂  ̂  fê ZT 
*rr vt'qhrhH ̂
tii:£\£m̂ % ?T?̂ I sr̂ ŜiVfs 
% *ft% ̂ f̂ Pittd< ̂

 ̂ f I  ŴfFcT ̂S4Tf̂

^̂ q̂rt:̂ f̂TTcTT 

|i Joftt? ^
qr?:̂ r̂wtffh:*tfT w  

qrf̂f̂ Md % 5ft% 11 ̂  q?ft

ŝfhr  9̂rrf ̂  ̂ i  vR€fe-

T̂WiTT ̂  qr̂
 ̂ ^  w

 ̂fevTTfi  r̂r

^   % JIPT «R
^ tf̂«nl g ^  I I

4'51̂ m5RTT f% «ft ̂ 3̂ 3ft ft?
 ̂ w¥t5T 1̂ Vff ̂  iTTWvft ?̂Y <RT  ^ 

5Jff  I

 ̂ 7̂̂  ;ifv ̂  f% 'imm

VK̂ t̂ ̂ nf̂PFR ̂ *R ̂
3TTJ

fcrn ĉrt<Nmcff.vt ĴTRTcrf̂  ̂

M\î  ̂ i î rv^% 3Tî ̂  ̂̂ hiO 
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wn; TOT  ̂ r«tl’̂î îv

5̂nr*T  ̂ girnr

aîa   ̂̂    ̂̂TR I
^̂FnT +i'̂[̂vi ̂ ̂ f̂

% yPT |, ̂  srrf̂

 ̂ I ̂   ^
Ĵ+T̂ #PTmf ̂  ^ ̂

'»<<ui %  ?TR>̂ ̂  r̂r̂ f I
«fk ̂   ^ ̂ T̂rsmr ̂  vr ̂

=̂rf̂ I  ̂ % flfT̂  ̂̂   ̂t

+h\ r̂t̂ r̂Ht  ̂  'w<iqi 9PRT 

r̂r̂ 11  ̂ ?fHf qr 

«î*ii 'TT̂ t, +î cnj5P

5|5t̂f?pqfet, ̂ ^ i*

 ̂̂  ̂ ftqfêt»fV̂rrf̂  i  âfH

»̂nft ̂  ?̂*TT ̂ TF̂ I

vJTRT  Wiq ^

 ̂ ?ft   ̂ 0'»iĤ F̂rjf̂r̂ *wi

3PR t̂T^ »̂rr̂ ^

§, ^
faHrwNiff  ̂ 5R̂ t  I  ̂  ̂

vt f3n%5rr<t 

fiT̂fRX̂t f̂riRRt  I ifk ̂  

 ̂ I ^

itftrq̂  ̂f̂F̂rct T^ t 

^ qr ̂  ̂>nff ̂  ̂TOTTI I

T̂FRT grfrtr ̂ %,  «#3r

*l«id  l̂*H ̂  iTf̂r ̂ RTT ̂ *fl S»T̂ 

% W(T̂  % ̂  ̂  I I

# ̂ mRTT g f«F W  *T  ̂%

%F̂  ̂ 2TT fti?ft ŝ  ̂ ^mr % 

q̂W i 3)T̂ ̂rn̂OT̂gt̂ 
wpir  p̂3F̂ I I «ft

% <hrpr %  «ii| 5|@ <̂*Hf ̂

fir  aft RĤ r̂<4f* TO

qs? nqîhsr jw 1%̂ ̂ t ̂
iJAfRI  ^ qx  qnarftrfv %
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14'^ VT wTT̂ nnff 

»nTT I  #  g Pp VFT  ̂  *n: n̂r-

5iTf̂ %   ̂  t eft ̂  ̂  srm 1

T|ir eft  ̂  fr  I

iTTCTftit   ̂ W'T ̂  ^

*rî  eft 'PC

>R 3RTHT ^  I Vrfer #5TTftd

% 5ft̂r   ̂ QTT̂ t %:

5Tnr <TT, 1 *trit i ip r ̂  

eRf eft ̂ m<f *pnr

r̂̂ ?   ̂  ̂ sr: «ft  #?r4f

*n€f 7̂̂ sr̂ R  f ft>

 ̂  ̂  »rf,  ^ eRT̂ *IR fOT W  I

[Mr. Speaker in the Choir.]

 ̂ ̂ ̂  WR ̂

I qpm fw

^ ^   ̂  ̂I

qT ̂  ̂   T?r I f% T3TRt 

 ̂  ̂1  ̂TO,  ^

W  I t  f ft? OTT

 ̂ ^̂1 *M*it  eft   ̂  *R

sm^vtsn^Rrv ywraY

 ̂ vjriIRT %  ̂  ̂  t̂̂ I

5R̂  ̂enft ̂fîift ̂ViT  ̂ Mîf̂î

irmmf ^ ^̂kt  ?»ti

Jntf̂ HRTfllf % am-am

f,   ̂ %  ^ I’ ̂

%   ̂ >ft pft I  %

fWI ̂ 4 '*<Mal  j R̂TW ̂

 ̂   f̂   ̂  I,  p̂Rnft ̂  ^

eR*R?t  ̂  ̂f̂*4) *T «l|[̂

eR̂ T̂3TT̂ % 5ni1̂ 

^ 5̂  TO ̂

if|̂   ̂  I  f̂left thn̂  ̂  3ft

 ̂ ^ '̂ 1«K  ^

 ̂a|̂  ?nft frW’TT   ̂ VSTiW %  Ht̂T 

ff[»̂t ̂  ̂  «fk <hrrA lift <7$ <rt̂ qv

ÎR ̂  tT̂ r̂Ŝ 3TT̂ I ̂  5(S?TT -m̂eii j

% arrftR fJT VRt M  vmrmf # »pff

SVn̂t ̂ I fjp̂ “ft WR  B̂tRT i ?ft 

 ̂  ̂̂fTTOT % %, ritr ̂  ̂ 5fWt I VR
 ̂«TRft ̂TWWK  ̂ĝRT  I,

IFR -̂1̂ ̂ ft».  1ITO

 ̂ ?ftT  ̂ ffŝt  ̂  %

^ ?T?, ̂  TO ?T   ̂eT̂VT 

ŜTRftVUTRR $  ̂̂
# I M>̂i«n T̂RT ̂  ei<«r̂  OT ̂

>d6l?, ̂   'dS<n  en(t

^OT̂til̂l̂ efl 

ITR fR* STRft̂  VRTiff ^ 

 ̂  T|, ft̂ R̂   ̂ ̂

4̂  f% M'»it«ft 17̂ ?nrr r̂r%

IPR 517% ^̂*eR̂ sn%ftf̂

 ̂ ml  ̂  ̂ eft ̂

^̂rrft w ?  «m  ̂ ftijt

iftx 1f5̂ Vr TT»iT ̂*TT̂ M̂feTT !̂̂»f7
# «rT7 ̂t ̂ t̂ ̂  ̂  «*eî HI ̂ r̂ dl g,

 ̂̂ TR’ r̂*T7 *rr 1
t̂̂r vr

SRP\  W3ft m 

>n̂ 5̂r̂  I ?ftT*7f̂ î7̂%
eWR f̂Rt ̂ mriit ̂

ft:3ft 4̂if<d1  ̂    ̂ ftr  ̂ vm

t̂̂  % ̂ 3T̂  TTO7 ̂

«R T*̂  ̂ ̂  ̂FtftRT ̂  ̂\
# 17R7 ̂   ̂Vtfw ̂  ̂ I

 ̂  eRf ̂r f ft?  ÎTfeft̂

^mi9 ̂  11OT jR7 f̂tr f̂ifh: 

% W?r ̂  ̂    ̂̂  5PFT

UfenTR ̂    ̂  ^ *RTeT nÔ

 ̂̂ ̂  ̂  ̂ I 5ft ̂  ’ggrPTT *R7  ^

# ̂ nT5R7 g ft» 5*7R7 ^

+̂e1T t I  ̂W»fJT7 ̂l̂eT7 ̂ ft»  fTT7 ̂

enft eR^^V  ̂3Riir75n%ftR» 

VRTlit Vt sftên̂ ̂ I ̂  eR» WrT'.W

 ̂?fl«f 57̂
f^ ^eR’WSt 3«TT̂   ̂   ̂  I

T̂eRT ^ «Tnr ?TF€h7 immif %mir
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sipghnmr5T̂ <T@T

’TT SlRR  VtfSRT f%

 ̂ ’tS^ifh[

irWT5!f)f«̂ 3̂cRt$ ^

sfRft n̂vit ifrr ̂  s>T  ^̂TRT 

î  I fWR HTT V[̂  5ft

r̂tr ̂   ̂̂ nnfRTT g

fv ̂    ̂ ̂   ^ iftr %

1  §  WT̂ «ft

 ̂  ̂  % n̂ nfinfr %

vfteT ̂>T?IT -ql̂di g  ^

 ̂  t   ̂  t ftr  ^

55Rn#¥t3ft «F5ft ̂  ̂  »rf |,  ^

v̂T ̂    ̂  ̂ srftvT

v¥*iT f¥ ̂  ̂  ̂   v̂ ifk 5nifir

^  Tf̂ ̂    ̂ ? I

Mr. Speaker Dr. Jaisoorya.  Ten 

minutes.
Shri U. M. Trivedi (Chittor): Those 

who preceded us got half an hour. 

Mr. Speaker:  On Andhra?

Shii U. ML Trivedi: Not on Andhra. 

On clause 22 relating to article 371.

Mr. Speaker:  Hon. Member aliO

wants to speak on the same clause?

Sardar Hakam Sini?h  (Kapurthala> 

Bhatinda):  Shri Chatterjee got more
time and he wants he should be given 

the same time.

Mr. Speaker:  I cannot understand.

Shri U. M. Trivedi:  I know  your 

difficulty.  Those who begin take more 

time.

Faadit Thaknr Das Bhargava:  We

have given notice of amendments  so 

far as Punjab is concerned and  so 
tar as this formula is concerned.  We 

should be allowed to discuss it.  I do 
not imderstand how Shri Chatterjee

and Shri Trivedi claim more time th«n 
those who are really affected.  I  do 
not want that they may not be given 
time, but we should get more time. 

We are directly affected.

Shri U. M. Trivedi:  I do not grudge 

Pandit Thakur Das Bhargava getting 

as much time as he needs, but I do 
not want, him to say that I have  no 
right to speak ...

Pandit Thakur Das  Bhargava:  I
have not said so.

Shri U. M. Trivedi: .... about Pun

jab, about India.  I think I am a citi

zen of this country and I represent 

India and I have got every right  to 
speak about the Punjab or any other 
part of India.

Shri Hem Raj (Kangra): We should 

be given more time as we have given 
notice of amendments.

Dr. Jaisoorya (Medak):  You have
heard the case for Punjab.  I am very 
much in sympathy with  amendment 

203 in the name of Paodit Thakur Das 
Bhargava and a large number of other 

hon. Members.  I think this is a very 
fine amendment.  If the draft of re

gional committees for Andhra  and 

Pimjab were based on this, many of 
the constitutional  difficulties  wotOd 

disappear.

Actually, what is the proposal here? 

It is proposed to amend  article 371 
like this:

"Notwithstanding  anything  in 

this Constitution, the  President 

may, by order made with re ĉt 
to the State of Andhra Pradesh or 

Punjfib, provide for the constitu

tion and functions of regional com
mittees of (not and) the Legisla
tive Assembly of the State, for the 
modifications to be made  in the 

rules of business of the Govern
ment and in the rules of procedure 
of the Legislative Assembly of the 
State  and for any  special res

ponsibility of  the  Governor in 
order to secure the proper func
tioning of the  regional commit-
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There is not a word here intended 

io infringe upon the  inherent auto

nomy and sovereignty of the legisla
ture.  According to this, all that  the 

President can do is to tell you how ihe 
regional committee shall be constitu

ted, how in the legislature the rules 
of business shall proceed  and  what 

the Governor shall do.

After much humming and  hawing 

we were most kindly given a draft of 
what the Government considers the 
regional committee should  be  with 

regard to Telengana.  It is based very 
much, not in everything, on the Pun
jab formula.  Now, if you look at it 
exactly, the  whole trouble arose like 

this that the States  Reorganisation 
mentioned:  “There is such a thing as

the Scottish formula, but we are not 
willing, we do not think it advisable 

to recommend it.”  It is exactly be

cause the Commission said it was not 
worthy of recommendation, the Gov

ernment fell back upon that because 
they were caught in a  very  titfht 
comer.  The tî t comer came like 

this, that all the recommendations of 

the Commission fell  through.  They 

recommended balanced Bombay  that 
fell through.  In order to have balanc

ed  Bombay  they  said,  you  must 

separate Vidarbha. They also, because 
of that,  said Telengana  should  be 
separate.  There was no reason what
soever to have a separate Telengana. 

•Rie Telengana people never dreamt of 
it until  the  States  Reorganisation 
Commission suggested it.  That is the 
funiest  part  Having got  into that 
quandary,  they fell back upon  the 
so-called Scottish formula.

Actually, if you  see  the  original 
draft of the Government with regard 
to, Telengana, you will find it did not 
have (flause 4 as you have in the Pun

jab  formula.  This was ao improve
ment. a decided  improvement.  ;his 

clause 4 that was brought in here as 
compared  with the first draft.  But 
Where the snage comes in is here.  It 

says:

**Tbe advice tendered by thte re

gional committee will normally be

accepted by the Government and 

the State Legislature.”

If it is accepted by the Govemmeo*, 

it is nothing wrong according to, the 

Constitution, but you cannot force the 

State Legislature to accept something 
which it does not debate or which it 

dô not approve. The term "normally 

be accepted” is a very British term be
cause the convention is very different 

there.  What is normally accepted and 
abnormally accepted?  I request the 

Government to delete the words “State 
Legislature”.  This can be overcome 
by the splendid formula that has been 

given here in amendment 203 by Shri 
Bansal and others.  Shri Bansal  has 

already spoken on it 

In  Maharashtra we  suggested a 
development  board.  Most  correct 

thing.  Similarly, now if you want to 

give a regional committee to  Telen- 

gana, then the Karnataka people will 
say: “We have joined Mysore. 
must also have a regional committee.** 

Then Marathwada will say: “We have 
joined Maharashtra.  We must have a 

regional committee.”  If you look at 

it logically, it is illogical to have a 
gional committee only for Telengana 

and not for Karnataka or some other 

place.  It is absurd.  But as  I told 
you, if we are now in a tight, comer— 
we know the inside history now  the 
Government  was  browbeaten  into 

it..............

Shri Mohioddin;  May I remind the 

hon. Member that Marathwada  and 

other people have not wanted. They 
have refused to accept it.

Dr. Jaisoorym: I said they are jmtl- 
tled to it by the same logic. That Is 

the point.

Shri U. M. Trivedi:  If you do not

want to divide the people, there  are 
people wishing to divide them.

Dr. Jaisoorya:  AD I am sasang Is

this.  You cannot trample upon or 
tamper with the constitutional rights 

of the Assembly.  This is a point  on 

which I want you to convince me. This 
is a point which I say will go on creat
ing difficulties of the smaller group 
badgering and blackmailing the major
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(Dr. Jalsoorya] 

group.  But if you have this amend

ment which I have only read today— 

fttid I must confess I am extremely im- 
presed-mth the IorIc and  with the 

eetf and precise definition that has 
btt€!b given here—instead of what has 

been given to us. or laid on the Table 

with regard to the regional committee 
for Telengana, I think it will be very 

much better.  I think that will solve 

most of our problems, because We have 
the right to demand that Telengana 

should be protected  and  developed 

properly.

With regard to the list of  items 
which the  regional committees  will 

deal with, I would like to point out 
that in the list,  co-operatives been 

included as one of the items.  But 1 
would  suggest  that  co-operatives 
should be an all-State responsibility. 

They should not be a  regional res
ponsibility,  because we want a uni- 
forjnity *in the development of,  and 

also in the policy of developing, co
operatives.  I have a very large rac-? 

perience of co-operative work, and I 

would sincerely suggest to you  that 
the co-operatives  must be a  Stale- 
wise,  organised  and  ‘uniformised’ 

movement.  Hence, I  would  suggest 
the deletion of the term ‘co-operative 
societies* from this list; you may give 
all the other things to the regional 

committees.

As far as I can see, so far as the 
future of Inda is  concerned.  I am 
attaching  great  importance to  the 
deveHopment ctf co-operatives.  That 

cannot be sectional or regional,  but 

State-wise; that cannot be small, but 
big.  In the next three or four years, 
I hope to see the co-operative move

ment; becoming a central movement, 

Cen̂ ŷ controlled, because, as you 
wil|î ,̂ now that the co-<̂ratives 

are beiiig developed, the whole finan
cial r̂ucture is going to be the res- 
ponsib̂ty of the  Reserve  Bank, 

êrefĉ e, I hope to sê the co-opep9- 
tives becoming a very powerful, large, 

Centralised, single and unified move
ment.  I suggest that you think over 

it, namely whether you should  not

take co-operatiyes  as  a  completely 

Central subject. .

That is all that I have got to say. 

You have got to assure me thirt the 
sovereignty, that  to say, the consti
tutional sovereignty of the Assemblie* 
and the legislatures is not vitiated Ot 

tampered with.  The other things do 

not interest me.

Mr. Îpeaier:  Now,  Ch.  Ranbir

Singh.

Pandit Thakur Das Bhargava rose —

Mr. Speaker:  I shall call  Pandit

Thakur Das Bhargava also.

I am first calling those who have 

tabled amendments.

Pandit  Thakur  Das  Bhargava:  1

have got several amendments.

Mr. Speaker:  I shall call the hon.

Member.  But before that. Shri PaU- 

skar wants to speak.

Shri Pataskar:  I do  not  propose

to take very long, because ultimately, 

the reply to the debate will come from 

my colleague the Home Minister.

I just want 10 explain amendment 

No. 211 which stands in my name. In 

clause 22, provision has  been made 
by the Joint Committee for the esta
blishment  of  separate  development 
boards for Vidarbha, Marathwada and 

other areas.  I would like to make it 

clear at the very outset that this has 
been done, not because there are any 
fissiparous  tendencies or any inters 
ference from outside the State, but 

because of the  intention  to  remove 

any apprehwisions which, on account 

of historical caû s, may have found 
some place in the  minds  of some 

people.

For  instance,  Marathwada  formed 

part of the original. State of Hyderabad. 
Naturally, the people in that  region 
had their own problems and difRcu-tî 

in that State.  So was the case '/U 
Vidarbha which also formed part  o£ 
another State. Whether it was here or 

there does not matter, but the people 
there also had  certain  difficulties.
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When, after such a long time,  they 

were going to be joined to a bigger 
Stateŷ which, as it was then contemp

lated, was the State of Maharashtra-7 

natuî y, they had their own appre

hensions that probably in the matter 

of development—which is now the most 

important consideration before every 

section of our Indian people; in fact, 

we are going to discuss shortly  the 
Second Five Year Plan which is in

tended for one and all—they may not 

get an equitable share.  So, there was 
an anxiety on the part of the residents 

of various areas, not merely on lin

guistic grounds, but on other grounds 
also, that they should have an equi

table and proper share of the develop
ment funds, and that they should have 

opportunities to  develop their  own 
areas.  This has nothing to do with 
any flssiparous tendency.

Looking at it from this  point  of 
view, and also looking to the history 
of this question, the Joint Committee 

had decided that some special provi> 

sion should be made for the establish
ment of separate development boards 
for the areas of Marathwada and Vid- 
arbha.  But  subsequently, we have 

passed the States Reorganisation Bill, 
where we have decided that there shall 
be a bigger State of Bombay. People 
call it a bilingual State, but I do not 

call i; so.  xn fact, I deliberately avoid 
referring to it as a bilingual State, be
cause. after all, it is a national State, 

and it is to be administered as such, 
and it belongs to all; it belongs  not 
only to people speaking one language 

oaly, but to people speaking all lan
guages.

Shri Hamath: So is every State.

Shrt Pataskar:  Not only this, but

I say further that any advanced Ŝate 
is bounded to be a State having so 

languages.

Shrl Kamatb; So  is  Madhya 

Pradesh.

Slirl Fataakar; If a State is back

ward, then it may have only a few 

linguagefi.  I do not want, however, 

W «Bier into an arsiiment with those

who do not want it. But what I would 

like to point out is this.

In view of the fact that we have got 

now such a State as the big State of 
Bombay,  and  also considering  the 

fact that there is some history behind 
every region which î going to be in

cluded in the present State of Bombay, 
we thought that a provision .of  this 

nature should be made.  For instance, 

as we all know, Saurashtra once con

sisted of so many Indian Stages, and it 
had its own problems.  It had its own 

revenue laws, and its own diffithdties. 
For the first time, it is now coming 

into the State of Bombay.  Its deve
lopment problems are bound to be dif

ferent from those  of  other  areas. 

Similar is the case of Kutch, which is 
now a Centrally administered area.

It was. therefore, found necessary, 

in order that  there may be no un
necessary apprehensions in the minds 

of people, to have a provision of this 
nature.  I can say without any fear 
of contradiction, that' generally, at the 
present moment, people all over are 

more concerned with the development 
programmes of the regions in which 

they live than with anything else.  It 
is to set at rest any apprehensions that 
may be there, that we made this pro

vision—there may be justification̂ or 

there may be no justification for the 
apprehensions; I do not mean to say 

that we are going into the Bombay 
State with any flssiparous tendencies; 

that is not the object, it is wrong 

interpret it that way;  but  if at all, 
there are any apprehensioxis  in  the 

minds of any i>eople, they should be 
set at rest. So, it has been provided 

here that consistent with the ŵ Bkre 

of the State as a whole, the needs of 

these areas will have to be taken into 

account.

So, it has been provided here In this 

amendment:

“the establishment of separate 
development boards for Vidarbha, 

Marathwada,  the  rest of Maha

rashtra,  Saurashtra,  Kutch and 
the rest of Gujarat”.

All these areas have been mentioued 

hm because of historical  reaauiss:
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their land tenures, their land problems, 
their  development  problems, etc. are 
all bound to be different.  Even assu

ming there had been no provision of 

this nature, yet, the  new  State  of 

Sombay, I am sure, would have cons

tituted,—as they  would  have had 
to—separate development  boards  for 

these different areas.

But, in order to remove any scope 
for any apprehensions being entertain

ed by any section of people in this 

big State of Bombay, it has been pro

vided that there will be these separate 

development boards.

We have proceeded further than this, 
when we have said that a report on 

the working of these boards will be 

plated each year before the  State 
Legislative Assembly.  We  do  not 

want anybody to come and complain 
subsequently that they were neglect
ed, and no attention was paid to their 

i:egion.  So, we have said that the re
ports will come up for discussion be
fore the whole  of  the  Legislative 
Assembly of that State. Then in sub

clause (b), we have provided:

'•equitable  allocation  of  funds 
for  developmental  expenditure 

over these three divisions, subject 
to the requirements of the State 

as a whole.”

Primarily, the interests of the State 
as a whole wHl have to be kept  in 

view while we are trying to develop 
ifatse  areas.  This  provision was 
Accessary from another point of view 
also.

It is rather unfortunate that ever 
since the Report of the  States Re~ 
organiaation Commission was out, and 

im fact, even earlier, there had been 
certain things on  account of which 
peq|0e had begun to think as to what 

might happen to them if they happen
ed to be a majorily ©r minority in one 

tt|ate or the other.  Now that  this 

Parliament has come to the decision, 
and I, for my part, whole-heartedly 

say, the correct dedrfon,  that  there 
should be a Wg SRate of Bombay—be

cause Bombay is the centre to which 

we people from Gujarat or Maharash
tra look as the main city and town 

from which everything must flow for 

ihe development  of  these  regions— 
naturally, it has been thought neces

sary to remove  any  apprehensions 

in the minds of people, should such 
apprehensions happen to «xist subse

quent to this. On account of the un

fortunate previous history, there have 
been some misgivings either on  the 
ground of majority or minority, or on 

one ground or the other. So. we want 

to declare emphatically from here that 

it is for the purpose of removing any 
such apTNrehensions in the minds of 

people in any area,  whether it be 
Gujarat, or Vidarbha or Marathwada, 

that  a provision of this  nature has

been  made here.  I hope that  the
time  may not come  when the Presi
dent  may  have to  exercise thete
powers at all.  I am sure that  the 
Bombay State itself will try  to  do 

something about this.  I am sure  It 
will certainly do because it wants to 

consolidate its position and maintain 

the progress and advancement of the 
State.  It is merely to remove  the 

apprehensions.  Probably,  unfortu
nately, certain things were there  In 
the past.  It is from that point of view 
that this amendment has been moved 

and I am sure it has been supported 

even by some who had opposed the 
regional formula, some of my friends 
like Mr. Chatterjee and other people.

Shri Kamath; I want a clarification. 

Among the six areas  referred to in 
this amendment there are two which 

are described as, the rest of Maha
rashtra and the rest of Gujerat.  The 
hon. Minister would please enlighten 
the House as to which of these two 
areas will be  included  in Bombay 

State.

Shri Pataskar:  I believe we have

arrived at such a happy stage that 1 
would not like to enter into any con
troversy about any place.  We have 

included, so far as I could see all the 

areas. '

Shri ^math:  Define the areas. The 
rest of Maharashtra, the rê of Gû- 
rat;  how will  they  be  included?
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Sawrashtra is aU right.  The point is, 
rest of Maharashtra.  It is a consti- 
tional provision.  How will you define 

the boundaries?

Sliri Fataskar:  We from  Bombay
city expect no difficulty whatsoever.

Shri U. M. Trtvedi:  I had  given
notice of an amendment. Unfortuna

tely the amendment was of the type, 
which according to the office,  need 

not be circulated. ‘

Mr. Speaker; It was unnecessary.

Shri U. M. Trivedi: Although it may 

be  unnecessary, I have to say some

thing upon it.  The impression might 

be created that I had nothing to say 

•n this.

Mr, Speaker:  I am sure every hon.

Member has something to say on it.

Shri Kamath:  Because the Govern

ment formula was, Maharashtra sepa

rated from Bombay. Matter of consti 

tution is involved.

Shri C. C. Shah (Gohilwad-Sorath): 

Development Boards are required for 

areas which are not  developed and 
which are backward areas.  Bombay 

City does not require  development 
Board by itself.  It has the Corpora
tion, the Improvement Trust and the 

Port Trust

Mr. Speaker: Order, please. All hon. 

Members need not talk  simultane

ously.  Mr.  Kamath’s  question  will 

be looked into. When I caU any hon. 
Member he may speak. Pandit Thakur 

Das Bhargava.

Ch. Ranbir Singh (Rohtak); Earlier 

I was called.

Mr. Speaker: The non. Minister also 

referred to Pandit Thakur Das Bhar- 
gava’s amendment.  Afterwards I will 

call Ch. Ranbir Singh.

The following amendments to clauses
22 and 22A of the Constitution (Ninth 
Amendment) Bill, 1956 have heea in
dicated by Members to  be  moved

subject to 
missible: 

Clause No. 

22

their being otherwise ad-

(Ninth Amendment)

Bin

No, of amendment

M.  55. 36,  37* 82, 2H 
(Govt), 83, 121,  il»
86, 87, 88, 114,  ti5
116.

203.

IL Basa:I beg to move;

22A

Shri K.

Page 11—

for lines 6 to 14, substitute:

“371. (1) Notwithstanding any

thing in this  Constitution,  the 
Parliament may, by law,  with 

respect to any State provide for 

the constitution and functions of 
regional committees for the pro

tection and safeguard of the rî ts 

and  special  privileges of  any 
linguistic minority and the tribal 

people and their well-being and 
may authorise the President  to 
make such modifications in  the 

rules of the business of the Gov
ernment of the State and in the 

rules of procedure of the Legisla
tive Assembly of the State and for 
any special responsibility of the 
Governor in order to secure the 

proper functioning of the regional 

committees”.

Pandit Thakar  Das  Bhargava:  I

beg to move:

(i)  Page 11, line 7— 

for “made** substitute—

“in accordance with the pro

visions of the Second Schedule of 
the Constitution {Nrn£h Amend

ment) Act”.

(li) Page 11, line 8— 

omit “or Punjab”.

(iii) Page 11, line 13—

jor “Governor” substitute “Cejitr̂

Government”.

Shri Hem Raj (Kangra):  I beg  to 

move:

Page 11— 

after line 14, odd;

“Provided that for  the  more 
convenient transaction  of  the 

business  of Punjab Government
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with regard to the regional com

mittees. the Punjab State shall 

be divided into  three  regions, 
viz.; the Punjabi-spealdng (west
ern),  the  plains  third  speaking 

(southern)  and  toe  Himalayan 
Hindi-speaking  (north-eastern) 

regions.  .

The  demarcation  of these r̂  

gions will be done in consultation 
with the State Government  and 

the wishes of the inhabitants  of 

the areas concerned.”  '

Shri Pataskar: I beg 4o move:

Page 11—

(i) line  17, for  “Maharashtra” 

substitute “Bombay”;

(ii) for  lines -19  and  20, sub

stitute— '

*‘(a) the establishment of sepa
rate  development  boards ior 

Vidarbha, Marathwada, the rest 
<rf Maharashtra, Saurashtra, Kutch 

and the rest of Gujarat”;

(iii) lines 25 for **these  ttiree 
divisions”  substitute ‘ "the  said 

areas”; and

(iv)  lines 30 and h, for “the 
three divisions” substitute  "the 

said areas”.

Shri Hem Eaj: I beg"to move: "

(i) Page 11— 

after line 32, add:

“(3) Nothwithstanding anytoing 

in this Constitution, liie President 

may by order made wito resp  ̂

to the State of Punjab, provide 
for any special responsibilty of the 

Government for—

(a) the establishment of a spe

cial deve opment board for  the 
Himalayan  Hindi-speaking

(north-eastern)  region  of  the 
t̂rte, with a provision  that a 
report of the working  of  the 

bo»d will be placed each  year 

beforp the State Legislative  As

sembly;

(b)  the special  allocation 0t 

funds for the develQpmentaV ex

penditure over this region, by the

' Central Government  over  and 

above the equitable allocation of 

funds by iiie State Government, 

for a minimum period of ten years 

or far a longer period; and

(c)  an  equitable  arrangement 

providing adequate facilities  for 

technical education and vocational 
training and adequate opportunitl> 

es *for  employment  in  services 

under the control  of  the  State 
Government.”

(ii)  That in the  amendment 
proposed by me and others, print

ed as No. 83 in List No. 9 of 

amendments—

in the proposed clause (3), for 
•*the Cxovemment” occurring for 

the first time, substitute “the Gov

ernor”.

Shii  Bhaki  Darshaa  (Garhwal 
Distt.—East cum Moradabad Distt.— 

North-East): I beg to move:

Page 11—

after line 32, add:

“(3)  Notwithstanding anything 

in this Constitution, the President 

may by order made witt) respect 
t.  the State of Uttar  Pradesh, 

provide for any special responsi

bility of the Government for—

(a) the establishment of a Spe
cial Development Board for the 

five Himalayan districts of  the 
State, viz. Dehradun, Tehri-Garh- 

wa , Garhwal, Almora and Naini- 
tal, which may be grouped under 

a common  name  *Uttarakhand' 

with a provision that a report of 

the working of the Board will he 
placed each year before the State 

Legislative Assembly;  and

(b)  the special al ocation  of 
funds for the developmental ex

penditure for this region by the

'̂ Ceîtral (Sovemment over  and 

above the allocation of funds by 

the State Qovemment*’
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Shri V. G.
move: ..

(1) Page 11— 

far lines 6 to 32, ûbsfitute:

“371. The Parliament may  by 
law made with respect to  the 
States of Andhra Prattesh, Pun
jab and Bombay provide for any 
special responsibility of the Gov

ernor for—

(a) the establishment of sepa
rate development boards for diffe
rent regions with the provision 

that a report on the working of 

each of these boards will be pla

ced each year before the  State 

Legislative Assembly;

(b) the equitable allocation of 

funds for developmental expedi- 
ture over these regions  subject 

to the requirements of the State 

as a whole; and

(c) an equitable  arrangemant 

providing adequate facilities  for 
the technical education and voca
tional training and adequate op
portunities for  emplojrment  in 

services under the control of the 

State Governmant in respect of 

all regions subject to the require

ment of the State as a whole.”

(ii) Page 11—

(i) line 6, omit **Notwithstand- 

ing anything in this Constitution”; 

and

(ii) line  15,  omit  'Notwith

standing anything in this Consti-. 

tution**.

(iii) Page 11, lines 6 and 7,—

for *‘the  President  may,  by 
order” substitute “the Parliament 

may, by law**.

Shri N. C. Cliatterjee: I  beg  to

move:

(i) Page 11, line 7—

for •Tresident may, by order” 

«ub«titwte Tarliament  niay, by 

law-.

(U) Page 11—

-  after line 14, insert:  '

«(1A> With respect to the State 

of Punjab provision may be made 

for the establishment of two or 
more  separate  Development 
Boards for tiie different regions 
and for the equitable allocation 

01 funds for developmental ex
penditure over these regions, and 
also for an equitable arrangement 

providing adequate  facilities for 

the development of Hindi  and 
for  technical  and  vocational 

education subject to the require
ments of the State as a whole”.

(iii) Page 11, line 1&—

for “President may by order” 

subsHtute  ‘Tarliament may by 

law”.

New aansc 22A

Pandit Thakur Das Bhargava: I bef

to move:

Page 11—

after line 32, insert:

*22A. Insertion of new articles 
371A and  37 IB.—After  article 

371 of the Constitution, the fol
lowing articles shall be inserted, 

namely:—

**371A. Special  safeguards  for 
the Hindi speaking Region.—U)
It shall be the special responsibi

lity of the State of  Punjab  to 
develop the Hindi speaking re

gion and bring it into line with 
the  Punjabi  speaking  region 

within a period of five years in 

all matters of social and economic 
progress by giving weightage in 
employment in  public  services 
and representation in legislature 

and local bodies, provision for in

creased allotment of water and 
power,  allocation  sufficient
amount of fimds, for  establish

ment of cottage and other indus
tries, special grants for increased 
communication facilities and full 

opportunities for spreading edu
cation of all kinds including tedk- 

nical and vocatloQal training.
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(2) For the efiftcient disclwrge 

of the special responsibility men

tioned in the preceding clause and 
generally providing for the social 

and economic needs of the Hindi 
speaking region a special board 

consisting of one member of the 
Planning Commission  appointed 

by the Central Government  as 
its President, the Chief Minister 

of the State, one Minister from 
the Hindi speaking region, and if 

he is not the Development Minis
ter of the State,  the Develop
ment Minister of the State, shall 

be constituted.  It shall be  the 

duty of the Board to arrange for 

necessary funds, ways and means 
and to suggest schemes, measures 
and programmes of work and to 
look to the speedy implementation 

of the same.

(3) The Governor of the State 
of Punjab shall  report to  the 
President after every two  years 

on the progress and implemente- 
tion of the general and special 

safeguards provided in this Act 
for the Hindi speaking  region 

and the President shall give such 

directions as he considers  pro
per to secure the due fulfilment 
of the general and special safe
guards mentioned in the constitu

tion or this Act or in any other 

law.

371B.  (1) Two separate  develop

ment Boards one each for the  Hmdi 

and Punjabi speaking regions  shall 
be established and the report of the 
working of each of these Boards shall 

be placed eadi year before the State 

Legislative Assembly.

(2)  Apart from special  allocation 

ol funds for purposes of special deve- 
k>pment equitable allocation of funds 
lot  development  expenditure  lor 

these two region# shall be also made 

separately;’

Mr.  Speaker: All  thê  amend- 

pMnts are before the House.
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providing adequate facilities  for 

technical education and vocational 
training, and  adequate opportu

nities for employment in services 

under the control of  the  State 
Government, in respect of all the 
three dfvislons......................**

t  n̂m ŴT  <f3TR jpt 

 ̂  ttvTT̂   ̂  # JT  ̂ ftrqnr

w t  »

 ̂ sTPTT̂ ̂  ^

f?fr  t ^

t̂?TT r̂f|tT  I ?ftT

 ̂ feFRT sit̂ y^

^  irS  I  »  ̂ ^

(Ninth Amendment) 5996
Bill
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[4fecT 5TRT

iftt  ̂ ^ I,

*Ft

f  ̂ITTRT  ̂ 1̂̂

t  ^ 
tfw  ?Ft ^

 ̂   ̂ t  i ftn§
?cRT   ̂ 5T̂, trPT̂ mro

 ̂  f ̂,  M̂ T̂fhr   ̂

ifti'Ttf̂ l̂ ?FT  ̂   ̂ f ̂,

ift  ^ W  I t q  ̂ # 

ir̂ ^ f%
 ̂f5TC(  ̂ ^

n̂nR?TT f  I HPt»«i  1% 

^ # vOTvr  ^

r̂rfti f̂- 
frĵ  t  ̂ i fip 

f»TiT  ̂  ^ ifrt \

5Rft wm ̂   ̂ m̂ J f% tsn̂  #

T̂F#  t#9T7̂ OTT#  ^

snf̂  ̂  ̂  îff  w   w   1 ̂ ^

^ TK  ^
I   ̂ ĵFRT

 ̂«ft  ̂
T?̂  ̂   ̂ ?>it ?ft?:  f^

 ̂ îfa  f̂spF̂ ŷR’

n ̂ »r?R 11 #r̂ ̂  ̂
 ̂?32rT̂  ̂  ̂fTR3?TT?̂

#   ̂̂   ̂  ̂̂

•f̂  ̂I  ̂f̂t   ̂  ̂f%

5t*T rHfHW< ?3T̂

^ ifti  #  ifft  5̂   »qKT

f̂TT  I’ I JTff ̂  5̂R?r ̂ P#it
 ̂  ̂ r̂

irfePTR  felT  *RT  I  I  #  ^̂T̂TT 

f ft» ®PTT f̂T   ̂ tW T-

fe jft# # flH fSi WTRT  ĴTT 

mipf # I VTTfTN  Hf VffeWK

 ̂ft>  ̂  ̂̂
^ iftr  ^̂rfr̂y  ^

 ̂ fnp  I  <m  ̂  îT̂

3FT   ̂  ̂ ÎTM t  eft  ̂   *rr̂ ^
iftr fsi  ̂ 5Tff  I  I 

 ̂<#Nrnr m+l *tfî

«ftr «it5T ̂  TO ̂   11 #f  ̂f«r

'TWT̂ #  ̂  ̂  5T̂ ŜTRT

 ̂  ̂^ 3̂̂  I 
 ̂ '>î<   ̂ I

»prrf̂  t   ̂̂   ̂  gw

n̂p I #  ̂t I

iRTvR’ *f l̂̂ nl  ̂ ^ 3ffennX

3fTT ̂ «̂TT ̂  2T̂  *«ilîct   ̂ ^

fl<4*iffd ̂  ̂  fk̂ 3rr5 i $ ̂

^  ^ ̂ T I  yfîhr  ̂ ^

 ̂  TOHt

 ̂̂  Mmir«i+̂ r̂r̂ tTl̂d

f?   ̂  t I

^ *TFR  ^  cnrr<   ̂ <**̂k

. *r̂ T ^  jJ  arfepTTT  <  sTT̂jr 

€t   ̂   aHvirftTcpRvT ̂   *̂ft 

%tt̂ iTTcT.  «̂ft I  fro#

WITT#  ?   ̂ ^

»rrM iOdlN»|  5F  Mld̂ H  ?F  fetr im̂r 

r̂fepTR  fed   ̂ I   ̂ JT̂  *rpH  ̂ 

«T̂   ̂ f̂  H»<H  ̂ 9RT

yrBTigq̂    ̂  ̂ m ^j

t̂fV«i   ̂ipnft  % ̂ d<td  I?  ^

VT̂  sfTt  qr̂ hrr̂  ̂ ^
%(\x $ SlfemR  T̂cRife ^ t

?  I  4  5TFRrr ff¥  ^

 ̂ mwiT «R fti f̂tc

wm S 5T«# 
 ̂  I irnr  ?̂rt  *fhfT

?TT# rft  ?RT ÎTT  îfiKPTTT  <

 ̂  ̂  lf<̂ n̂d   ̂  ?ft

 ̂ 4  ̂ q»<Nf

3TOT  ̂ <ifhTTV  P̂TT  I  IHfeni
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#  i Pp fTTT VWVX

f̂feniTT  ̂  ^

?  I

T̂cTFTT  # ^

^ qft w t  ̂ ^

<hrT5ft  ^  ̂̂  f̂ereTTV

?T̂ I I ̂    ̂ml

T̂Ti|̂ #  ̂  f̂  i  %

«(F5T5r I I ^

^   ̂ ^ ^   ̂   I

f̂er  fro  liitonr̂

5PT  I I  ĉn̂   ̂    ̂   ̂'

fw  ̂ !5>ft,  ̂  ^

I  3ft   ̂  «rm

I 3̂̂  # ?ffTÔ ^  

wk  t  ̂ ^

 ̂ I I  ̂?rf)r

% 5rf%  ̂  ̂ *R

 ̂  ̂   ̂   \  ̂ ^ 3crV

t,   ̂̂  ^

ft»   ̂  3î   ̂   ̂   I  ^

ti  ̂ t I

?T̂ r̂f̂  I

?T?fT̂   ̂  ̂   qr

15&  ĉfTTsr I  f̂ Rrtrt  #  f?>T 5̂
 ̂   f, wk  ̂ tft

I  ft>   ̂    ̂  5ft   ̂    ̂ TO

R̂<tV  T ̂   I  I   ̂^

ftr  ̂#  ̂  ^

r̂nr? 5ft in|  *fr̂  ̂ 115 «n%ft
ifhFT fflT I  # '̂IĝU ft» 5ft

9T  ^

SB̂RT̂  I  n̂njT TK  f̂TT̂  %

T̂  i»  ̂    ̂  Sî Ht  I  I

4*  ̂ *ft ̂  'Tfsrr ̂   ^

hwr ^  ̂  «ft..

Mr. Speaken Where is the time for 

stories?

pandit Thakdr Du BhargftTa: Ontr

half a minute; it is pertinent to the 

subject Instead of giving an  argu

ment, I am only telling a storj.

^   ̂  ̂ «IT 

^ fe 3Tt «r?w

*TRT  ftnrnr̂r   ̂ t̂r% 

STRTT «TT 'T̂   ̂ ^̂EPFt R̂T 

f%  f̂T*FPT9T  Vff  1̂#

5?r w  ̂%m ^  ̂   ̂  ̂ ^  I 

?ftr  'd'H+ r̂l'tjf̂d

 ̂   ̂  ̂ mf̂  ^

 ̂    ̂   «Tr  ^

 ̂  ̂I  ̂  q?rr  ̂  ̂!3̂t  ̂  

qvOTm ^

 ̂ j|R  ?[T  n̂ft I  ̂ 3jt

 ̂ «n ft»  r̂i+T̂

 ̂ I  I   ̂  I, ^  ’raw 

 ̂  I   ̂  5l|f

ft?ft r̂f̂  I f̂^W5T ?ft  ^

t ̂   cRf %  5̂   I

fRRt  f̂RJT̂  ̂ i 

 ̂ ^   5ft cTCt̂T

fmr H\̂ x  »imi3  ̂ ̂ d<l<w

tRT 3ft ÎT̂  ̂ilfejqK  I

iT̂ <R ?rm vwtTT I  OTi? 

f̂Wrr̂ f?5 |i

irft   ̂̂ pnftw I f% ̂  Ri+'TOT 

ftrS  Kft 5Tff T# I I

^ r̂i+ra  ̂̂jftOT ̂

 ̂  % T̂R̂ . w  «ftr 

qcT 5ft ̂  ^ w  t I #  I

*<tfW m ̂  ̂  5ft  ?TPT

^ 5̂|t I

fTpft  fwiRT  ?ift  I

<ft f̂  5RTT  wt  ̂ I? 

 ̂ *nr̂ «in

^ «w<t ̂   t̂TT '̂rri# | eft

<T|# ̂*TR ̂  5T̂  ̂ (̂R%

Vtfro t̂fsrV 5ft fip̂iTO %  ̂ 

m  I I   ̂  ̂  irt ^

 ̂ f I t  ftrarr#  r̂m
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31  ̂̂  f̂lrnpr]

THWT  f I  tfhC TCTT?
fw   ̂ m

 ̂ S f̂WIT
\ t I fRVt ̂ w
'TFft  ̂«T|̂  5 I

f̂nr gft  <+*<   ̂ T̂Rft  ̂  ̂ * 

WJ5T t  ^

ft? ’TPft ̂  I I

5RTRT ^   WTT̂  ^

I '5R‘

?ft   ̂ % ŝ<!i  ^  HKH

fefgrdH   ̂  ̂»pft «rt  I  T̂R

ff T̂|?  ̂  nf+H  ^

?R» »T̂ T̂*ft  ̂I ?TT

f̂ f̂(T?nFft r̂  ^

*F  ̂ p̂ft ^ nf̂ H

 ̂ T̂R’TO fr̂ 3|7ft I I <n#̂v(i:2r 

%TN  ĴfNI ^  ̂ I

% S>t̂ 1̂̂*1 *1̂  ̂t
 ̂   f%TT   ̂  ir̂  «n:  fr̂r 

 ̂   f  fRT̂    ̂   Prf̂ R^

n̂r̂T   ̂I ft)  'RT̂

^ ?rmt I fR ^

Rroifor   ̂  ̂ f ? #

 ̂TO 5P7?rr ■'iîdi g ft> n̂*ft 
 ̂  r̂rvft̂ SET jp  ̂  ÎTRT

«fĝ ft̂fT pn" t I 'rrft f̂t 

ft»  ̂%■ '>(#'{)   ̂̂3̂fVt'

TT t 1  ftr̂
 ̂ 5T̂ +<l̂ 

^̂PTT  ^ r̂rro  ftf̂r 

<ir3r  ̂ tr̂   ̂?î ft̂rr *nn

f  I  T̂f̂TTf  ̂^+l  ’Tpft  ̂*T̂ 

ftvvfcft  ̂ T̂Frf

 ̂ *Tnt  ̂̂
«lo  ^  ̂  3TRft I I  ̂ »̂TTft 

wm  ̂  f̂ mvgf | i  ̂  ft? ?nlt 

i|*iA *̂rrf % n)*i»0  ̂«nR  ̂Rî wa

 ̂̂  4" 5T̂f V̂iTT Sfl̂  ̂I ^

BiU

fro  «TT̂ %  ̂  fprn 5Tff t  I 

T̂TT T̂T̂ ?ft 5ft f ?rri» f̂  Pwc 

wmx  ? I #  ftqrir 5f̂

•*K*il  I 3R" % ̂ft ̂   ^
ftrm «TT ft?

■<ll̂dl  ̂I T̂*R  <TT 21̂

n̂rf̂ f̂t̂   T̂T̂  g  ftr  ift 

fvTO %  ̂ft̂rr%

 ̂  ̂ >̂ 0̂  ̂ft*  vZfTOT

5fN?fW  ̂^   I ?̂mT I,  R ^  

 ̂ ? ^̂TR  ̂9rt̂  ?i(. ̂

^ 5=1̂ f I ?ft wr ?TPT̂

 ̂  «ftr  dp1̂<K  Tift  PTT

ft ̂   ̂   t,   ̂ ^Mf<dt3

5f̂  t, ?r   ̂ F̂tf  ̂ t t

F̂T̂ftrar «TTs ^  ̂ *̂t T̂3nr«r  ̂?rr5 

«̂IT I  lT3f7 ^

•̂ift ̂ I 4 ft̂ fV'H ■*fi'fl ̂  f̂PTT5> I 

^ t   ̂̂ Rftw ̂ ̂(m
?TTf̂  ̂   ̂  I t f̂t 

j ft)  ̂ ^
’ETTVTT TK  fv*i<̂qiO T̂# ft? ^

fiPFt   ̂ 5TXR<t  ̂I fTTTT

'm̂ % WTO ̂  t
iftr  ̂firrtt Jî fwT̂  I I

M  fSTTT? ?ft  ̂  t I   ̂eft 

5 ftl ftPT t̂sff apT #  ̂ ftni; ftĵ 
 ̂ 5ITT ̂ qirr̂  n̂̂ nr 'Tt

iFft 3rw  ft: w ŝff  ̂

?̂Tfit  ferr   ̂  I  T̂’R

 ̂  ̂  efr  u ?TT5r   ̂ ĴTR JT̂t

 ̂ TOWt  ̂ îfiWRT ^

^  50̂  I  ?r*TT m   R̂̂ITT

#  3?R  ?nft ̂t  r̂ wfsrrft

x̂.  ?w vtf  [̂̂*rr

*T̂ ft) 9[̂ft  ̂  ̂ ft»d̂ 2ft̂ 1

fW «ftt

f̂Nf  ?  vn  f*?¥t  ?

iftr̂ Rtvt €tv S «T*r?r 9 ?tr *p fifn̂
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^  ̂  «Ft

fon  f%  r«TTî  ^

f̂tHT  ̂ «TFT̂ fe w  ? Wrt 

UR %ftx  ?TN  ̂ *1̂  f̂   ̂  ̂ 

?w>  ’T̂’ f r̂r *T̂  I

«rt   ̂ ^

2T̂ iFfT I  «nTT

STTR  ^  f̂P*TT  ^

^  ?Fm   ̂ ^

WT HTH ^ 3ft  ̂ ^

 ̂  1  ̂ wr r̂ i,wR

 ̂  ̂  ̂  WR 5fr

irK̂   ̂  ̂fw

ifTT̂ ^  #t9T fOT t 5ft wr  ^

 ̂   ̂w  ? r̂'̂ wi’T ?ftr 

I iih:  t I  ^ ^

 ̂   iHH)  fW ' ŝrPTT

 ̂ WTK  HsRW ̂ 11^

ÎTOT   ̂   ̂ ^

î|r  'TT ®ft̂  ^

OT fRRR SiTŴt   ̂  ?̂T5TT

T̂R  ̂  T̂̂?TT g

fV  t̂*T ÎPT ̂»T*f ^ 5̂k  f

5|TO f*P  *̂TK firtr *\îvi  ̂  I W

*R  ̂ ^   ̂   t

^  5rrf%feT̂ ar<fhfNt *t̂ ^

iftr ̂  ̂ 5Rftr wt’T  ^

I  «ft?:  SfevvfY 

ftwt % *rt4 ̂tcft f ̂   f̂ Rm

3If ̂   I  ^ ̂  ^
 ̂  ftr siMhfsr <n̂   %

înfev  v>rr̂

TO  rtr  ̂   fv |jnt 

 ̂  jq ’sri# \o

K̂TK  Tfni?ft 5pt ftm «ftr

 ̂  5!̂  ̂ »il I ?Tlt  St*

TO»ft  «ppft  ^

TO 55ft 5Tf)r  ̂ I irmr  ̂ 

?TRT   ̂ WT   ̂  5»r 5h«r

«R*r Jiff  ̂ t

ipjTf   ̂f^ *if# in^  ?it ^

I t «nw  p̂pTT ̂ rpr  f

ft:  W   iPTFT  «fhc ^

^ i!t̂ v[̂  ̂  ̂

 ̂ ?nt t ?  fT  t ^ ^

^  ?̂TR  ’TTf̂fTO  ̂   ̂ 5̂

t  TO

 ̂  ̂ ?ik   ̂  ̂ ft?

^   ̂  ̂ft?

?IN «PRt  P̂lftRT spfW  I

?R»  f*nr  vtfW  ^  ^rot

 ̂  ̂  ̂ ftp

 ̂  ̂  ̂  *' w

ITTVT V̂TTT WTvft  ̂  ?W  ̂  ̂ 

fVîi ̂   I

t R̂HT ^ 5̂ngRT

%   ̂   ̂ ’TO  ̂ ^

 ̂  ̂  I

qf  ̂ 5TO ^  WT ?T̂ t,

;̂R5T 5̂  ̂  ̂  ̂  ̂  I  ‘

Mr. Speaker: When documents are 

sought to be placed on the Table, I 

have noticed that one  document  is 
referred to and another document is 
placed on the Table.

Pandii Thakur Das Bhargava: 1 am

laying the copy on the Table.

Mr. Speaker: I will 5̂ t̂inise it-----

Pandit Thakur Das Waog&vz: Let it

be scrutinised.

Mr. Speaker:-----and if it is admissi

ble, I will treat it as i&id.

#̂>oT«pRt  (<t )̂

«i^,  #  !I*?T T wsftipr w

en*r >i>tT T  W   |wr f  i
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 ̂ u   ̂ fRmn:

f I R̂Tt̂  ^
«TT  ̂ *ftr ^

 ̂?fk w  grr ftwcr 

t ft:  ̂1%̂  firfTOT,

ft'jft  ̂   ̂ lEftr

r̂rtV t t ^ f̂TTT T̂W f  ?ftT

’̂TPC ̂  H*̂f\   ̂I
TO  ̂  *R  T̂?T 

 ̂cit fro  ̂  T̂RTT t ^ 5̂5̂

*TRT W'RT  ̂  ̂  ^

■ îiiff  5tftr  PreivfY  TO  *̂TR

*r  ̂ f̂tr  ̂ ^ +TR*h  ̂r<4ife-

^  *TT  ̂  ̂ <4̂

TFT ̂  ̂  ̂  I  ̂ ̂   R̂ftro 

«PT  t, ?T52T5T  #TT

t   ̂   ̂   ̂  

 ̂ TO # TO ciV<tTO verfvvl I 

 ̂  ̂ ^\^   ̂   ̂   ĤcrvTTF

^ TTOT I I ^ ̂   ̂ 5ft  »k-

*T, TO   ̂  ̂^

 ̂ ?ft ?r̂ ^  r̂r*r 1

 ̂ <T̂   ^  T̂TO

 ̂  I  r̂sTO

TO  TÎ   ’liT TOT̂  5̂T ^

<î ̂ Y, K  *P TOT̂ ’T I

R̂lf   ̂ ̂ ^ fTRT-

*ITH  ̂T̂ 9TW  ̂ fTOSh" fv

TO \̂X\3 § W  a|5t  ̂  

i  n̂X”T  TOT   ̂ ̂   *it  TÔ

^   ̂v m  % mz

q̂ TO fir̂   fen tot

*rr ?t1t  sft ?rr3T  cf̂  %

TÔ  to  I ?rk «tt̂ ^

5̂  t̂W  f   ̂ VTvft̂ft TOTO  f

#  TOTO t f% r̂rsT̂

 ̂ ĥit ^  «f>̂*t F̂

r̂̂t  TOi| t I  cTT̂ ^

 ̂fro#̂ fap f̂?5T f «l?tf

fftr <hrTA  ̂TO5T ^  ̂<ftr 

«ftr fiiW ̂  ̂  TOfT /Tff

vrfror tot̂t tô ’jttr#  ̂

«ftr  ’3TT̂ # ft?  5ff #

TOf̂   ̂ I   ̂  cT  ̂?r f̂ mro 

#5F ̂   ̂3ft <nro i  ?tot

5f̂   ̂^  # 3TTTO ^

f% *iiiM< TOvt  fro dOi»

% ft» TOt T̂TO # «frr  ̂ «StoT 

fw, TÔ TO  ̂  ̂ TOTT̂r 

#T # f̂ro  ̂   ̂  ̂ fTO

%̂TK  ^  TÔ  «fh

BTaTTXcr  # I f?  ?iW ^

?TT̂ *F  WTT T̂f̂ I PtTO 

TO   ̂   ̂f̂ n̂ro srt̂ ̂  v 

wn tror ’t̂tt «ftr ^

4»IM   ̂cT̂ \X <T>0̂
wn fror  ̂ t i  ̂ %■
ô  i *F̂ f̂*TT5r̂ TO5T ^

cRiXtro  *r»<l̂   ̂ ^

*fT̂ wn feiT >̂TT I 

I fe TÔn ^ ?̂ TT̂ fiTTT  ̂ i 

fro  ̂t  f3Rn>T  r̂nr 

»̂iTOT I «ftr f̂TTO Pf 

^ TT5T ?TO  I Vfro  ̂TO5TT i{> 

^̂l*t»l t  VTN" +̂4  ^

<TOT̂ t rfh: ififeirc qr 3n# I 

 ̂cTT̂t  ̂ TOVTT *T

fenrr t̂ot fen 1 t̂’SF ?TTq» ?ft ^
, ̂ITH ô  4»̂ 4  Wn  V

ferr TOT TO 1̂ w vrTO  ̂

ĤI«J  ̂5?TTTO 5̂TO >ft

^  I ?flT t 

It [̂S|*TT *̂rr  ̂*ftt

TOSFTT «FT WTO  feTOT «<k TO%

fro ’TO ̂ R?IT ̂    ̂ t ?
fTO  % f̂ T̂TTO 5T̂ ^

H qq?, ̂rrro r̂ ap̂ f̂F ̂   qsmr

#  5T§f ?TOT #

 ̂ VITOT 5  ft*   ̂ 5*TRT

#sftTO %  ̂TOT *T̂  prr
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«TT Ir  5ft  ĴTPT  t

#>i4w  ? ftsiT

*n?T cTt  ̂  ̂ n̂?r ?

% v,  j(   ̂irsr

 ̂  P̂wT̂  w   «fk  »̂nri

 ̂ ?n̂rT ^

ftpr 4WfĤ

^T̂ ,  ̂ «̂ii<d  T̂l̂i  ^

r̂w  3[̂PF   ̂  a<Wl

I *

«̂79T 4 # ^

 ̂ ’̂TR

I «ftr  ̂  ̂ R̂TR

<flT  3ft  t33»  ^

f% ̂  f  ̂ «F  ̂  ^

 ̂  I   ̂ 5̂   irrf  5ft>it  ^

 ̂   *Hîfen ^  spt

^ R̂T5T |,   ̂   ̂?TR7f

if f̂N>   ̂ +0̂   r̂ra’

f̂t’T   ̂ t   ̂ ̂  «TTfW

<ro¥t  ̂  ^ ti ^

ÎTRT  ̂  Vmr  14

fT̂^Wf  ̂  R̂K

 ̂  '=  ̂^  |i 

(̂t̂Pf5T n̂8brr   ̂   fp 

 ̂ *1̂  t,   ̂  Tt̂nrw  <t>̂ r<î1

 ̂ T̂pfer ’̂TRT 3ft ^

*̂ H   ̂irtr *7̂ ^

4ik   ̂  5?  «f?r̂ )̂x  u

"hO'fe  ^ ̂ î Ni  vnrniT

-w I, «nr# Thr ^

^  ̂  ̂ F̂d̂ft  JTfWT  ^

’SF %m 5̂WRjf ^  «(k

*1̂ <̂<it1«(|  «̂t>̂   ̂^

4 n̂rerar  ̂f%   ̂  JTT  qt̂

•̂rr?r  ̂ sn̂r ĵtr fr   ̂ iiRift

11̂  iv N̂r  ̂ H)N5J

4V I

^ ̂  f ss  I, arm?̂
fiPftWR"  ̂, 5̂ R̂T   ̂f, 3ft 

ftp ^ r̂»ffir# I ftp «m?ft qr̂f «S

4h*î  2̂?r 2®F»*f  ̂f̂iT 2T̂

JinJfHiit  ̂  Jif I HftTT 5̂rrt rrrq»

j5*TTi ^̂T*p3p ̂rrf ̂ 3ft ̂   ?r»̂

iiTpRi  ^ fTRTT  |,

 ̂  ̂ 5rT3T

 ̂  4  1^ *F

 ̂  ̂OTiT  ̂I ?nft «ft

 ̂ ^ qrfeR i  ̂ p[

 ̂w  I  ̂   4*1  9̂TT ^

^ ^  ̂ai<iw *̂TR  ? \X.

%  «;  t  I

R̂RT   ̂  ̂  ?irT fuMM̂i   ̂

^ feimwt  ̂3rh WR  ̂

Wra" insA ̂ tf %Sft ITRT̂ 6̂HI 

 ̂^  n̂?r ^

ĵ, fft, ^ ^ ̂  *<iR+

îT̂ t, ̂   n̂r ^  ̂|t»it ?

gft ̂  XX ind  ̂  ̂%r ^

3ft ^ ^

^ # 3ft fF  ̂ ^ ?TT̂ ^

fOT̂ft  ̂«F?̂ wr ?

 ̂ 3ft

*F$f?wt I, ^ ^mr

 ̂fê mf) 317̂ \  # ̂

*<iîdi g %   ̂^  ̂f?RT

t<l't‘d̂< T̂R5T̂  ̂ 1̂

 ̂̂  ̂r<qHi 

 ̂ Ŷ, X̂ it̂ Mf  ̂  ̂ T̂T̂ 

%m  2pt| 4?rt  ̂   ̂^ q*3iTw

 ̂ T̂OT̂T Tt4»

I iPR  ̂w ft̂FT̂

W*ft  ̂ xTRkIWT! R̂5?̂  ̂?ft 

fm  Wf ^ ^

?Rqj %   ̂*f̂ Wt  ̂d<4» %

[̂vmiT  f%   ̂  f̂ K̂

 ̂  ̂  3TR,  ̂ ^

% ̂    ̂I f̂fe< 3ft ̂rror f#

fira-  |,   ̂   ̂  w
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^ ?TRT̂  ^

I ^ SPTRT  ̂̂

 ̂ SFRft  'SW  ̂ dl’*lr*d

®pft  ^

 ̂  ̂ ??pft rTTOf

5cft I, rft ̂  ̂   ^ «(T ? wm

T̂T?) liRift ^ 'ftr

 ̂ 'oRT  ̂̂

fHTir  ŷ'dl  ?iT̂  %  fV Wfr

^    ̂ t I ?TK# ̂ m\m̂

 ̂  I, «ftr ^

f̂tr  f  I  sft ?TT̂  d̂vJlT

T3TRT  ̂ f ^̂ F̂TRT

 ̂  ̂?TR ft?fV  I

Wr t̂?TT f f% ihTH ftî R

 ̂  ̂?ftT  ̂<ft<

i fOT  ̂t ^

Ĵ̂TTRT ?ftT iT̂ Rl̂  ^

I  ̂  ̂ ^ fer |;̂ RT̂ mm % t 

«n%?:, wn ̂    ̂mm |  f%

 ̂ f̂RFT  ts |TT I  ^

 ̂  ^ R̂IT f ?  m

 ̂̂  f f% ̂  ̂  ^

fef ̂  I  ̂ a*ilM 5pTcTT

 ̂ t  I  ̂ ^

«TW,

 ̂  qfT t, ^ f%

«î«M̂  ̂?rr 317$, ̂r+H M'»iw ^

 ̂   ̂   ?f̂ t  I  qf̂   ̂  ^

I r̂ «̂J  f̂|[ ir̂RHTT i «̂ f

 ̂ Ô T̂Rlt  %■ Vt̂fRT ^  1̂

 ̂  ?te  SIR I t ̂  fro#

C{#5RR ^  ̂   ̂ Tfl g, f W

!̂C, ^  W 3R̂

9ft 5#v[Fr ?ft v̂Ŝ
«Tf «ftr fir̂

%  ̂ T̂5T *R  W?  ̂  I  iftr  ̂

•R   ̂   ̂ ?rrf  ?rt

?iWf  ̂«rrf  ftr

>s6m  «̂ M  <T  I  T̂  •'̂i'jTf  ̂ TT̂  %" 

TO  «f»<.*ii •«4l̂di  g  %    ̂ TC'

T̂T VT ^ ^

*R<4) ̂  ̂   r̂?R!

 ̂  ̂ ̂rfki>*T  n>iĤ  ̂ <l*t>Md

 ̂  «f̂  5ft̂   ̂ 5Tir

3îPT ^

P̂PTT fî ŷ  '»Hdl   ̂  ^HHI 

f,  OT   ̂  ^  f5IŴ

i#  I iftfbif ̂  ÎTR  *FT̂ 

tv f̂iR   ̂   ̂ gr̂

55T  6*;   ̂  ̂M\̂-

t ^
ITTSr TR̂ R̂TT   ̂»7̂ ĴVf̂'i  ̂

<S\N  *f»T̂   ̂ -*n*  3̂̂  ^

 ̂  t \  anrr̂ * i

*TT  1̂ rtHSti' *̂x,a  ^

1̂  ?T  ̂ f̂ P̂   ̂ #  di«̂ a  ?Tff

ftclt  OT ^ 4l<?i«i *T̂

«TT,   ̂ 2frT P̂?Krr «TT̂

T̂Fsr  '»iHHI f f% T̂lftRv.

f̂FTV R̂" t, faR

^ rn?TR  qpit  ?«r, ô, K̂, !(V̂ «TT

 ̂O   ̂ ^  t ^

# I,  #f̂

 ̂^ ̂   TOTT

,̂rr r̂rar ̂ f%   ̂ ^

WK  w, *̂nr ̂rwr  jut  ̂

>>(̂1  ?nft  «îsi   ̂ «»cii*ii  1%

i SJK  ̂  ̂ % fqr PlMÎ 

f, 4  STTcT ̂  WR9TT g I f̂toNl 

t ’fftr  ̂fer ?TT̂

?Tf f? f̂l̂ ̂  !

R̂T eft  Vf̂TT I  W3T   ̂

T!̂  ft fti WtŴ ^

t,  ?ft?RhT  #  fêniR  3ft?r  t| 1̂ 

fanr   ̂ 9RK w  ^
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5TRK  P̂Rt ^ t»

 ̂  iTRT  ̂  !T  I 5IRT

anwr  ^ fWt  I

%T  #■  #  ̂  ?l?T % TO

fwr F̂R fRR

?ft  4   ̂  sipiJTr  ^

v̂ vRrar ^ f,

<̂?r̂ Kld   ̂fiTR 

'ST̂  t,  ftR  I  f¥

fŷ gr  5R  3rr̂  *

fWR) 2fT̂,  ̂ ̂

 ̂  § I ^ -^l <s<̂ Hld *1̂

 ̂   ̂ ^  Ĥt ^  ̂ I

v?w  ̂ *̂iKi Tfî M ^wr I,

cHF  ̂  ̂  ^

 ̂ v?rr   ̂ ĵtttV 

TT̂  ̂ 'M<.+K  I

Sardar Hnkam Slnffh: Mr.  Speaker, 

Sir, I feel very much encouraged to

day when I stand to speak on this 
regional formula. Our Prime Minister 
observed the other day that the Pun

jabis were sturdy, strong and healthy 
but one defect with them was that 

they were always fighting against each 

other, always  pulling  against  each 

other. But today I find that even the 
Punjabis have unanimity so far as this 
regional formula is concerned.  Shri 

N. C. Chatterjee has spoken  against 
it. Shri U. M. Trivedi says he is going 
to speak and he is opposed to it.

Shri U. M. Trivedi: If allowed.

Sardhr Hukam Singh: Even if he is 

not allowed I am admitting that he is 

opposed to it. But both do not belong 
to Punjab. So far as Punjab is con
cerned, every hon. Member who re
presents any constituency here has sup
ported thi.s  regional formula  today 

and, of course, it would go a long way 

ir. bringing about that harmony wh*ch

we have been sê ung for so long a 
time.

Shri Chatterjee has used every ad

jective that he could find in any book 
or in any constitutional treatise. He 
says it is  undemocratic,  unconstitu

tional, illegal and everything that he 

could lay his hands upon. But he  has 

not given us any solution of the prob

lems that Punjab was suffering from. 
Hs always claims that there is  a 

large section,  a majority of people 

who  have  not  liked  it  and  do 

not accept it.  He says that this re
gional formula has not solved any of 
the problem that Punjab was suffer
ing from-  It is very strange that even 

when arithmetic cannot support him 
he continues to argue in the  same 
strain.  As proposed by the  States 

Reorganisation  Commission,  that 
Maha Punjab, or whatever it would 
have been, would have contained 171 
lakhs of people.  Eleven  lakhs  of 

people from Himachal Pradesh do not 
want to be merged into Punjab, not 

even a man. They had declared their 
intention so  unequivocally.  Then 

Pandit Thakur Das Bhargava has said, 

and other hon. Members from Hariana 
Prant have supported it, that 60 lakhs 
of people from Hariana Prant are in 

favour of this regional formula. They 
do not want anything else.

Pandit  Thaknr  Das  Bhargava;
More than 60 lakhs.

Sardar Hnkam Singh: I am  sup
porting him even if he says, 70 l̂khs. 

65 lakh? or 75 lakhs, whatever figure 

he may like to give, of l̂ ple have 
supported it.  Then there are 55 lakhs 

Sikhs—everybody is united  on that 
point—who  also  support  it.  They 

form  more  than  130  lakhs.  Out 

of 171 lakhs, if 131  lakhs  are  in 

favour of this and they are opposed 
to the proposal sponsored by the SRC, 
is not the formula a right one?  He 
said again and again that the majo
rity of people are against this. That 
only reminds me of the saying  that 
“Even though vanquished he  would 
argue still.”  He would not be ccm- 

tent even with this.  But I can assure 
him that even the remaining 40 or
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45 lakhs or at least a good number 
out of them, are in favour of  thU 
formula, and who support it.  They 
may not be as vocal as he is, but 
many of them support this formula.

Then, Shri N. C. Chatterjee read in 

extenso some paragraphs from the re

port of the SRC and tried to argue 
tiiat there is no language problem, 

that there are no distinct language 

zones and that the demarcation line 
between Pimjabi and Hindi-speaking 
people has been cleared by the mig
ration of  Punjabi-speaking  people. 

Certainly, these were the bases which 

were taken for granted by the SRC, 
but what solution did  they  offer? 

What result did they come to?  Ulti
mately, in pasragraph 533 of the re

port, after arguing all the points, the 
Commission said:

“An arrangement such as that 
contemplated under the Sachar- 

Gyani formula, based on the re
cognition of the bilingual charac

ter of this area would provide, in 
these ciircumst£Uices, a more effec

tive solution of the problem-----”

What is this formula  which  was 

ultimately arrived at?  This formula 
presupposes that there are two dis
tinct  zones—̂ Punjabi-speaking  and 
Hindi-speaking.  This formula  pre
supposes that Punjab  has its  own 
script—Gurmukhi script.  If  there 

has  been  migration  from  West 
Punjab, that migration was • not of 
Hindi-speaking  people but of  the 

Punjabi-speaking people.  Therefore, 

those districts where Punjabi  was 
spoken, are getting an additional in

crease in the number of  Punjabi
speaking people.  Therefore, there is 

no doubt about that matter.  Some 
displaced persons have come over to 
the Hindi-speaking areas, but we are 
not talking of them, because they form 

•bout 5 per cent in certain  areas, 
about 7 per cent in  certain  other 

aareas and about 10 per cent in certain 
other areas.  Nowhere in any district, 
which  is  Hindi-speaking  are those 
displaced persons more than 10 or 12 
per cent. Can it be argued that the

State has become bilingual? and that 

everywhere people are mixed up?

This formula does not proceed < n 

the. supposition that every Hindu is 

a Hindi-speaking person  and  that 

every Sikh  is  a  Punjabi-speaking 
man. But that is the  misconception 

thiat Shri Chatterjee harbours and he 

wants to perpetuate that for all time 
to come. Now, he says that Gurmukhi 

should not be imposed on the Hindi- . 

speaking people.  But Pandit "niakur 

Das Bhargava also says—I have got 

every regard for him—why he should 
be asked to read Punjabi.  I  never 
said that he should read  Punjabi. I 

have never asked the Hariana  i>eo- 
ple to go in for the Punjabi language. 
If it is their desire, they might do it 

 ̂or not.  But then, could any Bengali 

say that Bengali is being imposed on 
him?

Pandit  Thaknr  Das  Bhargava:

When did I say that I am opposed to 
Punjabi-speaking people?  I am not 
opposed to Punjabi-speaking  people 

at all.

Sardar  Hukam  Singh:  Pandî
Thakur Das Bhargava must be re
minded of his old speeches in 1946 

in the Constituent Assembly.

Mr. Speaker: If he has  changed
now, what is the objection of the hon. 
Member?

Sardar Hukam Singh: I have abso

lutely no objection.  He  said  that 
Punjabi was being forced on  them. 
We have not done like that.

Pandit  Thakur  Das  Bhargava;
Circumstances were different then in 
1948.

Mr. Speaker: All that  has  disap

peared. Now, he is agreeable.

Sardar Hukam Singh:  Shri N. C. 

Chatterjee has argued that this for
mula is unconstitutional an undemo
cratic and it sets aside all principles 

of democracy; he said that it throws 
over-board the  principle of  joint 

responsibility.  I wonder how he ha* 
argued all this.  If we look to  the 
subjects that have been enumerated
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in the tormula, we will  see  that

they are subjects relating to  eco

nomic development,  education  and

health. There is nothing besides these 

subjects.

Now, Pandit "niakur Das Bhargava 

has  brought  forward a  lengthly 

amendment—amendment  No.  203.

I entirely agree with it, because the 

basis is correct.  This is the symptom 
of the disease from which  Hariana 
has been suffering.  It has not been 

treated very welL  But one thing is 
regrettable. I support him  when he 

says that those people have been suff
ering.  But he leaves me when I tell 

that  I  have  also  suffered.  He 

would  desert  me;  would  not
support me. I say I am suffering from 
the same disease; I am a victim of 
the same disease. But, when I cry, he 
says that it is communal, waste of 

)  time and so on. I am glad that he has 
come roimd to this proposition.  If I 

'  had put forward this sometime ago,
,  I would have been dubbed commimal 
and creating fissiparous tendencies. If 
I say that I have  not been treated 
fairly in services, he says that I want 
to divide India and create fissiparous 
tendencies, I am glad that all these 
Congressmen have come up with this 
proposition for equitable distribution 

of services and of funds.

I want to tell my friend Shri Bhar- 
gava that Hariana is  getting  some
thing more than these  development 
boards that he wants, if he looks into * 
that  formula.  Mr.  Chatterjee  has 

argued that if the regional committee 
passes a  resolution,  their  advice 
would be binding on the legislature 

and even if the whole legislature say 
that they do not agree to it, they will 
have to submit to it.  I cannot imder- 
stand this. There would be 93 Mem

bers in the Punjabi zone and 60 Men- 
bers in the Hariana zone.  Any sub
ject is taken up, discussed and decided 
by a majority in the regional  com

mittees.  If that is the case, how can 
it turn to some other course when the 
whole Assembly sits?  In the regional 

committees the 93 Members and the 
 ̂Members will be sitting separately

and in the Assembly they will be sit
ting together. After aU, the Assembly 
does not come from the heavens. R 

consists of the 93 Members and ê 
60 Members who have already taken 
a decision in the regional committees 

by a majority.

Pandit Thakar D̂s Bhargava: They 
are not opposed to it

Sardar Hnkam Singh;  They  can 

never come into conflict. So far as the 
distribution of fimds, finances etc. are 

concerned, they have to decide  these 
matters jointly; it would be for the 

legislature as a whole to take deci
sions, Mr. Chatterjee has taken up all 
these 12 subjects and made much of 
them. We have accepted in the larger 
interests of the  country something 

which is much short of our demand. 
PEPSU, which had the majority of 
Sikhs as, a single  section, has been 
wiped out and thrown out of the map. 
We wanted a Punjabi-speaking State. 
When the whole of India has been 
divided on a linguistic basis, Punjab 
has been denied that.  Even now in 
this formula Pimjabi is not given  a 
regional status as any other language 
has, because there is opposition to it 
There are difficulties and I appreciate 
tiie difficulties  of the Government 
when they cannot give us the status 

of an official language. I realise that 
the two sons of the same mother— 
the Hindus and the Sikhs—are fight
ing against each oth«T rr i  opposed 
to each other. They deny their mother 
tongue.  They come roimd and ask, 

**Why should this be Imposed on us?’’ 
This is very crueL This is the first 
instance in the whole  history that 
speakers of the same language disown 
that for political purposes and then 
come round and pose as nationalists. 
If others own their language they are 
dubbed as Communahsts, because they 
say that their mother tongue should 

be the official language.

I once gave that example. We ars 
two sons of the  same mother— 
Hindus and the Sikhs. If, on accoun; 
of his own neglect or some miscon
ception, he tries to kill the mother, u 

it not my duty that I shoula save tne 

mother? If the mother is saved, botii
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will be nourished; both will be bene
fited out of it. He is mistaken at that 
moment, but he will come round and 
fmd that it is to his good. What is it 
that Mr. Chatterjee wants? He wants 
them to have the option. What would 

be its result? If this is not made the 

official language, every home, every 

cottage in the border will be bilingual. 
This has given impetus to those people 
who want to say that their language, 
their mother tongue is not Punjabi 
and in  every home in the  border 
where two brothers  are living, this 
will accentuate the differences. I am 
sure, and I put it before the Members 
of Parliament, that this is a passing 

phase.  If this is made the official 
language, as it is proposed to do, then 
certainly after a short time, after the 

lapse of a small period, both will live 
together in harmony and will come 
round and consider themselves as real 
brothers and there will be no diffi
culty at all.

I  have  only  to  request  Pandit 
Bhargava that he should not press his 
amendment for the setting up of a 

development  council  because  those 
powers, all of them, would be covered 
under the regional formula that he is 

getting and Hariana will have much 
more power. 1 should say, they are 
the people who have gained most in 

this bargain.  The difficulty is they 
have some grievances and my friends 
from Jullundur are  snatching away 

the rights of the  Hariana  Hindus. 

Now when the Hariana will stand  on 
their  legs, there will be a conflict 

between the  Hariana Hindus  and 

Jullundur  Hindus. Therefore,  there 
is  trouble.  Otherwise, we  have 
nothing to lose in this bargain.  We 
will only get what we ought to get; 

nothing beyond that. We are not get
ting anything more. It is really a dis

pute  between  the  Hariana Hindus 
and the Jullundur Hindus. Therefore, 
they have to settle this.  Let them 

kcttle it even now. We will be satis- 
Let Mr- Bhargava give up the 

rel̂onal council and let Mr. Bansal 
say that 1» does not require it. This 
is reaUv « quarrel between them.

The difficulty is that so far as I am 

concerned, Mr. Bhargava will never 

side with me though I  always help 
him. When it is a good case and when 

he is suffering from a grievance, I will 
side him but he never sides with me. 
That is the difficulty.  He goes in sup
port  of  the  case of  Jullundur.  I 
would be glad if this can be incor
porated in some law or the Consti
tution.  But I  do  not  ask for  it, 
though I could have asked for it.  It 
is the agreement that is required and 
that is  more  important  than  the 
constitutional provision or anything of 
that sort.  We can modify the Consti
tution according  to our  desire; but 
these  desires  cannot  be  modified 
according to the Constitution.  If we 
sever  from  each  other,  if  differ
ences are there, certainly no consti
tutional safeguard will save us. Now 

we have agreed. Let us work it peace
fully,  harmoniously  and  constitu- ' 

tionally.

Shri U. M. Trivedi:  I have a dif- ^
ferent grievance.  All  these  gentle- ' 
men from the Select Committee had 

a chance to speak.  You, Sir, and Mr. 

Bhargava were  not  there.  But Mr. 

Chatterjee, Dr. Jaisoorya  and other 

gentlemen who took part in the dis
cussion were members  of the Select 

Committee.  I did not get a chance 

to speak.

Mr. Speidcer:  I will give you five

minutes.

Shri U. M. Trivedi:  When I have
heard the speeches of Ch. Raghubir 

Singh, Pandit Bhargava and that of 

Sardar Hukam Singh I felt that there 
must be something  radically wrong 

with our ways of thinking and their 

ways of thinking must be correct, and 

the way that  Sardar Hukam Singh 

always puts his cases takes the wind 

out of anybody; he puts it so nicely 

that one forgets his own argument.

Pandit Thakur  Das  Bhargava has 

told us that he is standing for this, 

that he is standing for that, that Hari

ana is suffering and that is why he sup

ports the regional formula. I do nol 
think he 1* 8oeakin« from his heart.
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Otherwise, he would have spoken lor his 
vmendzneat No. :36 in wiikh he wants 

the omission of the word ‘Punjab* from 
•j:hp operation of the regional fornuila. 

Therefore, he is not agreeable to the 

formuliL

Pandit Thakur Das Bhargava:  My
iion. friend has  not  understood the 

meaning of  the  amendment.  If be 

will look into the  amendments, he 
.will find that I am committed to “ttie 

regional formula.

Shri U. M. Trivedi:  Sometimes,  it 

strikes me that this question of minori
ties is not merely  question of Pun
jab or Andhra or Telangana.  It is a 

q̂uestion of the whole country.  The 

country at large, we find, has been 

clamouring for it.  It is only at the 

last moment that we came to the deci

sion that at least Gujerat should not 
divided and they should stand to

gether.  Although they will be entire

ly  different  linguistically  and the 
<Jujeratis are in a minority, this regi

onal formula is not clamoured for in 

Bombay. Why it has not been clam- 
x)ured for?  We have the Parsis in the 

minority. Hardly one  lakh of people 
âme to Bombay  and settled down 
.there.  The Parsis have not suffered 

on account of the Hindus doing any

thing.  The Parsis  have  risen high 

.and establî ed themselves.  They are 

doing business and are great patriots 

of our country, because we allowed 

•them to live as freely as possible. Why 

/doubt each  other and why be scep
tical about the hona fides of the other? 

"What Mahatmaji said at the Round 
Table Conference, I  will  read out 
Here are his words, which are entire
ly  applicable to  what Ch.  Ranbir 
Singh said just now.  He said, we do 
not want anything, let flie Aŝ mblies 

go. We want money, we want money. 
The words are these:

will not deprive Sir Hubert 

Carr and  his associates  of the 

feeling of  satisfaction  ttiat evi

dently actuates them, but in my 

opinion what ttiey have done is to 

tsii by the carcass and they bave

performed the  laudable  feat of 
jjjgflAfttfng that

As  representing the  predomi- 

jiant  political  organisation  in 

India, I have no hesitation in say
ing to His Majesty's Government 

and to those friends who seek to 

represent the minorities mention

ed against their names, and indeed 
to  the whole  world, that  this 

scheme is  not one  designed to 

achieve responsible  Government 

though undoubtedly it is designed 

to share power with the bureau
cracy.”

Here, I shall say, share power with 

the  Government.  That is  the  only 

object  which has  actuated  certain 
members from  the Punjab  to thus 

bring about a communal award, in a 

different light, in a different manner 
before the country.  It is*a disgrace 
to us; it is a shame to us.  We should 

be afraid of doing it at this stage of 
our  Constitution  when  we  have 
advanced so  far.  When  article 371 

was originally framed, it was framed 

with a desire to help only the Part 

B  States in  India.  These Part  B 

States have gone to the wind and all 
the Part B States have disappeared 

from our Constitution.  Yet, here, we 

are trying to perpetuate certain things 
which we hate from the bottom of our 

heart.  This communal spirit flows in 

our views.  We cannot get rid of that 
obsession.  We have to guard against 

this.  Minorities may be of different 
types.  Our Constitution has provided 
safeguards in articles 29, 30 and 355— 

whatever safeguards are necessary for 

the good government of our country. 

It is not necessary for us to impose the 
further safeguards which are now being 
imposed on us, by the backdoor, through 
this regional formula to which not a 

single Hindu was a party.  The Cong
ress claims to be a non-ccwnmunal,  the 
Congress claims to be secular,  the 
congressmen claim to be fbllowers of 

Mahatma Gandhi.  The Congress ought 
not to have had any hand in these 
negotiations  which  ought to  have 

been between the Hindus and Sikhs 

and independently of Hindus ought not 
to havW come to the conclmio— to



Shri Chatterjee  would at one tim̂

• have preferred sub-States in the Pun
jab.  I do not know.. .

Shri N. C. Chatterjee:  It is not cor

rect.  I have alreadjr  corrected the- 

Home Minister when he made such a 

suggestion in the Joint Committee. I 

never wanted sub-States. I said at a 
very nebulous stage of the discussions- 

that he started with the Akali Party— 

it came to me of course in a very loose- 
state—that I did not like l̂ose sub

States.

Pandit G. B. Pantr  What did 3ZOU 

say then?  May I  know what you- 

saidf

Shri N. C. Chatterjiee: T remember 

it quite well.

Pandit G. B. Rint:  That is why r 

am saying: would you let me kpow 

what you said if I do not remember it 

well?  Well, I do remember it better 

r think.  Sometimes, debtors have bet
ter memories than creditors, listeners; 

have better memories than  speakers. 

Such happens to be the case here too.

But for law and  order, he would" 
have been prepared to divide Punjalv 

into two, giving to  each the other̂ 

subjects to be  administered by itself. 

He was then  i>erhaps in a generous- 

mood, or perhaps he has been influen
ced by considerations which were not 

pr̂ ent when we had a talk between̂ 
us previously. However, he is entitled* 

to change his opinion.  If I do not, he 
should not blame me  for not being 

equally pliable and adjustable.  My" 

feeling is that the regional formula is 
and represents the best arrangement 

that can possibly be  devised fot the 
Punjab.  It keeps the unity and the* 

integrity of the  Punjab  intact.  It 
would have put an end to any feeling 
of fhistration that might have linger

ed in any quarter previously. It would 

have enabled every one to apply him
self to constructive  work  with aU 

earnestness, with faith and hope.  In 

the circumstances, it would have led 
to the inauguration of a new era at 

progress in the Punjab.
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which it has arrived  at  I wish to 

register  my very  emphatic  protest 
ĥ e on  the floor  of the House.  I 

will ask this House to see that the 

regional formula does not form  part 
of the  Constitution of  our country. 

The regional committees as they are 

envisaged  and  the  special  powers 

which  are given  and the  subjects 

which are being transferred to then> 

will always negative the progress of 
our country.  Even  looking  at this 

from the constitutional point of view, 

even looking at it as a politician̂ I 

will urge  upon my  friends Pandit 

Thakur  Das Bhargava  and  Sardar 

Hukam Singh to forget it.  Even un

wittingly, Sardar Hukum Singh had 

to say that the Sikhs were in a majori

ty in the P.E.P.S.U. and Sikhs have 

been deprived of that majority.  It is 

that feeling that has deprived his well 

placed argxmients of their weight, that 

gives away the case and the cat is 
out of the bag.  This is the same thing 

as what Ch. Ranbir Singh said. When 

he was speaking, he only harped on 

‘my Hariana’, and he did not  apply 
his mind and think:  “I am an Indian,

I am a Punjabi.  Let my Punjab pro

gress and let there not be dissensioiK 
among the various commimities.”

Pandit G. B. Pant: We are all pres

sed for time and I feel that it is not 

necessary for me to take much time 
of the House.

So far as this regional formula for 

the Punjab is  concerned, it has been 
supported by every hon. Member be

longing to the Punjab.  I regard them 

as better  representatives  than any 

other Member coming from any other 

part of  India s© far the  Punjab is 
concerned.  I, I think, can reasonably 

presume that they faithfully reflect at 

least the majority  opinion  of the 
Punjab.

Shri N. C. Chatterjee: Question.

Pandit G. B. Pant: In the circum
stances, I am sorry that I am not pre

pared to attach any undue weight  to 
any criticisms that may have ema
nate from othtt quartjsrs.
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Here, it is a matter of regret to me 

that many bogeys,  many phantoms 

were conjured up when this formula 

was first published.  People who were 

opposed to it belong more to the sec

tion of opinion which is  represented 

here by Shri Chatteirjee and Shri Tri- 

vedi.  I will have to live for many 

years more—I do not know if such a 

span of life will be given to me—̂to 

be converted to the opinion that they 
are greater and  better  nationalists, 

greater democrats than  Jawaharlklji 

or others, who are reputed as model 
democrats not only in this country but 

also outside.  He knows  rightly or 
wrongly the organisations to which* he 

belongs and to which Shri U. M. Tri- 
vedi belongs have given an impres

sion to .most of the  i>eople in this 

country, and to everyone at least who 

is not a Hindu, that they are opposed

• to other interests. *

Shri N. C. Chatterjee: Entirely

wrong.

Skri U. M. Trivedl: By your propa

ganda.

Pandit G. B. Pant; If our propa

ganda succeeds, then  your actions 

support them.  Otherwise, no propa

ganda can by itself sway people and 

mislead them.

Shri N. C. Chatterjee: Question.

Pandtt G. B. Pant: Well, ii question* 

could in any way overturn the tables, 

then the world have stuck to questions 

and given no answers so far. But that 

has not been the case.

So far as this formula is concerned, 

it is my regret that because of the im- 
frieJidly attitude displayed by certain 

individuals, this formula had not been 

apKMieciated in the  manner we had 
expected it would be.  What is there 

in it?  It gives only  scope to every 
region to develop that region—there 

is nothing more than that  and that 
too, subject to the control and supervl- 

Sion of the entire legislature-

Pandit Thakur Das  Bhargava was 

speaking of linguistic minorities some 

time ago.  He also spoke  about the

Punjabi and the Hindi languages just 

a few minutes back.  I  was really 
amazed to heiar that he thinks he be» 

longs to the minority language group 

in the Punjab.  I wonder if he will 

accept tiiat.  If not, then it comes to» 

this that the majority language group 

is so divided that special safeguards 

are needed, not on the groimd of lan

guage, not on the ground of relî on. 

or creed, but on the groimd of persons 
‘ belonging to the same language, speak

ing the same language, following and. 
observing the same religion, not beinff 

able to share the spoils, maybe, or the 
fruits, maybe, of the labour of others 
or their own equitably between them

selves.  That is more dismal than anŷ 

story that has been imfolded in this 

House during the last  four or five 

months.

We have heard of rivabies between: 

States and States.  We have heard of 
differences between communities  and 

communities.  But here, today, We are 
seeing the spectacle of persons belong

ing to the same religion, to the same* 
State, speaking the same language, dis

playing such an amount of distrust in 
each other that they want weightage 
in representation in  legislatures, theŷ 

want weightage in services, and what 
not.  I do not know where we are rrqlW 
intending to go to.  Is there any limit 

to our negation,  rejection a ad  uttar 
disregard of the elementary cannons of 
democracy?  Nothing  could  have* 

amazed one more than what has been 

said.

I Know the iron has  entered the- 

soul of Shri Thakur Das. He has been 

hurt by the little  progress that his 

part of the Punjab has  made.  WeU, 

let us gird up our loins, let us apply 
ourselves to the task and see that we 
go forward with the determination to 

make up for the leeway, to cover up 
the gap and to show  that we have 

mettle in us which can prove that if 

we So determine we can siurpass and 

beat our neighbours.  That I can ap
preciate.  But this desire to have a> 
weightage in legislatures in the States 

is something which is really, I will not 

use a strong expression, repugnant to- 

th«i spirit of the a?e. We have thought'.

(Ninth Amendment) 6024.
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;and we are thinking in tenns of India, 
failing that of the States to which we 

.’belong.  It is the duty of everyone who 

.is in public life to see there is no dis

parity between different parts of  the 

same State, that the backward tracts 
are brought up on to the level of  the 
.forward ones.  That duty is cast on 

everyone.  But let us not on that ac- 

‘count sink low because then we will 

be dragging others down and we will 

.not be able to lift our head high. That 

is not the way to achieve the purpose 

-which we all have before us.  I claim 

that this  Regional  formula is  a 
45enevolent one.  It is not only accept- 

oable for political reasons but it is to 

be valued all the more for the spirit 

of  amity,  goodwill,  comradeship, 

neighbourliness  and  friendliness 
-which is capable of generating and 
fostering. That is for which you have 

to labour.  That is, after all, the key

stone on which the structure of de
mocracy rests.  So, let us forget and 

-forgive whatever may have happened 

 ̂ far.  Let us apply our minds to the 

great imdertaking in which we all are 

engaged today.  The Five Year Plan 

should absorb all oiu: energies.  We 

should not waste a minute or an ounce 

of our energy.  Let us then lift our
selves and let us try to lift others.

order. It is no credit, it is no matter 

of pride to any Punjabi,  whether he 

be a Sikh or a Hindu, that they should 

not be able to settle their differences 

and to resolve their  quarrels.  Why 

should not they be able to do so?  It 

is not a credit to any one.  And the 

complaint that others in Delhi have 

to intervene again and again in mat
ters pertaining to the Punjab, again, is 

not an index of a healthy public life 

in the Punjab.  It must  be possible 

for the people there to settle between 
themselves and to see that nobody has 

the temerity to interfere with their 

decisions and with  their affairs.  I 
should like them to  stand on their 

legs and to do everything  according 

to their liking. *’

We have been able to evolve a for

mula, and I am thankful to all those 

who co-operated with us.  Let us now 

give a trial to this formula. Let us 

see how it works.  I am certain ̂ t if 

there are any misgivings or doubts in 

any quarter, they wiU be completely 

dî elled once a practical trial is given 

to the propositions contained in  that 
formula.  It is a pity  that there has 

been such a spirit of sepai*'atism ab

road in the Punjab.

As to the language, I think Punjabi 

and Hindi are so very akin to each 
other that if there were no prejudices 
on either side, I could not at all anti

cipate any difficulty in the two bro

thers meeting each other and reaching 

a solution that would be  completely 
satisfactory to each and both.  There 

is no inherent difficulty.  By itself it 
is a very easy proposition, but when 

•you create a haze, a mist that no light 

can penetrate, then it is lost, for the 

time being, in darkness and yeu can
not grasp and reach it.  But I still ap

peal to the Hindus and to the Sikhs of 
-the Punjab.  I  remember that our 

Deputy-Speaker had  macie an appeal 

immediately after the publication of 

the Regional formula to all Punjabis 

to the effect that they  should meet 

together and place  îr  house in

Shri N. C. Chatterjee was complain

ing that we had kept Himachal apart 

from the Punjab.  Can he create en
thusiasm in any one for joining the 

Punjab when the pe-ĉle living in the 

Punjab are showing such a spirit of 

intolerance if nothing worse?  They 
are not able to live as brothers in one 

household.  They say they will part. 
The parting words of today’s speech 
of Pandit Thakur Das Bhargava were: 

“Well, if you do not satisfy our needs, 
our demands, our requirements, our 
aspirations,  our wishes, then we will 

leave the Punjab or at least we will 
separate from the rest of the Punjab”, 
Can you bring Himachal into Punjab 
like that?  Is that the way to enlarge 
the frontiers of the Punjab, Punjab 
which occupies a strategic position in 
our countrjr?
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I am afraid I hare taken up more 

time than I had intended.  This for

mula has a special fascination for me, 

and whenever I happen to  speak 

about it. I almost forget myself.  I 
can only appeal once again to all my 

coUeagues from the Punjab and also 

from other parts of the country to 

make, up for the last time, to make up 
for the many weeks and months ttot 
have been wasted in bickerings, fric

tion and a virtual tug-of-ww.  Let us 
all vmite together and establish further 

that spirit which will enable all to 

help not only the Punjab but also the 

•entire coimtry.

Punjab is the foremost province in 

our country.  We rely on it lor the 
defence of our frontiers.  It is not 

only in the interest of the Punjab but 
also of the entire country that Punjab 

should be strong, that Punjab should 

be imited and that all living in the 
Punjab should be actuated by a spirit 

of tolerance, friendliness and a pas

sion to live and work for everyone in 

the Punjab, for the uplift and  pro

gress of the Punjabis and for the pzo- 
tection and the advancement through 

the Punjab of the whole of India.

Mr. Speaker:  I  will  now put
amendment No. 211 to the vote of the 

House.

The question is;

Page 11—

(i)  line  17, for 

substitute “Bombay”;

**Maharashtra”

(ii) for lines 19 and 20, substitute:

«(a) the establishment of sepa

rate  development  boards  for 
Vidarbha, Marathwada, the rest of 
Maharashtra,  Saurashtra,  Kutch 

and the rest of Gujarat;”

(iii) line 25, for “these three divi- 
■Bions” substitute “the said areas”; and

(iv) lines 30 and 31, for “the three 

divisions” substitute “the said areaŝ

The motion toot adopted.

6 P.M.

Mr. Speaker*.  The next amendment 
that  I shall put to the House  is 
amendment No. 203 of Pandit Thakur 
Das  Bhargava.  Is  he  pressing  his 

amendment?

Pandit Thakur Das Bhargwa:  No.
I beg leave to withdraw it

The amendment was, by  leave, 
withdrawn.

Mr. Speyer:  Are there any other

amendments?

Pandit  Thakur  Das  Bhargava;
Amendment 55 has to be put to the 

House.

Mr. Speaker*.  The question is:

Page 11, line 7—

for “made” substitute:

‘in accordance with the provi
sions of the Second Schedule of 
the Constitution  (Ninth Amend

ment) Act.”

The motion was negatived.

Mr. Speaker:  Are there any other

amendments?

. Shri N. C. Chatterjee: Nos. 114, 115 

and 116.

Mr. Speaker.  The question is:

Page 11, line 7—

for  '̂ President  may, by  ord&T 
substitute ‘Parliament may, by law*.

The motion was negatived.

Mr. Speaker:  The question is:

Page 11—

after line 14, insert:

“(lA) With respect to the State 

' of Punjab provision may be made 
for the establishment of two or 
more  separate  Development 
Boards for the different regions 
and for the equitable allocation 

of funds for developmental ex
penditure over these regions, and 

also for an equitable arrangement 
providing adequate  facilities for
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the development of Hindi and for 
technical  and vocational educa

tion subject to the .requirements 

of the State as a whole.”

The motion was negatived.

Mr. Speaker: The question is;

Page 11, line 16—

for  ‘̂ President  may  by  order” 

substitute ‘Tarliament may by law”. 

The nfotion was negatived.

air. Speaker:  I will now put all the 

otiieF amendents to Clause 22 to the 

vote of the House.

The question is;

Page 11—

for lines 6 to 14, substitutes:

**371. (1)  Notwithstanding any
thing in this  Constitution,  the 

Parliament may, by law, with res

pect to any State provide for the 

constitution and functions of re

gional committees for the protec

tion and safeguard of the rights 

and special privileges of any lin
guistic minority and the  tribal 

people and their well-being  and 
may authorise the President  to 

make such modifications  in  the 

rules of the business of the Gov
ernment of the State and in the 
rules of procedure of the Legisla

tive Assembly of the State and 
for any special responsibility  of 

the Governor in order to secure 
the proper functioning of the re

gional committees”.

The vtotion was negatived.

Mr. Speaker:  The question is.

Page 11, line 8— 

omit “or Punjab”

The miotion was negatived,

Mr. Speaker: The question is:

Page 11, lime 13— 

for “Gkjvemor” substitute '̂ Central 
Government”

The nation was negatived.

Mr. Speaker  The question is;

Page 11—

after line 14, add:

“Provided that for  the  more 
convenient transaction of the busi

ness of Punjab Government with 
regard to the regional committeeŝ 

the Punjab State shall be divided 
into three regions, viz; the Pun

jabi-speaking  (western),  the- 
Plains Hindi-speaking (southern) 

and the Himalayan Hindi-speak

ing (north-eastern) regions.

The demarcation of  these re

gions will be done in consultation 

with the State Government  and 

the wishes of the inhabitants or 

the areas concerned.”

The motion was negatived.

Mr. Speaker:  The question is:

Page 11— 
after line 32, add:

“(3)  Notwithstanding anything 

in this Constitution, the President 

may by order made with respect 

to the State of Punjab, provide 

for any special responsibility of 

the Government for—

(a)  the establishment of a special’ 

development board for the Hima
layan Hindi speaking  (north-eas

tern) region of the State, with a 
provision that a report of  the 

working of the  board  will  be- 
placed each year before the State 

Legislative Assembly;

(b) the special  allocation  of 

funds for  the developmental ex
penditure over this region, by the 
Central Government  over  and 
above the equitable allocation of 

funds by the  State  Government, 

for a minimum period of ten years 

or for a longer period; and

(c) an equitable  arrangement 

providing adequate facilities  for 
technical education and vocational 

training and adequate oĵ rtunt- 
ties for employment in  services, 

under the control  of  the  State 

Government.’*

The iniotion was negatived.
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Bfr. Speaker The question is:

That in the amendment proposed by 

Shri Hem Raj, printed as No. 83 in 

Xist No. 9 of amendments—

in tiie proposed clause  (3), for 
‘‘the Government” occurring for the 
first time, substitute “the Governor”.

The TPtotwn was negatived,

31r. [̂>eaker:  The question is:

Page 11—

4ifter line 32, add:

“(3)  Notwithstanding anything 

in this Constitution, the President 

may by order made with respect 

the State of Uttar Pradesh, pro

vide for any special responsibility 

of the Government for—

(a) the establishment of a Spe- 
<:iali Development Board for  the 

five Himalayan districts of  the 
State, viz, Dehradun, Tehri-Garh- 

wal, Garhwal, Almora and  Naini 

Tal, which may be grouped under
. common name ‘Uttarakhand’with 

.a provision that a report of  the 
working of the  Board  will  be 
placed each year before the State 

iLegislative Assembly; and

(b) tihe  special  allocation  of 

funds for the developmental  ex

penditure  for  this  region  by  the 

Central  Government  over  and 

above the  allocation  of funds by 

the State Government.”

The motion was negatived.

Ttfr. Speaker; The question is:

IPage 11—

ior lines 6 to 32, substitute:

“371. The  Parliament  may  bĵ 
law made with  respect to the 
States of Andhra Pradesh, Punjab 
and  Bombay  provide  for  any 
special  responsibility  of  the 

(Governor for—

(a)  the establishment of sepa
rate  development  boards  for 

different regions with the provi
sion that a report on the working 

of each of these boards will be 
placed each year before the State 

Xegislative Assembly;

(b) the equitable allocation of 

funds for developmoital expendi
ture over these regions subject to 

the requirements of the State as 

a whole; and

(c) an  equitable  arrangement 

providing  adequate facilities for 

the technical education and voca

tional  training  and  adequate 
opportunities for employment in 

services under the control of the 
State Government in respect of 

all regions subject to the require

ment of the State as a whole.”

The motion was negatived.

Mr, Speaker: The question is:

Page 11—

<i) line  6, omit  “Notwithstanding 
anything in this Constitution”; and

(ii)  line 15, omit “Notwithstanding 

anything in this Constitution”.  "

The motion was negatived.

Mr. Speaker: The question is:

Page 11, lines 6 and 7— 

for “the President may, by order" 

substitute:

“the Parliament may, by law.”

The motion was negatived.

Mr. Speaker:  There are no other

amendments. Clause 22A is not press
ed by Pandit Thakur Das Bhargava.

This group of clauses is over and 
now let us go to the last group con

sisting of the other clauses and the 

Schedule.

Clauses 23, 24, *6 to 29, tke Schedule 

and elasse 1

Mr. Speaker: The selected amend

ments to clauses 23, 24, the Schedule 

and clause 1 are as follows:

Clause 23—132 (Govt), 179.

Clause 24—204, 205, 133 (Govt), 

42.

The Schedule—79,  134  (Govt).
135 (Govt.), 184 ((5ovti;«0, 136 

(Govt), 185 (Govt).

(Ninth Amendment)  6o^
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Second Schedule (New)—58, 81, 

123, 124.

Clause  1—212 
(Govt.), 62, 38.

(Govt),  125

These have been indicated by Mem

bers to be moved, subject to their 

being otherwise admissible.

Clause 23.— (Insertion of new article 

372A)

Pandit G. B. Pant: Sir, I  beg to 

move:

Shri C. R. Narasimhan: I  beg ta

move:

Page 12— 

after line 19, add:

‘Trovided that  this shall not 

affect the provision in section 29 
of the States Reorganisation Act,

1956 relating to the elections to- 

fill  the  seats  allotted  to  the 
assembly constituencies into which 
the transferred  territory of the 

former  State  of  Hyderabad  is 

divided.”

6 SEPTEMBER 1956 (Ninth Amendment) 6034
Bill

Page 11, line 40—

for “October” substitute “Novcm- 

l>er”.

Ihri Kamath: Sir, I beg to move:

Page 12,—

 ̂after line 6, insert-̂

*(1A) Every such order shall, 
before  promulgation,  be  laid 
before both Houses of Parliament”

ClaoBe ?A —(Insertion of new article 

378A)

Shri C. R. Narasimhan: Sir, I be« 

to move:

(V) Page 12. lines 14 to 16-

for ‘"existing at the date of com

mencement of the Constitution (Ninth 
Amendment) Act, 1956” substitute:

**as constituted under the pro
visions of sections 28 and 29 of 
the  States  Reorganisation  Act, 

1956.”

(ii) Page 12, line 17—

for “five years and six months from 
that date” substitute:

“five  years  from  the  date 

referred to in the said section 29”.

Ĵandit G. B. Pant: Sir, I  beg to

move:

12, line 17— 

f<̂  **six  months” substitute  “five 

nontiur.

The Schednle 

Shri Anandchand: I beg to move:

Page 14̂

for lines 18 and 19, substitute:

*  Article 3.—(a) For part (a), sub

stitute—

“la) form a new State by sepa
ration of territory from any State 

or by uniting two or more States 
or parts of Stat*»« or by uniting 
any Union territory to any State 

or part of any State;**

(b)  In the proviso, omit -speci

fied in Part A or Part B of the 

First Schedule”.*

Pandit G. B. Pant: I beg to move:

(i) Page 14— 

after line 19, insert:

* Article  16.—In  clause  (S) for 
“under any State si)ecified in the 
First Schedule  or any local or 
other authority within its terri
tory, any requirement as to resi~ 
dence within that State” substi

tute—

“under the Governmoit of, or 
any  local  or  other  authority 

within, a State or Union terri
tory, any requirement as to resi
dence within that Sitati* or Jnioik 

territory”.*

(ii) Page 15—

after line 1, insert:  '

'Article 217.—In sub-clause (b) 

of clause (2), omit “in any State 
specified in the First Schedule”.*'
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Shri Datar: I beg to move;

Page 16—

mfter line 11, insert:

* Article  304—In  clause  (a), 

after “other States”, insert “or the

Union territories”.’

Shri Anandchand:  I beg to move:

Page 16—

after line 30, insert:

* Article  330.—In  clause  (2), 

after “State” wherever it occurs, 

insert “or Union territory”.*

Pandit G. B. Pant: I beg to move:

Pag:e 17—

after line 13, insert:

* Article 362.—Omit “clause (1) 

or:

Shri Datar: I beg to move:

Page 18—

(i) line 2, for “Part Vlir’ i-tib- 

siitute “article 240”; and

(ii) line 3, for “Union  terri
tory” substitute “Union  territory 

specified in that article.”

New Second Schedule

Pandit Thaknr  Das  Bhargava:  I

beg to move:

(i) Page 18— 

after line 31, add:

“AN  OUTLINE  OF  THE  SCHEME 

FOR  REGIONAL COMMITTEES  IN 
THE PUNJAB STATE

1. There shall be one legislature for 
the whole of the reorganised State of 
the Punjab, which will  be the  sole 
law-making body  for  the  entire 
State, and there shall be one Governor 

for the State, aided and advised by a 
Council of Ministers  responsible  to 

the  State Assembly for  the  entire 

field of administration.

2. For the more convenient trans- 
adtion of the business of Grovemment 
with regard to some specified matters, 

lha State shall be divided into two

regions, namely, the  Punjabi-speak

ing and  the Hindi-speaking regions.

3. For each region there shall be a- 

Regional  Committee  of  the  State* 

Assembly consisting of the  members 

of the  State Assembly belonging  ta 

each region including  the  Ministers 

from that  region but not  including 

the Chief Minister.

4. Legislation relating  to specified 

matters  shall  be  referred  to  the 
Regional Committees.  In  respect  of 

specified matters proposals may also 
be made by the Regional Committees 

to the State Governments for legisla

tion or with regard to  questions  of 
general  policy not  involving  any 
financial  commitments  other  than 

expenditure of routine and incidental 

character.

5. The  advice  tendered  by  the 

Regional Committees shall  normaUy 
be accepted by the Government and 

the State  Legislature.  In  case  oT 

differenoa of opinion, reference shaU’ 
be made to the Governor whose det*i- 

Sion will be final and binding.

6. The regional  committees  slmll* 

deal with the following matters:

(i) Development and economic 

planning, within the framework of 

the  general  development  plans 

and  policies  formulated  by the 

State Legislature;

(ii) Local  Self-Government, 

that is to say, the constituticHial' 

powers of mimicipal corporation 
improvement  trusts,  district 

boards and other local  authori
ties for the purpose of local self
government or village adminis

tration including Î chayats;

(iii) Public Heâ  ̂ d sanita- 

ti(»i.  Local  hospitals  and  dis

pensaries;

(iv)  Primary  and  secondary 

education;

(v) Agriculture;

(vi) Cottage  and  small-s<»le* 

industries;

(vii) Preservation,  prs)tection' 

and  ifnprovement of > stodL and*
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prevention  of animal  diseases, 

veterinary training and practice;

(viii) Pounds and prevention at 
cattle trespass;

(ix) Protection of wild animals 
-and birdŝ

(x) Fisheries;

(xi) Inns and Inn-keepers.

(xii) Markets and fairs;

(xiii) Cooperative societies; and 

.  (xiv) Charities and  charitable
institutions,  charitable and reli* 

gious endowments and  religious 
institutions.

7. Provision shall  be made  under 

^e  appropriate Central  statute  to 
•empower the President  to constitute 

regional committees and to make pro
vision in  the rules of  business  of 

"Government and the rules of proce

dure of the Legislative Assembly in 
order to give effect to the arrange- 

m t̂s outlined in the preceding para
graphs.  The provisions made in  the 

rules of business and procedure  for 

the proper  functioning of  regional 
'Committees shall not be altered with- 

•out the approval of the President.

8. The demarcation of  the  Hindi 

and Pimjabi  regions in the  Punjab 
State shall  be done in  consultation 
t̂h the State Government and the 

other interests concerned,

9. The  oflScial  language  of  each 
region shall, at the district lev̂l and 

below,  be  the  respective  regional 

language.

10. The State  shall  be  bi-lingual 
recognising  both  Punjabi (in  Gur- 
mukhi script) and Hindi (in Devnagri 

::script) as the official languages of the 

estate.

11. The Punjab Government  shall 
t̂ablish  two  separate  departments 
:for  developing  Pimjabi  and  Hindi 

languagê -

12. The general safeguards proposed 
itot linguistic minorities will be appli- 

*cajt>le to  the State  of .Punjab  like 

«other States.

13. Special safeguards for the Hindi 
speaking Region.—(1) It shall be the* 

special responsibility of  the  Pimjab 
State to develop the Hindi speaking 

regicHi and bring it in line with the 

Punjabi-speaking  region  within  a 

period of five years in all matters  of 
social, political and ectmomic progress 
by giving weightage in  employment 

in public services and rq>resentation 
in legislature and local bodies, provi

sion for increased allotment of water 
and  power,  allocation of  sufficient 
amount of funds for establishment of 
cottage and other industries, >̂ecial 
grants for  increased  communication 
facilities and full  opportunities  for 
spreading  education  of  all **kinds 

including  technical  and  vocational 

training.

(2) For the efficient discharge  of 
the special  responsibility mentioned 
in the preceding sub-paragraph and 

generally providing for the social and 

economic needs of the Hindi  speak
ing region a special Board consisting 

of one member of the Planning Com

mission  appointed  by the  Central 
(government  as  its  President,  the 

Chief  Minister  of  the  State,  one 
Minister  from the  Hindi  speaking 

region, and if he is not the Develop
ment Minister of the State, the Deve
lopment Minister of the State, shall 

be constituted.  It shall be the duty 
of the Board to arrange  for  neces

sary funds, ways and means and  to 
suggest schemes, measures and  pro

grammes of work and to look to the 
speedy implementation of the same.

(3) The Governor of  the  Pimjab 

State shall report  to the  President 
after every two years about the pro
gress  and  implementation  of  the 

general and special safeguards pro

vided in  this Act  for  the  Hindi 
speaking region and  the  President 

shall, by such directions as he con
siders proper, secure the due fulfil
ment of the general and special safe
guards mentioned in the Constitution 

or the Act or any other law.

14. (1) Two separate Development 

Boards one each  for the Hindi  and 
Punjabi  speaking  region  shall  b*
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•established  and the  report  of  the 

-working of each of these Boards shall 

Tae placed each year before the Legis
lative Assembly of the State.

(2)  Apart  from  special allocation 
-of funds for purposes of special deve

lopment  for  the  Hindi  speaking 

region, equitable allocation of  funds 
for development expenditure for these 

two regions for every year shall also 

he made separately.”

(ii)  That in the  amendment  pro

posed by me printed as No. 58 in List 

'No. 6 of amendments—

in the proposed paragraph No. 5 

for “the  Governor” substitute— 

“the Central Government”.

Shri Bahadur Singh  (Ferozepur- 
Xudhiana—Reserved—Sch. Castes):  I 

%eg to move:

<i) That in  the amendment  pro- 

TK)3ed by Pandit Thakur Das Bhargava, 
•printed as  No. 58 in  List No. 6  of 

amendments—

after paragraph No. 8, insert—

“8A. The  Sacĥ formula will 

continue  to operate in the  area 

comprLsed in the existing Punjab 
State, and in the area now com

prised in the  Pepsu SUte.  The 
existing arrangements will  con

tinue until they are replaced or 

altered by agreement Uter.”

(ii)  That in the  amendment pro

posed by Pandit Thakur Das Bhargava, 
3>rinted  No. 58 in  List No. 6  of 

amendments:

after paragraph No. 12, insert:

“12A. In accordance with and in 
furtherance of its policy to pro
mote the  growth of all  regional 
languages,  the Central Govern

ment will encourage the develop- 
-ment of the Punjabi language.” 

Clause Ir— (̂Short  title  and 
Commencement).

ĥri B. N. Data; I beg to move: 

JPage 1, line 3—

far •Tfinth"’ substitute ‘*Seventh”,

Pandit G. B. Pant: I beg to move:

Page 1, line 5,

for  “October” sub̂itute

“November”.

Shri R.  D.  Misra (Bulandshahr

Distt.): My amendment No. 62 is the 

same as  No. 125 moved  by Pandit 

Pant.

Shri C. B. NarasimhaB: I beg

move:

Page 1, after line 5, adcj:

“(3) The provisions of this A<St 

shall have’ retrospective effect in 
so far as it may be required for 
the constitutional validity of any 
of the provisions of  the  States 
Reorganisation Act, 1956.”

Mr. Speaker: These  amendments

are now before the House.  Now, the 

discussion may proceed.

Shri  Anandchand: My amendment 

80 is about article 330.  I had written 
to the hon. Minister in the Ministry 

of Home Affairs.  I think there is a 
lacuna.  Unless we make this amend

ment and insert Union Territories we 
could not make the reservations  for 

the Scheduled Castes.  I think this is 
an inadvertant omission.  It is in the 

Schedule.  I have said that article 330 

may include Union territory also.

Mr. Speaker: I  think  the  hon.

Minister is accepting this.

Skri Datar: Yes.

Shri C. R. Nanî mhan: My amend

ments are 204 and 205,  The Govern

ment is likely to accept these amend
ments. I have suggested these amend
ments to  avoid a  donflict.  As  the 
Constitution Amendment Act  comes 
into  force  later  than  the  States 
Reorganisation Act, its provisions are 

bound to  prevail over those of  the 
States  Reorganisation Act wherever 

they inay be conflicting.  As the draft 
stands, now, the  entire  Hyderabad 
Legislature as it exists at the moment 
when the  Constitution  Amendment 

Act comes into force will continue for 

a  period  of H years without  any
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election.  The provision in section 31 

of  the  States  ReorganisaUon  Act 

regarding the election of the members 

from  Hyderabad may then  become 

ultra vires.  The proviso suggested is 

by way of abundant caution.

Shri Datar:  Government’s amend

ments are  Nos. 134,  135  and  136.

Amendment No. 80 is being acctepted 

by Government.  Amendment No. 159 

of  Shri Shree  Narayan  Das,  with 
some slight change, is being accepted 

also.  Then  there  are  Government 

amendments Nos. 184 arid 185.

So far as Shri Shree Narayan Das’s 
amendment  is  concerned,  Govem*- 

ment is  accepting  it with  a  slight 

verbal variation, as follows:

Article 143.—In clause (2)--

(a) omit “clause  (i)  of'; and

(b) for “said clause” substitute 

“said proviso”.

These are all the amendments.

Mr.  Speaker:  Let  Shri  Shree

Narayan Das move his amendment.

Slul Shree Narayan Das: Sir, I beg 

to move:

Page 14—

after line 33, insert:

'Article 143.—In clause  (2)—

(a) omit “clause  (i)  of*; and

(b) for “clause”  occiuring for 

the second time, substitute “pro

' viso”.’

Mr. Speaker: The queeUon is:

Page 16—

after line 30, insert:

*  Article  330.—In  clause  (2), 

after “State” wherever it occurs, 

insert “or Union territory”.’

The motion was adopted.

Shri Datarj There is clause 24.

Mr.  Speaker:  We  are  getting

throû  the amendments fii:st.

Shri Datar: There are two amend

ments to clause 24, Nos. 204 and 205,

Mr. Speaker:  I have noted evenr

one of them.  If any hon. Minister or 

Member  feels that  I have  omitted 

anjrthing,  they can bring  it to my 

notice.

I see that amendments Nos. 204 and 
205 have been moved by Shri Nara

simhan. I myself had a doubt whether 
there will be an election in Telangana 
or not.  When I  read the  language 

here, it  appeared  as  if  even  for 

Telingana there will not be an elec

tion in 1957.  Is it so?  The language 

is capable of that meaning.

Dr. Rama Rao (Kakinada): As it iSr  ̂
it is clear that there will be no elec

tion for Telangana and for the whole 

of Andhra Pradesh.

Mr. Speaker: The whole of Andlira
Pradesh should  include  Telangana. 
For five years, there will be no elec

tion there.  Is it so?

Shri Datar:  The necessary provi

sion has  been  made in the  States 

Reorganisation Act.

Shri C. R. Narasimliaii: My amend
ment safeguards the States Reorgani

sation Act against the Constitution.

Pandit G. B. Pant:  It only  says

that after the  formation of  Andhra 

Pradesh, that State will continue as 
such for five years and six months.

Mr. Speaker: On the date on which 
Andhra Pradesh comes intô eing, the 
Telengana members today will become 

members of Andhra Pradesh Assemb
ly. Therefore, they will continue for 
another five years without interrup

tion, without any  trouble,  although 
they  have already enjoyed a  term 
of four years  and  nine months or 

eight months.

Shri Datar: That is the reason why 
a reference  is being made  to sec

tions 28 and 29 of the States Reorgti- 

nisation Act.

Mr. Speaker: If the hon.  Minister 
is satisfî, I am satisfied.
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Shii K. K. Basil: This forms part of 

the Constitution.  Whatever might be 
contained in the States Reorganisation 

Act, the election in Andhra Pradesh 
will be conducted according to  the 

provisions  of  article 378A.  As you

have  rightly  said,  Sir,  on  2nd
November the Legislative Assembly of 

Andhra Pradesh includes  the  mem

bers of the existing Andhra State and 

also members ot the Telengana part. 
On  1st November this  comes  into 
being. On 2nd November, what is the 
Assembly  of  Andhra  Pradesh?  It

includes members of the  Telengana 

part also. In the margin it is ‘Andhra* 

but they have  adopted  the  words 
*Andhra Pradesh’ in the body, which 

means the whole of Andhra Pradesh, 
that is including the present Andhra 

and the Telengana part. So there is 

bound to be confusion.

Shri C. B. Narasimban:  Not  after

accepting my amendments, '

Mr. Speaker; The  amendments  of 

Mr. Narasimhan, Nos. 204  and  205. 
make it clear. By his amendment No, 

204, for the words “existing  at the 
date of commencement of the Consti

tution (Ninth Amendment) Act, 1956” 
he wants to substitute “as constituted; 

under the provisions of section 28 and 
29 of the States Reorganisation Act, 
1956.*’ Under these sections the Telen

gana members will become  members 
of the  Pradesh  and  then they will 
also undergo elections later on.

Mni Datar: The election is irrespec

tive of Telengana. That is under the 
States Reorganisation Act. And then, 
what is done is the period is fixed, 

and that period is not from the ap
pointed day but the date after the elec

tion is held. So. both should be read 
together,

Mr. Speaker; Therefore, ;hose amend
ments, that is Nos. 204 and 205, refer

ring to the States Reorganisation Act 
and to sections 28 and 29 thereof make 

it clear. Very well. I shall now put 
these two amendments (204 and 205) 

clause 24 io vote.

The question is:

Page 12, lines 14 td 16— 

ior “existing at the date of com
mencement of  the  Constitntkm. 

(Ninth Amendment) Act, 1956** «tb- 

stitute:

“as constituted under the pro
visions of sections 28 and 29 of the 

States Reorganisation Act, 1956**.

The motion was adopted,

Mr. Speaker: The question is:

Page 12, line 17— 

for “five years and six months from 

that date** substitute:

“five years from the date refer

red to in the said section 29”.

The motion was adopted.

Mr. Speaker: In view of the adoption 

of amendment No. 205 it is not seces- 

sary to put amendment No. 133 to the 

vote.

Now I shall put Goveminent amead̂ 
ment No. 132 to clause 23.

The question is:

Page 11, line 40—

for “October” substitute  “Novem

ber”.

The motion was adopted.

Mr. Speaker: I shall now put Gov
ernment Amendments  134, 135 and 

136 to the Schedule to vote.  The first 

is No. 134.

The question is:

Page 14—

after line 19, insert:

'Article 16.—In  clause (3) for

“under any State specified in  the

Fir̂t Schedule or any local or other 
authority within its territory, any re

quirement as to residence within that 
State*’ substitute:

“under the Government of,  or 
any local or other authority with

in. a State or Union territory, any 
requirement as to residence with
in that State or Union territery**.’

The motion was adopted.
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Mr. Speaker: Now I shall put amend

ments Nos. 135 and 13$.
\

The question is:

. Page 15—

after line 1, imvert:

‘Article 217.—In sub-clause  (b)  of 

clause (2), omit “in any State speci

fied in the First Schedule”.’

The motion was adopted.

Mr. Speaker: The question is:

Page 17—

after line 13, insert:

‘Article 362.—Omit ‘‘clause  (1) 

of'.’

The motion was adopted.

Mr. Speaker: The next is Shri Shree 
Marayan Das’s  amendment. No.  159. 

The hon. Minister has an amendment 

to that. What is his amendment?

Shri Datar: Amendment No. 159 by 

Shri Shree Narayan  Das  may  be
accepted spbject to this slight change.

I beg to move: ’

In amendment No.  159  by  Shri
Shree Narayan  Das, for  part  <b)
substitute:

‘(b) for “said  clause” substitute

“said proviso”.’ .

Mr. Speaker: I shall put to the vote 
of the  House  amendment  of  Shri 

Datar to the amendment No. 159  of 

Sim Shree Narayan Das.

The question is:

In amendment 159, by Shri Shree 
Narayan Das, for part (b) sv.bstitute: 

‘(b) for “said clause” substitute 

"said proviso”.’

The motion was adopted.

Mr. Spêaker. There are two other 

amendments—Nos. 184 and 185.  '

The question is:

Page 16—

after line 11, insert:

* Article 304.—In  c.’suse  (a),
after “other States", insert "or the 

Union territories”/

The motion was adopted.

Mr. Speaker: The question Is:

Page 18—

(i) line 2, for “Part  VIII”  substi

tute “article 240”; and .

(ii) line 3, for  “Union  territory” 

:j'ul)stitwte “Union territory  specified 

in that article”.
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The motion was adopted.

Mr.  Speaker: I will now  put  the 
amendment of Shri Shree Narayan 

Das, as amended  by  Shri  Datar*s 

amendment, to the vole of the House. 
The question is:

Page 14—

after line 33, insert:

‘Article  143,—In  clause  (2) —

(a) omit “clause  (i)  of”;  and

(b) for  “said  clause”,

“said proviso”.*

The jnotion ivas adopted.

Mr. Speaker: Before we  take  up 

clause  1, the Enacting Formula  and 
the Title, we may perhaps dispose of 

the other clauses. Shall I out them 
one by one or in one group?

Sliri Kamath: Sir. I would like to 
raise a point of order, I do so with 
considerable reluctance but T tun im
pelled by my anxiety—and I am sure 

you are more anxious than I am—to 
see that so far as the  Constitution 
(Amendment)  Bill is concerned the 

Rules of Procedure are strictly observ
ed.  I would invite your close atten

tion to rule 126 read with rule 167; 
or, rather rule 167 read with rule 126. 

Rule 126(2) reads as follows:

“The Speaker may. if he thinks 
fit, put as one question group  of 

clauses to which no amendments 

have been moved.”

Provided there are no amendments 

moved to them, it can be done.

Rule ltJ7, which we have amended 

recently, may also be read. What did 

that emp«w«r you to do?  That  «nw 
powers you to put those clauses, to
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which  no  amendments  have  been 

moved, together, as a group.  When 
amendments are moved to a particular 

clause, I think the Rules of Procedure 
debar  you,  unfortunately,  from 

putting those clauses as a group. And 

what applies to ordinary Bills, applies 
more strongly, a fortiori,  t o Bills 
amending the Constitution.  Even the 

amended rule makes it impossible to 

put all the amended clauses together,

as a group-----

Mr. Speaker: I follow.

Pandit Tbakar Das Bhargava; What 

is against adopting these?

Why cannot they be adopt̂  to

gether?

Shri Kamath: The rules  stand in 

the way.

Mr. Speaker: Rule 126 relates gen

erally to Bills and amendments. There 
is a special chapter, Chapter XII re
lating to Bills seeking to amend  the 
Constitution. There, in rule 167 it is 
said: ,

“Provided that the Speaker may, 

with  the  concurrence  of  the 
House, put clauses or  schedules 
together to the vote of the House 
in which case the result of  the 
voting shall be taken as applicable 
to each clause or schedule  sepa

rately and so indicated in the pro
ceedings.”

The hon. Member knows that wher

ever there is a special provision  it 
■over-rules the general provision. It is 

also stated in rule 171;

‘"In all other respects, the pro

cedure laid down in these rules 
with respect to other Bills shall 
apply.»»

Shri Kamath: May I  submit, Sir, 
again, in the special provision under 
rule 167  there is difference in  tne 

language, difference in the  wording 
between the first part and the pro
viso.  The first part, how does it read? 
It reads thus:

“Each c luse or  schedule,  or 
clause or  P̂ êdule as amended..”

That we can understand. But the 
proviso refers to clauses or schedules 

only. It does not  say  “clauses or 
schedules as amended”. That provi

sion is not here.  Therefore, where a 
clause is amended this provision can
not apply.  The first part refers  to 

clauses or schedules as amended but 
the proviso refers only to clauses  or 

schedules and not clauses or schedules 
as amended.  That is  the  difficulty 

that our rules pose before us.

Mr Speaker: I do not find “clauses 

or schedules as amended” in the pro
viso.  There can be a doubt, but there 

is also, as the hon. Member  knows, 
what is known as Stare decisis; that 

is, we have been adopting a particular 

course, interpreting a- particular  rule 
in a particular manner. That will con

tinue. After all, these are rules of pro

cedure and not substantive rules laid 
down  creating rights  or  removing 

rights. Under those circumstances, on 
a prior occasion we out the clauses 
together and we shall put them to

gether now also.

Shri Kamath: Two wrongs do not

make a right.

Mr. Speaker: We very often make a 

right so far as procedure is concern

ed. Now, we have passed clause  25 
yesterday along  with  clauses  11 to 16.
Now I will put  the  rest *̂to  the vote
of the House.

Shri Kamath: The clauses may  be 
put together,  and then the Schedule 
may be put.  All the clauses and the 
Schedule cannot be .grouped together 

and out.

Mr. Speaker: They  can  also  be
grouped together under the rules.

SfiH Kamath: The rule says “Claus
es or Schedules”. ,

Mr. Speaker: But  there  are  the

words “Provided that the Speaker may 
put the clauses  or  Schedules  to
gether”.  In this context “or” means 
“and”.
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Sliri K»mAth: Then. I have no ob

jection. I only pointed out the diffi
culty. The rules may be amended at 

the next sitting of the  Rules  Com- 

mitee.

Mr. Speaker: Before I put the ques

tion,  I may,  in case there  are  any 

amendments that have not been dis

posed of, put all of them to the vote. 

The question is;

Page 12— 
after line 6, insert:

“(lA) Every such  order shall, 

before  promulgation,  be  laid 

before both Houses of Parliament."

The miotion was negatived.

Mr. Speaker: The question is:

Page 12— 

after line 19, add:

“Provided that this  shall  not 

affect the provision in section 

of the States Reorganisation Act, 
1956 relisting to the elections to 
fill the seats allotted to the as> 
sembly constituencies into which 
the transferred territory  of  the 

former  State  of  Hyderabad is 

divided.”  '

The motion was negatived.

Mr. Speaker: The question is:

Page 14—

for lines IQ and 19, substitute: 

Ârticle 3.—(a)  For part (a), 

substitute:,

“(a) form  a  new  State  by 

separation of territory from any 
State or by uniting two or mpre 
States or parts of States or by 
uniting any Union territory to 
any State or part of any State;”

(b) In  the  proviso,  omit 
“specified in Part A or Part B 

of the First Schedule*’.’

The rmotion was negatived.

Mr. Speaker: The question is:

That in the amendment proposed by 

Pandit Thakur Das Bhargava printed 
as No. 58 in List No. 6 of  amend
ments—

in the proposed paragraph No. 5 for 
nue Gpvef&M̂ tuMitute:
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“the Central Government”

The motion was negatived.

Mr. Speaker: The question is:

That in the amendment proppsed by 

Pandit Thakur Das Bhargava, printed 
as  No. 58  in  List  No. 6 of amend

ments—

after paragraph No. 8, insert:

,  “8A. The Sachar formula  will

continue to operate in the  area 
comprised in the existing Punjab 
State, and in the area now com

prised in the Pepsu State. The ex
isting arrangements will  cMitinue 

until they are replaced or altered 
by agreement later.”

Thfi motion was negatived.

Mr. Speaker: The question is:

That in the amendment proposed by 
Pandit Thakur Das Bhargava, print

ed as No. 58 in List No. 6 of amend
ments—

a/ter paragraph No. 12, insert:

“12A. In accordance with and in 

furtherance of its policy to pro
mote the growth of all  regional 
languages, the  Central  Govern

ment will encourage the develop
ment of the Punjabi language.”

The motion was negatived.

Mr. Speaks: The question is:

Page 18—

after line 31, add: —

“AN  OUTLINE  OF  THE  SCHEME 
FOR REGIONAL COMMITTEES IN 

THE PUNJAB  STATE

1. There shall be  one  legislature 
for the whole  of  the  reorganised 
State of the Punjab, which, will be 
the sole law-making body for the en
tire State, and there shall  be  one 

Governor for the State, aided and ad
vised by  a Council  of  Ministers 
responsible  tu the  State  Assembly 
for the entire field of administration.

2. For the more rrmvenient transac
tion of the business of Government 
with  regard  to  some  specified 
matters,  the State  shall be  divided
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into two regions, namely, the Punjabi* 

speaking  and  the  Hindi-speaking 
xegions.

3.  For each region there shall be 
a Regional Committee of the  State 

Assembly consisting of the  members 
of the State Assembly belonging to 
each  region including  the Ministers 

iirom that region but not  including 
the Chief Minister.

4. Legislation relating to specified 
matters  shall  be  referred  to  the 
Regional Committees.  In respect of 

specified matters proposals may also 
4oe made by the Regional Committees 

to the State Governments for legisla
tion or with regard to questions of 
.general policy  not  involving  any 

financial commitments other than ex
penditure  of routine  and  incidental 
character.

5.  The  adviofc tendered  by  the 
Regional Committees shall  normally 
•be accepted by the Government and 
the State -Legislature.  In  case  of 

•difference of opinion, reference shall 
be made to the Governor whose deci- 
ision will be final and binding.

6. The regional  committees  shall 
deal with the following matters:

(i)  Development  and  economic 
planning, within the  framework of 
the general development plans and 
policies formulated  by  the  State 
Legislature;

(ii) Local Self-Government,  that

is to say, the const itutiorfil powers 
«of municipal corporations, improve
ment trusts,  district  boards  and 
other local authorities for the pur
poses of local  self-government  or 
village  administration  including 
Panchayats; -

/

(iii) Public Health and sanitation; 

Local hospitals and dispensaries;

(iv) Primary  snd secondary edu
cation;

IV) AgricuHum;

<vi)  Cottage and  small-scale in
dustries;

(vii) Preservation, protection and 
improvement of stock  and preven

tion of animal diseases;  veterhiary 
training and practice;

(viii) Pounds  and prevention of
cattle trespass; *

(ix)  Protection of  wild animals 
and birds;

(x)  Fisheries;  ’

(xi) Inns and Inn-keepers;

(xii) Markets and fairs;

(xiii) Cooperative societies; and

(xiv) Charities  and  charitable
institutions, charitable and religious 

endowments  and  religious  institu
tions.

7.  Provision shall be made under the 
appropriate  Central  statute  to  em
power  the  President  to  constitute 
regional committees and to make pro
vision in the rules  of  business  of
Government and the rules of  proce

dure of the Legislative Assembly in 
order to give effect to  the  arrange
ments  outlined  in  the  pircceding 
paragraphs.  The provisions made in 
the rules of business and  procedure 
for the proper functioning of regional 
committees shall not be altered with- 
dut the approval of the President.

8. The demarcation of the Hindi and 

Punjabi regions in the Punjab State 
shall be done in consultation wrth the 
State Government  and  the other 

interests concerned.

9. The official  langû e  of  each 
region shall, at the district level and 
below,  be  the  respective  regional 
language.

10. The State shall be bi-lingual re
cognising both Punjabi (in Gurmukhi 
script) and Hindi* (in Devnagri script) 
as the official languages of the State.

11. The Punjab  Government  sĥll 
establish two  separate  departments 

for  developing  Puîjahi  an4  Hindi 
languages.
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12. The general safeguards proposed 

for linguistic minorities will be  ap
plicable to the State of Punjab like 
other States.

13. Special safeguards for the Hindi 

speaking region.—(1) It shall be the 

special responsibility of  the  Punjab 
State to develop the Hindi-speaking 

region and bring it in line with the 

Punjabi-speaking  rejgroh  within  a 
period of five years in all matters of 
social, political  and  economic  pro

gress by giving weightage in employ

ment in public services and representa
tion in legislature and  local  bodies, 

provision for increased allotment  of 
water and power, allocation of  suffi

cient amount of funds for  establish
ment of cottage and other industries, 
special grants for increased communi
cation facilities and  full  oppportu- 

nHies for spreading education of  all 
kinds including technical  and  voca
tional training.

(2) Fot the efficient  discharge  of 

the special responsibility mentioned in 
the  preceding  sub-paragraph  and 

generally providing for the social and 

economic needs of the Hindi-speaking 
region a special Board consisting  of 
one member of the Planning Commis
sion appointed by the Central Govern
ment  as  its  President,  the  Chief 
Minister of the State,  one  Minister 
from the Hindi-speaking region, and 
if he is not the Development Minister 
of the State, the Development Minis
ter of the State, shall be constituted. 
It shall be the duty of the  Board  to 
arrange for necessary funds, ways and 

means  and  to  suggest  schemes, 
measures and programmes  of  work

and to look to the speedy implementa
tion of the same.

(3)  The  Governor  of the  Punjab- 

State shall report to the  President 
after every two years about the  pro

gress  and  implementation  of  the- 
general and special safeguards provid
ed in this Act for the Hindi-speaking 
region and  the President  shall, by 

such directions as he considers proper, 
secure  the  due  fulfilment  of  the- 

general and special safeguards  men
tioned in the Constitution or the Act
or any other law,

14.  (1) Two separate' Development 
Boards one each for the  Hindi  and 
Punjabi speaking region shall be es
tablished and the report of the work
ing of each of these Boards shall be- 

placed each year before the Legisla
tive Assembly of the State.

(2)  Apart from Special allocation off 
funds for purposes of special develop
ment for the Hindi-speaking region̂ 
equitable allocation of funds for deve

lopment expenditure for these two re
gions for every year shall also be made- 

?eparately.”

The ntotion was negatived,

Mr. Speaker: Wow, the question is::

“That  clause U  as  amended; 

clause 1ft; clause as  amended;
clause 20; clauses 21̂ 22 and 23 as 
amended; clauses  27, 28 and 29; 
and the  Schedule  as amended, 
stand part of the Bill.

The Lok Sabha divided*: Ayes: 324" 
Noes: Nil

No. I*.]

Abdollabhai, Mulla 

Abdus Satur, Sbri 

Achal Singh, Seth 

ÂUDt Raiq, Lflla 
Aurhnthan, Sbri 

Aĵ arawal,rViji H. L. 

Agrawal,a.*:rt M. L. 

/»jil Singh,

AYES

Akarpuri, Sardar 

Altckar, Shri 

Amrit Kaur, Rajkumari 

Anandchand> Sbri 

.\nsari, Dr.

Antbcmy, Sbri Frank 

Asibana, Sferi 

Azad, Maulana

l<.a« r.*w
Azad, St/ii Bliagwat Jha 

Babunath Singh, Shri 

Badan Sineb, Ch. 

Batkrishnan, Shri 

Baiatubramatiam, Shri 

Baldev Singh, Sardar 

Balmiki, Shri 

Baneiiee, Shti

♦The result of this division is applicable to each of the clauses 17, as amended;: 

caluise> 18; clause 19, as amended; clauî  clauses 21, 22 and 23, as amended;: 

ĉlauses 26, 27, ?8 and 29; and the Schedule,  amended, separately.
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Btnsilal, Shfi 

Bazman, Shri 

Bimm, Shn 
Barup«l, SHri P. L.

Basoppa, Shri 

Basu Shri K. K.

Bhagat. Shri B. R.

Bhakt Daraban, Shri 

Bharad, Shri G. S.

Bhargava. Pandit Thakur Da* 

Bhatkar. Shri

*  Bhatt, Shri C.

Bhawan)i» Shri 

Bheckha Bhai, Shri 

Bhonsle, Shri J. K.

Bidari. Shri 

Birbal Singh, Shri 

Bogawat, Shn

Borkar  Shrimati Anusayabai 

Bose. Shri P. C.

Braieshwar Prasad, Shri 

Brohmo-Cboudhury, Shri 

Chaliha, Shri Bimalaprosad 

Chandak. Shri 

Chandrasekhar, Shrimati 

Charak, Th. Lakahman Singh 

I  Chatteriea, Shri Tushar

Chattenee. Dr. SusiJranian 

Chaturrcdi, Shri 

Cheudbary, Shri G. L- 

 ̂ Chavda. Shri

Ca«ttiar. Shri Nagappa 

Dabhi, Shri

Damodaran. Shri N«ttur P. 

Da,. Dr. M. M  .

Das, Shri K. K.

Daa, Shri N. T.

Das, Shri Ram Dhani 

D «, Shri Ramananda 

Da», Shri Shrec Narayan 

Datar, Shri 

Deb, Shri S. C.

Dcaai, Shri K. N.

>  DeMi, Shri Khandubhai 

Dertiiwikh, Dr. P. S. 

De«hin\»kh, Shri K. G. 

Dnhpande* Stai G. H. 

Dhoiakia, Shri  •

Dhulekar, Sbri 

Dhusiya, Shn 

 ̂ Digambar Singh. Shri

Diwan, Shri R. S.

Dube, Shri Muldumd 

Dube, Shri U, S.

Dubey, Shri R. G.

Dutt, Shri A. K.

Dwivedi, Shri D. P. 

Dwivedi, Shri M. L. 

Eacharan, Shri 1.

Ebenttter, Dr. 

Blayaperumal, Shri 

Fotedar, Pandit 

Gadgil, Shri

Gam MaBudora, Shri 

Gandhi, Shri Perow 

Oandhi, Shri  B,

Ganga Devi, Shrimati 

Ganpati Ram, Shri 

f>|ii»ani, Shri C. D.

Ghwe, Shri S. M.

Giri, Shri V. V 

Gohain, Shri 

Gopi Ram. Sbri 

Goonder, Shri K. P.

Gounder, Shri K. S.

Govind I/as Seth 

Guha, Shri A. C. 

Gurupadaiwamy, Shii  S. 

Hari Mohan. Dr.

Hasda. Shri Subodh 

Hazarika, Shri J. N- 

H«te.Shri 

Hembrom. Shri 

Hem Rai, Shri 

Hnkam Singh, SaiUar 

Hyder Hu*ein, Ch 

Ibrahim.Shri 

Iqbal Singh, Sardar 

lyytmni, Shri C. R.

Jain, Shri A. P. 

jain, Shri N. S. 

jaisoorya. Dr.

Jahware, Shri 

Jangde, Shri 

Jatav-vir, Dr.

Jena. Shri K. C.

Jena, Shri Niranjan 

Jhunihunwala, Shri 

}egebdra Sin̂ h, Sudar 

joshi. Shri A. C,

Joahi, Shri Jethafcl 

Joshi, Shri Kriahnacharya 

Jc»hi, Shri Liladhar 

Joshi ShoJ M. D.

Jchi, ShriN, L.

Jochi, ShimaU Subhttba 

Jwata Prashad, Shri 

Kairdkar, Shri 

Kale, Shrimati A.

Kamble, i>r.

Kanungo, Shri 

Kutnarkar, Shri 

Kadiwal. Shri 

Katham. Shri 

Katju, Shri 

KayaUShri P. N.

Kazmi, Shri 

Keahavaiengar, Shri 

Keakar, Dr,

Khan, Shri Sadath Alt 

Khedkar. Shri G. B. 

Khongnaen, Shrimati

•  Kirolikar, Shri 

Kottukappally, Shri 

Krishna cW ira, Shri 

Krishnamachari, Shri T. T.
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.  Kureel, Shn B. N.

Lakshma3;ya, Shri 

Ijil Stngh, Sardar 

Laakar, Shri 

Lotan Ram, Shri 

Madiah Gowda. Shri  ‘ 

Mahodaya,Shri 

Maitttua. Sardar 

Malariya, Shri K. D.

Matria, Shri B. N.

.Malviya. Pandrt C. N 

Malviya, Shri Motilal 

Mandal, Dr. P.

Alasuriya Din, Shri 

Maihew, Shri 

Matthen, Sbri

iVlavalanfcar, Shrin  ̂Sushil»>- 

Mehta.ShriB. G.

Xiehta Shri Balwant Sinha 

Menon. Shri Damodara 

- Minimata, Shrimati 

Mishra. Shri Bibhuti 

Mishra, Shri L. N.

Mishra. Shri Lokenath 

Mishra, Shri M. P.

.Mishra, Shri S. N.

Mijra, Shn R. D.

Misra, Shri S. P.

Mohmddin Shri,

Moitra, Shri M. K- 

Morarka, Shri 

More, Shri K. L.

-Mudaliar, Shri C 

Mukeriee. Shri H. N.

Mukne, Shri Y. L̂ 

Murthy, Shri B. S.

Musafir, Giani G. S.

Mu&har, Shri 

Muihukriahnaî Shri 

Naidu, Shri N. R.

Nair, Shri C. K.

Nanda,Shri

Narasimhom, Shri C. R, 

Kaakar, Shri P. S.

Nathwani, Shri N. P.

Ne|»i. Sbri Jawaharlal 

W e ,̂ Shrimati Shivrafvatfa 

Nehru, Shrimati Uma 

Nijaiingappa, Shri 

Pande, Shri B. D. 

PannalaUShri 

Parekh, Dr. J. N.

Parikh, Shri S. G.

Parmar» Shri R. B.

Patoskar, Shri 

Pttel, Shri B. K.

Patel, Shri Rajeshwar 

Patel, Shrimati Maniben 

Patil, Shri Kanavadc 

Patil, Shri Shankargauda- 

PiUai, Shri Thanu 

Prabhakar, Shri Naval 

Rachiah, ShriN,
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Radha Raman, Shri 

Hagfaubir Sahai, Sbri 

Raghubir Singh» Ch. 

Kaghunath Singh, Shri 

Raghuramaiah, Shri 

Raj Bahadur, Shri 

Rajabhoj. Shri P.N. 

Ramachander, Dr. D. 

Ramanand Shastri, Swami 

Ramananda Tirtha, Swami 

Ramaaeshaiah, Shri 

Ramaswamy, Shri S. V'. 

Ram Dass, Shri 

Ram Krishan, Shri 

Ram Saras, Shri 

Ram Shankar Lai, Shri 

. Ram Subhag Singh, Dr. 

Rubir Singh, Ch, 

Randaman Stnĝ Nhri 

Rane, Shri 

Ranjit Singh, Shri 

Rao,. Dr. Rama 

Rco, Shri P. Subba 

Rao, Shri Scshagiri 

Rao, Shri T. B. Vittal 

Raut, Shri Bbola 

Ray, Shri B. K.

Reddy. Shri B. V.

Reddy. Shri Viswanatha 

Riahang Keishing, Shri 

Roy. Shri Bishwa Nath 

Rup Narain. Shri 

Sahaya, Shri Syamnaadan 

Sahu, Shri Ramesfawar 

Saigal. Sardar A. S. 

Sakaeaa. Shri Mohanlal 

Samanta. Shri S. C.

Sanganna, Shri 

Sankarapandian, Sitri 

Sarma, Shri D. N.

Sannah, Shri Oebeswar 

Satish Chandra, Shri 

Sen, Shri P. G.

Sea, Shrimati Sushama 

Sewal, Shri A. R.

Shah, Shri C.  C.

Shah, Shri Raichandbhai 

Shah, Shrimati Kamlendu Matt 

Shahnawaz Khan, Shri 

Sharma, Pandit K. C.

Sharma, Shri D. C.

Sharma, Shri R. C.

Shastri, Shri Algu Rai 

Shivananiappa, Shri 

Shobha Ram. Shri 

Shriman Narayan, Shri 

Shukla. Pandit B.

SiddHnanjapp̂ Shrt 

Singh, Shri D.  N.

Singh, Shri D.  P.

Singh. Shri H. P.

Singh, Shri L. Jogcawar 

Singh, Shri M. N.

Singh, Shri T.  N.

Singhal. Shri S. C.

Sinha.Dr. S.  N.

Sinha, Shri A. P.

Sioha. Shri Anirudha 

Stnha, Shri B. P.

Sinha, Shri G. P.

Stnha, Shri Jhulan 

Sinha. Shri K. P.

Sinha. Shri Nageahwar Prasad 

Sintta, Shri S.

NOES

NIL

The motion vhu adopted.
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Sinha, Shri Satya Naraia 

Sinha, Shri Satyendra Narayai 

Sinha, Shrimati Tarkeahwari 

Sinhasan Singh, Shri 

Siva, Dr. Gangadh ir*

Snatak, Shri 

Sodhia, Shri K. C. 

Subrahmanyam, Shri T. 

Subrunania Chettiar, Shri 

Sunder Lai, Shri 

Suresh Chandra, Dr.

Suriya Prashad, Shri 

Swaminadhan, Shrimati Aramu 

Syed Mahmud, Dr.

Tandon, Shri 

Teikikar. Shri 

Tewari, Sardar R.B.S. 

Thimmaiah, Shri 

Thomas, Shri A. M. 

Tivary.ShriV.  N.

Tiwari. Pandit B.  L.

Tiwari, Shri R. S.

Tiwary. Pandit D, N.

Tripathi. Shri V. D.

Tyagi, Shri 

Uikey. Shri

Upadhyaya. Shn* Shiva Hai 

Varma, Shri B. B. 

Venkataraman, Shri 

Verma. Shri B. R.

Verma. Shri 

Vidyalankar, Shri A.N .

Vyai, Shri Radhetal 

Waghmare, Shii 

Wilioo. Shri J  N.

Wodeyar, Shii 

Zaidi, Col.

Mr. Speaker: The  motion is car
ried by a maiority of the total mem* 
bership of the Hoxise and by a majo
rity of not less than two-thirds of the 

Members present and voting.

Clause 17, as  amended;  clause  18; 

clause 19, as amended; clause 20: 
clauses 21, 22 and 23, as amended:

clauses 26, 27, 28 and 29;  and  the 
Schedule, as amended, were added to 

the Bill

Mr. Sp êr: The question is:

*That clause 24,  as  amended, 
stand part of the Biir*.

The Lok Sabha divided: Ayes: 311; 
Noes: 16.

IAtMobNo. 1..,

.AbduHabhai.  MuUa 

Abdus Satur, Shri 

Achal Singh,  Seth 

Achint  Ram. yiU. 

Achtrthan.  Shri 

Agarawri, Shri H* L. 

Agrawal,  Sh  1 M X  

A)it  Sin  ̂ $hri

AYBS

Akarpuri.  Sardar 

Ahekar,  Shri 

Amrit Kaur, Rajfcumari 

Anandchand.  Shri 

Ansari. Dr.

Anthony, Shri Frank

\«*hjna, Shri

AM»a,  Shri Bhagwat Jha

f6*4a P.M.

Babunath  Singh,  Shri 

Badan  Singh,  Ch. 

BaUcrithnan.  Shri 

Balaaubramaniam,  Shr 

Baldev  Singh,  Sardar 

Babniki.  Shri 

Bmeriee,  Skri 

BMUiUI.  Sbti
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Barman,  Shri 

Barrow, Shri 

Barupal,  Shri  P. L.

Basappa,  Shri 

Bhagat,  Shri  B. R.

Bhakt Danhan, Shri 

Bharati, Shri G. S.

Bhargava, Pandit  Thakur  Das 

Bhatkar,  Shri 

Bhatt, Shri C.

BhawanHt  Shri 

Bheekha Bhai.  Shri 

fihonste, Shri J. K 

Bidari,  Shri 

Birbal Singh,  Shri 

Bogawat,  Shri

Borkar, Shrimati Anu&ayabai 

Bow. Shri P. C.

3rajcshwar  Prasad,  Shri 

Brohmo-Choudhory,  Shri 

Chaliha,  Shri  Bimaiaprosad 

Chandak.  Shri 

•Chandrasekhar,  Shrimati 

Charak, Th. Lakahman Singh 

Chatteri«e, Dr. Susilranjan 

Chamrvedi, Shri 

Chaudhtfy,  Shri  G. L.

I  Chavda,  Shri

Chettiar,  Shri  Nagmppa 

j  ‘  Dabhi,  Shri

Damodaran, Shri Nettur P. 

if  Das, Dr. M. M.

Das.  Shri  K. K.

•Das, Shri N. T.

Das,  Shri Ram Dhani 

Da«.  Shri  Ramananda 

Dav, Shri Shrcc Narayiw 

Shri

Ueb,  Shri  S. C.

(Oeaai,  Shri K.  N,

DcMi, Shri  Khandubhai 

J3eahmukh,  Dr.  P.  S. 

Eeahmukh,  Shri  K.  G. 

X!eabpand«,  Shri  G.  H. 

Dholakia,  Shri 

Dhulekar,  Shri 

Dhusiya,  Shri 

Digambar  Singh.  Shri 

Diwan,  Shri R.  S.

Dube.  Shri  Mulchand 

Dube.  Shri  U.  S.

Dubey,  Shri  R.  G.

DxUl,  Shri A. K.

Dwivedi,  Shri  D. P. 

Dwivedi.  Shri  M, L. 

Eacharan, Shri I.

Bbene*̂.  Dr. 

Elayiperumal,  Shri 

Pottdar,  Pandit 

Gadgil,  Shri 

Gam Malludora,  Shri 

Gandhi,  Shri  Fer«v« 

«andhi. Shri V. B.
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Ganga Devi. Shrimati 

Ganpati Ram, Sbri 

Gautam.  Shri C.  D.

Ghose. Shr :S. M.

Giri,  Shri  V  V.

Gohain,  Shri 

GopI Ram,  Shri 

Gounder,  Shri  K. P. 

Gounder,  Shri  K. S.

Go\nnd  Dass,  Seth 

Guhfl Shri A,  C.

Hari  Mohan,  Dr.

Hasda,  Shri  Subodh 

Hazarika. Shri J. N.

Heda,  Shri 

Hcmbrom,  Shri 

Hem  Raj.  Shri 

Hukam Singh. Sardar 

Hyder Husein, Ch.

Ibrahim, Shri 

Iqbal Singh, Sardar 

lyyunni, Shrf C. R.

Jain.  Shri  A.  P.

Jain,  Shri  N. S.

Jaiware,  Shri 

Jangde,  Shri 

Jatav-rir,  Dr.

Jena,  Shri  K.  C.

Jena,  Shri  Niraa  ̂

Jhunihunwaia,

Jogendra  Sin  ̂ Sardar 

Joahi,  Shri  A. C.

Joshi, Shri JethiOia 

Joshi, Shri  Kxiahnachafy;! 

Joshi, Shri  Uladhai 

Joshi,  Shri  M.  D.

Joahi,  Shri N. L.

Joshi, Shrimati  Subbactia 

Jm-aU Prashad.  Shr 

Kaifolkar.  Shri 

Kak,  Shrimati  A.

Kambk, Dr.

Kanuago, Shri 

Karmarkar,  Shr 

RasUwal,  Shri 

Katham,  Shri 

Katju,  Dr.

Kayal.  Shri  P. N.

Kazmi,  Shri 

Keahavaicngar.  Shr.

Kcskar.  Dr.

Khan.  Shri Sadath A1 

Khedkar,  Shri  G. B 

Khongmen, Shrimati 

KiroUkar,  Shri 

Kottukappally.  Shri 

Krishna  Chandra,  Shr 

Krishnamachari,  Shri T. 

Kureel.  Shri  B. N. 

Lakshmayym, Shri 

Lai Singh, Sardar 

Laskar,  Shri 

Loud Ram, Shri

Madiah  Gowda. Shri 

Mahodaya.  Shri 

Majithia.  Sardar 

Malaviya, 'Shri  K. D.

MalTla.  Shri  B. N.

MaJviya,  Pandit  C.  N’.

Malviya,  Shri  Motilal 

Mandal, Dr.  P.

Masuriya  Din.  Shri 

Mathew.  Shri 

Matthen, Shri

Mavalankar,  Shrimati  SushiU 

Mehta, Shri B. G.

Mehta,  Shri Balwant Sinha 

Menon,  Shri  Damodara 

Minimau.  Shrimati 

Mtshra, Shri Bibhuti 

Mishra, Shri L. N.

Mishra. Shri Lokenath 

Mishra.  Shri M.  P.

Mishra.  Shri  S.  N.

Misra,  Shri  R.  D.

Mism,  Shri  S.  P.

Mohhiddin,  Shri 

Morarka,  Shri 

More.  Shri K.  L.

Mudaliar. Shri C. R.

Mukne, Shri Y. M.

Murthy, Shri B. S.

Musafir.  Gtani  G. S. 

Muthukrishnan,  Shri 

Naidu, Shri  N. R.

N«ir. Shri C. K.

Nanda.  Shri 

Narasimhan, Shri  C. R.

Naskar,  Shri  P.  S.

Kathwani,  Shri  N.  P.

Nehru, Shri Jawaharial 

Nehru. Shrimati Sbimiwtti

(Ninth Ameniiment) 6o6o
' Bill

Nehru,  Shrimati Vm» 

Nijaliogaitpa.  Shri 

Pande.  Shri  B. D. 

Pannalal,  Shri 

Parekh, Dr. J. N.

Parikh,  Shri  S.  G. 

Parmar,  Shri R.  B. 

Paiaskar.  Shri 

PateU  Shri  B.  K.

Patel,  Shri  Rajcshwar 

Patel, Shrimati  Manibea 

PatU,  Shri  Kanarade 

Patil,  Shri  Shankargauda 

PiUai,  Shri Thanu 

Prabhakar,  Shri  Naral 

Rachtah,  Shri  N.

Radha Raman.  Shri 

Raghubir  Sahai,  Shri 

Raghubir  Singh,  Ch. 

Raghunath  Singh,  Shri 

Raghuramatah,  Shri 

Raj  Bahadur.  Shri 

Raiabhoi,  Shri  P. N.
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Kan.acbander,  Dr.  D.

amtnand  Shastri,  Swnni 

I< rmananda Tirth*, Swami 

K iiinasnhaiah.  Sbri 

Uaonswamy.  Shri  S.V.

Ram Dats, Shri 

Ram  Krishna,  Sbri 

Ram  Saran,  Shri 

Ran Shankar Laly Shri 

Kav Snbhag Singh, Eh-. 

Rrnbir  Singh,  C:h. 

Rartdaman  Singh,  Shri 

Rane,  Shri 

Rarilt  Singh,  hri 

Rai). Shri P. Subba,

Rao,  Shri  Scchagiri 

Raul,  Shri  Bbola

Ray,  Shri  B K.

R'ddy,  Shri  Viswanatha 

Roy, Shri Bnhwa Nath 

Rnp Narain,  Shri 

Sahaya,  Shri  Syamnandao 

Sahu,  Shri Ramcshwar 

Saigal,  Saxiar  A.S.

Sakcena,  hri Mohanlal 

Somame,  Shri  S.C. 

SmgHflUi«.  hri 

Saclwq asdiaa,  Shri 

Sainu, hri Debendra Nath 
SflfXÊliv  Sbri  Debeswar 

Sttifh Chandra,  Shri 

Ser.  hri P.G.

S:i .3 jifimtti Sushama

Basu,  Shri K,K.

Brtn Dutt, Shri 

Bcrvaxaghasamy.  Shri 

Chrttenca,  Shri  Tushar 

Dnaratha  Deb,  Shri 

Gnmpadaŝ amy, Shri M.S.

Sewal, Shri A.R.

Shah,  Shri  C.C.

Shah,  Shri Raichandbbai 

Shah. Shrimati Kamlendo Mati 

Shahnawaz  Khanr  Shri 

Sharma,  Pandit  K.C.

Sharma, Shri D.C.

Sharma,  Shri  R.C.

Shastri,  Shri  Algu  Rai 

Shivananjappa.  Shri 

' hobha Ram. Shri 

Shriman Narayan, Shri 

Shukla, Pandit B.

Siddananjappa,  Shri 

Sirgh, Shri  D>I.

Singh, Shri D.P.

Singh,  Shri H.P.

Singh,  Shri L.  Jogeswar 

Singh,  Shri  M.N.

Singh  Shri T.N.

Singhal. Shri S.C.  *

Sinha, Dr.  S.N.

Sinha, Shri A.P.

Sinha, Shfi Antrudha 

inha,  Shri BP.

înha,  Shri  G.P.

Sinha,  Shri Jhulan 

Sinha,  Shri  K.P.

Sinha, Shri Nagcshvar Prasad 

Sinha, Shri S.

Sinha.  Shri  Satya Narayan 

Sinha, Shri  Satyendra Narayan 

Sinha,  Shrimati  Tarkeshwari

NOBS

Katnath,  Shri 

Moitra,  Shri  M.K.

Mukerjce,  Shri H.N.

Muthar,  Shri 

Rao,  Dr,  Rama

The motion was adopted.

6 SEPTEMBER 1956

Sinhasan  Singh,  Shri 

SiTa,  Dr.  Gangadhara 

Snatak,  Shri 

Sodhia, Shri K.C.

Subrahmanyam,  Shn T. 

Subramania  Chcttiar,  Shri 

Sander Lai, Shri 

Siirtsh  Chandra,  Dr.

Suriya  Prashad,  Shri  * 

Swaminadhw, Shrimati Ammva 

Syied  Mahmud,  Dr.

Tandon,  Shri 

Telkikar,  Shri 

Tewari,  Sardar,  R.B.S. 

Thimmaiah,  Sbri  .

Thomas,  Shri  .̂.M.

Tivary,  Shri  V.N.

Tî ari,  Pandit,  B.L.

Tiwari,  Shri  R.S,

Tiwary,  Pandit,  D. N.

Tripathi,  Shri  V.D.

Tyagi,  Shri 

Utkey,  Shri

Upadhyaya,  Shri  Shiva Dett 

Varma,  Shri  B.B,

Venkataraman,  Shri 

Venoa, Shri B.R.

Vcrma, Shri KamM 

Vidyalankar,  Shri  A.N.

Vya*,  Shn Radbelal,

WiJion,  Shri  J.N.

Wodeyar,  Shri 

Zaidi, Col.
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Rao, Shri T.B.Vittal 

Reddy, Shri B.Y. 

Rishang  Keiahiog, 

Veeraswamy,  Shri 

Waghmare,  Shri

Mr. Speaker; The motion is carried 
oy a majority of the  total  member- 
fhip of the House and by a majority 
ol not less than  two-thirds  of  the 

Members present and voting.

Clause 24j amended, was added to 

ihe Bill.

Mr. Speaker: Now clause 1.

The question is:

Page 1, line 5—

for “October” substitute ‘Kovem- 

ber”.

- The motion was adopted.

Mr. Speaker: The question is:

Page 1, line 3—

for ‘‘Ninth” substitute “Seventh**,.

The motion was adopted.

Mr. Speaker: The questicn ii: 

Page 1—

after line 5, add: —

“(3) The  provisions  of  this 
Act shall have retrospective effect: 
in so far as it may  be  required 
for the constitutional validity of 

any of the provisions of the States. 
Reorganisation Act, 1956.”

The nation was negatived.



6063 Constitution

Mr. Speaker: The question is:

“That  clause 1,  as  amended, 

stand part of the BiU’\

The motion was adopted.

Clause 1, as amended, was added to 
the Bill.

The Enacting  Formula and the Title 
were added to the Bill.

from almost the beginning, and with

out whose assistance I would not have 

been able to pMtee the Bill before the 
House or to persuade the Memt>ers to 
accept it.  I am grateful also to Shri 
Sundaram.
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Mr. Speaker: The

Minister.
hon,  the  Home

Shri K. K. Basu:  Let  us  adjourn 
now.

The  Minister  of  Parliamentary 
Affairs (Shri Satya Narayan  Sinha): 

No, ika

Mr. Speaker: We will dispose of this.

Shri K. K. Basu: There  are  some 
amendments carried out.

We will sit and finish it in one h®ur 
tomorrow.

Some Hon. Members: No, no.

Mr. Speaker:' Of course,  there are 

certain items here.  Clauses 2  to  Id 
merely  follow  the  previous  Act. 
Clauses 11 to 16 refer to the judiciary. 
Clauses 17 to 20 relate to minoiities 
and Union Territories.  Then there are 
Hegional Committees and  the  Sche

dule..  So  far  as  the  minorities, 
Regional Committees and the  Terri
tories are concerned,  enough  argu

ment has been adduced all along here. 
Barring this, there is nothing more in 
this.  I have made my speech.  Hon. 
Members  may  also  make  some 

îpeeches, five minutes each.

FandH G. B. Pant:
mov'e:

‘That the Bill, as amended, be
passed.”

1 do not intend to say anything on 

the merits of the Bill.  But, I should 
like to express my appreciation of the 
valuable assistance I  got  from  the 

Secretariat and staff  of  the  Home 

Ministry and especially from Shri Hari 
Sharma who had been associated with 

tile States Reorganisation Commission

Sir, I beg  to

Shri K. K. Basu: Sir, can we refer 

to any person in praise because we 
cannot say anything against them?

Mr. Speaker: Anyhow, 
helped this House also.

they  have

Shri K. K. Basa: I am not opposed 
tc  saying good  things.  If  we  say 

anything bad̂ you pull us up.  It must 

be balanced on both sides.

Mr.  Speaker: Normally,  anybody 
would appreciate any good word about 

another.

Shri K. K. Basu:  But  that  should 
apply in the other case also.

Shri C. R. Naratdmhan: Sometimes 
during Budget discussions the Secre

tariat is complimented.

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.'*

Shri Kamath:  Mr. Speaker, I  am

glad that we have come to the etwi 
of an arduous journey.  But, at this 

moment, I find  even  Ministers are 
tired  enough  to  forget  their own 

amendments.

However, I am  not without regrets. 
I regret that some  of  the amend
ments  on which the Opposition was 
united were not accepted by Govern
ment. We have co-operated with them 

in abundant measure and we had a 
hope, an ardent hope be accepted. But 
they have not had the courtesy,  the 
grace to accept certain amendments. 
(Interruption). I would refer to the 
renaming of Andaman  and Nicobar 
group of  islands.  We  had various 
amendments on it but we agreed  to 
give a united amendment but it  was 
turned down.  Suggestions like Sub- 
has Dwip and  others, even that to 
name them as Jawahar and Subhas 
Islands was negatived by the House.
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[Shri Kamath ]

1 fail  to  understalla how  my hon. 
friends sitting opposite could veto  a 
suggestion to name them as Jawahar 
and Subhas Islands.  I leave them to 
their own second thoughts or maybe 

worse thoughts later on.

The second regret of mine is that 

the salutary provision that was sought 

to be incorporated in this Bill to the 
effect that our  judiciary  should be 

above temptation,  should  consist ©f 
judges of integrity, independence and 
strength, and should not deteriorate 

in course of  time  and  become the 

handmaid of the  executive  was also 
negatived by the House.  We had only 

sought to include in this a very whole
some  provision  to  the  effect that 
Judges of the  High  Court and the 

Supreme Court shoiild not be appoint
ed after retirement, to executive posts 

under the Government of India or the 
Government of any  State,  executive 

posts including the  Govemorshio or 
head of a Mission abroad.  If that had 

been accepted, it would have gone a 
long way to strengthen the judiciary 

in this country.  Already there have 

been reports in the country that the 

calibre of our High Court Judges has 
not been the same as it was 10 or 

15 years ago.  1  wish  that amend
ment of ours, on which all parties in 

the Opposition were united, had been 

accepted by  the  Government.  I am 
sorry even that has not been accept
ed.  To that extent I feel that this 
amending Bill  has  failed  to meet 

our expectations.

One last word and I have done.  My 
hon. friend, the Minister in Law (In
terruptions)—I am sorry, I ôuld say 

Minister for Legal  Affairs:  the old
designation Minister  in the Ministry 

of Law was in my mind, but the later 
designation which he has acquired is 

the Minister for Legal Affairs—moved 
an amendment towards the fag end 

of the debate, that was this afternoon 
at about 4 o’clock or  4-30,  which, to 

my mind, lacks clarity.  I would not 

have quarre]̂ with it had it been an 
ordinary  but this is a Constitu
tion Amending  Bill,  a Bill  which 
seeks to amend the Constitution, which

Shan come into force in a few days.
It would be a bad precedent if in tlie 
Constitution itself we seek to include 
vague  provisions,  undefined  provi

sions, areas which have not been de

fined and which nobody knows where 
they are.  There is no mention any

where In the Constitution  of Maha
rashtra, no mention  of  Gujarat, of 

Vidarbha, of Marathwada.  Kutch we 
know and Saurashtra, of course, we 
have.  These four areas are nowhere 
mentioned in  the Constitution.  Sud

denly today they are being used by 
way of this  amendment,  but this 

aspect should be borne in mind.  When 

it comes later  on  and  Development 
Boards etc., will  be  constituted, you 
will have to define the areas in which 
these Boards  will  function. When 

these Boards  are  constituted, next 
year, perhaps after the elections, the 

Government  will  think  about  the 
point  that  I  raised  today.  Then 

the  question  will  arise,  perhaps 

before the new Bombay Assembly, as. 
to what  is  Maharashtra,  what  Is 
Vidarbha, what is  Gujarat,  what  is 

Marathwada.  Therefore,  The  rest of 
Maharashtra and the rest of Gujarat 
have  no  meaning  whatsoever  until 
Gujarat and Maharashtra were already 
there in the Constitution.  So, the ex
pressions “rest  of  Maharashtra” and 
**rest of Gujarat” in amendment No. 211 
moved by Shri Pataskar have no mean- 

hig.

Lastly........

Some Hon. Members: How  many
“lastly” (Interruptions)̂

Shri Kamath: I do not understand this 
ca-co-phonous cachinnation. This is a 

Bill to  amend  the  Conall̂ ôn.  T 
thought hon. Members woul̂ #̂̂ more 

serious in this  matter.  I  am very 
sorry they are treating it very lightly.

I would only refer to the point which 
I raised half an  hour  ago, and that 
was that we should have punctilious 

observance of the rules whidi we our
selves have framed.  I do not want to 
be in the least obstni tive. but I would 
again appeal to you, Sir, that for ihe 

future at  any  rate,  amendmenlis tO!
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rules  167 and 126 might be brought 

forward in the Rules Committfee  and 

later in the House, and the rules may 

be amended suitably so that we may 
get over the difficulty that we were 

laced with today.

Shri Pataskar: So far as my amend

ment is concerned, I believe all were 
uaanimous that there will be no diffi

culty in understanding the words used 

there. It is not the practice that every 

word has to be defined. If one were 

to do that, I do not know what the 
length of the Constitution  will be. If 
there is any lack of  understanding 

anywhere, I cannot help it.

Shri Kamath: I can only say that 
the Minister has not understood me.

AW?  KrHt  :

#  ̂ WR*  SFTT̂nr   ̂ ?T¥

»TFft  ̂ A   ̂  I

t ^  ̂ ^

?rr  t I

 ̂   ̂  ̂  ̂  ̂3ft

fro# TRT fee  ̂  ̂ WFT  ̂

t I  ̂   ̂^

 ̂ m  t I  ̂  ̂4 # 2if

 ̂ t I

 ̂  ̂I

tm, ^

f  ̂ fw   ̂   I

Sbri Frank Anthony:  I feel that I

am  bound to  pay  a  very  sincere 

tribute to the Home Minister. I think 

about two or three days ago. when  I

felt that  the  Home  Minister  had 
accepted only two-thirds  of what  I 

regarded as a minimum essential safe
guard,  I  offered him  a  two-thirds 
meed of thanks.  Today, after what I 

consider to be a very happy conclû 

sioB to this question of safeguards for 
linguistic  minorities,  my meed  of 

thanks is full, and full to overflowing. 

I feel also bound to thank the Prime 
Minister. I know well that although he 
was not able  to  be  present in tiiis 

House, he was watching these delibera

tions with anxious care, and in spite 
of his many  preoccupations he was 

able to find time to allow me to discuss 
with him this  question of safeguards 
for linguistic minorities.

Quite frankly, Sir, I  feel that the 

Home Minister  deserves the  thanks 
not only of this  House  but of the 
country.  This has been not only  a 
historic, monumental BiU, but it has 

been as difficult and as delicate as it 
has been historic. And quite frankly— 
I say this is  no spirit of  flattery— 

tmless  We  had  a  person  of  the 
uniquely outstanding capacity of the 

Home Minister to pilot it,  it would 
never have gone through this House 

with the minimum of controversy that 

has characterised it. I was associated 
with this Bill from the beginning and, 
if anything, I was more struck with 

his work in the Joint Committee than 
anywhere else.  Most  of  us  were 
conversant with  some of  the provi
sions. But none of us was conversant* 

with all the  provisions,  except the 
Home Minister.  And that  is what 

amazed me, not  only his  clarity of 
thought but  his  amazing  grasp of 
detail.  He was seized  not only of 

every clause but of every sentence in 
every clause.  Whether it was a finan

cial provision or a legal provision or 
a constitutional provision or an admin

istrative provision, he was .immedia
tely ready with the correct interpreta
tion of  the  nuance  of  meanings 
attached to every clause. I was, quite 
frankly, very amazed.  And, added to 

it, was his  consistent  patience and 

the charm with which he disarmed a 
great deal of, otherwise, our potential 
opposition.  Sir, I must, on behalf at

(Ninth Amendment)  6o6S
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[Shri Frank Anthony]

n̂y rate, I presume, of tiie linguistic 

minorities, acclaim with gratitude and 

' thanks the sympathy  and generosity 

with which the provisions with regard 
to the minorities  have been  dealt 
with-

%ri K, K. Basu: Mr. Speaker, I wish 
I could say the same things about the 
hon. Home Minister  as  my friend, 

rJShri Frank Anthony said.

SeTeral Hon. Members: Closure.

Mr. Speaker:  We are coming to the 

». end. Let us wait for a few minutes.

Shri K. K. Basa: As he said, it was 
va monumental Bill.  We  would have 

-wished that certain  good and noble 
principles had been followed when the 

country is  being  reorganjsed  as  a 

result of the long-cherished mov«neat, 
-on the basis of linguistic redRstribution 

rof the States. We would have wished 
that the principle had been followed 

in respect of all the States that  are 
-formed under the new set-up for which 
-we are going to pass this Bill.

In the case of the  Bombay State, 

they have followed a different principle 

—I do not know—perhaps because of 
the movement of certain sections  of 

the people and  some  representatives 
here; they have  formed  a bilingual 

.State and we find that a  large section 
r of the people of the bilingual State and 
: people of Gujarat do not accept it.  As 

I have said, it is a decision ol political

- expediency.  We have also found  an 
amendment today, an unusual amend

ment of the Minister of Legal Affairs, 
about the êst of Maharashtra or the 

Test of Gujarat’.  I do not know what 
Ihe constitutional definition is or what 

any deAnition of this is, in any law of 

the land.  We find the definition of the 

‘State of Maharashtra or the State  of 
Oujarat. I would ask him where will 

the city of Bombay be. Which part of 
the city of  Bombay will  be ‘part of 
Gu jarat’? (Interruptions)

Shri Patartur:  Does he know that
'■there is an Improvement Trust for the 

city of Bombay?

Shri E. K. Basu:  The developilnent
trust, I believe, is  something  more 

‘than improvement trust and if this be

the understanding of the Minister of 

Legal Affairs, what the future law of 
the land will be, I do not know. Any

way, I hope that in the course of the 

experience of the Party-in-power the 

majority will bring forward the neces

sary  amendment in  consonance with 

the spirit of the Constitution and the 

amendments that we have adopted.

There is one point which we would 

like to urge and that is with respect to 

the legislative councils.  Two of the 
States have opposed the continuation 

of the legislative councils because, thev 
are, if I  may say so, a  superfluous 

nuisance for which the nation has to 

pay monev  when we  need sn much 
money for the  develooment orojects. 

We have  increased  the  membership 
from  one-fourth  to  one-third.  As 
Shri Chatteriee, in his note of dissent 

says,  these  legislative  councils  are 
nothing but sanctuaries for defeated 

ministers or retired leaders of political 
parties in power who find  no place 
as representatives  of the  people in 
any legislature. Though there is now 

this  power  to  increase  it  to  one- 

third, I wish  the  hon. Home Min

ister will  not  brine  forward  an 

amending provision to raise the mem
bership. These  legislativfe  councils 

have served no puroose in the  good 
governance or progress of the country.

In conclusion. I  would  sav  this. 
There are a good manv defects in this 
amending provision. In soite of that, 
by and large, we have co-operated 

with the Movers and the Government 

because we felt that there are a good 

many provisions which go a long way 
to satisfy the aspirations of the people 
and also because the Government have 

always been saying that thev want this 
to be done quicklv in order that  the 

States may be  reorganised early and 

the next general elections mar be held 
in 1»37. I hone the Government would 
stick to the time-schedule and go to 

the oolls and set the verdict of  the 
people for the new developments, new 
movements, new  amendments or new 
policies they are going to enunciate as 
a result of the reorganisation of the 

States, whatever it may be.
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In conclusion. I may say that, inspite 

certain defects, there are some good 

things. The bad provisions ought to be 

changed in the near future. I also hope 
that the States of Gujarat and Maha
rashtra will be bom in the near future. 

Concluding,  I hope the Government 

would stick to the programme for the 
next general  elections  and  get  the 

verdict of the people as to the amend

ments and  changes that  they have 
proposed.

Pftodlt G. B. Pant: Mr. Speaker, Sir, 

I thank Shri Frank Anthony and all 
Members of  the  House  for  their 

generous  co-operation.  I  hope  the

scheme that will be launched on the 
)si of November will receive the sup

port and the willing  co-operation of 
all sections, all classes, all commu
nities and all political parties, and we 
will see a new era in which all will 

combine together to work for the sue- 

cess of the Second Five Year Plan and 
for raising the standard of living ot 

the common man

Mr. Speaker: The question it:

“That the Bill, i£ i.mended  oe 
passed.”

The Lok Sabha divided: Ayes: 312, 
Noes: Nil

[Division No. 12]
AYES

[7-27. PM.
Abdunabhai. MuUa Bote, Shri P.C. Eacharan, Shri I.
Abdus Sattar, Shri Brajeshwar Prasad, Shri Rbenexer, Dr.
Achint Ram, LaU Brohmo>Choudbary, Shri

Achuthan.  Shri
Fotcdar, Pandit

Afarawal. Shri H.L. Chandak,  Shri Gam Manodwa, Shri
A»r»wal, Shri M.L. Chandrasekhar. Shrimatf Gandhi, Shri Feroae
Am Singh, Shri Charak, Th. Lakshman Singh Gandhi. Shri V.B.
Akarpuri, Sardar Chatterica, Shri Tushar Ganga Deri, Shrimati
Altekar. Shri Chatteriee, Dr. Susilranian Ganpati Ram, Shri

Amrh Kaur, Rajkuniari Chaturvwfi, Shri Gauttm. Shri CD.
Anandchand, Shri Chaudhary, Shri G.L. Ghoae. Shri SJ^

Anthony, Shri Frank Chaudhuri, Shri  R.K. Giri, Shri V.V.
Arthana, Shri Chavda, Shri Gohain, Shri

Aiad, Shri Bhagwat Jha Chettiar, Shri Nagappa Gopi Ram. Shri

Babunath Singh, Shri Dabhi, Shri Gounder, Shri K.P.
Badan Singh, Ch. Gounder, Shri K.S.

Balkridinan. Shri Das, Dr. M.M. Gôind Das, Sedi

Das, Shri K.K. Guha, Shri A.C

Baldey Singh, Sanlar Das, Shri N.T. Hari Mohan. Dr.

Balmlki. Shr Das, Shri Ram Dhant Hasda. Shri Subodh

Bmeriee. Shri Dn, Shri Ramananda Hasarika. Shri J.N.

BantiUI, Shri Das. Shri Shree Narayan Heda. Shri

Bttman, Shri Dasaratha Deb, Shri Hembrom, Shri

Barrow, Shri Datar, Shri Hem Raj, Shri

Banipal, Shri P.L. Deb, Shri S.C Ibrahim, Shri

Baaappa, Shri Dead, Shri K.N. Iqbal Singh, Sardar

Baiu, Shri K.K. Deaai, Shri Khandubhai lyyiinni, Shri CJL

BhagM. Shri B.R. Deshmukh, Dr. P.S. ain, Shri A.P.

Bhakt Darshan, Shri Deshraukh, Shri K.O. Jain, Shri N;S.

Bharati, Shri G.S. Deshpande, Shri G.M. Jajware, Sb̂

Bhargava, Pandit Thakur Das Dholakia, Shri Jangde.Shri

Bhatkar. Shri Dhulekar, Shri JataT-Tir, Dr.

Bhatt, Shri C Dhusiya, Shri Jena, Shri K-C

Bhawanji, Shri Digambar Singh, Shri Jena, Shri Niran}an

Bheekha Bhai, Shri Diwan, Shri R.S.

Bhonale, Shri J. K. Dube. Shri Mulchand Jogendra Singh, Sardar

Bidari,Shri Dube, Shri U.S. Joshi, Shri A.a

Birbal Singfa, Shri Dubey, Shri R.G. Joahi, Shr< Jethalal

Blren Dutt, Shri Dutt. Shri A.K.

Bogawat. Shri Dwivedi, Shri DJ», Joshi. Shri Liladhar

Dwiredi, Shri M X. )«ahi,ShriMJ>.
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loriii, Shri N.L.

Jothi. Shrimati Subhadn 

Jwala Prashad. Shxi 

Kajrolkar. Shri 

Rale. Shrimati A.

Kamble, Dr.

Kanungo* Shri 

Karmarkar, ̂ hri 

KasUwaU Shri 

Katham, Shri 

Katiu. Dr.

Kayal, Shri P.N.

Kazmî Shri 

Kethavaiengar, Shri 

Khan. Shri Sadath AU 

Khedkar, Shri G .̂ 

Kaongmen. Shrimati 

Kirolikar. Shri 

KottukappaUy. Shri 

Krishna Chandra, Shri 

Kriahitamachari, Shri T.T. 

KureeU Shri B.N. 

Lakahmayya, Shri 

Lai Singh. Sardar 

Laakar. Shri 

Lotan Ram. Shri 

Madiah Gowda. Shri 

Mahodaya. Shri 

Maiithii. Sardar 

Malaviya.Sbn KJ).

Malvia. Shri B.N.

Malaviya, Pandh CN 

Malviya, Shri Motila) 

Mandal, Dr. P.

Maturiya Din, Shri 

Mathew. Shri 

Matthen.Shri

Mavalankar. Shrimati SiukLi 

Mehta. Shn B.C.

Mehta. Shri Baiwmt S'mbt 

Menon, Shri Damodar: 

Minimata, Shrimati 

Mishra. Shri Bibhuti 

Mithra. Shri L.N.

Mishra. Shri S 

Mishra, Shri RJ>.

Mishra. Shri S J». 

Mohiuddin, Shri 

Moitra, Shri MJL 

Morarka, Shri 

More. Shri K.L.

Mudaliar. Shri C.R. 

Mukherjee. Shri H.R 

Mukne, Shri YJ^

Murthy.  B.S. 

Musifir,1Ciani G.S.

M i ̂. Shri 

Miitfiukrishnan. ShrJ 

Niidu, Shri UA,

Nair. Shri CK.

Nanda. Shri

AYES—COWrf.

Narasimhan. Shri C.R 

Naskar. Shri P.S.

Nathwani. Shri N.P.

Nehru, Shri Jawaharlal 

Nehru, Shrimati ShivrpjTati 

Nehru, Shrimati Uma 

Niialingappa, Shri 

Pande. Shri B.D.

Pwmalal, Shri 

Parekh. Dr. J.N.

Parikh, Shri S.G.

Parmar, Shri R.B.

Pataskar, Shri 

Patel. Shri B.K.

Patel, Shr  Rajeshwar  . 

Patel, Shrimati Maniben 

PWfl, Shri Kanavade 

Patil, Shri Shankargauda 

PiUai, Shri Thanu 

Prabhakar. Shri Naval 

Rachiah, Shri N.

Radha Ramcn. Shri 

Raghubir Sahai. Shri 

Raghubir Singh, Ch. 

Raghunath Singh, Shri 

Raghuiamaiah, Shri 

Raj Bahadur, Shri 

Raiabhoj, Shri P.N. 

Ramachander, Dr. D 

Ramanand Sbastri, Swaml 

Ramananda Tirtha, Swami 

Ramasethaiah, Shri 

Ramaswamy, Shri S.V.

Ram Dass. Shri 

Ram Krishan. Shri 

Ram Saran, Shri 

Ram Shankar Lai. Shri 

Ram Sabhag Singh, Dr. 

Ranbir Singh. Ch.

Ran da man Singh, Shri 

Rane, Shri 

RanUt Singh, Shri 

Rao, Dr. Rama 

Rao, Shri Seshagiri 

Rao. Shri T.B. Vltul 

Raut, Shri BhoU 

Ray, Shri B JC.

Reddy, Shri B.Y.

Reddy, Shri Viswanatha 

Rishang Keishing. Shri 

Roy. Shri Bishwa Nath 

Rap Narain, Shri 

Sahaya, Shri Syamnandan 

Sahu, Shri Rameshwar 

Saigal. Sardar A.S.

Saksena. Shri Mohanlal 

Samarna, Shri S.C 

Sanitanna, Shri 

Sankarapandian. Shri 

Sarma. Shn Debendra Nath 

Sarmah, Shri Debeswar

Satish Chandra, Shri 

Sen, Shri P.O.

Sen, Shrimati S us hams 

Sewal, Shri A, R.

Shah, Shri C.C.

Shah, Shri Raichandbhal 

Shahnawaz Khan, Shri  . 

Sharma, Pandit K C.

Sharma, Shri D.C.

Sharma, Shri R.C 

Shastri, Shri Algu Rai 

Shivanan jappa, Shri 

Shobha Ram, Shri 

Shriman Narayan. Shri 

Shuk'ia. Pandi. B. 

SiddananHippa.  Shri 

Singh, Shri D.N.

Singh, Shri H P 

Singh, Shri L. Jogetwa}

Singh. Shri M. N.

Singh, Shri T.N.

Singhal, Shr i S.C.

Sinha, Dr. S>4.

Sinha, Shri Aninidha 

Sinha, Shr  RP 

Sinha, Shri GP.

Sinha, Shri Jhulan 

Sinha, Shri K.P.

Sinha, Shri Nageahwar I 

Sinha, Shri S.

Sinha, Shri Satya Narayaa 

Sinha, Shri Satyendra Naraytt 

Sinha. Shrimati Tarktrfiwari 

Sinhasan Singh, Shri 

Siva, Dr. GwigMUian 

Snatak. Shri 

Sodhia, Shri K.C 

Subrahmanyvn, Shri T. 

Subramania Chettiar. Shn 

Sunder Lai, Shri 

Suresh Chandra, Dr.

Suriya Prashad, Shri 

Swaminadhan, Shrimati Ammv. 

Syed Mahmud, Dr.

Tandon. Shri 

Telkikar, Shri 

Tewari. Sardar R A5. 

Thimmaiah, Shri 

Thirani, Shri 

Thomas. Shri A.M.

Tivaiy. ShriV.N.

Tiwari, Pandit B i.

Tiwari, Shri R.5.

Tiwari. Fandit D>1.

TripatW, Shri V.D.

Tyagi.  Shri 

Uikflr,Shri

Upadhayaya. Shri SW« Du 

Varma, Shri B.B.
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Veeraswtmy. Shri 
'/elaytidhao, Shri 

Venkataramaa* Shri

ayes—cofir̂ .̂

Verma, Shri BJL WOion, Shri J.N,

Verma.ShriRamji Wodeyar.Shri

Vya», Shri RadheUl Cd.

NOES

NIL

The motion was adopted.

6 SEPTEMBER 1956 (.Ninth Amendment)
Bill

6076

Mr. Speaker. The motion is carried 

by a majority of the total membership 

ot the House and by a majority of not 
less than two-thirds ol  the Members 

present and  voting.  The  Bill,  as 

amended, is passed.

7.41 PM.

The Lok Sabha then adjourned till 
Eleven of the  Clock  on Fridaŷ the 

7th September, 1956.




